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 LOK  SABHA  थमी  एस०  एम०  सोची :

 Friday,  June  30,  967/Asadha  9,  889  शी  मु  सिमपे:
 (Sake)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 (Mr.  Speaker  in  the  Chair]

 OBITUARY  REFERENCE

 Mr.  Speaker:  I  have  to  inform  the
 House  of  the  sad  demise  of  Shri  Gopi-
 math  Singh,  who  passed  away  at
 Lucknow  on  the  29h  June,  1967,  at
 the  age  of  75

 Shri  Gopinath  Singh  was  a  Member
 ef  the  Provisional  Parhament  during
 the  years  1980-52.

 We  deeply  mourn  the  loss  of  this
 friend  and  I  am  sure  the  House  will
 join  me  in  conveying  ou:  condolences
 to  the  bereaved  family.

 The  House  may  stand  in  silence  for
 a  short  while  to  express  its  sorrow.

 The  Members  then  stood  in  silence
 for  a  short  while

 ORAL  ANSWERS  TO  QUESTIONS

 at  दा  निर्माण  उच्चोष

 *gai.  tt  रद  फ़्यः
 oft  युन  सिह  भवौरिया  :

 -  राज  मनोहर  जोहिया  :
 207  (Ai)  LSD—}.

 क्या  शौद्योगिक  विकास  तथा  शम्रवाय-
 कार्य  मत्री  यह  बनाव  की  कृपा  करेंगे  कि  :

 (का)  क्या  यह  सच  है  कि  भारतीय
 उजानयरी  संस्था  (इंडियन  इजीतिर्यारिग

 एस सणशन )  द्वारा  किये  गये  भर्वेक्षण  के

 श्नुसार  ढाचा  (स्ट्रक्चु रल)  निर्माण  उद्योग
 की  आधी  क्षमता  का  भी  उपयीग  नहीं  किया
 16  रहा  है,

 (@)  क्‍या  सरवार  का  जिचार  विदेशी
 सहयोग  से  सरकारी  क्षेत्र  मे  ऐसे  झनेक  बड़े
 कारखाने  स्थापित  करने  का  है  पौर

 (ग)  गेर-सरकारो  क्षेत्र  की  पूरी  क्षमता
 का  उपयोग  करने  के  उर्देश्य  से  इस  मामल  मे
 कया  बार्यदाही  की  जा  रहा  है  ?

 झौछोगिक  विकास  तका  समवाय-कार्य
 संत्रासम में  उपसंत्री  धी  बाम  प्रकाश सिह)  :

 (क)  से  (ग).  सभा  पटल  पर  एक  विवरण
 रखा  जाता  है  |

 विधरण

 (क)  श्रगस्त,  906  में  इंडियन
 इजीनिमरिंग  एसोसिएशन  ने  ढ़ाचा  निर्माण
 उद्योग  की  फालतू  क्षमता  के  बारे  में  भ्पनी
 रिपीर्ट  में  यह  कहां  था  कि  पिछले  य्ष  इस
 उद्योग  को  कोई  बड़े  भार्दर  नहीं  दिये
 गये  थे  और  उस  उद्योग  के  भश्चिकांश  एकक
 अपनी  क्षमता  का  60  प्रतिक्षत  उत्पादन  कर
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 रहे  थे  ।  फिर  भी  सरकार  हारा  किये  गये
 निर्धारण  के  भनुसार  फालतु  क्षमता  मुख्य
 रूप  से  उन  एककों  के  सम्बन्ध  मे  है  झो  हल्के
 ढाचे  बनाते  हैं  धौर  उस  क्षमता  के  बारे  में  ही
 जो  मध्यम  तथा  भारी  ढांचे  बनाने  के  लिये
 उपलब्ध  हैं  प्लौर  जिसका  अपेक्षाकृत  अलिक
 पच्छा  इस्तेमाल  किया  जा  रहा  है

 (ख)  भारी  ढाच  बनाने  का  एक  एकक
 उत्तर  प्रदेश  के  नैनी  में  रथापित  किया  जा
 रहा  है  जिसको  वापिक  क्षमता  25,000  टन
 होगी  ।  यह  एकक  भारत  सरकार  और

 झास्ट्रिया  के  मैससे  बोयस्ट  का  एक  मिला

 जुला  उद्यम  होगा  शीर  इसमे  झर्ति रकत
 एक  ढांचा  निर्माणशाला  की  भी  स्थापना  की
 जा  रही  है  जिसकी  उत्पादन  क्षमता  लगभग
 30,500  मी०  टन  प्रति  वर्ष  होगी  न्ौर  जो

 सोवियत  सहायता  प्राप्त  बोकारों  इस्पात
 सयत्र  का  एक  अभिन्न  भ्रग  होगा  i

 (ग)  सरकारी  क्षेत्र  की  स्वरीक्रत
 चरियोजनाधों  को  कार्यास्वित  करने  के  लिये

 उत्त  रदायो  रूसी  सम्बन्धित  प्रश्विकारियों  को
 यह  परामर्श  दिया  गया  है  कि  थे  ढाचे  सम्बस्धी
 झपनी  प्रावश्यकताये  शोघ  पूरी  करने  के
 लिए  इस  उद्योग  के  विभिन्न  एकको  को  अपने
 आझाईर  दें  ।  उनकी  इन  प्रावश्यकताओं  की

 विस्तृत  सूचना  इकट्ठी  करके  ढाया  निर्माण
 उल्योग  की  नामिका  को  दे  दये  गये  हैं  जिससे
 उश्योग  इनके  लिए  टेंडर  माय  सके  शौर
 आवश्यक  प्रारम्भिक  कार्य  कर  सके  |

 कायों  के  निर्यात  के  प्रश्न  को  भी  जाण
 कर  नो  गई  है  ।  डाडा  निर्माण  उच्चग  बी
 नाध्का  को  यह  परामर्भ  दिया  गया  है  कि
 बह  १शानियरी  निर्यात  संबद्ध  परियद  से
 उनके  नस्यघान  में  एक  दम  बताये  जो  विदेशों
 के  उस  बाजारों  का  सर्वेक्षण  करें  जिनका
 झब्ययन  भी  लक  महीं  किया  थया  है  |
 मानिक  हारा  इस  पर  विचा र  किया  ।ा  रहा

 डे
 ’
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 निर्यात  के  इंजीनियरी  की  बस्तुएं
 बना,  वालों  के  लिए  घरेलू  तथा  बिदेशों  में

 इस्पात  शभौर  कच्चे  लोहे  के  मूल्यों  के  बीच
 झन्तर  को  पूरा  करने  के  लिए  संमुक्त  सय
 सॉमति  हारा  एक  योजना  तैयार  कर  भी  गई
 है

 एक  भारतीय  कम्पोटियम  की  स्थापना
 करने  के  सुझाव  पर  भी  नामिका  हरा  इस
 समय  विचार  किया  जा  रहा  है  जो  विदेशों
 में  पैकिंग  की  व्यवस्था  शौर  विशेष  रूप  से
 विशद  परामर्श  सम्बन्धी  सेवा  का  व्यवस्था
 करने,  ढाये  श्रौर  उपकरण  दन  तथा  आरा-
 बारो  से  एशिया  और  प्रफ़ोफ़ता  में  परियोजना यें
 बनाने  ऑर  उन्हें  चलाने  का  काम  करेंगा  t

 et  रखि  राय  :  प्रध्यक्ष  महंदव,
 भत्रा  महींदय  ने  फरमायां  कि  सन्‌  LyOs
 के  साल  में  40  प्रतिशत  उत्पादन  इस  फर्म
 का  बस  हो  गया  और  बाद  मे  उत्हाने  बताया
 कि  पबलिक  सक्टर  पझड़रटेकिग्स  क।  उन्होंने
 चरम  दिया  है  कि  उनके  पास  जो  इजी-

 निर्यारिग  इडस्ट्राह  उसके  पास  भाईर  अमी
 देगे  गो  मैं  जानना  चाहता  हू  कि  सन्‌  ives
 के  साल  मे  जो  40  प्रतिशत  कमो है.  उस  के  लिए
 कोन  जिम्मेदार  है  और  जो  जिम्मदार  इसक
 लिये  ठहरायें  जायेगे  उन  के  लिये  क्‍या  मद्नी
 महोदय  फ  रमायेंगे  कि  उनको दड  सिलेसा  ?

 झौए्योगिक  जिकास  तथा  सलयाय-कार्ई
 त्री  (भी  कलरह्टीन  को  लहुनव)  :
 जैसा  कि  अ्रमोतियशन  ने  कहा  कि  वन  को
 राय  भें  60  परसेट  चटा  है  लकिन  मैंगे  जैसा
 जनाब  ये  बतसाबा  है.  जहा  तक  उनको
 रिपोर्ट  का  लाह्मुफ  है  उन्होंन  हैबी,  सोडियम
 शौर  लाइट  स्ट्रगथ  रससे  ६... अ  का  हिसाब  लगा
 कर  60  परनमेंट  कहा  है।  हमारी  जो  ह
 फौरमेशन  है  उससे  यह  मालूम  होता  है  कि

 जहां  तक  हैवी  इंडस्ट्री  का  ATE  है  उस  ने
 उतनी  कमी  नहीं  है  शफ  1... ड
 में  बरा  सा  रवैलग  है,  ।  उसमें

 यहां  तक  हमारी  प्रदुलिक
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 वाल्यूक  है  वह  ज्यादातर इस  जात  पर  जोर

 है  रही  हैं  कि  वी  शौर  मीडियम  स्ट्रक्‍्च  रहस
 we  किसी  तरीके  से  यह  झपने  मुल्क  में  स्वयं
 बना  सकें  t  प्रभी  उसमें  काफी  कमी  है  |
 फोर्भ  फाइक  इयर  प्खात  के  प्राक्षिर  में  काफो
 कमी  रहेगी  झौर  उस  कमी  की  प्रा  करने  के
 लिये  ताकि  हमे  बाहर  से  ऐक्सपोर्ट  न  करना
 पढ़ें  ह्म  इसको  बढ़ाना  चाहते  है  भ्ौर  इसीलिए
 पबलिक  सैक्टर  मे  हुवा  स्टरच रसूम  के  लिए
 प्रीजेक्ट किये  गये  है  t

 oft  रणि  शाथ  :  क्‍या  मंत्री  महोदय
 फरमायेंगे  कि  जो  लाइट  स्ट्रकचरल्स  है  उन  को
 रिकंडिशन  कराके  उन  के  जरिए  सिंचाई
 के  लिए  जो  गया  नदी  या  जम्‌ना  नदो  के  ऊपर
 जो  सूछो  जमीन  है  उस  जमीन  के  ऊपर
 पानी  फेंकने  के  लिए  कपा  कोई  कार्यक्रम
 भत्नो  महोदय  बनायेगे  ?

 थी  'कलदुद्दीन  भली  प्रहमद  :  जितने
 लाइट  स्ट्रक्चरल्स  हैं  वह  बहुत  सो  चीजें  बनाते
 हैं  बाकी  सारो  दिककत  क्‍या  है  कि  यह  एक
 ऐसो  इंडस्ट्री  है  जो  कि  रीजनल  बेमिस  के
 कपर  नही  हो  सकती  है  प्रौर  जो  कि  पूनिट  के
 हिसाव  से  भो  इस  का  लिज्ाज  नहीं  किया  जा
 सकता  बद्यपि  इस  में  काफ़ो  चोजे  दूर  ले
 जानी  पड़ती  हैं  ।  रोजनल  हम्बलैस  का  बड़ा
 साल  पझाता  है  |  हम  यह  देखते  हैं  कि  जब
 सके  एकोलासिक  रिसेशन  होगा  शौर

 बहुत  सारी  चोजों  की  डिमाद  नहीं  होगी
 खाइट  स्ट्रक्जरल्स  को  सुकसान  पहुचेगा  |
 किसी  तरीके  के  वह  नुकसान  कम  हो  जाए
 इसके  लिए  हम  कोशिश  कर  रहे  हैं।  हमने
 झपनी  तमाम  पदलिक  इटरप्राइजैंडश  से  कह
 रखा  है  कि  उन  को  किन  किन  चीज़ों  की
 जरूरत  है  उस  का  बह  ऐस्टिमेट  करे  धौर

 ढ्ेस्टिमेट करके  उन  बोमों  को  अतायें  ताकि

 बह  झाइंग  वर्गरह  के  लिए  इंडेट  वगैरह  दे
 के  a

 at  que  चोकी :  क्‍या  नली
 महोचन  बतमादेंगे  कि  जो  कैपेसिटी  ब  कास

 Orat  Answers  8596

 में  नहीं  ऋती  है  ay  सारी  ही  लाइट  सटक्चरल्स
 के  बारे  में  है  या  हैवी  के  बारे  में  छी  क्रैपसिटी
 भ्राइडिल  है  ?

 भी  कलर्दीन  कभी  अहमर  :  ज्यादातर
 लाइट  स्ट्ूकअरल्स  की  है,  हैवी  की  बहुत  कम
 है  और  जैसा  कि  मैंने  पहले  बतलाया  वह
 ऐसी  है  कि  जिसकी  वजह  से  हमें  कोई  झदेशा
 नही  है  ।  वह  जल्दी  पूरी  हो  सकती  है  क्योकि
 झभी  बोकारो  स्टील  प्लाट  के  लिए  जो  हमने
 तस्फिया  किया  है  उस  मे  काफी  भाडंस  के
 लिए  लोगो  को  इत्तिता  दे  दी  गई  है  जौर  वह
 लोग  लैटर  झाफ  इंडेट  वरगरह  भेजेंगे  ।

 Shri  Gradhakar  Supakar:  The
 main  question  has  not  been  answered
 although  the  statement  is  long.  The
 mam  question  relates  to  the  steps
 taken  by  the  Government  in  the
 matter  in  order  to  make  use  of  the  full
 capacity  of  the  private  sector.  What
 has  the  government  done  to  see  that
 full  capacity  is  utilsed?  It  says  here
 that  so  far  as  heavy  structurals  are
 concerned,  export  promotion  is  being
 encouraged.  So  far  as  light  struc-
 turals  are  concerned,  what  is  the
 government  doing  in  order  to  make
 full  utilisation  of  the  entire  capa-
 city?

 Shri  F.  A.  Ahmed:  As  I  have  al-
 tendy  indicated  by  its  very  nature
 this  industry  is  of  8  kind  where  we
 cannot  expect  to  say  that  it  will  be
 working  to  its  full  installeq  capacity.
 But  it  is  certainly  true  that  there  has
 been  a  fall  in  the  demand  for  light
 structurals  due  to  various  factors.
 There  has  been  a  recession  particular-
 ly  on  account  of  jess  demand  from  the
 railways  for  wagons.

 Shri  Sradhakar  Supekar:  Is  it  a
 temporary  recession?

 Shri  F.  A.  Ahmed:  This  matter
 wa,  brought  to  the  notice

 i  rita
 ra

 ment  and  we  have  teken  in
 various  directions  00  fiat  where  yousi-
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 ble  the  gap  is  reduced.  We  have
 askeg  the  public  sector  undertakings
 to  sit  down  and  prepare  an  estimate  of
 of  their  requirements  in  the  coming
 few  years  and  that  is  notified  to  these
 people  so  that  they  may  take  action
 for  placing  order.  We  are  also  try-
 ing  to  export  structural  manufactures
 here  and  for  that  we  subsidise  the  gap
 between  the  domestic  and  the  inter-
 national  prices.  All  efforts  are  made
 to  export  more  and  to  give  to  these
 people  all  ‘he  necessary  assistance.

 Shri  Hem  Barua:  There  ७  a  lot  of
 idle  capacity  in  our  engmeering  indus-
 try  and  yet  enormous  quantities  of
 engineering  goods  are  imported  into
 this  country  In  that  context,  how
 does  the  govcrnment  propose  to  ex-
 pr  ain  this  paradoxica)  situation?

 Sh  F.  A.  Ahmed:  That  is  being
 lsoked  in’o  Whatever  is  beng
 manufactured  by  these  three  types  of
 structurals  xs  not  being  allowed  to  be
 imported  from  outside.

 Shri  Hem  Barua:  If  I  yay  that  this
 2  not  a  reply  to  my  Question,  Sur,
 you  would  say  that  I  am  beating
 about  the  bush.  you  might  say  so.
 But  in  your  wisdem  would  you  please
 tell  us  wh  ‘her  this  is  a  reply  to  my
 Question.”

 Shri  F,  A.  Abmed:  Recession  has
 taken  place  because  of  certain  reasons.
 These  structuralg  are  to  be  divided
 into  three  categories:  heavy,  medium
 and  light  I  have  got  reports  to  indi-
 cate  that  the  gap  in  respect  of  heavy
 structurals  is  not  big  There  is  a  big
 gap  so  far  as  light  structurals  are  con-
 cerned  due  to  the  economic  recession,
 because  of  the  lack  of  orders  from
 various  quarters.  It  has  not  been  on
 account  of  the  fact  that  we  have  al-
 lowed  the  import  of  these  light  struc-
 turals  from  outside

 ह इ  िदाल  were:  जो  बयान  दिया

 शया  है  उसमें  यह  बतलाया  गया है  कि  सरकारी

 क्षेत्र  की  परियोजताधों  को  कार्वान्वित  करने

 के  लिंदे  उत्तरदायों  लगो  सम्बन्धित  श्रथिं-
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 कारियों  को  यहू  परामर्श  दिया  गया  है  कि  वे
 ढांचे  सम्बन्धी  पश्पनी  झावश्यकतायें  शीघ्र
 पूरी  करने  के  लिए  इस  उद्योग  के  विभिन्न
 एककों  को  भपने  धाइर दें  -  मैं  जानना  चाहता
 हूँ  कि  इंडस्ट्रियल  एस्टेट्स  से  लेकर  जो  भी
 सरकारी  कारखाने  हैं  उन  कारखानों  को
 सरकार  के  जो  हसरे  विभाग  हैं  वह  कितने
 झाईर  देते  है?  इस  सर्कुतर  के  वाद  क्या

 मिनिस्द्री  ने  इस  बात  को  कोई  जाच  को  है  ?

 श्रगर  का  2  नो  उस  के  सम्बन्ध  में  क्या  कोई
 विवरण  मंत्री)  महोदय  सदन  पटल  पर  रखेंगे

 श्री  फलरद्वीन  प्रलों  झहमद  :  जहा  तक
 उन  मिनिस्ट्रज  का  तालनुक  है  जो  यह  बीजे
 इस्तेमाल  करती  है,  सब  के  साथ  काफरेस  हुई
 थो  और  उसके  बाद  हक  कमेटो  बनाई  गई  t
 उसके  बाद  यह  नप  हुआ  कि  उन  लोगों  को
 किन  किले  चोजा  ी  जरूरत  है  इसकी  इतिला
 बहू  दस  कमेंट्रों  को  देंगे  इलिना  भिलने
 के  बाद  यह  उन्ेट्री  इइस्ट्रोज  से  कहंगो
 कि  इन  चोजो  की  जरूरत  है  पलक

 प्रल्डस्टेकिस्स  मे  शौर  वह  जिस  तरह  से
 भी  हो  उन  से  करेंट  उरे  प्रौर  उसको  तमास
 चोजे  बढुचाने  की  कोशिश  करें  ।

 Shri  N.  K.  Somani:  In  view  of
 the  development  of  the  public  sector
 Projects  in  the  he  vy  structural  m-
 dus‘ry,  it  will  be  very  easy  to  cunvest
 them  into  light  and  medium  industry
 also  May  I  know  what  is  the  policy
 of  the  Government  in  such  a  case,  be-
 cause  that  will  be  detrimental  ‘oe
 hundreds  of  units  all  over  India  in  the
 private  scctor?

 Sbri  F.  A.  Ahmed:  I  have  said  thet
 the  Government's  intention  is  to  help
 the  private  sector  os  far  as  possible
 so  far  88  the  idje  capacity  is  concerned.
 The  report  submitted  by  the  Engineer-
 ing  Association  gives  the  over  all
 picture  that  they  have  been  working
 to  the  extent  of  60  per  cent  of  thair
 capacity  taking  into  consideration  the
 manufacture  of  heavy,  medium  end
 light  structurals,  Also,  they  have
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 taken  into  consideration  the  manu-
 facture  of  all  the  units.  But  the  hon.
 member  knows  that  some  of  these
 units  actually  last  year  manufactured
 much  more  than  in  the  previous  year,
 while  there  were  certain  units  which
 manufactureq  much  less  than  what
 they  manufactured  in  the  year  privious
 to  that.  The  industry  is  of  such  a
 nature  that  we  cannot  assure  the  order
 unitwise,  It  will  have  to  depend  on
 the  region  where  these  things  are  re-
 quired  and  how  far  these  things  have
 to  be  carrieq  from  one  place  to  an-
 other.  So  far  as  heavy  structurals  are
 concerned,  the  difficulties  which  have
 been  placed  before  me  are  that  atual-

 ‘ly  we  are  supplying  less  than  the
 demand  for  those  structurals  and  by
 the  end  of  the  fourth  plan,  there  will
 be  a  shortage  even  after  what  we
 will  be  manufacturing  in  the  three  or
 four  projects  which  have  been  taken
 up  in  the  public  sector.  So  far  us
 light  structurals  are  concerned,  it  is
 true  that  there  has  been  idle  capacity
 and  for  that  purpose,  we  have  been
 constantly  meeting  ail  those  persons
 who  represent  the  private  industry  to
 see  how  we  can  help  them.

 Mr.  Speaker:  If  for  every  supple-
 mentary  the  whole  policy  is  given  out,
 only  one  questien  can  be  answered  in
 the  whole  day.

 Shri  N.  K.  Somani:  He  has
 given  the  answer  to  my  question,

 mot

 Mr.  Speaker;
 that.

 Everybody  says  like
 Next  question.

 मेसर्स  ए०  एच०  व्हीलर  एण्ड  कम्पनी

 *  842.  श्री  क०  नाण०  तिवारी  :

 श्री  विभूति  सिश्र  :

 क्या  रेलवे  मंत्री  यह  बताने  की  कपा
 करेंगे  कि  ;

 (क)  क्‍या  सरकार  का  विचार  मैसर्स

 ए०  एच०  व्हीलर  एण्ड  कम्पनी  को  दिये  गये

 दक  की  अवधि  को  पुनः  बढ़ाने  का  है  ;  और
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 (@)  यदि  हां,  तो  इसके  क्या  कारण

 हैं  ?

 The  Minister  of  State  in  the  Minis-
 tiy  of  Railways  (Shri  Parimal  Ghosh):
 (a)  and  (b),  Simce  provision  existed
 in  the  previous  agreement  with  M|s.
 A.H.  Wheeler  and  Co,  for  its  auto-
 matic  renewal  for  a  further  period
 provided  the’  service  rendered  was
 satisfactory,  their  contract  has  been
 tenewed  with  effect  from  -l-967.

 sit  क०  ला०  तिवारी  :  कितने  दिनों  के

 लिये  यह  रिन्यूअल  हुआ  है  ?

 Shri  Parimal  Ghosh:  The  contract
 has  been  reneweq  from  1-1-1967  till
 38lst  December,  975  for  a  period  of
 9  years.

 श्री  कृ्‌०  ना०  तिवारी  :  इस  के  पहले

 यह  हाउस  डिभांड  कर  रहा  था  कि  व्हीलर  का
 जो  कंट्रेक्ट  है  उसे  खत्म  कर  दिया  जाये
 ओर  सरकार  यह  कहती  थी  कि  चूंकि  कंट्रेक्ट

 है  इसलिये  खत्म  नहीं  किया  जा  सकता  है  ।
 क्या  कारण  है  कि  व्हीलर  को  फिर  कंट्रेक्ट
 दिया  गया  है  जब  कि  दूसरे  जोग  इस  कंट्रेवट
 को  चाहते  थे  ?

 Shri  Pariitial  Ghosh:  Sir,  till  960  it
 is  a  fact  that  there  has  been  a  concen-
 tration  of  quite  a  number  of  shops  so
 far  as  Wheeler  &  Co.,  were  concerned.
 The  matter  was,reviewed  in  the  year
 960  and  in  order  to  break  that  ccn-
 centration  it  was  decided  that  the
 agreement  would  be  renewed  onty  for
 a  period  of  5  years.  After  that  there
 has  been  a=  representation  from
 Wheeler  &  Co,  and  the  representation
 was  that  because  of  not  having  the
 renewal  clause  there  has  been  a
 certain  amount  of  uncertainty  in  the
 matter  of  establishment  and  their
 staff.  The  matter  was  then  reviewed
 and  in  consultation  with  the  Ministry
 of  Law  it  was  decideg  that  they  will
 be  given  5  years  with  8  renewal
 option  for  another  5  years.  After  the
 expiry  of  the  first  5  years  when  the
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 question  of  renewal  for  the  second  5
 years  came  up  it  was  decided  that  the
 renewal  clause  will  be  deleted.
 But  since  then  there  has  been  a  repre-
 sentation  and  the  matter  was  again
 referred  to  the  Minuwtry  of  Law.  The
 Ministry  of  Law  decided  thet  it  is  not
 competent  for  the  Railways  to  amend
 the  renewal  clause  unilaterally.  As
 such  it  amounted  almost  to  an  auto-
 matic  renewal  of  the  contract  every
 five  years.  So  the  Railways  started
 negotating  with’  Ths  firm  and  it  was
 decided  that  <¢he  renewal  clause
 would  be  deleted  and  the  tenure  will
 be  extended  from  5  years  to  9  years.
 Ag  a  result  of  that  the  contract  has
 been  renewed  from  ‘1-1-1967  for  9
 years  till  3lst  December,  975

 Shri  K.  M.  Abraham:  May  1  know
 whether  the  Government  will  const-
 der  the  question  of  calling  tenders  m
 the  open  market;  if  not,  what  is  the
 reason  for  that?

 The  Minister  of  Railways  (Shri
 C,  M.  Poonacha):  This  is  done  on  the
 basis  of  payment  of  royalty.  So  no
 question  of  tenders  comes  in  here  On
 the  basis  of  a  fixed  royalty  related  to
 the  sales,  these  contracts  are  fixed

 की  बतबम्त  :  मरे  मारते  मे  एकाधिकार
 पद्धति  देता  कुछ  ढी  नहीं  है,  एस  विवा"

 बन  रहा  है,  सब  रवातर  बहार  टित्र  सस्थाध्रो

 को  देते  से  रेलवे  मजाजय  करो  धबरासा  है.

 Shri  Parimal  Ghosh:  Tne  ma‘ter  has
 been  finally  decided  and  there  is  no
 question  of  any  cancellation  tll  the
 expiry  of  the  term  that  hag  already
 been  given  to  them  So  the  question
 eannot  be  reviewed  at  this  stage.

 Shri  S,  M.  Banerjee:  May  I  know
 whether  tt  is  a  fact  that  apart  from
 giving  the  contract  or  renewing  the
 contract  of  Wheeler  &  Co.,  the  con-
 tract  of  one  Shri‘Guiab  Chand,  who
 was  also  given  a  contract  after  parti-
 tion,  has  been  renewed?

 Shrt  Parimal  Ghosh:  Yes,  Sir.
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 थौ  wow  सिंह  :  कपा  मंत्री  महोरव
 बतलायेंगे  कि  किन  शर्तों  पर  यह  ठेका  दिया
 गया  हैं  ?

 Shri  Partmal  Ghosh:  The  terms  and
 conditions  are  that  they  will  pay  a
 royalty  of  2-1)2  per  cent  on  the  gross
 turnover  for  a  period  of  9  years,

 Dr.  Ranen  Sen:  Sir,  years  back  the
 Government  of  India  by  an  executive
 order  banned  all  publications  from  the
 Soviet  Union  to  be  sold  in  these  rail-
 way  book  stalls  of  Wheeler  &  Com-
 pany.  Later  on  we  learnt  that  this
 order  was  revoked,  But  til!  now  the
 Wheeler  book  stalls  at  railway  stations
 do  not  display  any  Soviet  literature
 In  view  of  the  fact  that  we  are  hav-
 ang  good  relationsh>p  wh  the  Soviet
 Union,  has  the  Government  thought  it
 fit  to  ask  them  to  supply  Soviet  litera-
 ture?

 Shri  Parimal  Ghosh:  The  question
 as  to  whether  this  Wheeler  &  Co.,  are
 selling  Soviet  literature  or  not  has
 not  come  to  our  notice,  If  it  is  a  fact
 the  matter  will  be  enquired  into

 Shri  Thirumala  Rao:  The  hon.
 Mimster  was  pleased  to  say  that  at  the
 time  of  renewal  in  960  a  clause  for
 further  extension  up  to  five  years
 from  2965  was  included  in  the  agree-
 ment.  Did  they  consult  the  Law  De-
 partment  before  they  entered  into  a
 commitment  from  which  they  cannot
 escape  evcn  if  there  ig  no  proper  per-
 formance  of  the  terms  of  the  contract?

 Shri  Parimal  Ghosh:  Yes,  Sir;  this
 hag  been  done,

 Shri  B.  च,  Shawiri:  May  I  know
 whether  it  has  come  to  the  notice  of
 the  Government  that  Messrs.  Wheeler
 &  Company  have  sublet  their  stalls
 to  some  other  parties?

 sentations  sileging  that  they  are  sub-
 letting  their  book-stalls  to  their  agents
 have  come  to
 matter  has  been  referred  to  the  Minit
 try  of  Law,  The  opinion  of  the  Law
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 Ministry  is  that  whenever  a  person
 appoints  an  agent  it  does  not  imvoive
 any  assignment  or  transfer  of  the
 rights  of  the  principal  in  the  matter
 of  the  contract.

 Shri  Surendranath  Dwivedy:  What
 action  have  you  taken  when  they  have
 sub-let?

 Shri  Parimal  Ghosh:  They  have  not
 sub-let;  they  have  appointed  an  agent
 and  the  appointment  of  an  agent  does
 not  mean  necessarily  transferring  the
 right.

 Shri  Hem  Sarua:  Since  Messrs.
 Wheeler  &  Company  specialises  only
 in  the  display  of  those  books  called
 shilling-shockers  and  not  books  that
 are  worth  readit.g  and,  at  the  same
 trme,  we  know  that  in  their  stalls  mm
 purticular  regions  the  books  written
 in  that  language  or  wm  thet  particular
 region  are  not  in  display  or  are  not
 seleci-d  there  ma’  I  know  whether
 Government  have  seen  to  this  fact
 that  in  the  matter  of  selection  of  books
 Messrs  Wheeler  &  Company  shows
 a  little  bit  of  the  orthodoxy  and
 selects  books  in  regional  languages
 also?

 Shri  Parvimal  Ghosh:  So  far  as  our
 info:  mation  goes.  they  are  selling  all
 types  of  books,  including  पा  regional
 Janguages.

 Shri  Hem  Barua:  They  do  not

 ‘Shri  Parimal  Ghosh:  If  so.  as  the
 hon.  Member  hasmentioned  that  point,
 we  will  look  into  it.

 Shri  Hem  Barta:  May  |  submit  that
 whenever  I  go  to  a  railway  statson  I
 make  it  a  point  to  visit  the  Wheeler
 &  Company  stali  to  examine  the
 bookr?  My  knowledge  is  that  their
 display  is  limited  to  a  few  types  of
 hooks,  mostly  sex  literature  I  tell  you.

 Mr,  Speaker:  The  moment  the  hon.
 Member  mentioned  sex  there  is  so
 much  of  commotion  in  the  House.
 Why  did  he  mention  it?

 कला  Ghachi  Ranjan:  Just  acw  the
 hon,  Member,  Dr.  Sen,  mentioned  thet
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 formerly  Soviet  literature  were  being
 rejected  and  now  they  are  being  ac-
 cepted.  May  I  know  from  the  hon.
 Minister  whether  the  Communist  Party
 of  India  have  sent  their  own  literature,
 of  the  same  type,  to  the  railways  and
 whether  they  have  accepted  or  re-
 jected  them?

 Mr.  Speaker:  Next  question
 Import  ef  Newsprint

 ote
 +

 e  Sbri  George  Fernandes an  di  ४
 Shri  J.  मा,  Patel:
 Shri  Madhu  Limage:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  the  amount  of  money  spent  ann-
 ually  on  the  import  of  foreign  news-
 print  into  India;  and

 (b)  the  efforts  made  to  increase  the
 production  of  newsprint  in  India?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  Total  amount  of
 money  spent  on  the  import  of  foreign
 mewsprint  was  of  the  order  of
 Rs  693.41,  739  80  618.80.  and  976  70
 lakhs  during  1963-64,  to  1966-67  (upto
 Feb,  1967).

 (b)  Capacity  of  the  only  newsprint
 mill  in  the  country  :s  being  expanded
 from  30,000  to  75,000  tonnes  per
 annum  and  the  possibility  of  creating
 additional  capacity  in  the  public  st-
 ctor  as  being  explored.  Further  to
 encourage  investment  in  the  private
 sector  the  newsprint  industry  has  been
 exempted  from  the  licensing  provi-
 sions  of  the  Industries  (Development
 and  Regulation)  Act,  I95l,  and  any
 party  can  establish  a  newsprint  plent
 without  a  licence  under  that  Act.

 शी  प्रां  करमेडीज  :  भ्रध्यक्ष  महोदय,
 पब्लिक सैक्टर  में  यह  जो  न्यूज़  प्रिन्ट  प्लांट  है,
 इत  गक्त  उसकी  वैदाबार शायद  30,000 टन
 सालाना  है।  करीब  सास  सास  से  यह  कहा
 जी  रहा  है  कि  उसकी  पैदावार  75,000  टन

 सक  बढ़ाने की कोशिश की  जा  रही  है।  यह  भी
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 कहा  गया  है  कि  नेपा  मिल्ज  में  इस  साल

 जुलाई  तक  75,000  टन  की  पैदावार  हो
 जायेगी  |  मैं  यह  जानता  चाहता  हूं  कि  क्या

 सरकार  का  यह  संकल्प  अगले  महीने  पूरा  होने
 वाला  है  कि  नेपा  मिल्ज  में  75,000  टन

 सालाना  न्यूज़  प्रिट  तैयार  होने  लगेगा  ?

 श्री  दिनेश  सिंह  :  जी  हां  ।  हमारा  यह
 संकल्प  कार्य  रूप  में  परिणत  हो  रहा  है  |  वहां
 पर  इमारत  रौरह  बनने  का  काम  इस  साल

 अगस्त  में  शुरू  हो  जायेगा  उसके  वाद  वहां  पर

 मशीनरी  वगैरह  लगानी  है  हम  समझते

 हैं  कि मई,  968  तक  कुछ  प्राडक्शन  भी  शुरू
 हो  जायेगा  i  हमारी  आशा  है  कि  969  के

 मध्य  तक  वहां  पर  काग़ज  बनने  लगेगा

 श्री  जार्ज  फरनेन्डीज़  :  इसको  र्थ  यह  है
 कि  इस  साल  जुलाई  तक  75,000  टन  पैदा-

 वार  करने  का  सरकार  का  संकल्प  तो  खत्म

 हो  गया  और  उसमें  सरकार  बिल्कुल  ग्सफल

 हो  गई  ।

 सरकार  का  संकल्प  था  कि  तीसरी  पंच-
 बर्षीय  योजना  में  देश  में  न्यूज़  प्रिट  की  पैदादार

 30,000  टन  से  1,50,000  टन  तक  बढ़ाई
 जायेगी,  लेकिन  भ्रभी  तक  वह  30,000  टन

 तक  ही  है  |  श्रब॒  कहा  गया  है  कि  हम  इस
 सम्बन्ध  में  निजी  क्षेद्र  के लोगों  की  मदद  करने

 के  लिए  तैयार  हैं,  लेकिन  मन्त्री  महोदय  जानते

 हैं  कि  तीसरी  पंच-दर्षीय  योजता  पें  निजी  क्षेद्ध

 के  जितने  भी  लोगों  को  लाइसेंस  दिये  गए

 थे,  उनमें  से  किसी  ने  भी  लाइसेंस  का  इस्तेमाल

 नहीं  किया  |  इसलिए  यह  साफ़  और  स्पष्ट  है
 कि  इस देश  में  न्यूज़  प्रिंट  का  काम  निजी  क्षेत्र

 में  होने  वःला  तहीं  है।  जब  सरकार  हर  साल

 न्यूक  प्रिंट  पर  दस  करोड़  रुपये  को  विदेशी  मुद्रा
 खर्च  करती  है,  तो  क्‍या  वह  न्यूज  प्रिंट  की
 पैदादार  का  काम  पूरे  तरीके  से  पब्लिक  सैक्टर

 में  लेकर  तत्माल  इस  विदेशी  मद्र  को  बचाने

 का  प्रयास  करेगा  ?
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 श्री  दिनेश  सिंह  :  इसका  उत्तर  मैंने  शुरू
 में  ही  दे  दिया  है  1

 श्री  कंबरलाल  गुप्त  :  यहां  पर  दूसरे
 देशों  की  जो  एम्बेसीज़  हैं,  वे  जो  पी रियाडिकल्ज़

 निकालती  हैं,  उनके  लिए  वे  बाहर  से  कागज

 मंगाती  हैं  और  चूंकि  वे  अपनी  जरूरत  से  ज्यादा

 कागज़  मंगाती  हैं,  इसलि ए  वह  कागज  ब्लैक

 मार्केट  में  बिकता  है  |  मैं  यह  जानना  चाहता  हूं

 कि  क्‍या  सरकार  को  इस  बात  की  जातकारी

 है  कि  ये  एम्बैसीज़  एक  साल  में  कितना  कागज

 अपने  खुचे  के  लिए  मंगवाती  हैं,  क्या  उस  पर

 गवर्नमेंट  का  कोई  कण्ट्रोल  है  कि  उस  कागज

 में  से  कितना  खर्च  हुआ,  कितना  ब्लैक  मार्केट

 में  बेचा  गया  और  उसके  पैसे  का  कया  हुआ,
 आदि  ?

 श्री  दिनेश  सिह  :  हम  को  ऐसी  कोई

 सूचना  नहीं  है  कि  कोई  कागज़  एम्बैसीज्ञ  की

 तरफ़  से  काले  बाज़ार  में  बिकता  है  ।  अगर

 माननीय  सदस्य  यहां  या  बाहर  इसके  बारे  में

 कोई  सूचना  देंगे,  तो  हम  उसकी  छानबीन

 करवायेंगे  ।

 Shri  S.  R  Damani:  What  was  the
 reason  for  the  delay  in  increasing  the
 capacity  of  NEPA  and  is  there  any
 difficulty  about  obtaining  raw  mate-
 rial  for  the  expansion  of  production?

 Shri  Dinesh  Singh:  Now  we_  hope
 that  there  will  not  be  any  difficulty.
 I  have  given  a  programme  as  to  how
 we  are  going  to  expand.  In  the  past
 we  had  to  have  this  matter  looked
 into  carefully,  As  you  know,  Sir,  our
 desire  to  manufacture  newsprint  has
 been  there  but  we  have  not  been  able
 to  get  all  the  raw  material.  The
 feasibility  studies  are  now  being  com-
 pleted.  The  House  is  also  aware  of
 the  desire  to  set  up  a  Paper  Corpora-
 tion  which  will  also  go  into  the  manu-
 facture  of  newsprint.

 श्री  कामेश्वर  सिंह  :  क्‍या  मन्त्री  महोदय

 यह  बताने  का  कष्ट  करेगे  कि  भारत  में  ग्रखबारी
 कॉंगज्ध  का  श्रायात  कब  तक  बन्द  हो  जायेगा  ?
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 श्री  दिनेश  सिह  :  इस  वक्‍त  मेरे  लिए
 कोई  निश्चित  समय  बताना  सम्भव  नहीं  है  ।

 श्री  सीताराम  फेसरी  :  क्या  मन्त्री  महोदय

 यह  बताने  की  कृपा  करेंगे  कि इस  समय  हम  को

 कितने  न्यूज़  प्रिंट  की  ग्रावश्यकता  है,  कितना

 हम  बाहर  से  इम्पोर्ट  करते  हैं,  कित्तना  हम  यहां
 अपनी  फैक्टरी  में  उत्पादन  करते  हैं  श्रौर  अपने

 उत्पादन  में  हम  कितनी  वृद्धि  करने  जा  रहे

 |

 श्री  दिनेश  सिह  :  इस  वक्‍त  हमारी
 ज़रूरत  1,70  हजार  टन  की  है,  जिसमें  से

 फ़िलहाल  हम  30  हज़ार  टन  यहां  पर  बनाते

 हैं,  जिस  को  बढ़ा  कर  75  हजार  टन  करने  के

 बारे  में  मैं  |  अभी  निवेदन  किया  है  ।  बाकी  i00

 हज़ार  टन  हम  बाहर  से  मंगाते  हैं  और  25

 हज़ार  टन  की  श्रावश्यकता  हम  सफ़ेद  काराज

 और  दूसरे  का?ज  से  पूरी  करते  हैं  t

 श्री  सरजू  पाण्डेय  :  क्या  मन्त्री  महोदय
 केध्यान  में  यह  बात  झाई  है  कि  बहुत  से  अखार
 वाले  खुद  ही  इम्पो्टिड  कॉग्ज़  का  कोटा  अधिक

 लेकर  उसकी  ब्लंक  करते  हैं  और  उसको  छोटे

 अखबारों  को  काफी  पैसा  लेकर  बेचते  हैं,  यदि

 हां,  तो  क्या  सरकार  ने  इसकी  रोक-थाम  की

 कोई  व्यवस्था  की  है  ?

 श्री  दिनेश  सिंह  :  श्रगर  माननीय  सदस्य

 मुझे  इस  बारे  में  सूचना  देंगे,  तो  जरूर

 इस  की  जांच  करवाई  जायेगी  t

 Shri  Tenneti  Viswanatham:  In  view
 of  such  a  great  shortage  of  newsprint
 does  the  Government  think  of  starting
 a  public  sector  factory  at  Bodhan  in
 Nizamabad  District  of  Andhra  Pradesh
 using  bagasse  as  raw  material?

 Shri  Dinesh  Singh:  The  advisability
 study  that  has  been  made  does  not
 relate  to  the  State  of  Andhra,  Now
 that  the  hon.  Member  has  mentioned
 this,  I  am  sure  the  Corporation  which
 will  go  into  this  matter  will  go  into
 that.
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 Shri  P.  Venkatasubbaiah:  May  I
 know  whether  there  is  any  proposal
 with  the  Government  to  enter  into  a
 bilateral  agreement  with  some  of  the
 countries  from  where  we  import  news-
 print  in  order’  to  save  our  foreign
 exchange?

 Shri  Dinesh  Singh:  So  far  as  I
 remember,  off-hand,  we  have  some
 barter  arrangement  also  for  newsprint.
 But  I  cannot  give  the  details  now.

 Mr.  Speaker:  Qs.  844  and  857  may
 be  taken  together,

 Import  of  Steel  Tubes  by  the
 Aminchand  Pyarelal  Group

 +

 *844,  Shri  S.  M.  Banerjee:
 Shrj  Madhu  Limaye:
 Dr,  Ram  Manohar  Lohia:
 Shri  George  Fernandes:

 Will  the  Minister  of  Steel,  Mines
 and  Méiais  be  pleased  to  state:

 (a)  whether  Government’s  attention
 has  been  drawn  to  the  report  in  the
 Patriot  dated  the  25th  March,  967  on
 the  Law  Ministry’s  opinion  in  regard
 to  the  import  of  steel  tubes  without
 a  licence  or  a  valid  licence  by  the
 Aminchand  Pyarela]  Group;

 (b)  whether  Government  have  held
 that  it  is  morally|legally  justified  to
 amend  the  licences  after  the  goods
 have  arrived  and  customs  have  seized
 the  goods  and  imposed  fines:

 (c)  if  so,  whether  the  whole  amend-
 ing  procedure  is  being  re-examined
 with  a  view  to  its  revision;  and os

 (d)  if  not,  the  reasons  therefor?

 The  Minister  of  Steel,  Mines  and
 Metals  (Dr.  Chenna  Reddy):  (a)
 to  (9).  The  news  item  in  the  ‘Patriot’
 of  March  25  refers  to  certain  imports
 of  sheets.  The  facts  have  been  stated
 in  reply  to  Starred  Question  No,  24
 in  the  Lok  Sabha  on  the  0th  Novem-
 ber,  1966.  The  facts  briefly  are  as
 under:

 Three  importations  by  Mls.  Amin-
 chand  Pyarelal  of  black  plain  sheets
 hot  relled  commercial  quality  of  a  size
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 not  mentioned  in  the  licence,  were
 noticed  in  the  year  1963,  one  each  at
 Calcutta,  Bombay  and  Madras  pori.
 The  original  Customs  Clearance  Per-
 mits  issued  in  all  the  three  cases  were
 subsequently  amended  by  the  Iron  &
 Steel  Controller  to  cover  the  sheets  ot
 the  sizes  imported,  but  the  concerned
 Collectors  of  Customs  held  that  these
 CCPs  were  not  valid  and,  therefore,
 confiseated  the  goods.  subject  to
 redemption  on  payment  of  fines  and
 also  imposed  pemalties  in  two  gases.
 On  appeal,  however.  the  Central  Board
 of  Excise  &  Customs  accepted  the
 amended  permits  issued  by  the  Iron
 &  Steel  Controller,  remitted  penalties
 and  set  aside  the  orders  of  confisca-
 tion.

 We  are  examining  the  matter  with  a
 view  to  see  whether  any  revision  in
 the  procedure  regarding  amending  of
 customs  clearance  permits  is  necessary.

 Shri  S.  M.  Banerjee:  I  rise  on  a
 point  of  order.

 We  are  asking  a  Question  in  l967—
 today  is  30th  June,  967—and  he  has
 just  read  the  reply  which  he  had
 given  to  Starred  Question  24  on  l0th
 November,  1966.  He  has  just  rea@  the
 same  thing.  I  can  compare  it;  I  have
 got  it  with  me.  We  wanied  some  more
 information.

 Sarkar  Commission  to  enquire  into
 Sicel  deals  with  Privaie  Firms

 8857.  Shri  Kameshwar  Singh:
 Shri  A.  B.  Vajpayee:
 Shri  Yaina  Dat?  Sharma:
 Shri  S.  Ss.  Kothari:

 Will  the  Minister  of  Steel,  Mines
 and  Metals  be  pleased  to  state:

 fa)  whether  the  Sarkar  Commission
 appointed  to  97006  into  the  steel  deals
 with  private  firms,  as  per  recommen-
 dations  of  the  Public  Accounts  Cem-
 mittee,  has  started  its  work;  and

 (b)  if  so,  whether  it  is  a  fact  that
 the  Commitee  is  not  being  supplied
 with  the  relevant  files  and  many  of
 the  important  files  are  missing?
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 The  Minister  of  Steel,  Min€s  and
 Metals  (Dr.  Chenna  Redagy):  (a)
 The  Committee  was  constituted  on  the
 i2th  September,  3966  and  commenced
 work  from  that  date.

 (b)  The  relevant  files  are  being  sup-
 plied  from  time  to  from  _  various
 sources,  viz.  offices,  such  as  Ministry
 of  Iron  &  Steel,  Iron  &  Steel  Control-
 ler  and  the  Hindustan  Steei  Ltd.
 There  has  been  some  delay  because  the
 files  relate  to  a  period  several  years
 before.  No  file  as  yet  required  by  the
 Committee  is  stateq  to  be  missing.

 Shri  3.  M.  Banerjee:  From  the
 Starred  Question  214  of  l0th  Nsvem-
 ber,  966  and  the  reply  which  lke
 read,  I  find  a  specific  question  was
 asked  by  my  friend,  Shri  Madhu
 Limaye,  as  to  whether  the  S.P.E.  had
 carried  cut  an  investigation  into  this
 violation:  and  the  reply  was;  “No,  Sir”
 I  would  like  to  know,  in  view  of  the
 observations  made  by  the  Ministry
 of  Law  into  the  shady  deal,  whether
 a  situation  has  now  arisen  that  the
 hon.  Minister  will  give  this  case  to
 the  S.P.E.  for  further  investigation
 because  in  this  deal  the  Cabinet
 Ministers  are  involved.

 Dr,  Chenna  Reddy:  As  the  honour-
 able  House  is  aware,  this  matter  is
 being  enquired  into  by  the  Sarkar
 Enquiry  Committee  and,  therefore,
 no  other  steps  have  been  taken.  In
 fact,  I  -had  an  informal  discussion
 with  the  hon.  Members;
 Shri  Madhu  Limaye  and  cxhers,  and
 it  was  found  that,  if  necessary,  the
 Sarkar  Enquiry  Committee  will  point
 out  all  the  cases.  that  are  to  be  re-
 ferred  to  the  S.P.E.,  and  perhaps  this
 also  may  be  one  which  we  want  to
 leave  to  the  discretion  of  the  Sarkar
 Enquiry  Committee.

 Shri  5S.  M.  Banerjee:  I  would  like
 to  know  whether  the  terms  of  refer-
 ence  of  the  Sarkar  Committee  includ-
 es  in  getting  evidence  from  the  ex-
 Cabinet  Minister  or  the  present  Cabi-
 net  Minister,  if  they  were  involved
 in  this,  and  whether  the  Committee
 will  have  the  right  to  cross-examine

 including
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 the  hon.  Minister.  and  secondly,  whe-
 ther,  till  such  time,  quotas  will  not
 he  issued  to  this  firm

 Dr.  Chenna  Reddy:  Regarding  the
 question  of  jurisdiction  of  this  Com-
 mit  ee  and  the  right  of  calling  for
 the  evidence  of  the  Cabinet  Minister,
 T  do  not  think  that  there  is  anything
 ‘hat  would  come  in  the  way  of  the
 Sarkar  Committee,  aw  they  consieer  st
 necessary

 Regarding  the  other  question  of  is-
 suing  permits.  I  have  to  submit  that,
 as  I  have  stated  earher,  the  High

 Court  of  Calcutta  haa  been  approach-
 od

 \.

 a  pta\  order  has  been  issued

 जाओ  फरनेन्हीसप्र'यदा  महोदय,
 बौन  नियमों  के  भ्राधार  पर  कलेक्टर  भ्राफ
 कस्टग  ने  यह  जो  कस्टम  बर्ल प्रेम  परमिट
 दिया  था  उसको  गैर  कानूनी  तय  किया  ?  जब
 प्रपील  करने  में  भ्रा  गया  बाद  7  जिस  किसी
 भी  मिनिस्टर  ने  हराक्षप  किया  होगा,  बह
 उस  बत  पहले  आईर  को  बदलते  #  वकत
 कोल  सा  नियमों  को  बोई  ने  आपने  सामने  रखा  7

 ठ  लेसा  रेडी  भ्रध्यक्ष  महोदय,  इसमे
 कसी  मन्‍्ती  महांदय  के  हसस्‍्त&प  का  सवाल

 नहीं  है  रस्टम्स  के  कलेक्टर  ते  यह  समह्य
 वि  इस  थे  पहले  जो  परमिट  दिए  गए  'उसमे
 अमडमेट  दना  मनामसिच  या  उचित  नहीं  होगा
 मगर  र  जब  रेबन्सू  बोर  को  भपील  किया  गया  ता
 उन्होंने  मा  मिनिस्ट्री  को  सला  ली  झौर
 ला  मिनिस्द्री  की  सलाह  के  झनमा र  यह  समझा
 गया  कि  जिस  शु्घारिटी  गे)  लाइसेस  दने  के
 श्रेघिकार  हैं  उसी  को  प्रमेंडमेट  करने  का  भी
 झ्रध्षिकार  है  शर  उस  लिहाज  से  रेवन्य  बोई
 ने  जा  मिनिस्ट्री  क ेमशबिरे  से  यह  किया  ।

 Shri  8.  s.  Kothari:  I  notice  that.
 in  many  matters,  when  the  investi-
 gation  is  pending.  files  get  lost,  and
 with  regard  to  many  reports,  there

 contents  Whai
 taking  to

 at  files  do  not  get  lost
 leakages  do  not  take  piece?

 What  security  measures  are  being
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 taken?  Besides,  this  what  action  3s
 being  taken  against  the  officials  con-
 cerned  who  are  responsible  for  the
 maintenance  of  those  files?

 Dr.  Chenna  Reddy:  I  have  just  now
 said  that,  in  this  case,  no  file  that
 required  by  the  committee,  has  been
 stated  to  be  missing,  Therefore,  the
 genera)  observations  made  by  the
 hon.  Member  will  only  relate  to  a
 very  generai  type

 Shri  8,  Barua:  From  the  stat.ment
 furmshed  I  find  that  it  is  the  same
 answer  £.ven  to  a  question  put  some-
 time  in  November,  1966.  ]  do  not
 krow  what  is  his  answer  to  the  pre-
 sent  question.  Anyway,  assuming
 that  this  is  the  correct  position,  I
 want  to  know  how  the  Iron  and  Steel
 Controller  could  rectify  an  illegal
 thing  by  issuing  an  amendment.  Was
 at  not  brought  to  the  notice  of  the  then
 Mnuster  or  had  he  the  power  under
 the  law  to  do  it  himself?

 Dr.  Chenna  Reddy:  As  I  have  just
 now  mentioned,  the  authority  winch
 has  a  right  to  issue  the  licence  38
 considered  by  the  Law  Ministry  as
 al-o  having  the  right  to  amend  it
 and  therefore,  the  amerdment  ‘vis
 tovsidered  ३0  be  legal.  Therefore,
 tne  Revenue  Board  to  whom  _  this
 part;  hud  made  the  appeal  against
 tie  actin  taken  by  the  Collector  of
 Customs,  held  it  good.  The  question
 of  this  matter  coming  to  the  Minis-
 ter  did  not  arise.

 Shri  5.  K.  Sambandhan:  The  issu-
 ing  authorit’  has  the  right  to  amend
 *he  permit  issued  only  before  import.
 Here  the  permit  has  been  amended
 afer  the  goods  imported  had  come
 into  the  harbour  and  had  gone  to  the
 customs  authonties  It  is  nowhere
 stated  in  any  law  of  any  country  that
 such  an  amendment  can  be  made.
 Under  what  authori'y,  under  what
 law.  has  Law  Ministry  stated  that  the
 issuing  authority  has  got  the  power
 to  amend  it  after  the  import  of  goods?

 Dr,  Cheana  Reddy:  Firstly,  the  in-
 terpretation  of  the  board  has  been  up-
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 held  by  the  Law  Ministry,  and  secon-
 dly  the  authority  te  revise  is  also
 considered  in  the  context  of  bona
 fides  and  mala  fides  and  it  has  been
 stated  that  the  Iron  and  Steel  Con-
 troller  had  satisfied  himself  as  to  the
 boma  fides  of  the  case,  and  the  revenue
 authority  should  treat  the  CCP  so
 amended  as  valid  ab  initio.

 Shri  S.  K.  Sambandhan:  Generally,
 the  goods  are  confiscated  if  they  are
 not  found  in  the  licence.

 श्री  द्वा०्नाथ  तिवारी  हमारे  are}  <

 इस्पात  मन्त्री  जी  का  व्यवष्टार  भी  इस्पात  के

 समान  है  |  श्षमीं  प्वस्द  प्यारेलाल  का  प्रश्न

 यार  बार  हाउस  के  सामने  आ  चुका  है  ,  मन्नी

 जी  मेम्बरों  के  साथ  इस्पात  aT  व्यवहार

 न  करके,  अमींचन्द  प्यारेलाल  के  साथ  इस्पात

 सा  व्यवहार  क्‍यों  नहीं  करते  हैं  तथा  ऐसे
 स्टेप्स  क्यों  नहीं  लेते  हैं  जिसने  कि  हाउस  भी

 संटिस्फाइड  हो  और  ईयड़बडी  न

 क्र  सकें  ?

 डा०  चन्ना  रेड्डी :  जैसा  मैंने  पहले

 कहा  है  कि  इस  मामले  को  सरकार  एन्क्वायरी
 कमेटी  के  सुपुर्द  किया  गया  है,  एन्ब्बायरी  हो

 रही  है  |  इसके  अलावा  और  कोई  स्टे  लेपे

 की  या  तो  श्रावश्यकता  नहीं  है  या  मश्किल  भी

 है  ।  एन्क्वायरी  कमेटी  के  सामने  जो  काम  है
 उसको  जल्द  पूरा  कराने  के  लिये  पूरे  स्टेप  लिये

 जा  रहे  दे  t

 st  कामेइ्वर  सिह  :  जो  ज़रूरी  कामजात

 सरकार  कमेदी  को  नहीं  मिल  पाये  थे,  5  उनको

 अभी  तक  मिले  हैं  या  नहीं,  अगर  फाइलों  में

 कोई  गडवडी  हुई  है  तो  क्यों  हुई  है  ?

 डा०  न्द्न्ा  रेड्डी  :  जिन  फाइलों  की

 सरकार  एन्क्‍्वायरी  कमेटी  को  जरूरत  है,  वह
 उनको  पहुंचाई  जा  रही  है,  इंसनें  कागजात

 के  मिस  होते  का  कोई  सबाल  नहीं  है  t

 शी  कामेश्वर  सिह:  कुछ  जरूर  फाइलें-
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 जिन  से  लोगों  को  बहुत  घाटा  होग/,  उनको

 हटा  दिया  गया  है  श्रौर  सरकार  कमेटी  को  बे

 फाइलें  नहीं  दी  गई  हैं  ?

 डा०  चन्ना  रेड्डी :  इस  किस्म  की  कोई
 बात  मिनिस्द्री  के  सामने  नहीं  श्राई  है  |  यदि

 पास  ऐसी  कोई  वात  ही  तो  मुझे  भज
 दें,  मैं  विचार  करूंगा  |

 Shri  Hiem  Barua:  In  view  of  the
 faci  that  there  are  serious  allegatious
 of  invelvement  in  shady  deals  against
 this  firm  called  Aminchand  Pyarelals
 and  there  have  been  persistent  de-
 mands  on  the  floor  of  this  House  iso
 blacklist  thig  firm,  may  I  know  the
 basic  reasons  why  Government  con-
 sidered  it  proper  to  liberalise  their
 attitude  towards  this  firm  as  evid-
 enced  in  this  particular  deat?

 An  hon.  Member:  Donaticns.

 Br.  Chenna  Reddy:  The  attitude  to-
 wards  this  firm  is  not  liberalised,  but
 as  far  as  the  question  of  putting  it
 in  the  black  list  and  stopping  busi-
 ness  with  it  is  concerned,  they  have
 approached  the  Calcutta  High  Court,
 and  the  Calcutta  High  Court  has  is-
 sued  a  stay  order,

 Shortage  of  Cycle  Tyres  and  Tubes

 7845,  Shri  R.  S.  Vidyarthi:  Will  the
 Minister  of  Industrial  Development
 and  Company  Affairs  be  pleased  to
 state:

 (a)  whether  Government’s  attention
 has  been  drawn  to  the  fact  that  there
 is  a  great  scarcity  of  popular  brands
 of  cycle  tyres  and  tubes  in  the  mark=
 et  while  large  stocks  are  available
 in  the  black-market  in  Delhi;  and

 (b)  if  so,  the  reasons  therefor,  and
 the  steps  taken  to  prevent  such  anti-
 socis!  activities  in  the  matter?

 The  Deputy  Minister  in  the  Minis-
 try  of  Industrial  Development  and
 Company  Affairs  (Sbri  Bhanu  Pra-
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 kash  Singh):  (a)  Yes,  Sir.  Govern-
 ment’s  attention  was  drawn  to  the
 shortage  of  popular  brands  of  cycle
 tyres  and  tubes.

 (b)  The  main  reason  for  such
 shortage  is  consumers’  preference  for
 eertain  brands  of  cycle  tyres  and
 tubes  like  Goodyear,  India  Super  and
 Dunlop  manufactured  by  M/s.  Dunlop
 India  Ltd.  A  number  of  steps  have
 been  taken  by  Government  to  ensure
 that  popular  brands  of  cycle  tyres  and
 tubes  are  available  to  genuine  con-
 sumers  from  the  authorised  dealers
 and  Consumer  Cooperative  Stores  at
 Companies’  retail  prices  A  state-
 ment  showing  the  steps  taken  tn  this
 regard  is  laid  on  the  Table  of  the
 House  (Placed  tn  [Library  See  No.
 LT  855/67).

 शी  रा०  स्व्०  विद्यार्थों  :  क्‍या  मत्रो
 मदोदय  बनायेगे  थि सादसल  टायर  नथा

 दय्ब्न  +  एमेन्शल  !  भाडिटोज  1-5  के  परव्यू
 मेब,  ते  लिया  है  था  आग  सेक  इस  हे
 सहते  किलने  कैसेज  रजिस्टई  हुए  है,  उन  मे
 से  कितनों  को  सज़ा  हुई  है  तथा  क्तिनों  को
 छोड  दिया  गया  है  ?  t

 miei.  किय  विकास तथा  समवाय-कार्य  मंत्री

 (भी  फलरद्दीन  ली  झहमद)  :  इस  मे  यारे
 मे  अगर  ग्राप  प्रलग  से  सवाल  पूछेंगे  तब्  जवाब
 दे  मकगो  |  फिर  भो  oo  में  जब  हमारे
 पास  सब  से  पहले  कम्पकेट  भाई  तो  हमने
 दिल्‍ली  एडमिनिस्ट्रेशन  से  इस  के  बारे  में

 पूछा  प्रौर  उस  के  बाद  हम  ने  जो  स्ट्रेप्स  लिये
 नव  में  कोई  कम्पलेट  नहीं  धाई  t

 don  कि  सवाल  के  जवाब  में  बताया
 गया  है  कि  पब्ेज  तौर  पर  टायर-टयू-स  को
 शार्टज  नहीं  है  लेकिन  सब  लोग  डनलप  के
 बने  हुए  टायर-टयूड्स  चाहते  है  |  भानरेबिल
 म्बर्स  आनत  है  कि  डमलप  50  परसेन्ट  से

 बोड़ा  ऊपर  टायर  बनाते  हैं  40  परसेन्ट  से
 ऊपर  टबूब्स  बनाते  हैं----यह  सब  को  देते  के

 तिव  काफो  नहीं  है,  सब  इसे  ही  मांगते  हैं
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 इस  बजह  से  इस  में  जरूर  कमी  होगी  t  गवर्ते-
 नेन्ट  से  यह  फैसला  किया  है  कि  उन  के 10.
 परसेन्ट  प्रोडक्शन  को  कोप्रापरेटिव  सोसयटीज
 को  दिया  जायेगा,  जिनके  ज़रिये  कनज्यूमर्स
 को  मिल  सकेगा  ।  इस  के  प्रलावा  दिल्ली
 एडमिनिस्ट्रेनन  का  लाइसेन्स  के  बेंसिज  पर
 शानी  माडबल  के लाइम्पल्प  और  रिवा  के
 लाइसे-।  7  थे सिख  ।+  भी  टप्यर-टयूब  देने
 का  इरादा  है  शौर  उसी  बे  मर  जअिक  उन  को
 दिया  भो  जा  रहा  है  'रिक्शावाली  को  साल

 भर  में  lz  टायर  7  ट्यूब  मिलती  हैं

 ी  Tro  eto  विशज्ञार्थों:  क्या  सरवार
 को  पता  है  कि  दिल्ली  से  टायर-टयूब्स  की
 जितनी  जरूर्यात  है,  चाहे  वह  निर्धारित

 मूल्य  पर  मिले  भ्रथवा  काले-बाजार  से  भिले
 लोगी  को  अपनी  जरूरत  पूरी  करनी  पढ़ती
 है  तथा  जो  सप्लाई  मैन्यूफेक्नरर्स  से  कोझा-
 परेटिव  सोसायटीज्ञ  को  या  होल  सेल  डीलजें
 को  झातों है,  वह  सब  की  सब  मध्य  प्रदेश  या

 यू  पफो०  को  चलो  जाती  है?  मैं  जानना  चाहता
 हैं  कि  इस  को  रोकने  के  लिये  क्‍या  सरकार
 ने  कोई  प्रयास  किया  2  ?  सरकार  एसेन्शल
 कसाडिटोज  एक्ट  के  त्तहत  अभी  तक  एक  भी
 केस  रजिस्टर  नहीं  कर  सकी  है  ।

 श्री  फलरदीन  शसी  झहमद :  यह  ब्याल
 गलत  है  कि  जितने  टायर  टयूब  पाते  हैं,  ये
 अध्य  है 1 ह  चले  जाते है  ।  जैसा  मैंने  कहा  कि
 lyon  से  जब  हमारे  पास  कम्पलंट  झाई,

 हमने  ने  साइकल  डीलस  झौर  साइकल
 एसोशियेशन  वालो  को  एक  मीटिंग  बुलाईं
 थो,  उन  में  बातचीत  कर  के  एसा  इन्तजाम
 किया  गया  कि  जितनो  भी  चीजें  मैन्यूफेक्चरर्स
 में  धझातों  है  वे  यहां  के  लोगों  को  मिल  सकें  ।

 Shri  Manubhai  Patel:  I  am  the
 latest  victam  of  this  so-called  or  arti-
 ficial  shortage  of  motor  cycle  tyres
 and  tabes,  For  the  last  two  days  I
 have  been  trying  my  best  to  secure
 a  tube  to  replace  my  punctured  tube.
 ह  wander  from  shop  to  shop,  but  no-
 body  is  willing  to  give  me  a  motor
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 eycle  tube,  and  looking  at  my  clothes
 they  do  not  sell  it  ut  the  biackmarket
 rate  also.  Since  I  cannot  use  my
 motor  cycle,  [  have  to  depend  on  bus
 for  transport.  Under  the  circum-
 stances,  will  the  Minister  arrange  ‘o
 issue  motor  cycle  tubes  to  card-holders
 and  till  this  is  done,  will  he  please
 arrange  to  get  me  a  tube  from  some-
 where?

 Shri  F.  A.  Ahmed:  The  question
 relates  to  scarcity  of  cycle  tyres  and
 tubes  and  not  motor  cycle  tubes.

 Shri  Manubhai  Patel:  They  are  the
 same,  not  much  difference.

 ft  ay  लाल  गुप्त  :  मत्री  महोदय
 को  माचूम  होना  चाहिये  कि  टायर-टयूव्स  को
 कमी  नहीं  है  जिस  बाड़  के  टायर  ट्यूब  को
 श्राप  बात  करते  है  वह  भी  जितना  मंत्र  महादय
 ग्बाहे,  मिल  सकता  है  लेकिन  ब्लॉक  मा्कट  से
 मिलता  है  प्रोर  बन  #  मार्केट  की  कीमत  तीन

 मुना  ज्यादा  है।  tyes  भे  आपने  जो  मोटिंग

 बुनाई  उस  के  बाद  तो  टापर-टूज्य  की  हालत
 और  ज्यादा  खराब  हो  गई  t  क्या  मो  महोदय
 को  माजूम  है  किजिन  कोझ्ापरेटिव  सोसाय-
 डोड  या  होलर  को  झाप  हम  का  परमिट
 देते  हैं  नथा  जो  ढायरैकटली  कन्जूमर्म  को
 देते  हैं,  झध्यक्ष  महोदय  बह  उन  के  पास

 नहीं  पहुंच  पाता  है,  होता  क्या  है--4  टायर

 कम्जूमर  को  दिये  फिर  ois  टायर
 बोगस  नाम  लिख  कर  रसीद  काट  देंते  हैं  a
 कया  झाप  दस  को  एनक्वासरी  करायेंगे  तथा
 इस  के  फेंग्रर  डिस्ट्रीश्यूणन  के  लिये  कोई  शौर
 कदम  उठायेंगे  ।

 थी  कलब्वीन  ol  श्रहमव :  जहा  तक

 एस्कबायरी  का  ताहलूक  है  अगर  ह्ढ  को
 इन्फर्मेशन  दी  जायगों,  हो ज़रूरो  करायेंगे  ।
 लेकि  मैं  झ्ानरेदिल  मेम्बर  से  कहना  चाहता
 हूं.  कि  इस  का  ह्वुय  दिस्‍ली  एडमिनिस्ट्रेलन
 से  है,  बन्द  दिन  हुए  मैंने  उनको  बुलाया  था
 झोर  इस  को  wer  आंत  की  थीं  i

 wee  मुझ  को  शाका  तौर  पर  बताया  कि
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 4966  ®  ब्राद  से  कोई  क़म्पलेंट  नहीं  आई
 है  कि  ब्लैक  मार्केट  में  टायर-टयूप्स  दी  जा
 रहो  हैं।  जब  से  उन्होंने  ऐसा  लव  किया
 है  कि  लाइसेन्स  के  ऊपर  एस्डोस  करना  पड़ेगा
 कि  उन  को  टायर-टयूब  मिला  है,  तब  से  ऐसी
 कोई  शिकायत  नहीं  है।  फिर  भी  कोई  स्पे-
 सिफिक  केस  हो  तो  मुझे  बताइये,  मैं  ज़रूर
 एन्कदायरी  कराऊंगा

 Shri  Chintamani  Panigrahi:  Because
 co-operatives  arc  not  there,  may  I
 know  how  the  tyres  and  tubes  a  lotted
 to  different  States  are  sold?  Do  Gov-
 ernment  get  reports  from  different
 States  on  this  and  also  whether  Gov-
 ernment  is  aware  that  they  are  being
 sold  at  higher  or  blackmarket  prices
 an  those  States?

 Shri  F.  A.  Abmed:  I  have  not  get
 the  figures  indicating  the  quantity  of
 tyres  and  tubes  allotted  to  every  State.
 They  aie  allotted  on  the  basis  of  thear
 tequirement,  subject  to  the  avai!-
 ability  of  these  tyres  and  tubes

 Shri  Krishna  Kamar  Chatter}i:  Our
 difficulty  i»  this,  The  answers  sup-
 phed  by  our  Ministers  are  compiled
 by  officers  and  they  have  no  bearing
 On  the  realities.  That  is  the  state  of
 affairs  in  our  State  also.  The  difficulty
 is  that  tn  blackmarket,  you  can  get
 any  quantity  of  tyres  and  tubes  quite
 cften  Will  the  Minister  consider
 appointing  a  high-power  committee  te
 go  into  all  these  things?  That  ts

 what  is  needed?

 Shri  F.  A.  Abmed:  The  hon  Mem-
 ber  must  realise  that  this  is  an  essen-
 tial  confmodity  and  declared  as  such
 under  the  Essential  Commodities  Act.
 Complete  power  and  authority  in  res-
 pect  of  distribution  had  been  delegated
 to  the  State  Government;  this  power
 is  not  exercised  by  the  Central  Gov-
 ernment  but  by  the  State  Government.
 Here  the  question  was  with  regard
 to  the  Delhi  Administration.  If  infor-

 is
 i  i  z
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 ce  wr  :  सतर्रदेश  के  झम्दर
 रिक्शा  चलाने पे  बट.  लोग  हैं  लेकिन  बहां
 पर  साइकिल  रिक्शा  4!  एक  टायर  व ट्यूब

 उन  बेचारों  को  ब्लैक  में  20  दपये  का  मिलता
 है  तो  कया  मंत्री  जी  इस  स्थिति  में  मुघार
 करेंगे  ताकि  वहां  के  रिक्‍ता  चलाने  बालों
 को  कंट्रोहड रेट  पर  टायर य  ट्यूब  मिल  सकें
 जिससे  कि  बहू  इस  कठिनाई  से  बच  सके  ?

 ht  फल्क्द्दीत  जली  'साहुमद :.  रिक्शा
 का  जहा  तक  ताल्ल+  है पैसा  मैंने  पहले  कहा
 दिल्‍ली  ऐडमिनिस्ट्रेनन  ने  ऐसा  आईर  पास
 किया  है  कि  हम  एक  साइकिल  रिक्शा  पुलर
 को  पर  बवा्टेर  दो  टायर  भौर  दो  ट्यूब  मिलेगें
 शौर  जो  उन  को  लाइसेंस  मिलता  है  उस  के
 ऊपर  यह  डहोमे  भ  करा  लेगें  a  rat  ऐसा  नहीं
 हुमा  है  शोर  कोई  केस  मेरे  नं(टिस  में  लाया
 जायेगा  कि  इस  हुक्म  के  मुतबिक  टायर  व  ट्यूब
 रिक्शा  पुनम  को  नही  मिल  रहे  हैं  तो  मैं  उस  की
 अवश्य  इनक्वायरी  कराऊंगा  |  आकी  सान-
 नीव  सदस्य  ने  जो  उत्तर  प्रदेश  के  बारे  ते  सवाल
 किया  है  तो  उस  के  बारे  में  मेरे  पास  प्रभी
 इनफौरमेशन  नही ंहै  बहरलाह  मैं  उस  के  आरे
 में  इनफरमेशन  मनाऊंगा  और  उसे  देखूगा  ।

 थी we  fro  सहगल  :  यह  वात  सच
 है  कि  साइकिल  के  दायरों  और  द्यूबा  का
 उतना  उत्पादन  नहीं  हो  रहा  है  जितनी  कि
 उनकी  डिसाड  है  लेकिन  उस  के  झलावा
 जो  प्रभो  मैनुफैक्चरस  के  द्वारा  अपने  प्रोडक्शन
 का  0  परसैंट  माल  कमशियल  सप्लाईज
 के  लिये  कोप्मापरेटिय  स्टोर्स  को  देना  तय
 वाया  गया  है  क्‍या  दस  परसैंट  को  बढ़ाने  के
 बारे  में  भी  कोई  तजवीज  सरकार  के  सामने
 झाई  हुई  है  ?

 जी  'चालचद्दीन  welt  wy:  पह  बात
 ह.  है  Fs  जितनी  डिमांड  है  उतगा  प्रोडक्शन

 wit  हो  रहा  है|  जैसा  कि  मैंने  पहले  भी
 अतलाया  सारी  दिफकत  यह  है  कि  हर  कोई
 चाहता  है  कि  उसे  इतलप  के  ही  टायर व  ट्यूब
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 fort  और  गर  सोग  थौर,  भी  पभनेकों  कम्प-
 नियों  द्वारा  तैयार  किये  जाने  वाले  टायर
 टुयूबों  को  लेने  लगें  तो  यहां  कोई  कमी  नहीं
 है  ।  मैं  श्राप  को  बतलाउं  कि  सन्‌  1961 % ें
 जहां  साइकिल  के  टायर  ii  मिलियन  के

 करीब  बनते  थे  भ्रम  वह  io  मिलयित  मैनु-
 फक्चर  होते  हैं  |  इसी  तरह  जहा  सन्‌  62-04
 में  87  हजार  टायर  ऐक्सपोर्ट  किये  गये  यहां
 सन्‌  65-66  में  साख  46  हेजार  ऐक्स-
 पोर्ट  किये  |  इसलिये  दिक्कत  वही  है  कि  एक
 हीं  ब्रांड  के  लोग  टायर  ट्यूब  लें,  चाहते हैं
 शौर वह उसने वह  उसने  नहीं  हैं  जितने  कि  लोग  चाहते
 हैं  a  बाकी  जो  बह  दस  परसैंट  वाली  बाल  है
 उस  पर  हम  गौर  करेंगे  ।

 Idle  Capacity  in  mdustry

 Will  the  Minister  of  Industrial
 Development  and  Company  Affairs  be
 pleased  to  state:

 (a)  whether  a  survey  of  the  idle
 capacity  m  the  industry  was  recently
 conducted  by  any  official  or  semi-
 official  body;

 (b)  if  so,  the  broad  findings  there-
 of;  and

 fe)  the  action  Government  purpose
 to  take  to  ensure  the  utilisation  of”
 such  idle  capacity?

 The  Deputy  Minister  in  the  Minks-
 try  of  Industrial  Development  and
 Company  Affairs  (Shri  Bhane  Prakash
 Singh):  (a)  ‘Yes,  Sir.  A  kurvey  on
 under-utilisation  of  industrial  capa-
 city  in  India  was  conducted  by  the
 Natonal  Council  of  Applied  Economic
 Research  in  1965,  The  report  on  the
 survey  was  published  in  Octaber,  1906,

 (b)  The  Council  has  come  to  the
 conclusion  that  there  is  a  continuing
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 serious  under-utilisation  of  industrial
 capacity.  The  main  reasons  responsi-
 ble  for  this  under-utilsation  accord-
 ing  to  the  Council  are-

 a)  Shortage  of  raw  materials,
 (uu)  Shortage  of  spares,
 (in)  Shoitage  of  Machinery  and
 (iv)  Labour  treubles

 The  basic  information  was  elicited,
 among  other  methods,  by  issuing  a
 questionnaire  to  sclected  firms  Among
 the  respondent  firms  103  out  of  a

 tota)  of  429  con  “ija.ned  of  shortage  of
 raw  rmateria's  53  of  shoi'age  of  spares
 and  50  of  shortage  of  machinery,  87
 of  shoitage  of  fore.cn  exchange  and
 49  of  labour  troubles,  The  shortage
 of  spares  and  snoitage  of  machinery
 was  largely  due  to  foreign  exchange
 shortage

 (९)  The  survey  suffers  from  many
 serious  limitations  As  the  National
 Council  of  Applied  Economic  Research
 has  itself  admitted  the  response  to  its
 questionnaire  was  exiremely  oor.
 From  among  4728  manufacturing  units
 in  37  industry  groups  covering  276
 industries  which  were  addressed  only
 29  replies  were  recerved  Although
 this  factor  has  cunsiderably  v:tiated
 the  findings  of  the  NCAER  the
 broad  conclusion  that  theie  is  con-
 siderable  under-u  ‘sition  of  indus-
 trial  capacity  in  [India  cannot  be
 denied  Governmen:  have  from  time
 to  time  taken  steps  which  wuu:d  lead
 to  increase  in  indus‘"ial  production
 Many  of  them  woult  ‘ter-alia  lead
 to  higher  utilisation  of  existing  capa-
 ety  Among  such  ‘feps  are  the
 follow  ing’

 ह  Liberalisation  of  Impot
 licensing  which  tends  to
 ancrease  production  part.-
 cularly  का  the  priority  jndus-
 tries;

 i)  Removal  of  controls  on  price
 and  distribution  in  some
 industries;  and

 (iii)  Liberal  permigsion  given  for
 diversification  of  existing

 JUNE  30,  3987  Orat  Answers  9622

 capacity  from  one  product  to
 ancther,  within  limits.

 Mr.  Speaker:  When  the  answer
 long,  he  could  have  placed  it  on  the
 Table.

 Shri  8.  8.  Kothari:  It  is  stated  that
 Part  of  the  mdiffeient  performance
 of  the  public  sector  undertakings  is
 due  to  idje  capacity  Is  it  a  fact  that
 certain  undeitakings  have  acquired
 machines  far  in  excess  of  what  they
 Need  according  ‘o  their  present  sche-
 dule  of  p'oduction  and  they  expect
 they  would  be  using  those  machines
 only  after  2  or  3  years?  If  so,  may
 I  know  what  steps  Government  are
 ‘uking  to  utilise  this  idle  capacity?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  ्,  A.
 Ahmed):  The  reply  has  already  bees
 given  that  idle  capacity  is  one  of  the
 3  or  4  fac  ors  So  far  as  the  question
 of  libcratising  import  is  concerned,
 that  if  based  on  priority  industries
 and  they  are  given  sufficient  foreign
 exchange  to  import  spale  pai  s,  80
 that  idle  capacity  may  not  remain,
 That  iS  one  of  the  steps  taken  We
 have  a'so  been  trying  to  remove  con-
 trois  cn  some  of  these  industries,  so
 tha  tne  market  methuniem  may

 eperate  and  the  industries  may
 flourish

 Shri  S.  S.  Kothari:  ls  the  Govern-
 ment  uware  that  some  of  the  licences
 .ven  co  actual  users  and  their  way
 into  the  biackmarke!  and  are  sold  at
 prices  100  or  200  per  cent  Iigher,  and
 rot  even  taxe>  are  realised  on  that?
 What  steps  are  Gavernment  taking  te
 check  this”

 Shri  F.  A.  Ahmed:  That  was  the
 postion  before  when  there  was  Tes-
 triction  on  umport  licences.  After  we
 have  liberalised  the  import  licences,
 there  have  been  no  complaints  of
 shortage  from  the  industries  and  also
 no  complaints  about  the  licences  find-
 ing  their  way  into  the  bisckmarket.
 If  the  hon.  Member  hes  any  epecific
 instance,  he  can  mention  it  to  me  and
 I  shall  certainly  enquire  into  it.
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 Shr  A.  K.  Gopalan:  Is  it  a  fact
 that  in  certain  industries  the  idle
 capacity  ia  very  substantial  and  Gov-
 ernment  gave  hcences  to  the  same
 concern  in  the  same  industry?  If  so,
 what  is  the  reason  for  7

 Shri  F,  A,  Ahmed:  It  7  true  that
 in  some  industries  there  35  more  idle
 capacity  than  in  others.  But  these
 licences  were  given  at  a  time  when
 it  was  not  considered  that  on  account
 of  the  economic  recession,  there

 would  be  idle  capacity.

 Shri  Hem  Barua:  Are  you  prepared
 to  withdraw  them”

 Shri  F.  A.  Ahmed:  When  the  indus-
 try  is  already  established,  where  is
 the  question  of  withdrawing  them?

 Shri  F.  A.  Ahmed:  Wherever  there
 is  idle  capacity  in  the  industries,  they
 have  been  asked,  and  they  are  taking
 steps  tn  order  to  diversify  their  acti-
 vities  They  are  doing  it

 Shri  D.  N.  Patodla:  Fertiliser  fac-
 tories  producing  superphosphate  gene-
 rally  need  the  bamc  raw  materials,
 rock  phosphate  and  sulphur.  Rock
 phosphate  38  being  imported  through
 STC  would  like  to  know  whether
 at  8  a  fact  that  due  to  the  shortage
 of  rock  phosphates,  the  fertiliser  fac-
 tories  are  not  able  to  produce  accord-
 ing  to  their  capacity,  and  in  that
 event,  will  the  Government  consider
 the  question  of  permitting  the  private
 sector  to  import—the  rock  phosphate,
 which  they  can  easily  do?

 Shri  F.  A,  Ahmed:  That  question  is
 covered  by  my  answer;  wherever
 there  is  idle  capacity  in  any  industry,
 ‘because  of  the  shortage  of  raw  mate-
 rials,  whatever  is  possible  is  being
 done  to  overcome  that  shortage.

 Shri  Ranga:  A  specific  instance  has
 Deen  quoted  and  the  Minister  is  not
 Prepared  to  give  any  answer  at  all;
 be  is  giving  a  steamrolier

 *  angWer.

 Wael  हैं,  A,  Abmed;  I  do  not  know
 दि.  the  hon.  Member  is  so  impatient.

 1m,  /A24.  72M 8
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 So  far  as  the  specific  matter  is  con-
 cerned,  that  question  should  be  refer-
 red  to  the  Ministry  concerned,  and  to
 the  extent  there  35  shortage,  that
 question  35  being  taken  up  by  them.
 What  7  have  said  is  that  so  far  as
 the  industries  as  a  whole  are  con-
 cerned,  the  idle  capacity  8  due  to  the
 fact  that  there  is  shortage  of  raw
 material,  and  I  said  that  so  far  as
 the  shortage  of  raw  material  is  con-
 cerned,  we  are  trying  to  procure  raw
 materials  and  give  them  foreign  ex-
 change  on  a  priority  basis,  and  ferti-
 luser  industry  is  certainly  one  of  the
 priority  industries,  and  they  wil  cer-
 tainly  be  taken  care  of.

 SHORT  NOTICE  QUESTION
 Fifth  Steel  Plant  Project

 +
 S.N.Q.  20,  Shri  8  .M.  Banerjee:

 Will  the  Minister  of  Steel,  Mince
 and  Metals  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Fifth  Steel  Plant  Project  is  being
 shelved  indefinitely;  and

 (b)  if  90,  the  reasons  therefor?
 The  Minister  of  Stcel,  Mines  and

 Motals  (Dr.  Channa  Reddy):  (a)  No,
 Sur,

 (b)  Does  not  arise.

 Shri  8.  M.  Banerjee:  Th
 the  hon.  Minister  to  the
 tion  is  that  the  Afth  steel
 going  to  be  shelved.  I  wo
 know  whether  the  claim  of
 of  Andhra  Pradesh  is  still  before
 eye,  and  I  would  also  Hke  ६०
 what  is  the  policy  of  the  Governm
 —whether  they  will  start  a  steel

 f the pe
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 Shri  8s.  M,  Banerjee:  I  would  like
 to  know  whether  the  Government  has
 taken  a  final  decision  to  have  this
 fifth  steet  plant,  or  whether  they  have
 mot  decided  yet.  We  would  like  to
 have  an  assurance  whether  they  will
 have  the  fifth  steel  plant  or  not.

 Dr.  Chonma  Reddy:  No  definite
 deciaion  has  been  taken  on  this  matter,
 and  therefore,  I  cannot  say  anything
 definitely.

 Shri  Vasudevan  Nair:  I  hope  the
 Government  have  already  proceeded
 to  a  great  extent  with  preparing  a
 Projec:  report  and  ali  that  even
 before  When  they  finally  take  a
 decision  in  principle  whether  they
 should  have  the  fifth  steel]  plant  or
 not,  by  that  time,  we  would  like  to
 know  whether  they  will  have  the
 report—whether  they  have  some
 report  with  them—or,  whether  they
 will  have  to  prepare  entirely  another
 report,  and  in  that  case,  will  some-
 thing  happen  in  the  fourth  Plan?

 Dr.  Chenna  Reddy:  As  for  anything
 to  happen  in  the  fourth  Plan,  it  all
 @epends  upon  our  economy.  Now,  we
 are  suffering  from  recession  There-
 fore,  this  matter  would  not  arise,  but
 @bdviously,  all  the  details  that  have
 already  been  prepared  are  looked  into,
 and  they  will  alwaya  be  kept  in  view
 by  the  Government.

 aft  मीतिराज  सिह  चौधरी  क्या  मत्री

 महोदय  बतलाने  को  कृपा  करेंगें  कि  पाचन
 इस्पात  कारखाने  के  लिये  कौन  कौन  सी  जगह
 विदा  राधोन  हैं  ?

 Bre  रेहो  झगों  मुख्लिफ
 जगहें  गवर्तमेट  के  कांसडरेशन  में  ध्राई  थी  ।

 ऐँग्नो  झरे िक  कुंसारिशवम  की  बिना
 पर  यहजा  मुक्तलिफ  जपें है ंहैं  भौर  ह्सरी
 यरड़ों  के  बारे  जे  जब  बवाल  उठेगा  विधार
 करते का  तब  उन  पर  विधा  र  किया  आविका  ।

 been  accepted  and  it  would  come  in
 a  short  while.  Five  years  have  pamed
 and  we  have  not  got  anything  so  far.
 I  would  hke  to  know  whether

 know  whether  it  is  a  fect  that  the
 Madras  Government  has
 apphcation  for  starting  Sal
 plant  on  their  own  initiative  with  the
 help  of  the  Japanese  and  the  colla-
 boration  of  some  others.  want  to
 know  what  happened  to  that  matter,
 as  far  as  the  Salem  plant  w  con-
 cerned;  whether  ॥  is  going  to  be
 started  in  the  fourth  Pian  or  nat.
 Also,  what  happened  to  the  applica-
 tion  filed  by  the  Madras  Government
 to  start  the  plant?

 Dr.  Chenna  Reddy:  The  whole
 matter  is  under  consideration,  end  the
 fourth  Plan  will  be  finalised;  only
 then  some  definite  shape  can  be  given.

 Shri  Sarendranath  Dwivedy:  Is  it
 not  a  fact  that  due  to  the  lack  of
 finance,  the  Government  is  thinking
 of  abandoning  all  expansion  schemes
 to  the  existing  steel  plants  and  also
 Bokaro?  In  view  of  this  fact,  may  I
 know  whether  there  is  any  possibility
 of  having  the  fifth  stee]  plant  during
 the  fourth  Plan  period?

 Dr.  Chenna  Bedéy:  It  will  be  diff-
 cult  to  say  anything  definitely  because
 the  fourth  Five  Year  Plan—its  shape,
 contents  and  dimensions,  have  to  be
 determined  in  the  light  of  the  general
 economy.  a

 Shri  Temnet]  पिसकर वॉलिगकाा,  Is  it
 not  a  fact  that  on  the  basis  of  8  tech-

 to  locate  the  fifth  etecl  plant  at  Viesgs-
 patem?



 5  May  I  know
 whether  the  attention  of  the  Govern-
 ment  has  been  drawn  to  the  state-
 दलात,  ह. . 3  the  Chief  Minister  of  Madras
 that  if  the  Centre  does  not  agree  to
 have  a  steel  plant  in  Madras,  at
 Salem,  they  will  start  an  agitation?
 है) उ  has  been  reported.  I  do  not  know
 whether  the  attention  of  the  Minister
 has  been  drawn  to  that;  if  it  has  been
 drawn,  what  is  the  reaction  of  the
 Government?

 Dr.  Chemms  Reddy:  We  have  no
 Official  information  except  what  I  read
 ip  the  press.  Therefore,  there  38  no
 question  of  any  reaction.

 Shri  Tulsidas  Dasappa:  {  would  like
 to  know  from  the  Minister  whether
 ft  is  the  pressure  exerted  on  the  Cen-
 tral  Government  by  various  States
 that  has  resulted  in  the  shelving  of
 the  question  of  taking  up  the  fifth
 steel  plant,  or,  is  it  because  of  the
 lack  of  financial  resources  in  the  coun-
 try  that  has  resulted  in  the  shelving
 of  the  fifth  steel  plant?

 dimension  is  not  possible  con-
 templated  at  this  stage.

 Shri  Rangs:  Is  there  any  tank.
 ing  in  the  mind  of  the  Government
 that  f  we  do  not  go  ahead  with  the
 Bokaro  plant,  the  Soviet  Prime  Minis-
 ter  might  go  on  a  hunger-strike,  and
 the  Andhra  Chief  Minister,  if  the
 Sfth  steel  plant  at  Vizagapatam  38  not
 started,  is  likely  to  go  on  Satyagreha?

 Dr.  Ohenna  Reddy:  Bokara  is  a
 matter  on  which  agteement  has  been
 Weached  between  the  two  countries
 end  we  have  everything  finalised.
 ‘Therefore,  we  are  going  ahead.  There
 फ  ह... उ  question  of  anybody  going  on

 or  anybody  going  in  for  agitation

 tion,  to  start  amsll  plants  in  three
 important  pleces,  Visakhapatnam,
 Hoapet  and  Salem  to  be  ister  deve-
 loped  into  big  steel  plants?,-

 Dr,  Chenma  Reddy:  At  the  moment
 there  ig  no  definite  proposal,  but  the
 whole  position  of  targets  and  re-
 Quirements  is  being  studied  and  the
 Possibilities  of  export  to  different
 countries  are  also  under  examination
 and  consideration.

 Shri  Ambashagan:  Will  the  hon.
 Minister  be  pleased  to  tell  us,  when
 everything  connected  with  the  fifth
 ateel  plant  hangs  upon  the  Fourth
 Five  Year  Plan  and  Government  finds
 it  difficult  to  find  foreign  exchange
 and  all  that,  whether,  if  any  other
 foreign  country  comes  in  for  collabo-
 ration  m  respect  of  such  a  project  and
 agrees  to  bear  the  foreign  exchange
 component  of  it  and  this  Government
 has  no  commitment  of  foreign  ex-
 change,  the  Government  will  consider
 the  project  ang  sanction  it?

 Dr.  Chenna  Reddy:  Foreign  colla-
 horation  does  not  completely  take
 away  our  own  financial  commitments
 eng  implications.  Particular

 y  in
 our

 country  we  have  large  fabricating
 capacity  of  the  order  of  09  per  cent.
 Therefore,  anything  that  is  to  be  done
 will  be  only  m  addition  to  our  fabri-
 cating  capacity.

 Shri  s  Kunda:  Sir,  the  Committee
 on  the  Fifth  steel  plant  cave  its  report

 ore  in  that  area,  will  the  hon.  Minis-
 ter  consider  it  worthwhile  putting  up
 the
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 WRITTEN  ANSWERS  TO
 QUESTIONS

 Export  of  Tinned  Foog  and  Fruit

 “381,  Shri  Shatd,  Nand:
 Shri  Bishwanath  Roy:
 Shri  Bharat  Singh  Chauban:
 Shri  Ranjit  Singh:

 Wall  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  there  is  4  grea’  demand
 for  the  Indian  processed  and  tinned
 food  and  fruits  in  foreign  countries;

 (b)  if  so,  whether  Government  pro-
 pose  to  give  incentivcs  to  the  manu-
 facturers  of  such  articles  for  earning
 foreign  exchange;  and

 (ed  of  so,  the  main  features  thereof?

 The  Minister  of  Commefce  (Shri
 Dinesh  Singh):  (a)  Yes,  Sur.  The
 demand  for  Indian  processed  and  tin-
 ned  foog  and  fruits  is  steadily  in-
 creasing.

 (b)  and  (c).  The  exporters  are  al-
 lowed  the  following  assistance  to  pro-
 mote  exports  of  these  items:

 I,  Under  the  current  import  policy
 for  Registereq  Exporters,  these  items
 are  entitleg  to  an  import  repienish-
 ment  @  0  per  cent  of  FOB  export
 value.  The  registered  exporters  or
 their  nominees  utilise  these  import
 licences  for  the  import  of  the  follow-
 ing  items:

 {i)  Items  indicated  in  any  valid
 AU.  Iicence  held  by  them
 provided  such  items  ure  per-
 missible  in  terms  of  import
 policy  for  the  period  April.
 3967  to  March,  3968

 (in)  Other  stems,  provided  they
 are  requireq  for  uses  to  the
 manufacturing  activity  in
 which  the  applicants  for  the
 licences  are  engaged,  and
 peckaging  materials.

 ll  The  above  items  are  aleo  en-
 titleg  to  Cash  Assistance  varying
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 from  3  per  cent  077  per  cent  of
 FOB  value  of  exports,

 ll.  A  drawback  of  Rs.  957.67  per
 ton  on  imported  tinplate  i3  also  allow-
 ed.

 IV.  In  addition,  the  manufacturers-
 exporters  of  sugar  baseg  products  are
 allowed  allotment  of  sugar,  under
 “Green  Form”  allotment  scheme,  re-
 quired  for  manufacturing  uf  unned
 food  and  fruits

 Consumers  Industties  in  the  Public
 Sector

 9848.  Shri  Yashpal  Singh:
 Dr.  Razen  Sen:

 hrimati  Tarkeshwari  Sinha:
 Shri  Shahi  Ranjan:
 Shri  Sidheshwar  Prasad:

 Will  the  Minister  of  Industrial
 Development  and  Company  Affairs  be
 pleased  to  state:

 (a)  whether  Government  propose  to
 establish  certain  consumer  industries
 in  the  public  sector;  and

 (b)  if  so,  when  the  decision  will  be
 taken?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  and  (b).  It  has  been
 decided  to  set  up  a  few  -onsumer
 goods  industries  in  the  public  sector.
 For  this  purpose  an  outlay  of  Rs,  83
 crores  both  for  Central  (Rs.  2  crores)
 and  State  (Re.  80  crores)  sectors  has
 been  made  in  the  Draft  Fourth  Five-
 Year  Plan  In  addition,  a  provision
 of  Ra  25  crores  has  been  made  for
 the  Cement  Corporation  ang  Ra.  43.5
 crores  for  the  Paper  Corporation

 eweurfertt  ted  लाइन  का

 जिशुतीकरण

 7849.  थी  श०  We  WNT:
 थी  wareve  सिह  :

 नी  [|  faq  मवौरिया  :
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 गी  राभतेवक  शादय  :
 श्वी  क उ  लिमवे  :

 क्या  रैलबे  मंत्रों  यह  बताने  का  कृपा
 करेंगे  कि

 (क)  कलकत्ता-दिल्ली  लाइन  के

 जिशुतोकरण  के  काम  मे  अब  तक  कितनी
 श्रगॉत  2  है  भौर  यह  काम  कब  तक  पूरा  हो
 जायेगा;

 (ख)  बचों  विद्ुतोकरण  का.  काये

 किन्हा  न्य  रेलबे  लाइना  पर  भी  चज  रहा
 है  शौर  याद  हा,  ता  उन  रेलवे  लाइनों  के
 नाम  क्या  हैं,  और

 (ग)  क्‍या  एसे  सब  कार्यों  की  एक
 विस्तृत  रिपोर्ट  सभा-पटल  पर  रखी  जायेगी?

 रेलये  मंत्री  भी  Bo  qo  पुमाा)  :

 (क)  से  (7).  एक  विवरण  सभा-पटल
 वर  रख  दिया  गया  है  [पुस्तकालय  में
 cer  गया  |  देखिये  सस्या  एल०  tto—

 856/67)

 Food  Loan  to  India  by  Member
 Countries  of  GATT

 73  ॥]... ह  TarkeshWari  Slabs:
 Will  the  Minister  of  Commerce  be
 Pleaseg  to  state:

 (a)  whether  the  proposed  food  joan
 by  member-countries  of  GATT  has
 been  finalised:  बात

 (b)  whether  India  can  buy  food
 under  this  arrangement  in  anticipa-
 tion  of  the  formal  agreement  to  be
 finalised  by  “The  Kennedy  Round”

 food  aid  to  developing  in
 need  of  such  aid  have  yet  to  be
 finalised,
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 Will  the  Minster  of  Commerce  be
 pleased  to  state

 (a)  whether  .  1s  g  fact  chat  the
 U.S.  Government  recently  protested
 against  India  making  commercial  rur-
 chases  countries  other  than
 America;

 (b)  if  so,  the  basis  on  which  the
 protest  was  made;  and

 (c)  the  reaction  of  Government
 thereto?

 The  Minister  of  Comumerce  (Shri
 Dinesh  Singh):  (a)  No,  Sir.

 (b)  ang  (c).  Do  not  arise,

 Slump  ia  Steel  Market
 “352,  हाल  Onkar  singh:

 Shri  Onkar  Lal  Berwa:
 Will  the  Minister  of  Steel,  .  Mines

 and  Motals  be  pleased  to  state:

 (a)  whether  it  is  q  fact  that  the
 Hindustan  Stee]  Limited  will  show  a
 Joss  of  I5  crores  in  ‘1966-67  as  a  result
 of  slump  in  the  market;  and

 (b)  if  50,  the  steps  taken  to  vevita-
 lise  the  financial  position  of  the  los-
 ing  Steel  Plants  in  the  Public  Sector?

 The  Minister  of  Mines  and
 Metals  (Dr.  Chenna  Reddy):  (a)  The
 accounts  of  HSL  for  the  year  ‘1968-67
 have  yet  to  be  closed  and  audited.

 working  of  the  steel  plants  in
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 Import  of  Label-making  Machinery

 853,  Shri  Abdul  Ghani  Dar:  Will
 the  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  be  pleased
 to  state:

 (a)  whether  Government  have  per-
 mitted  a  large  number  of  parties  to
 import  latest  developeq  machinery
 for  label-making  during  the  !ast  five
 years  and  whether  it  is  also  a_  fact
 that  label  production  has  increased
 hundred  times  during  the  above
 period;

 (b)  whether  Government  preferred
 imported  label-making  machinery  to
 indigenous  label-making  machinery
 by  permitting  so  many  parties  to  im-
 port  label-making  machinery  from
 outside;

 therefor  in
 tight

 (c)  if  so,  the  reasons
 view  of  the  devaluation  ang
 foreign  exchange  position;  and

 (d)  the  total  amount  of  foreign
 exchange  involved  in  the  deals  dur-
 ing  the  last  five  years?

 The  Minister  of  Indusirial  Deve-
 lopment  and  Company  Affairs  (Shri
 F.  A.  Ahmed):  (a)  The  labels  are
 variously  made  out  of  paper,  lami-
 nates,  Plastic  Sheets  and  metal  sheets.
 There  are  also  woven  labels  made  on
 ‘label  looms’.  Out  of  these  the  9०790  ५7७
 labels  are  most  common.  The  normal
 printing  and  cutting  equipment  in  the
 Printing  and  Packaging  Industries  is
 used  for  printing  labels  alss,  with
 only  marginal  provision  of  balancing
 equipment  like  embossing  attach-
 ments,  etc.  No  label  making  machi-
 nery  as  such  has  therefore  been  im-
 ported  by  the  paper  conversion  In-
 dustries  during  the  last  5  years  though
 the  demand  for  labels  has  considera-
 bly  increased  during  these  years.

 (b)  No,  Sir.

 (९)  and  (d).  Do  not  arise.

 Loans  to  Orissa  Mining  Cofporation

 +854,  Shri  Chintamani  Panigrahi:
 Will  the  Minister  of  Steel,  Mines  and
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 Metals  be  pleased  to  state:

 (a)  the  amount  the  Central  Gov-
 ernment  have  given  by  way  of  joans
 to  the  Orissa  Mining  Corporation;

 (b)  whether  the  State  Government
 have  suggested  to  the  Central  Gov-
 ernment  to  take  over  the  Mining  Cor-
 poration  from  the  State  Government;

 (c)  if  so,  the  action  taken  thereon;

 (d)  whether  Government  are  aware
 of  any  move  initiated  by  the  Orissa
 Government  for  giving  away  on  lease
 to  private  mine-owners  the  mining
 areas  which  were  reserved  for  exploi-
 tation  by  the  State-owned  Mining
 Corporation;

 (e)  whether  Government  have  made
 any  enquiry  in  this  regard  from  the
 State  Government;  ang

 (f)  if  so,  the  results  thereof?

 The  Minister  of  Steel,  Mines  and
 Metals  (Dr.  Chenna  Reddy):  (a)  A
 total  sum  of  Rs.  3.245  crores  has  been
 given  by  Government  of  India  as
 loans  to  the  Corporation  in  the  fol-
 lowing  manner.

 (i)  Loan  sanctioned  directly  to  the
 Corporation  by  the  Government  of
 India:

 1965-66  Rs.  .85  crores
 1966-67  Rs.  0.8l  crores

 Tora  Rs,  2.66  crores

 (ii)  Loan  sanctioned  to  the  Corpo-
 raticn  through  the  State  Government.

 1966-67  Rs.  0.765  crores

 Rs.  3.425  crores Grand  total

 (b)  No,  Sir.

 (c)  Does  not  arise.

 (d)  to  (f).  It  has  been  ascertained
 from  Government  of  Orissa  that  some
 areas  previously  granted  to  the  Orissa
 Mining  Corporation  may  be  given  up
 by  them  and  are  likely  to  be  thrown
 open  for  lease  to  private  parties.
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 Mising  Polley  daring  Feerth  Pun

 (a)  whether  it  is  a  fact  that  most
 of  the  mining  industry  in  respect  of
 coal,  gold  and  iron  ote  is  under  pri-
 vate  ownership;  and

 (b)  है। अ  so,  Government’s  policy  in
 this  regard  during  the  Fourth  Five
 Year  Pian?

 The  Minister  of  Steci,  Mines  and
 Metala  (Dr.  Cheana  Reddy):  (a)
 Mining  Industry  of  Coal  is  mostly
 under  private  Ownership,  Gold  min-
 ing  industry  is  however  entirely  in
 the  public  sector.  Regarding  iron
 ore,  the  bulk  of  production  is  account-
 ed  for  private  sector  mines

 (b)  The  policy  of  Government
 about  mining  industry  im  respect  of
 these  minerals  3  laid  down  in  the  In-
 dustrial  Policy  Resolution  of  380th
 April,  956

 No  change  in  this  policy  is  envi-
 Saged  in  the  Fourth  Five  Year  Plan.

 छोटी  कार  का  निर्माण.

 *s56.  off  caste  सिह  झास्त्री
 ्  प्रकाशबीर  सारभी  :

 क्या  mt fee  थिकात  तथा  errr.

 wt  walt  यह  बताने  की  कृपा  करेगें  कि  :

 (क)  क्‍या  वह  सदर  है  कि  बोजना
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 ायोग ने छीटी ने  छीटी  कार के  निर्माण  के  सम्बन्ध
 में  भ्रपनी  प्रस्वीकृति  व्यक्त  की  थो;

 (ख)  कया  यह  सब  है  कि  सरकारी
 aa  में  एक  कारखाना  स्थापित  करने  के
 बारे  में  निर्णय  प्रायः  लिया  गया  है;

 (ग)  यदि  हा,  तो  इस  सम्बन्ध  मे
 सरकार  की  स्पष्ट  नीति  क्‍या  है;  और

 (घ)  इस  कारखाने  के  निर्माण  पर
 कितनी  लागत  प्रायेगी,  शौर  विभिन्न  देशों
 से  कितना  कितना  सहयोग  प्राप्त  होने  को
 संभावना  है  और  उनकी  शर्तें  तथा  निबन्धन
 क्या  होगें  ?

 झौद्योगिक  विकास  तथा  समधाय-कार्य
 यंत्री  (भी  फलरहीन  चली  झहमय)  :
 (क)  चौथी  पंजवर्षीय  योजना  के  लिए

 योजना  जायेग  द्वारा  प्रस्तावित  विकास  तथा
 विनियोशन  कार्यक्रम  भे  उद्योग  मंत्रालय
 द्वारा  यह  सुज्ञाव  दिया  गया  था  कि  प्रति
 वर्ष  50,000  सवारी  कारों  का  निर्माण
 करने  के  लिए  परियोजना  जिन  में  हल्की  मोटर
 गाडिया  भी  शामिल  हैं,  सरकारी  क्षेत्र  मे
 शामिल  की  जाय  जिस्म  कुल  ।वनियोजन
 35  करोड़  ko  का  होथा  ।  लेकिन  फिर  भा

 इसे  झा  मसौदे  की  रूपरेशा  में  गामिल  नही
 किया  गया  है  ।

 (ख)  पौर  (ग)  प्ररावित  वडि-
 योजना  के  बारम  इसे  कार्याम्वत  किये  जाने
 पर  सरकारो  क्षेत्र  मे  स्थापित  किया  जाग्रेगा
 या  गेर  सरकारो  क्षेत्र  मे  प्रस्तिम  निर्णय  भो
 नहीं  किया  गया  है  फिर  भी  सरकार  इतने
 बड़े  वितियोजन  को  ध्यान  मे  रखते  हुए  बह
 झधिक  पसंद  करेमी  कि  यदि  इस  पॉ  रयोजना
 के  लिए  जिन  साधनों को  श्ावश्यकता  होगी
 कि  ये  उपलब्ध  हों  सकें  तो  इसे  सरकारी  बोल
 में  स्थापित  किया  जाय  ,

 (थ)  भनवृमभान  लगावा  है  (क  50,000
 कारों  को  दादिक  खमता  बाले  कारखाने
 को  स्थापना  करनेपर पर  विनियोजन  35  करोड़
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 रुपये  से  लेकर  40  करोड  रुपये  तक  होगा
 जिसमे  विदेश।  पू  जो  का  लगभग  15  करोड़
 रपये  होगा  ।  गेर  सरकार।  या  सरकारों  क्षेत्र
 में  जिन  भारताय  शौर  विदेशा  पादिया  ने
 कम  कोमत  को  का र  बनाने  का  प्रस्ताव  किया
 है  उनसे  प्राराम्भक  बाचीत  की  गई  है  ।
 प्रत्येक  पार्टो  मे  जितने  भो  प्रस्ताव  दिया  था
 यह  कहा  गया  है  कि  वह  प्रस्ताव  का  समुचित
 ब्यौरा  प्रस्तुत  करे  जिसमें  सरफार  उसकी
 झार्विक  सम्ान्यत)  को  'जीग  कर  मक  ये  ब्यौरे
 ग्राप्त  ही  जान  के पश्चात  इस  मामले  में
 झन्तिम  निर्णय  किये  जान  से  पहल  समा  य'जना
 को  यथोजित  जाच  की  जायेगी  ।

 Corporation  for  Sick  Textile  Milis

 Shri  G.  S.  Mishfa:  Will  the
 Manister  of  Commoree  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No.  243  on  the  3nd  June,
 ‘1967  and  state:

 (a)  the  initial  capital  investment
 and  running  charges  of  the  Corpora-
 tion  proposed  to  be  set  up  to  run  the
 sick  textile  mulls;

 (b)  how  many  sick  textile  inills,  it
 Proposes  to  run  :n  the  first  instance;

 (e)  the  factors  which  have  been
 taken  into  consideration  in  deciding
 over  the  choice  of  the  closed  texte
 mulls;

 (d)  whether  the  foreign  exchange
 part  of  this  scheme  is  provided  under
 Aid  Loan  or  free  resources,  and

 (९)  whe'her  Government  are  think-
 ing  of  establishing  any  such  type  af
 toncern  in  the  public  sector  for  raie-
 ang  the  cotton  production?

 The  Minister  of  ह... ह  (Shri
 Dinesh  Singh):  (a)  The  metter  is
 under  consideration,

 (b)  to  (d).  Do  not  arise  at  this
 stage.

 (e)  No,  Sir.
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 हैजी  इंजीमिपॉरित  फारपोरेशम,
 रांची  की  उत्पादन  लगता

 *  839.  eft  agree  सिह  भारती:
 बया  झौद्योध्ि:  जिफास  सथा  समयाय-कार्य
 सत्री  26  मई,  967  के  भ्ताराकित  प्रश्न
 सख्या  692  के  उत्तर  के  बारे  में  यह  बताने
 की  कृपा  करंगे  te

 (क)  क्‍या  राची  स्थित  हैँवी  इजी-
 जिर्या रंग  का  रप  रेशम  मे  भारी  मशीन  निर्माण
 सबद  के  i-,000  age  टन  के  बरमान
 उत्प।दन  के  उसका  उत्पादन  लक्ष्य  मान
 लिया  गया  है,

 (ख)  यदि  वही,  तो  बतेमान  उत्पादन
 के  लक्ष्य  से  कम  रहन  के  क्‍या  कारण  हैं;
 ी

 (ग)  इस  देश  भे  मशीनों  का  मॉंग
 को  पूरा  करने  के  लय  यह  क्षमता  पर्याझ  है
 धौर  याद  नहीं,  यो  उपरंघन  फंकक्‍्टरा  के
 विस्ला रु  पर  रोक  खगान  के  क्या  कारण  है,
 जब  विदगों  में  गशीनों  का  भ्रावाद  करना
 पहता  है

 झौद्योषिक  विकास  तथा  सलधाज-कार्य
 अंत्री  (जी  फल<ट्रीन  weft  went)  :  (क)
 भौर  (वि)  जो,  नहीं।  भारी  मन  निर्माण
 मय  4,000  मॉट्रिक  टन  के  मतानी  उप-
 करण  जनाने  के  साथ  माथ  1967-68  मे
 bitsy  भांद्रिक  टन  के  प्रौद्गिकोय  ढाये

 नी  बनायेगा  जिसे  कल  प्रायोजित  उत्पादन
 36,240  मीट्रिक  टन  हो  1  |  उत्पादन  प्रति-

 बच  लगातार  बढ़ता  जायेगा  श्रौर  सम्त  मे
 बढ़कर  ४0,000  मीड़िक  टन  हक  पहुच
 जिया  ।  क्षमता  का  उपयोग  किसी  ा  विशेष
 में  प्रा  धाई  पर  निचेर  ढरेगा  !

 (ग)  जी,  हों  ।  क्स्‍लार  पर  तभी

 विचार  किया  जा  सकता  है  जबकि  उसे  मांग

 के  हारा  उचित  ठहराया जा  शकता  हो।



 639  Written  Anewers  ASADHA  o  2889  (SAKA)  तकिए  Answers  8640

 Hindusian  Machine  Tools,  Bangalore

 me,  Biri  Swell:  Will  the  Minister

 (a}  whether  the  Hindustan  Machine
 Tools  Ltd.,  Bangalore  has  drawn  uP
 a  scheme  of  diversifying  Its  products;

 (b)  the  types  of  tools  that  it  is
 producing  and  the  new  ones  that  it
 proposes  to  produce;  and

 (९)  whether  g  scheme  hay  aiso
 been  finalised  to  boost  up  export  of
 these  tools?

 The  Minister  of  Indgstrial  Develop-
 meng  and  Company  Affairs  (Shri  ्  A.
 Ahmed):  (a)  Yes,  Sur.

 (b)  The  present  range  of  manufac-
 ture  of  machine  tools  covers  high  pre-
 cmon  lathes;  general  purpose  lathes;
 L  series  lathes  sncluding  turret  lathes;
 short  turning  machines;  single  spindle
 automatics;  milling  machines  (mecha-
 nical  type  and  electrically  controlled
 type);  radial  drilling  -nachines;
 cylindrical  grinding  machines;  gear
 shapers;  fine  boring  machine  and
 special  purpoSe  machines  and  trans-
 fer  line  machines.  The  company  plan
 to  manufacture  surface  grinding
 machines;  mults-tool  automatic  lathes;
 copying  lathes;  multi-spindle  ruto-
 matic  [athes,  gear  hobbers;  horizon-
 4a}  boring  machines  and  broaching
 machines,  Besides,  they  have  woder
 consideration  schemes  for  the  anu-
 facture  of  metal  forming  machines
 such  as  presses,  sheet  metal  machi-
 nery,  etc.  printing  machinery  and
 also  power  operated  chucks  and
 clamping  devices.

 (c)  Yes,  Sir.

 काजू का  निर्यात

 *gei.  of  wetedte  pret:

 oh  शिवकुमार  wrest  :

 कौ  रचुधौर तिह  जास्थी  :

 aft  युग  fg  भरीरिया :
 थी  करे  eters  :
 oft  RRATURTE  कार्गो: :
 हा»  ह... ड  पूरी:

 क्या  aarfewr  मंत्री  यह  बतान  की  कृपा
 करेगे  कि  :

 (क)  क्मा  यह  सच  है  कि  अमरोका
 भारताय  बाजू  का  मुख्य  खरीददार  हैँ  इसो-
 लिये  काजू  की  माग  लगातार  बढ़  रही  है;

 (ख)  क्या  यह  मो  सच  है  कि  भारत
 अमरीका  को  मांग  की  पूरा  करन  में  भ्रससर्थ
 है,

 (5)  कया  इस  मास  को  घूरा  करने
 के  लिये  सरकार  का  विचार  बाजू  का
 उत्पादन  बढाने  का  हैं;

 ण)  यदि  हा,  तो  इस  सम्बन्ध  में  क्या
 कार्यवाही  बरने  का  विचार  हैं;  और

 (ड)  इसके  परिणामस्थरूप  काजू  की
 कितनी  प्रतिरिक्त  मावा  का  |नर्यात  किये
 जाने  की  सम्भावना  है  ?

 शाजिस्य  मंत्री  (भी  विनेश  सिह) :
 (क)  जी,  हा  ।  इस  समय  हमारे  निर्यात
 का  गभग  50  बअ्तिशत  धर्मारका  को  जाता
 है।

 (छा)  यह  नहीं  कहा  जा  सकता  कि
 भारत  माग  को  पूरा  करने  मे  प्रममर्थ  है  +
 इसके  साथ-साथ  झर्मा रिका  को  हमा रा  निर्यात
 भ्रोर  बढाने  को  सम्भावना:  विद्यमान  है  ।

 (ग)  जी,  हा ।

 (भ)  काजू  बिकास  पारद  मरत  के
 विभिन्‍न  राज्यों  में  काजू  बागान  के  विकास  के
 सिये  प्रॉययक  कार्मबाही कर  रही  है।  इस
 समय के  लगभग  7  34  We  मे० टन के टन  के
 प्रनुभानित  उत्पादन  को  तुलता  में  चौयो  योजना
 को  अवधि  के  लिये  भारत  में  कच्चे  काजू  का
 उत्पादन  लक्ष्य  3  28  लाख  बैट्रिक  टन
 रखा  गया  है।

 (3)  यदि  चौथी  योजना  का  लक्ष्य
 पूरा  हो  गया  तो  भारत  प्रति  वर्ष  18,000
 में०  हन  की  प्रतिरिक्त  भाजा  का  निर्यात
 कर  सकेगा  |
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 Officers  of  Indian  Raliway  attached
 te  Indian  High  Commision  in  London

 "९,  Shri  Babarac  Patel:  Will  the
 Minister  of  Railways  be  pleased  to

 state:

 (ay  the  number  of  Officers  of  the
 Indian  Railways  attached  to  the
 Indian,  High  Commission  in  London;

 (७)  the  total  value  of  goods  ins-
 pected  by  each  Officer  in  the  Iasi  two
 years,  viz  -  79689  and  ‘1968;

 (९)  the  total  value  of  orders  for
 Railway  equipment  placed  with  the
 British  firms  :n7965  and  ‘1966,

 (d)  whether  Government  propose
 to  reduce  the  number  of  Officers
 ‘working  in  London  as  a  measure  of
 economy;

 fed  af  so,  when;  and

 {f)  if  not,  the  reasons  therefor?

 The  Minister  of  Railways  (Shri  C.
 M.  Poonacha):  (a)  Nine.  sx  af  which
 are  gazetted.  Three  out  of  these  have
 their  headquarters  on  tne  Cuntsnent

 tb)

 Tn  million
 Pounds

 9965  966

 Jom!  RaisayAdvs  .Lonae  22  8  3

 Deputy  Rakwss  =  Adviser.
 Zach.  34  20

 Deputy  Radway  Adviser,  Bunn  2}  2.4

 ण्फ्ट्र  alr
 Railway  Advsecr,

 ans.  o2  og
 Astestant  Raslway  Adviser,

 London.  ०4  0.3
 a

 miBion Ia  8  39 5
 pounds in  7966  ©  ह.  million
 pounds

 (4)  to  (D.  किक  pesition  s  review-
 ed  from  tims  to  time  with  reference
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 to  the  workload  ang  the  necessity  of
 having  experienced  engineers  abroad.
 to  keep  in  touch  with  the  latest  deve-
 lopments,  and  reduction  effected,  88
 necessary.

 Import  of  Tractors  from
 Czechoslovakia

 Shri  D.  0.  Sharma;
 Shri  s.  K.  Tapuriash:
 Shri  Yashpal  Singh:
 Shri  Ram  Gopal  Shalwale:
 Shri  Prakash  Vir  Shastri:
 Shri  Ram  Avtar  Sharma:
 Shri  Atam  Das:
 Shri  Arjan  Sing;  Bhadorta:
 Shri  0,  P.  Tyagi:
 Shri  Raghuvir  Singh  Shastri:
 Dr.  Surya  Prakash  ह. ड
 Shri  Hukam  Chand  Kachwal:
 Shri  N.  K.  Sanghi:
 Shri  Bedabra.¢  Barta:
 Shri  Abda]  Ghani  Dar:

 Will  the  Minister  of  Indastrial  De-
 velopment  ang  Company  Affaite  be
 Pleased  to  state:

 (a)  whether  the  proposal  of  Govern-
 t™ment  to  import  20  H.P.  tractors  from
 Czechoslovakia  and  USSR  ang  to  set
 up  a  Rs  25  crore  tractor  and  ‘farm
 implements  factory  in  the  public  sec-
 tor  has  not  found  favour  with  the
 tractor  dealers  ang  manufacturers  98
 tt  was  said  to  be  destructive  to  an
 important  indigenous  industry  ह ह  not
 in  the  interest  of  national  economy,

 (b)  if  a0,  the  reaction  of  ०... ..
 ment  thereto.  and

 \c,  the  steps  taken  in  the  matter?

 The  Minister  of  indamrial  Develep-
 mest  aud  Company  ABairs  (Shri  F.  A.
 Ahmed):  (a)  Representations  have

 tb)  ang  (०).
 ह... ह  taken  in  the  matts?,
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 Mamahneter,  of  Printing  Machine  in
 ELET.

 °90é.  Shri  Atam  Das:
 Siuf  K.  P.  Singh  Deo:

 Will  the  Minister  of  ह हि  De-
 velopment  ang  Company  Affaity  be
 pleased  to  -atatey

 (a)  whether  it  is  q  fact  that  H.M.T.
 will  be  manufacturing  printing  press
 machines  in  India;

 (b)  whether  this  production  will
 be  with  the  collaboration  of  some
 foreign  firms;

 (c)  af  so,  whether  agreement  has
 been  reached  in  this  regard;

 (dy  whether  such  8  plant  will  be
 located  in  Madhya  Pradesh;  and

 (e)  if  so,  the  location  thereof?

 The  Minister  of  Industrial  Deve-
 lopment  and  Company  Affairs  (Shri
 ¥.  A.  Ahmed):  (a)  In  order  to  diver-
 sify  their  production  range  and  a:s0
 utilse  their  present  idle  capacity,  the
 Company  propose  to  manufacture
 printing  machinery  in  one  of  their
 existing  units.

 (b)  Yes,  Sir
 (९)  Negotsations

 ducted
 (d)  and  (e)  Do  not  arise.

 Manefacture  of  Rolling  Mill  Rolls
 in  ILE.C.,  Ranchi

 +965.  Shrq  Virendrakamar  Shah:
 Will  the  Minister  of  Industrial  De-
 velopment  and  Company  Affairs  be
 pleased  to  state:

 (a)  whether  it  ia  a  fact  that  while
 the  Heavy,  Engineering  Corporation,
 Ranchi  has  started  production  of
 tolling  mill  rolls,  for  the  supply  of
 which  the  steel  re-Rolling  Mills  in
 India  had  hitherto  {o  depend  ¢z-
 clusively  on  the  imports  from  UK.
 Germany,  Jepan  and  USSR.  the
 ह... क  ह. 4  indigenous  rolling  mill-ro!ls
 ere  more  than  double  the  ci.f  price
 of  the  imported  rolls  including  the
 import  duty;

 are  being  con-
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 (०)  if  ”,  the  reasons  for  the  ex-
 orbitent  prices  of  indigenous  pro-

 Proper  import  substitutes  without
 &  spurt  in  the  cost  of  pro-

 duction  of  the  finished  items  produc-
 ed  by  the  re-roling  mulls?  .

 The  Minister  of  Industrial  Develop-
 ment  and  Oompany  Affairs  (Shri
 P.  A.  Ahmed):  (a)  to  (c).  The  infor-
 mration  ig  being  collecteq  and  will  be
 laid  on  the  Table  of  the  Huse,

 Export  Policy  of  Art  Silk  इ्राषिादिड,

 °866.  Shri  Yajna  Datt  gharma:  Wil
 the  Minister  of  Commmeree  be  pleased
 to  state

 (a)  whether  it  is  a  fact  that  due  to
 the  abohtson  of  the  export  of  art  silk
 fabrics  following  devaluation  the  art
 silk  industry  has  been  completely
 ruined;

 (b)  whether  delinking  the  imports
 from  exports  hag  ruined  the  export
 market  for  rayon  synthetic  fabrics,  as
 the  export  of  Synthetic  fatricg  was
 largely  nurtureq  by  import  entitle-
 ment;

 (c)  whether  it  as  also  a  fact  that
 the  import  licences  issued  to  S.T.C,  are
 also  lying  unutilized  and  thus  the  in-
 dustry  is  starving;  and

 (d)  the  steps  taken  to  help  end
 rehabilitate  the  art  silk  industry?

 if
 af

 न्
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 tain  old  or  develop  new  markets,  It
 is.  however,  not  considered  worth-
 while  to  encourage  the  export  of  tab-
 rics  which  can  be  sold  abroad  only  at
 &  huge  2055

 (९)  and  (a).  No,  Sir.  Orders  have
 been  placed  and  amports  wu  mate~-
 rialise  soon,  Local  production  coupled
 with  imports  ls  expected  to  make  it
 possible  for  production  in  the  artificial
 silk  weaving  industry  to  be  maintain-
 ed  at  a  reasonable  level.

 Dismantling  of  narrow-gauge  Railway
 Lines

 287,  Shri  C.  C,  Desai:  Will  the
 Minster  of  Railways  be  pleased  to
 state:

 (a)  whether  Government  have  re-
 ceived  any  letter  from  the  Central
 Gujarat  Chamber  of  Commerce  dated
 the  7th  June,  4967  representing  against
 the  proposed  dismantling  of  Dehe)-
 Samni  section;

 (b)  whether  ;t  ts  also  a  fact  ‘hat
 Government  are  contemplating  to  di‘-
 mantie  the  narrow-gauge  or  metre-
 gauge  railway  lines  in  Gujarat  such
 as  Nadiad-Bhadran  and  Nadiad-Kapa-
 dvanj  narrow-gauge  sections,  and

 (९)  af  so,  the  names  of  the  narrow-
 gauge  lines  proposed  to  be  dismantled
 and  the  reasons  therefor?

 The  Minister  of  Raliway,  (Shri  C.
 M.  Peomacha):  (a)  Yes.  Sir.

 (by  ang  (c).  At  present  there  is  ro
 Proposal  to  close  the  Dahej-Samni,
 Nadiad-Bhodran.  ण  Nadiad-Kapad-
 vanhj  na*Tow  gauge  Sections  A  revicw,
 however,  of  the  working  of  the  N.  G.
 railway  lines  on  the  Western  Railway
 (including  the  gections  nrentioned
 above)  hag  been  undertaken  recently
 to  find  out  the  justification  for  their
 retentioniclosure  or  conversion  to
 widey  gauge  of  one  or  more  of  thees
 N.G.  lines,  Any  decision  regarding  the
 closure  of  any  of  these  NG.  sections
 which  are

 हग
 at  a  low  will  be

 taken  only  after  the  review  has  been
 completed.  and  all  the  facts  taken
 into  consideration  and  all  concerned
 heave  been  consulted.
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 Tool-cum-Pendown  Strike  in  ELEC.
 Ranchi

 Shri  P.  P.  Eathooe:
 Shri  Viswansthe  Menoca:
 Shri  Jyotirmoy  Basu:
 Shri  हू,  N.  Pandey:
 Shry  Valmiki  Choudhary:

 Will  the  Minister  of  Industrial  De-
 velopment  and  Company  Afain  be
 pleased  to  state’

 (a)  whether  36.000  employees  of
 the  Heavy  Engineering  Corporation,
 Ranch:  Went  on  tool-cum-pendown
 strike  from  the  Sth  June,  1967;

 OQ)  if  80,  their  grievances;  and

 (९)  the  action  Government  propose
 to  take  in  order  to  bring  ar:  end  to
 the  strike  and  also  ¢o  establish  good
 relations  with  the  employees’

 The  Minister  of  Industria?  Develep-
 जमकर,  ह... ह  Afairg  (Shri  F.  A.
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 (c)  The  strike  was  called  off  on  the
 3th  June,  ‘1967.  Mogt  of  tha  items  in
 the  Chapter  of  Denrands  are  adequate-
 ly  covered  in  the  settlement  which  was
 reached  on  the  5th  November,  1966
 with  the  Workers’  Union,  but  an  in-
 junction  has  been  issueg  by  the  Patna
 High  Court  staying  the  implementation
 of  the  agreement  Individual  cases  are
 being  discussed  by  the  Labour  rcpre-
 sentatives  of  the  different  unions  and
 action  35  being  taken.

 Increase  in  Demand  fer  Cars

 °870.  Shri  Kanwar  Lul  Guptz:
 Shri  Atam  ह

 Will  the  Minister  of  Industrial  De-
 velopment  and  Company  Affairs  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  about
 125,000,  persons  have  deposited  the
 security  amounting  to  Rs.  24  crores  in
 Post  Offices  to  purchase  cars;

 (b)  whether  it  is  also  a  tact  that  it
 takes  7  years  to  get  a  Fiat  Car  after
 depositing  the  security  in  Poat  Office;
 and

 (९)  if  80,  the  steps  Government  pro-
 pose  to  take  to  remove  this  scarcity?

 The  Minister  of  Industrial  Develep-
 went  and  Company  Affairs  (Shri  ह  A.
 Ahmed):  (a)  There  were  ‘1,21,304
 bookings  for  cars  pending  with  the
 various  dealers  all  over  the  country
 on  31-12-1966  Under  the  Motor  Cars
 (Distribution  and  Sale)  Control  Order
 1959,  each  such  order  would  be  cover-
 ea  by  a  Savings  Bank  Security  De-
 posit  of  Rs.  2,000  pledged  in  favour
 of  the  dealer  concerned.  On  this  basis
 the  total  amount  of  deposits  in  the
 Post  Offices  on  this  account  would
 have  stood  at  Rs,  24.27  crores  on
 3i-32-66.

 (७)  The  waiting  period  for  Fiat  Cars
 varies  from  place  to  place.  At  Dethi
 Cantre  the  waiting  period  is  reported
 to  be  betwee,  §  to  70  years.

 (ले  The  question  of  cresting  addi-
 tional  capacity  for  the  meanufactute  of
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 Passenger  cars  ig  under  the  active
 consideration  of  the  Government.
 B.G.  ling  between  Hanumangarh  and

 Hindumalket
 ‘4118,  Dr,  Karm  Singh:

 Shrimati  Nirlep  Kaur:
 Will  the  Minister  of  Railways  be

 pleased  to  state:

 (a)  the  upto  date  progress  made  on
 the  construction  of  broad  gauge  line
 connecting  Hanumangarh  to  Hindu-
 malkot;  and

 fo)  when  this  line  3  expected  to
 be  completed?

 The  Minister  of  Railways  (Shri  C.
 की,  Poonacha):  (a)  and  (b).  A  metre
 gauge  line  between  Hanumangarh  and
 Sriganganagey  already  exists.  There  is
 no  proposal  to  provide  a  broad  gauge
 link  between  these  places,  Probably
 the  Hon’ble  Member  is  referring  to
 the  construction  of  a  broad  gauge  rail
 line  between  Hindumalkot  and  ह...
 nganagar  The  overall  physical  progres
 of  this  project  achieved  upto  the  end
 of  April.  967  ig  30  per  cent.  The  pro-
 ject  will  be  completeq  within  six
 months  after  the  State  Government  of
 Rajasthan  fulfil  their  part  of  the  ob-
 ligation  for  doing  the  entire  earth-
 work  and  for  providing  skilled  and  un-
 skilled  labour  required  for  the  con-
 struction  of  services  and  residential
 buildings  for  this  project,  as  promised
 by  them.

 Rail  link  between  Charu  and  Neber
 4117,  Dr,  Karmj  Singh:

 Shrimata  Nixiep  Kaer:

 Wu)  the  Minister  of  Rallways  be
 pleased  to  state:

 (a)  whether  Government  propose
 to  connect  Churu  town  with  Nohar  via
 Taranagar  (Rajasthen)  by  a  railway
 line;  and

 (b)  sf  not,  the  reasons  therefor?

 The  Minister  of  Railawys  (Shri  C.
 uM  Peemncha):  (a)  No.

 (७)  Churu  and  Nohar  are  already
 connected  by  rail  vie  Sadulpur.  Beskles
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 @ue  to  paucity  of  funds,  the  proposed
 line  is  not  likely  to  merit  adequate
 priority  for  inclusion  in  the  Fourth
 Five  Year  Pian.

 (a)  whether  Government  of  Tripura
 propose  (०  have  a  Paper  Mull,  a  Ply-
 wood  Factory  and  a  Jute  Mil!  in  पान
 pura;  and

 Abmed):  (a)  Yes,  Sir

 (b)  A  heence  for  the  establishment
 of  an  underteking  for  the  manufac-
 ture  of  Plywood  has  been  issued  to  a
 private  party  which  they  have  still
 to  implement,

 In  February,  a  letter  of  intent
 wan  issued  to  a  private  party  for  the
 setting  up  of  a  Jute  Mull,  This  had  to
 be  withdrawn,  as  the  party  was  not  in

 import  of

 for  jute  manufacturing
 plant  in  that  State  before  Government
 5
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 पूर्व  1... अ  में  ऋजरजैणों  की
 दलोर

 4i9.  ft  croenre  aval:  war
 देखये  गग्दी  कह  बताने  की  कृपा  करेंगे कि  :

 (क)  क्या  स्लायदह  डिवीजन के  eer
 कायरमेनों  ने  फायरमेन  के  पद  क्लीगर  के  पद
 पर  उसकी  पदाबनति  की  जाने  के  विश्ड
 कलकत्ता  जच्च  न्यायालस  में  मकदमा  [संक्षया
 2985  (बब्स्यू),  1966]  दायर  किया  था,

 (ख)  क्‍या  उच्च  न्यायालम ने  निषधाजा
 जारी  की  थी,  जिस  में  श्रम्पूर्ण  पूर्वी  रेखन
 प्रशासन  को  झनदेश  दिया  गया  कि  बह  इस
 प्रकार  की  पदावध्ञतियां  तुरन्त  रोक  दें;

 (ग)  क्या  उच्च  भ्यायालब  हारा  मिर्े-
 घाहा  दी  जाने  के  बाद  स्यासदह,  झासनसोस,
 हावड़ा  धौर  धतवांद  मे  सेकड  फारमनों  की
 बलीनरों  के  पढों  पर  पदावश्रदिया  को  दोक
 दिया  क्या  है;

 (थ)  कया  यह  भी  सत्र  है  कि  दामापुर
 डिवीजन  के  अधिकारियों  ने  डिजीजनल

 सुपरिस्टेंडेंट,  दानापुर  के  ादेश  सख्या  fe
 कार्यालय  भादेश  सख्या  1822/1966  के
 हारा  उक्‍स  निष्धाज्ञा  की  झवहेसना  करके
 झनेकः  सकड़  फायरमनों  को  पदावत  कर
 दिया  है;  शर

 (६)  मदि  हां,  तो  इसके  क्‍या  कारण  हैं
 झौर  सरकार  का  इस  मामले  क्या  कार्मबाही
 करने  का  विचार है  ?

 रेजये  गंची  (af  Bo  qo  पुलाणा)  :

 (क)  जी  नहीं  ।  सेकन्ड  फायरमंन के  पद  से
 बलीनर  के  पद  पर  परावर्तन  आदेश  के  बिक्ड

 गहीं,  बल्कि कुछ  हालत  कायरमनों  को  लीवर-
 मैन  ।  Il  शम्दभन  की  बैंकल्फिक  थेची  में

 मैनात  किये  जाने  से  सम्बन्धित आदेश  &  1... ६
 SUSU  हाई  कोर्ट  में  queer  दावर  किया
 । का
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 कि)  कपर  बताये  गये  तैनाती  झादेशों
 के  विस्ड  हाईकोर्ट  ने  प्म्तरिम  निषेधाज्ञा  जारी
 कीगी।

 (ये)  ऊपर  भाग  ख)  के  उत्तर  को

 देखते हुए  सपाल  नहीं  उठता

 (¥)  और  (७).  22  रूनिष्ठतम  फालट
 स्थानाम्तपत्न  सेकन्ड  फारमैनों  को  कखीनर  के
 पद  पर  पारावतित  किया  गया  ।  इसी  श्रेणी  से
 कुछ  समय  पहले  उनकी  तरबकी  हुई  थी  ।
 जेकिन  इन  परावतंनों  से  निंधाजा  का  कोई
 उल्लंघन  नही  हुमा  ।

 Small  Private  Shipyards  in  Goa
 4i2@.  Shri  Shinkre:  Will  the  Munis-

 ter  of  Industrial  Development  and
 Company  Affaire  be  pleased  to  state.

 (a)  whether  Government  are  aware
 that  there  are  ,everal  small  private

 shipyards
 in  Goa  where  barges  are

 (b)  whether  these  shipyards  are  in
 2  position  to  satisfy  the  orders  for
 barges  of  various  tonnage  from  the
 Goan  mine-owners  or  foreign  firms
 doing  mining  business  in  Goa;

 (९)  if  3०,  the  reasons  which  ted  Gov-
 ernment  to  allow  the  import  of  barges
 during  the  last  year;  and

 ®  whether  Government  have  any
 scheme  to  help  the  expansion  of  these
 shipyard,  to  dispense  with  the  need  to
 import  barges?

 The  Minister  of  Industrial  Deve-
 lopment  and  Company  Affairs  (Shri
 FA,  Abmed):  (a)  and  (b).  There  are
 at  present  a  few  workshops  tn  the
 country  including  four  in  Goa,  which
 have  facilities  for  manufacture  of
 barges  The  workshops  in  Goa  are,
 howaver,  mostly  engaged  in  carrying
 out  repairs  and  maintenance  of
 berges.

 (०)  Impaxt  was  allowed  to  meet  the
 te  requirement  of  export

 tepde  in  iron  ores  ag  the  indigenous
 manufecturers  were  not  in  a  position 0  ensure  grompt  deliveries  in  view
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 of  their  dependence  on  imported  steal
 and  marine  engines  for  the  manufac-
 ture  of  ang  for  fitment  in  barges,

 (d)  As  and  when  proposals  are  re-
 ceived  for  setting  up  expansion  of
 Manufacturing  facilities  for  barges,
 Government  would  consider  them  on
 merits

 Allotment  of  C.J.  Sheets  to  Manipur

 4i2l.  Shri  M.  Meghachandra:  Will
 the  Munster  of  Steel,  Mines  and
 Metals  be  pleased  to  state:

 (a)  the  quantity  of  C.I,  sheets  al-
 lotteq  to  Manipur  for  the  year  ‘1966-67,

 (७)  to  how  many  persons  the  C.J.
 sheets  were  given  by  the  Manpur
 Government  in  the  year  ‘1906-67;  and

 (c)  whether  at  is  a  fact  that  CI.
 sheets  were  given  on  priority  basis
 to  some  persons  of  Thanga  Kumbi
 Constituency  ang  (६  90,  the  number  of
 Such  persons  who  got  C.I,  sheets  in
 ‘1966-67?

 The  Minister  of  State  in  the  Misi
 try  of  Stee]  Mines  and  Meftala  (Stud
 P.  C.  Sethi):  (a)  3,000  tonnes,

 (b)  2,440  persons.
 (c)  No  CI  Sheets  were  issued  on

 priornty  bass  to  any  person  of  Thanga
 Kumb,;  Constituency.  However,  2327
 tonnas  of  cL  Sheets  were  given  40  223
 persons  of  that  Constituency  on  regu-
 lar  basia.

 Stainiem  Steel  Project  at  Arkenam

 42.  Shri  3.  D.  Somasundaram:  Will
 the  Minister  of  ptecl,  Minee  andl
 Metals  be  pleased  to  state:

 (b)  if  go,  the  present
 thereof?

 The  Minkstor  of  State  in  the  Minis
 try  of  Steel,  Mines  ana  Motels  rot
 2.  a  Seti);  (a)  No,  हि,

 (७)  Does  not  arise.
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 Windostan  Motors  Limitea
 4I33.  Shri  Sidheshwar  Prasad:  Wil!

 the  Minister  of  Industrial  pevelop-
 ment  and  Company  Affairs  be  pleased to  state:

 (a)  whether  st  ig  a  fact  that  the
 Hindustan  Motors  of  the  Birlas  js  sel-
 ling  duplicate  shares  in  the  Calcutta
 Stock  Exchange;

 (b)  if  so,  how  it  has  been  possible;
 id

 3053

 (९)  the  action,  if  any,  taken  by  Gov-
 ernment  in  this  regard?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F,  A.
 Abmed):  (2)  to  (ec),  It  has  been
 brought  to  Government's  notice  that
 a  large  number  of  share  scrips  of
 Hindustan  Motors  which  were  jot
 genuine,  were  being  traded  in  at  Cal-
 cutta  Necessary  enquiries  are  being
 made.

 Public  Sector  Steel  Project
 an,  Shri  Baburao  Patel:  Will  the

 (ay  the  nature,  description  and  the
 value  of  the  products  exported  py  the
 Stee]  Plants  in  the  public  sector  dur-
 ing  the  year  ended  the  3ist  March,
 1967;

 (by  the  countries  to  which  these
 products  were  exported  and  the
 amount  of  foreign  exchange  earned;

 (e)  how  prices  of  Our  steel  products
 Compare  with  those  of  other  countries,
 and

 (dé)  the  steps  taken  by  Government
 to  bring  down  the  cost  of  production
 in  owr  public  sector  steel  projects?

 The  Miniter  of  State  In  the  Mints-
 try  of  Steel,  Mines  ahd  Metals  (Shri
 P.  C.  Sethi):  (a)  and  (b).  A  statement
 is  lsid  in  the  Table  of  the  Houee.
 (Placed  in  Library.  See  No.  LT-887/

 67}
 (९)  Indian  iron  and  stee}  are  sold

 sbroad  at  competitive  prices.
 (a)  The  Mahtab  Committees  had

 made  certain  recommendations  in  this
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 regard,  These  are  being  studied  by  the
 Government.

 Periodicals  of  Hindastan  Steel  Ltd,
 4125,  Shri  Baburac  Patel;  Will  the

 Minister  of  Steel,  Mines  ang  Metals
 be  pleased  to  state:

 (ay  the  number  and  names  of  yari-
 Gus  publications  and  periodicals  pub-
 lashed  by  the  Hindustan  Stee)  Limited;

 (bd),  the  number  of  copies  printed  of
 each  and  their  cost,

 (९)  the  number  of  copies  sold  and
 the  income  earned  by  these  publica-
 ions  annually;

 (d)  the  specific  purpose  which  these
 periodicals  serve;  and

 (७१  whether  it  is  possible  to  gave
 this  expenditure  by  stopping  the  pub-
 Itcation  of  these  periodicals  as  the
 Hindustan  Steel  Limited  is  incurring
 heavy  losses  annually?

 The  Minister  of  Steel  Mines  and
 Metals  (Dr.  Chenma  Red@y):  (a)  to
 (c)  Barring  the  occasional  pubdlica-
 tion  of  pamphlets,  booklets,  hand
 folders  as  publicity  literature,  the
 following  are  the  regular  publications
 of  Hindustan  Stee]  Limited:

 Si.  Name  of  No.  “off  Approx No.  Publication.  copies  mate  ennual
 printed.  expen-

 diture.
 rr  3  $

 Ra. !  Flindustan  Steel
 Lu.  Annual  Re-
 port,  2009  30,000

 2  Tepet  Quarterly  tooo,  18900,
 3.  Statustics  for  Irun

 &  Steel  Indusery  a
 India.  +  2060  a4  GO

 4.  Rourkela  News  3000
 &  Rourkela  Samachar  2000  63000

 (In  Orlya)
 6,  Bhilai  Stoe!  Plagt

 Magazine.  4g00,  t8,000
 Stee! 7

 मुश्  है...
 है,  Durgepur  Stes!  genoo

 Derpan  (in  ६...  3000
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 Of  the  above,  Statistics  for  Iron  and
 Stee]  Industry  jn  Indie,  which  is  priced
 at  Re,  25  for  the  vublic  Rs.  20  for
 HSI’,  employees,  has  been  published
 only  very  recently,  The  other  publica-
 tions  are  not  priced  and  are  distribut-
 ed  free.

 (a)  Publication  of  Annual  Report  is
 a  statutory  obligation  under  the  Com-
 pany  Law.  7६  js  placed  before  both
 House  of  Parliament  and  copies  dis-
 tributed  among  the  Members  of  Par-
 liament  and  others  interested.  ‘The
 Ispat  Quarterly  ig  a  technical  journal
 and  its  publication  hag  been  started
 from  this  quarter  only.  It  contains  in-
 formation  on  new  techniques  and  eX-
 periments  in  the  field  of  Steel  Techno-
 logy  ang  Management  and  is  @  useful
 medium  for  the  gissemination  of  latest
 technical  knowledge  among  the  em-
 ployees,  Statistics  for  Iron  and  Steel
 Industry  in  India  is  a  collection  of
 useful  data  on  Iron  and  Steel  Indus-
 try  in  India  production,  despatches,
 raw  materials,  facilities  and  informa-
 tion  on  World  Steel  Industry.  This  is
 the  first  publication  of  its  kind  in  the
 country  and  should  help  the  growth
 of  the  industry  ag  &  source  of  infor-
 mation  on  the  Industry  with  interna-
 tional  comparisons.  The  remaining
 publications  serve  the  purpose  of
 house  journals  and  employees’  news-
 papers  and  contain  important  informa-
 tion  concerning  production  and  deve-
 lopment  aspects  Of  the  Company,  Com-
 pany  policies,  employees’  suggestions
 and  activities  of  all  sections  of  em-
 ployees.  They  serve  the  purpose  of  2
 two-way  medium  of  communication
 between  the  employees  and  manage~
 ment.

 (e)  Hindustan  Steel  Limited  consi-
 der  these  publications  essential,  in  the

 interest  of  goog  employees-manage-
 ment  relations,  for  feeding  the  em-

 ployees  with  information  on  day-to-
 day  developments  in  the  Company  and

 for  keeping  them  posted  with  Jatest
 technologics]  developments  and  im-

 provements  in  the  field  of  menufac-
 tute  of  iron  a  gteel.
 2079  (Ai)  LSD-—2.

 Written  Answers  8656

 Kowue  of  Import  Licences

 4126,  Shri  Sitheshwar  Prasad:  Will
 the  Minister  of  Commerce  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  im-
 port  licences  are  being  issued  for  such

 items
 as  are  being  manufactured  in

 3
 (b)  if  so,  which  are  those  items;

 and
 (९)  the  reasons  for  not  using  the

 Indian  manufactured  articles  ang  in-
 steaq  importing  them?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  to  (c).  The  gene-
 ra]  policy  of  Government  is  not  to
 permit  import  of  items  which  are  pro-
 duced  in  the  country  or  for  which
 there  is  un-utilised  capacity,  Excep-
 tions  are,  however,  made  in  respect  of
 special  purpose  machinery  and  very
 specialised  items  where  the  specific
 requirements  of  the  indentor  cannot
 be  complicd  with  even  by  alternative
 specifications  and  also  in  respect  of
 items  where  the  Indian  supplier  can-
 not  supply  the  goods  in  time  to  serve
 the  economic  interests  of  India,

 Export  of  Machinery
 4127,  Shri  Shiva  Chandra  Jha:  Will

 the  Minister  of  Gommerce  be  pleased
 to  atate:

 (a)  the  types  of  machinery  manv-
 factured  in  India  that  is  exported  and
 the  names  of  countries  to  which  these
 are  exported;  end

 (b)  the  annual  demand  for  such
 machinery  and  the  extent  to  which
 it  has  been  met,  together  with  the
 amount  of  foreign  exchange  earned
 during  the  last  five  years?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  The  types  of
 machinery  being  manufactured  and
 the  countries  to  which  it  is  exported
 varies  from  time  to  time.  However,
 the  principal  types  and  countries  ac-
 cording  to  the  latest  available  statis-
 tics  is  83  in  the  statement  leid  on  the
 Tebip  of  the  Houre.  [Placed  is
 ldbrary.  Ses  No,  LE-868/07),
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 (b)  Annual  demand  as  it  existed  in
 the  last  five  years  cannot  be  compiled
 as  it  would  be  made  up  of  a  large
 number  of  individual  estimates  and
 enquiries  involving  both  private  and
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 public  sectors.  Hawever,  the  foreign
 exchange  earned  by  export  of  machi-
 nery  during  the  last  five  years  is  as
 indicated  below;—

 Qe.  in  lakhs).

 3963-6a  ‘1962-63  7963-64  1964-63  3965-66  89  “66

 Machinery  other  than  electric  ee
 achinery  (electric)

 (®upto  Feb.,  ‘1967-  only.)

 338  rd
 438

 277  नि
 hry  476

 हे
 ४57  246  ३20

 Licence  for  Mining  in  Goa
 as,  Shri  Shinkre;  Will  the  Minw-

 ter  of  Steel,  Mines  and  Metals  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 that  there  is  too  much  dissatisfaction
 among  Goans  regarding  the  licencing
 policy  of  Government  refusing  new
 licences  for  the  exploration  of  mines
 छा  Gos;

 (b)  whether  this  policy  has  depriv-
 ed  new  enterprising  Goans  of  exp  ora-
 tion  of  mines  and  favoured  the  old
 privilegeg  cl  of  mine-owners  who
 are  instrumental  in  stabilising  former
 Portuguese  regime  in  Goa;  and

 (ce)  whether  Government  propose  to
 consider  sympathetically  applications
 for  the  exploration  of  new  mines  from
 genuine  political  sufferers  who  lost
 their  professional  careers  during  the
 foreign  struggle?

 Wetals  (Dr.  Chenna  Reddy):  (2)  and
 (b).  Mineral  Concessions  including
 prospecting  licences  are  granted  =  ‘n
 Goe  in  accordance  with  the  provisions
 of  the  Mines  and  Minerals  (Regu'a-
 ion  and  Development)  Act,  1987.  Zach
 wplication  is  considered  on  merits  and

 wo  distinction  is  made  between  exist-
 mg  and  prospective  mine-owners.

 (९)  ा  far,  no  application  from  any
 political  sufferer  has  been  received  by
 the  Government  of  Goa.  However,  if
 any  such  application  is  received,  it
 will  be  considered  on  merite  in  ac-

 cordance  with  the  provisions  of  the
 Mines  and  Minerals  (Regulation  and
 Development)  Act,  957  and  the
 rules  framed  thereunder.

 Pelictisation  Plant  in  Gea

 4i29.  Shri  shinkre:  Will  the  Minis-
 ter  of  Steel,  Milnes  anf  Metals  be
 pleased  to  state:

 (a)  names  of  the  mine-owners  who
 have  been  granted  licences  for  crect-
 ing  pelietisation  plant  in  Goa;

 (b)  the  total  amount  of  foreign
 exchange  sanctioned  for  the  import  of
 machinery  for  each  plant;

 (e)  the  production  capacity  of  each
 pelletisation  plant;

 (a)  whether  any  such  plant  hss
 started  production  of  pellets  and
 affected  consequent  exports;  and

 (e)  the  difficulties  faced  by  the
 Ucencees  who  have  not  so  far  been
 able  to  erect  their  plants?

 The  Mintster  of  Sinte  tn  the  Minis-
 try  of  Stecl,  Mines  and  Metals  (Shri
 ्  ©.  Sethi):  (a}  No  licence  is  required
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 (b)  An  amount  of  Ra,  233-41  jakhs hes  been  sanctioned  for  the  import  of

 machinery  for  the  plant  of  M/s
 Chowgule  &  Co.  Private  Limited,  The
 Proposal  for  the  import  of  plant  and
 machinery  for  the  plant  proposed  to
 be  set  up  by  Mis  द  M.  Salagaocar  &
 Brother  Private  Limited  is  under  con-
 sideration.

 Mis.  Ne i,  iis,  Coorwael
 &  0.88  million  tons  of

 per  annum.
 Mis.  Salagnocar  a& ns  millon  tone  of
 Brother  Private  pellets  per  annum

 (Proposed).
 (a)  Yes,  Sur.  The  pelletisation  plant

 eet  up  by  M/s  Chowagule  &  Co.  com-
 menced  production  from  March,  1967.
 64.632  tons  of  pellets  have  been  ex-
 ported  from  this  plang  aince  April,
 ‘1987.

 (e)  The  main  dif€culty  at  present  is
 understood  to  be  the  arrangements  for
 financing  the  project  including  foreign
 exchange  requirements  for  import  of
 machinery  and  plant.

 Small  Mine-Owner,  of  Goa
 4138,  Shri  Shinkre:  Will  the  Minis-

 ter  of  Commerce  be  pleased  to  state:
 (a)  whether  Government  are  aware

 that  small  mine-owners  of  Goa  have
 been  lef  down  by  M/s  Minerals  and
 Mines  Trading  Corporation  of  India
 Ltd,  which,  instead  of  buying  fron
 ore  and  manganese  ore  from  them  and
 thus  giving  them  a  helping  hand  are
 engaged  in  transaction  with  big  mine-
 owners;

 (b)  whether  this  has  placed  these
 big  mine-owners  in  a  very  privilaged
 position  of  buying  ore  from  the  small
 mine-owners  at  lower  rates,  which  do
 not  compensate  their  efforts  nor  ex-
 penses;

 (c}  whether  these  big  mine-owners
 have  started  some  small  Companies
 to  pose  as  small  mine-owners  before
 the  Minerals  ang  Mines  Trading  Cor-
 Porations  and  sell  the  ore  at  higher
 Prices;  and

 (0)  if  0,  the  steps  Government  pro-
 Pose  to  teke  to  minimise  the  difficul-
 tien  of  these  small  mine-owners?

 The  Minister  of  Commerce
 Dinesh  Singh):  (a)  No,  Sir.  M.M.T.C.
 buys  ore  in  Goa  to  meet  its  sele  eom-
 mitments  and  while  doing  so  gives
 firs,  preference  to  the  small  mine-
 owners.  Only  when  the  supplies  of
 requisite  grade  and  in  requisite  quan-
 titites  are  not  forthcoming  from  gmali
 mine  owners  does  it  enter  into  con
 tracts  with  other  mine-owners,  whe
 beeause  of  their  size  of  operation,
 could  be  cal'ed  big  mine-cwners.

 (b)  Doeg  not  arise.
 (९)  Government  is  not  aware  of  (his,
 (da)  Does  not  arise,

 433i.  Shri  Ganesh  Gheah:  Will  the
 Minister  of  Railways  be  plested  te
 state:

 (a)  whether  it  is  a  fact  that  with
 effect  from  July  964  in  the  Calcutta
 area,  a  part  of  the  Traffic  Accounting
 work  and  a  part  of  the  Fue]  Account-
 ing  work  have  been  mechanised  whith
 have  resulted  in  wiping  out  4936  out  of
 940  sanctioned  posts  for  those  works;
 and

 &  week,
 wag  mechanised  with  effect  frown
 August,  1966  Asa  result  of  the
 above  mechanisation  of  Trefic  As

 (b)  All  the  clerks  rendered  curplos
 on  introduction  of  Machine  Account-
 ing  have  been  absorbed  against  exist-
 ing  vacancies  on  the  respective  Retl-
 ways.
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 Entreduction  of  (Computers  on  the
 Eustern  Railway

 4l8z,  Shri  Ganesh  Ghoeh:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  a  deci-
 sion  has  been  taken  to  introduce  com-
 puters  in  September,  967  on  the
 Eastern  Railway  to  take  over  @  the
 whole  of  store  accounting,  (ii)  ‘he
 whole  of  fuel  asecounting,  (iii)  the
 whole  of  PF.  accounting,  (iv)  the
 part  of  the  traffic  accounting  which
 has  been  mechanised,  and  (v)  the
 entire  work  of  pay  bill  compilation,
 which  will  immediately  make  about
 500  persong  in  the  Calcutta  area  and
 another  about  000  persons  in  the
 Asansol,  Dhanbad  and  Danapur  areas
 surplus;  and

 (b)  if  so,  the  arrangements  wade
 to  ensure  that  these  persons  are  not
 retrenched  and  thrown  out  of  employ-
 ment?

 The  Minister  of  Rallways  (Shri  C.
 M.  Poonacha):  (a)  and  (b)  It  has
 been  decided  to  instal  ॥  computer  on
 the  Eastern  Railway  in  October-
 November,  ‘$967.  Initially,  only  those
 itemg  of  work  which  are  at  present
 being  done  onthe  unit  record
 moechines,  ie.  part  of  traffic  account-
 ing  and  fuel  accounting  will  be  donc
 on  the  computer.  The  other  items  of
 work,  namely,  stores  accounting,  pay
 bill  compilation  etc.  are  proposed  to
 be  taken  over  gradually  over  a  period
 in  a  carefully  phased  manner  30  that
 significant  numbers  of  staff  are  not
 rendered  surplus  at  a  time.  Any  staff
 rendered  surplus  will  be  absorbed
 against  vacancies  and  no  staff  now  m
 service  will  be  discharged  on  this
 account.

 Compulsory  Retirement  on  Rallways
 4s3,  Shri  Ganesh  Ghosh:  Will  the

 Mimster  of  Rallways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  a  deci-
 sion  has  been  taken  to  retire  the
 Railway  employees  compulsorily  on
 the  completion  of  25  years  of  service
 or  on  attaining  50  years  of  age;  and
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 (b)  if  s0,  whether.  this  is  likely  to
 lead  to  the  retrenchment  of  about
 30,000  clerks  out  of  a  total  of  40,000
 on  the  Eastern  Railway  alone  who
 would  be  rendered  surplus  on  the  full-
 scale  introduction  of  the  Computers?

 The  Minister  of  Railwaya  (Shri
 C.  M.  Poonacha):  (a)  No.

 (b)  Does  not  arise.  Further  due  to
 the  present  syatem  of  introduction  of
 computers,  no  clerks  will  be  retrench-
 ed.

 Closure  of  N.G.  Section  between
 Broach  and  Dahe}j

 414,  Shri  Narendra  Singh  Mahida:
 Will  the  Minister  of  Railways  be
 p'eased  to  state:

 (a)  whether  st  is  a  fact  that  =the
 Nerrow  Gauge  Section  of  the  Western
 Railway  between  Broach  and  Dahe)
 is  to  be  closed,

 (b)  if  so,  the  reasons  therefor;
 (९)  whether  the  Broach  Chamber

 of  Commerce  and  others  have
 protested  against  this  measure;  and

 (8)  if  so.  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  allways  (Shri
 C.  M.  Poonacha):  (a)  There  is  no  pro-
 posal  to  close  this  section  for  the  pre-
 sent.  Investigations  are  however
 being  carnmed  out  with  a  view  to  find-
 ing  out  the  justification  for  retention,
 abandonment,  or  conversion  to  wider
 gauge  of  some  of  the  narrow  gauge
 sections  of  the  Western  Railway,  in-
 cluding  Broach-Samni-Dahe}  N.C.
 section

 (b)  Does  not  arise.
 (c)  Yes

 (d)  The  matter  is  under  investiga-
 tion  as  already  stated  in  reply  to  part
 (a)  above.

 Dining  Cars
 4135,  Shri  Ramshekhar  इलाका,

 हॉशिडन:  Will  the  Minister  of  Railways
 be  pleased  to  state:
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 (a)  whether  there  ig  any  proposal
 under  consideration  to  attach  Dining
 Cars  to  the  48  Up  and  36  Dn.  Express
 trains  running  between  Lucknow
 Junction  and  Siliguri  on  the  North
 Eastern  Railway;

 (b)  if  so,  when  it  will  materialise
 and  the  distance  it  will  cover;  and

 (९)  whether  these  will  be  run  on  a
 departmental  basis  or  through  any
 Other  agency*

 The  Minister  of  Railways  (Shri  C.
 M  Poonacha):  (a)  No.

 (b>)  and  (e).  Do  not  arise

 House  Rent  Allowance  to  Women
 ह... ह

 4136,  Shri  Eswara  Reddy:  Will  the
 Minister  of  RallWays  be  pleased  to
 etate.

 (a)  whether  Government  have  re
 ceived  any  representation  from  women
 employees  working  as  sweepers
 (safaawah)  at  Char  Bag,  Lucknow
 (OP.);

 (b)  if  so  the  nature  of  their  ae-
 mands;

 (c)  whether  Government  have  de-
 eided  to  stop  the  payment  of  house
 rent  allowance  to  these  women  emplo-
 yees;

 (d)  if  so,  the  reasons  therefor;  and

 (e)  whether  these  women  employees
 have  been  asked  to  refund  the  house
 rent  allowance  given  to  them  in  the
 past?

 The  Minister  of  Rallways  (Shri  C.
 M.  Poonacha):  (a)  Yes.

 (b)  Their  house  rent  allowance
 should  not  be  stopped  and  house  rent
 allowance  so  far  paid  to  them  may

 also  railway  employees  and  have  been
 allotted  railway  quarters.

 (e)  Yes.
 (d)  No  house  rent  allowance  is  ad-

 mussible  to  those  who  do  not  incur
 any  expenditure  on  rent  for  their  ac-
 commodation.  As  a  wife  who  resides
 with  her  husband  is  obviously  not
 called  upon  to  incur  any  expenditure
 on  house  rent,  she  has  no  claim  to
 house  rent  allowance.

 (e)  Yes.

 Survey  of  Minerals  in  Bastar

 4138,  डिचाल  J.  Sundar  Lal:  Will  the
 Minister  of  Steel,  Mines  and  Metals
 be  pleased  to  state:

 (a)  whether  there  is  any  proposal
 under  consideration  of  Government
 for  the  survey  and  exploitation  of
 different  minerals  and  metals  in  Bas-
 tar  District  of  Madhya  Pradesh  in
 the  near  future;  and

 (b)  ४  30,  the  detaila  thereof?

 The  Minister  of  Steel,  Mince  and
 Metals  (Dr.  Chenna  Reddy):  (a)  and
 (b).  The  mformation  3  being  collect-
 ed  and  will  be  Jaid  on  the  Tabie  of  the
 House  when  received.

 Rallway  Line  from  Raipur  to
 Jagdsipur

 4189,  Shri  J.  Sundar  Lal:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  there  is  any  proposal
 to  construct  a  Railway  line  from  Rai-
 pur  to  Jagdalpur  in  Bastar  District
 in  the  near  future;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Railways  (Shei
 C.  M.  Poonacha):  (a)  and  (b).  Fe&si-
 bility-cum-cost  studies  for  a  new
 broad  gauge  railway  line  between
 Dantewara  and  Dpalli  Rajhara  were
 carried  out  recently.  The  length  of
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 the  line  will  be  36.8  miles  and  its
 estimated  cost  is  Rs.  9.44  crores,  The
 investigations  reveal  that  the  line  will
 be  unremunerative,  and  the  chances  of
 inclusion  of  this  line  in  the  Railways

 oe
 Plan  are  therefore,  very  s.en-

 Prise  of  Steck

 4l4@.  shri  Shiva  Chandra  Jhe:  Wil!
 the  Minister  of  Stee].  Miney  and
 Metals  be  pleased  to  state:

 (a)  the  price  of  steel  per  ton  in
 India  before  and  after  the  devaluation
 of  the  rupee  vis-a-vis  the  world  steel
 price;

 (9)  the  price  of  steel  per  ton  after
 the  decontro]  of  steel  vis-a-vis  the
 world  steel  price;  and
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 (e)  by  how  much  the  steel  price
 has  gone  up  after  devaluation  of  the
 rupee  and  decontrol  of  steel  in  India
 vis-a-vis  the  Wor-d  steel  price?

 The  Minister  of  State  in  the  Minis-
 try  of  80७७,  Mines  and  Metals  (Shri
 ह्  C.  Sethi):  (a)  to  (c).  Steel  prices
 in  India  had  remained  unchanged
 since  April,  964  except  for  increases
 in  equalsed  freight  and  excise  duty.
 There  has  been  No  change  in  internal
 prices  after  evaluation  till  2-5S-67.
 Worlg  prices  have  also  not  undergone
 any  change  due  to  devaluation  or
 decontrol  of  price  and  distribution  of
 steel  in  India  except  that  the  rate  of
 exchange  has  undergone  a  change  ss
 a  result  of  devaluation.  A  statement
 showing  the  domestic  prices  of  some
 items  of  steel  in  Japan  and  U.K.  as
 compared  with  the  Indian  prices  be-
 fore  and  after  2-S-67  is  given  below
 for  certain  categories.

 (rice  in  Rs  per  tonne)

 ग फिप्दे जस Tera  UK  excluding  J..P.C.
 IPC  od

 }.P.C
 el  ९  ar  price

 46-6  19-35-67  निकल:  to  wea  Sefore  excluding  after  after

 7  ae 92-66 453:  2-$-67
 fyeight  ing  excase

 (Rs.  75)  faa
 vefore  freight
 3-5-67

 (Ps.  75)

 Bars  &
 tele  $o7  729  548  874  738  538  790  0

 Plates  598  Sr5  54h  689  ‘85>  630  geo  690

 Gost)  $20  ‘A025  582  846  768  568  805  600

 (Exciset  duty  on  Bara  &  Structurals  ह. ड  Rs.  225  and  on  Platzs  it  is  Rs.  138).
 Dining  Cars

 (a)  the  number  of  dining  cars  and
 the  lines  on  which  they  are  running
 on  all  the  Railways;  है

 The  Minister  ७६  Ralivays  (  Shri
 C.  M.  Poonacha):  (a)  The  total  num-
 ber  of  dining  cars  as  on  1-3-1967  is
 372  on  the  B.G.  and  43  on  the  MG.
 A  statement  showing  the  trainsisec-
 tions  on  which  the  dining  car  service
 is  provided  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  Seg  No.
 LT-889/67}.

 (७)  The  estimated  number  to  be
 added  during  the  Fourth  Fien  perked
 io  26  BG.  ent  ९  MG,
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 well  का  wie

 4142,  थी Wo  fro  मधुकर  :  क्‍या
 hehfire  विकास  तथा  ‘wreny  कार्य  मन्ती
 यह  बताते  की  कृपा  करेंगे  कि  :

 (क)  बया  यह  सच  है  कि  ब्रिटेन  की
 मैर्दन  इंजीनियारिग  कम्पती  भारत  के  लिये
 अरमों  की  सप्लाई  को  प्राथमिकता  दे  रही  है;

 (छा)  क्‍या  सरकार  का  विचार  उनसे
 तैयार  बरमों  को  लेने  का  है  या  उसके  भागों

 (पार्ट 3)  को  लेकर  भारत  में  उन्हें  जोड़ने  का

 (ग)  सरकार ने  उक्त  कम्पनी को  कितने
 शपये  के  लिये  झादेश  दिया  है;  भौर

 (थ)  क्‍या  इन  बरमों  को  भारत  बनाने
 की  किसी  योजना  पर  भी  विचार  किया  जा
 रहा है?

 भ्रौद्योगिक  विकास  कका  समभाय-कार्य
 संत्री  (भी  फलरहीन  मली  झहमद):  (क)
 से(घ).  जानकारों  इकटूटी  की  जा  रही  है  भौर
 बह  सभा-पटल  पर  ह. ह  दी  जायगी।

 (हुल्दुस्लान  भजश्तीन  टूल्स  की  घष्टियों
 का  निर्वात

 4143.  भी  wo  fae  बथुकर:
 aft  रामायतार  ज्ास्थी :

 क्या  श्रौशोगिक  विफास  तथा  समवाय-
 कार्य  मन्ती  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  हिन्दुस्तान  मशीन टूर्स  हारा

 निशित  सभी  चडियों  से  इस  समय  देश  की  झपनी
 ‘ararrgat  पूरी  नहीं  होती;

 (ल)  कया  हिन्दुस्तान  मशीन  टूल्स  द्वारा
 'निभित  ड़ियों  का  विदेशों  को  भी  निर्यात
 किया  बाता  है;

 (ग)  यदि  हां,  तो  क्या  मे  छश्णं  विदेशी
 बाजारों  में  बिकने  वाली  बढ़ियों  वी  तुलना
 वें झच्छी हैं; हैं;  बौर

 (7)  यदि  हां,  तो  हिन्दुस्तान  मशीन
 टूल्स  की  कितनी  चडियां  विदेशों  को  भेजी
 जाती  हैं  तथा  जिन  देशों  को  यह  भेजी  जाती  हैं,
 उनके  नाम  क्या  हैं  ?

 झीचोगिक  विकाल  तथा  समवाव-कार्य
 संत्री  (भी  फलरद्टीन  श्रसी  झहमय)  :  (क)
 झौर  (व)  की,  हां

 (ग)  किस्म  तथा  काम  करने  की  दृष्टि
 से  इन  घड़ियों  को  काफी  पसन्द  किया  गया  है  ।

 (*)  966—67  में  अमरीका,  कनाडा,
 बिटे  न,  पश्चिमी  जमेनी,  नावें,  हार्लध्ड,  युर्गाढा,
 कीनिया,  कुवैत  तथा  न्‍्यूजीलैण्ड  को  729
 घढ़ियों  का  निर्यात  किया  गया  थ्ा।

 तुर्की  में  भारतीय  इस्पात  का  मूल्य

 4444  भी  Go  fro  भजुकर:
 श्यो  राम-जतार  शास्थी  :

 क्या  इस्पात,  खान  तथा  ह  मन्‍्दी  यह्‌
 बताते  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  तुर्की  में  भारत
 का  इस्पात  झन्य  देशों  के  इस्पात  की  तुलना  में
 कम  मूल्मों  पर  बिक  रहा  है;

 (ख)  कया  भारत  के  इस्पात  की  घटिया
 किस्म  के  कारण  ऐसा  हो  रहा  है  या  न्य  देशों
 की  तुलना  में  भारत में  उत्पादन  लागत  कम  होने
 के  का  रण  ऐसा  हो  रहा  है;  भौर

 (ग)  पश्चिमी  देशों  की  तुलना  में  भार
 तीय  इस्पात  की  प्रति  मीद्रिक  टन  उत्पादन
 लागत  कितनी  है  ?

 इस्पात,  खान  तथा  धातु  मंजालव में  राज्य-
 अंत्री  (शी  प्र०  to  सेठी)  ४  (क)
 भी  तक  भारत  ने  सुर्कों  को  किसी  प्रकार  का
 इस्पात  निर्यात  नहीं  किया  है।

 (सा)  प्रश्न  नहीं  उठता  ॥

 (ग)  साधारणतवा  उत्पादक  उत्पादयद
 शागत  नहीं  बताते  हैं  4
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 414s.  भी  We  fro  सधुकर:
 थी  रामाबतार  झासी ;

 क्या  बाणिज्य  मन्‍्की  बह  बताने  की  कृपा
 करेगे  कि  :

 (क)  हमारे  देश  के  किन-किन  स्थानों
 से  भौर  कितनी-कितनी  मात्रा  में  एम०  झो०
 पी०  बटनों  का  निर्यात  होता  है  झौर  किन-किन
 देशों  को  यह  निर्यात  किया  जाता  है  ौर  966"
 ४7  में  इससे  कितनी  विदेशी  मुद्रा  कमायी  गई;

 (&)  क्‍या  एम०  भो०  पी०  बटनों  के
 निर्यात  से  कमायी  जाने  वाली  विदेशी  मुद्रा
 की  राशि  इन  बटनों  के  उत्पादन  में  कमी  होने
 के  कारण  कम  हो  गई  है;  भौर

 (ग)  यदि  हां,  तो  इसके  बारे  में  क्‍या

 कार्यवाही की  गई  है  ?
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 चाजिस्य  संत्रालय  में  उप-संत्री  (झरी
 शफी  कुरेशी) :  (क)  से  (ग)  जानकारी

 एकत्र  की  जा  रही  है  प्रौर  सभा  पटल पर  रख
 दी  जायेगी  t

 Through  70०४  from  Delhi  to
 Vishakhapatnam

 4146.  Shri  R.  RB.  Singh  Deo:
 Shri  Dhirendranath:

 Will  the  Minister  of  Rallways  be
 pleased  to  state:

 (a)  whether  Government  are  con-
 sidering  any  proposal  for  running  8
 through  train  or  a  through  coach  from
 Delhi  to  Vishakhapatnam;  and

 (b)  if  so,  when  the  proposal  is  ike-
 ly  to  materialise?

 The  Minister  of  Railways  (Shri
 C.  M.  Poopacha):  (a)  No.

 (b)  Does  not  arise.
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 Machinery  and  Dyes  for  small  scale
 Industries

 4i47.  Shri  RB.  B.  Singh  Deo:
 Shri  Dhirendranath:

 Will  the  Minister  of  Industrial  Deve-
 lopment  and  Company  Affairs  be
 pleased  to  state:

 (a)  whether  at  is  a  fact  thot  the
 price  of  machinery  and  dyes  needed
 for  Small-Scale  Industries  is  higher
 than  the  price  of  foreign  machines
 and  dyes;

 (9)  ४  so,  whether  Government  have
 received  any  representation  in  this  re-
 gard;  and

 (c)  if  so,  the  action  taken  thereon”

 The  Minister  of  Industrial  Develop-
 inent  and  Company  Affairs  (shri  F.  A.
 Ahmed):  (a)  No  precise  information  is
 available  It  may  be  stated,  however,
 that  indigenous  machine  tools  are
 very  competitive  and  in  many  cases
 cheaper

 (b)  No,  Sir
 (९)  Does  not  arise

 Kunning  Times  of  MailiExpreas  Trains
 between  Ahmedabad  and  Kalol

 4148.  Shri  D.  KR.  Parmar:
 Shri  R.  है,  Amin:

 Will  the  Minister  of  Railway,  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  running  times  of  Mail|Express
 and  Passenger  trains  between  Ahmc-
 dabad  and  Kalol  (N.G.)  of  the  Wes-
 tern  Railway  are  43  and  65  minutes
 respectively  to  cover  a  distance  of
 only  27  kilometres,  in  spite  of  the
 fact  that  there  is  a  double  jine  track;

 (b)  whether  it  is  a  fact  that  no
 reduction  in  the  running  time  limits
 ig  affected  even  after  the  introduction
 of  double  line  track  for  the  last  eight
 years;  and

 (९)  if  80,  the  action  Goverament
 propose  to  take  to  diminish  this  run-
 ning  time  limits?
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 The  Minister  of  allways  (Shri
 C.  ML  Pooumeha):  (a)  Running  time  of
 Maii/Express  trains  on  Ahbmedabad-
 Kalol  (M.G.)  Section  varies  between
 43  to  52  minutes  and  in  the  case  of
 Passenger  trains  it  ranges  from  45  to
 30  minutes.

 (b)  and  (c).  Trams  running  on
 this  section  were  progressively  ac-
 celerated  ranging  from  5  to  2l  minutes
 hetween  October,  956  and  April,  1967,
 There  38  no  scope  to  reduce  their
 running  time  at  present  under  existing
 conditions  of  track  and  traction  Their
 acceleration  by  elimination  of  stop-
 pages  is  also  not  feastble  since  such
 @  course  will  cause  inconvenience  ‘o
 they  present  users

 Rall  Link  between  Patan  and  Bhilad
 Stations

 4149.  Shri  D.  R.  Parmar:
 Shri  R.  K  Amin:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  there  383  a  proposal
 under  consideration  for  joining  Patan
 (NG)  and  Bhilad  Railway  stations  on
 the  Western  Railway  by  a  rat!  link;

 (b)  if  90,  the  progress  thereon;

 (eo)  whether  Government  have  re-
 ceived  any  representations  from  the
 pubhe  of  North  Gujarat  for  the  above
 railway  line  30  as  to  have  a  direct
 route  to  West  Rajasthan  0०  Ranawao
 Railway  Station;  and

 (6)  af  so,  the  action  taken  in  the
 matter?

 The  Minister  of  Rallways  (Shri
 क्त  M  Poeonacha):  (a),  (bd)  and  (d)
 Only  preliminary  investigations  for  a
 rail  link  between  Bhild:  and  Wagrod
 (20  Kms.),  a  station  on  Mehsana-
 Patan-Metrana  Road  section,  are  in
 progress.  This  rail  link  if  and  when
 it  comes  up,  will  connect  Bhildi  and
 Patan.

 (e)  Yea.
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 बधतभाल-एलियपुर  गैरों  येज  रेजये  लाइन  को
 सक,  सत्ल  में  शदलना

 4150.  भी  देशराज  बाहिस :.  क्या  त्लचे
 मली  बह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  यवतमाल  से  मुरताजपुर
 होकर  एलिचपुर  तक  जाने  वालो  बैरो  गेज
 रेलवे  लाइन  को  बाढ  गेंज  लाइन  में  बदलते
 की  योजना  को  सरकार  ने  अन्तिम  रूप  दिया

 है  ,

 (ख)  क्या  इस  योजना  को  ्बतुब
 पलबर्धीय  योजना  में  शामिल  किया  गया  है,
 दौर

 (ग)  मद  नहीं,  तो  इसके  कया  कारण
 | है

 रेखये  मंत्री  थी  Bo  qo  बुनाआ):
 (क)  जी  नहीं  7  यह  लाइन  एक  प्राइवेंट
 कम्पनो  को  है,  यर्याप  एक  स्विदा  के  अधोत
 इसका  सचचालन  सरकारी  रेलवे  द्वारा  किया
 जाता  है।  अत  इस  लाइन  को  बढ़ी  लाइन
 मे  बदलने  की  किसो  योजना  को  अतिम
 रूप  देने  का  कीई  सब!।ल  नहीं  है  ।

 (@)  शौर  (ग)  सबाल  नहीं  डठता  |

 अहारात्दू  में  हुणकरथों  से  रूपड़े  का
 wearer

 4151.  जौ  दे०  fao  पाढिस:  क्या
 चाजिल्थ  मत्री  गह  बताने  को  कृपा  करेगे  कि

 (क)  i96667  में  महाराष्ट्र  मे

 हृथकरभों  से  कुल  कितना  कपड़ा  तैयार  किया
 गया  ;
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 (ल)  इसी  वधि  में  शी  कपड़े  का
 कुल  कितना  उत्पादन  हुमा;  |  धौर

 (ग)  उक्त  भ्रवधि  मे  महा  राष्ट्र  के लिये
 राज्य  में  हृषकरथा  उद्योग  के  विकास  के  लिये
 कुल  कितनी  राशि  मंजूर  की  गई  ?

 धाजिस्व  संचालन,  %  उप-भंत्री  (भी
 wet  कुररी) :  (क)  जानकारी  एकत्र  की
 जा  रही  है  शौर  ययासमय  सभापटल  पर  गर
 थी  जायेगी  ry

 (लि)  73,050  लाख  मीटर  t

 (ग)  318  लाख  रुपये  ,

 रेले  कुली

 4152.  of  बेबराज  दाटिल  :  क्‍या  लने
 मली  मह  बलाने  को  छुपा  करेगे  कि

 (क)  क्या  रेलवे  कुलियों  तथा
 खोमने  वालों  के  राष्ट्रीय  सप  का  एक  प्रतिनिधि
 मण्डल  6  जूत,  967  को  केन्द्रीय  रेलवे
 उपभंत्री  से  मिसा  था  ,

 (ख)  यदि  हा,  सो  उन्होंने  क्या  श्रभ्या-
 बेदम  दिया  ,  भौर

 (ग)  इस  सम्बन्ध  में  क्या  कार्यवाही
 की  गई  ?

 रेसदे  भतरी  (की  Vo  qo  पुनाला):
 (क)  थी  नहीं  |

 (ल)  भौर  (ग)  सवाल  नहीं  उठता  t

 M/s,  Nanak  Chand  Shadi  Ram
 €i83,  Shri  Madhu  Liraye:

 whi  .  %.  Banagjes:
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 Manohar  Lehia:
 _  ्  Wernandes:

 ‘Will  the  Minister  of  Mines
 and  Metals  be  pleased  to  refer  to  the
 answer  given  to  Starred  Question  iio.

 -
 on  the  2nd  December,  966  and

 te:

 (a)  whether  the  appeal  before  the
 Madras  High  Court  by  the  firm  Mis.
 Nanak  Chand  Shadi  Ram  under  the
 Essential  Commodities  Act  has  since
 been  decided;

 (b)  if  80,  whether  the  punishment
 given  by  the  lower  court  has  beon
 confirmed  or  enhanced;  and

 (९),  if  the  appeal  has  not  been  de-
 cided  yet,  whether  the  Centre  has
 advised  the  new  Madras  Government
 to  pursue  these  legal  proceedings
 vigorously?

 The  Minister  of  State  in  the  Mints.
 try  of  Stec!,  Mines  and  Metals  (Shrt
 P.  C.  Sethi):  (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  No,  Sis,  High  Court's  decision
 is  awaited.

 Cousumption  of  Diesel  Oll  on  ©.  and
 SE.  Railway

 as,  Shry  Madhu  Limaye:
 Shri  8.  M.  Banerjee:

 Pa)
 Ram  Manohar  Lobia:

 George  Fernandes;
 Will  the  Minister  of  Railways  be

 pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  83]  on
 the  7th  April,  1967,  ang  state:

 (a)  the  total  consumption  of  diesel
 of!  on  Eastern  and  South  Eastern  Rail-
 ways;

 (by  how  much  of  this  was  imported;
 and

 (९)  the  total  value  of  this  import  in
 foreign  exchange?

 The  Minister  of  Railways  (Shri  ©.  ह
 Peonachs):  (a)  A  statement  giving  the
 Tequisite  information  i,  jsid  on  the
 Table  of  the  House.  (Placed  in  Library,
 See  No,  LT-860/67}.
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 (b)  and  (९),  Imports  were  made  to
 meet  the  requirements  of  the  country
 as  a  whole  and  separate  figures  for
 Railways  ere  not  available.

 वफाई,  content  of  ६0०  Biscuit  Industry

 4i55,  Shri  Madhu  Limaye:
 Shri  8,  aM.  Joshi;

 Will  the  Minister  of  Industrial  De-
 velopment  ana  Company  Affairs  be
 Pleased  ¢o  state:

 (a)  the  total  value  of  the  exports  of
 the  biscuits  industry  during  the  last
 twelve  months  for  which  figures  are
 available;

 (b)  the  total  value  of  the  imports
 allowed  to  the  biscuit  manufacturers
 during  the  same  period;

 (९)  whether  the  import  content  of
 the  biscuit  factories  has  risen  during
 the  Third  Plan  periog  and  the  first
 year  of  the  Fourth  Plan;  and

 (d)  if  20,  the  steps  taken  to  achieve
 import  substitution?

 The  Minister  of  Industria]  Develop-
 ment  and  Company  Affai:s  (Shri  7.  A.
 Ahmed)  (a)  The  value  of  exports  of
 biscuits  during  1968-67  (प्राफ्ध0.  February’
 67)  ig  Rs.  27-29  lakhs,

 (b)  The  १०६७४]  yalue  of  imports  allow-
 थ्चे  as  raw  materialg  to  the  biscuit
 manufacturers  is  Rs.  38  lakhs,

 (c)  No,  Sir,

 (a)  Import  content  in  biscuits  is
 hardly  3  to  3  per  cent.  Milk  Powder,
 Packing  materials  ang  anti-exidants
 constitute  essential  raw  materials  re-
 quired  by  the  biscuit  industry,  Suffi-
 cient  capacity  has  been  licensed  for
 making  milk  powder  in  different  parts
 of  the  country.  When  these  schemes
 are  implemented  it  will  be  possible  to
 effect  import  substitution.  Most  of  the
 packing  material,  such  ag  grease-proof
 paper,  Cellophane  paper  etc.  are  by
 and  large  produced  indigenously,  Paper
 manufacturers  will  also  be  making
 other  varieties  of  packing  materials
 which  are  a  present  being  imported.
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 गये  हाली  रेलने  and  के  सनीय  चर्य
 (स्वायत  रोकलन )

 6i56.  थी  हुकन  जन्य  फलवाय :
 थी  राम  सिह  शयरबाल  :

 क्या  रेलवे  मंत्री  पह  बताने  की  कृपा
 करेगे  कि

 (क)  कया  यह  सच  है  कि  कलकत्ता के  30

 पोल  दूर  पूर्वी रेलवे  के  स्यालदह  सेक्शन  के  नये
 हासी  यार्ढ  के  समीप  माल  डिब्बों  को  तोड़ते
 हुए  सशस्त्र  लोगो  के  एक  गिरोह  के  साव

 हुए  सबर्ष  में  रेलवे  सुरक्षा  दल  के  दो  सिपाही
 घायल  हुए  ;  झौर

 (ख)  यदि  हा,  तो  इस  सम्बन्ध  में  विसने
 लोगों  के  विरुद्ध  कार्यवाही  को  गई  है  भौर
 यह  क्या  है  ?

 ह...  मंत्री  (ली Bo  qo  ह...)  :

 (क)  जो हा  |  पअ्रपरा५धियों के  साथ  भुठ-
 भेंड मे  रेलवे  सुरक्षा  दल  के  एक  वरिष्ठ  रक्षक
 झौर एक  रक्षक को  बोटे  झागी  ।

 (ख)  तोन  प्रपराधी  गिरफ्तार  किये
 गये  ये  जिन्हें  जमानत  पर  रिहा  कर  दिया  गया
 है । भभी  पुलिस  भामले  की  जोच  कर  रही
 है  t

 दुकों  का  निर्धात

 4157.  भी  हरम  क  कशवाव  :
 थी  राम  लिए  TICE  :

 war  बाणिश्य  मती  यह  बताने  Wt  कृपा
 करेंगे  कि

 (क)  क्‍या  बहू  सच  है  कि  भारत  a
 कुछ  यूरोपीय  देशों  को  टिपर  ढको  का
 निर्यात  किया  है  ;

 (w)  जनवरी,  i966  के  पश्यात
 कितने  ट्रकों  का  निर्यात  किया  गया,  इन  ट्रकों
 का  निर्वात  किन-किन  देशों  को  किया  गया

 सौर  इससे  किलनी  विदेशी  भुद्धा  कमाई
 गई  ;
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 (ग)  क्‍या  कुछ  झन्य  देशों  मे  ी  टिपर
 ढको  को  माग  है  ,  और

 (च)  यदि  हां,  तो  इस  माग  को  पूरो
 करने  के  लिये  क्‍या  कार्यवाहो  की  गई
 हैं?

 चाजिज्य  मंत्री  पथी  दिनेश  सिंह)  :

 (क)  जी,  हा  t

 (ख)  मार्न,]967  से  20  जून,  1967
 तक  बल्गारिया  को  70  टिपर  द्रको  का  तिर्याव
 किया  गया  था  t  इस  से  देश  के  लिये  लगभग
 28  लाख  रु०  (जहाज  तक  नि  शुल्क)  अजित

 किसे  गये  1

 (ग)  पता  लगाया  जा  रहा  है  1

 (घ)  मम्भाजित  माग  को  पूरा  करते  में
 किसो  कठिनाई  की  झ्रागका  तही  है  t

 ate  we  करारी  स्टेशनों  के  बोच
 जीप-रेलगाड़ी  टफ्कर

 4i56.  थी  gen  are  way  :
 tt  जगज़ाथ  शव  शोशी  :
 oft  राम  सिह  wacarter  :
 aft  विश्वनाथ  पाण्टेय  :

 क्या  रेखबे  मत्रो  यह  बताने  को  कृपा
 करेगे  कि

 (क)  क्‍या  यह  सच  है  कि  7  अप्रैल,
 967  के  “हिन्दुस्तान  में  प्रकाशित  समाचार

 के  श्रवुमार  मध्य  रेलये  के  झासी  शौर  करारी
 रेलवे  स्टेशनों  के  बीच  एक  रेल  फाटक  पर
 शुक  जीप  और  एक  माल  गाड़ी  के  भापस  में
 टकरा  जाने  के  कारण  पीते  ब्यकिनि  मारे
 गये  थे  :

 खि)  बदि  हा,  तो  दस  बु्टना  के
 क्या  कारण  थे  ;  भौर

 (ग)  इस  सम्बन्ध  में  सरकार  ने  क्या
 कायेबाही  की  है  ?
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 रेलये  मंजी  (जी चे० Yo  qo  युनाणा):  (क)
 जी  हां  7  i-e—2967  को  क्लांसी  और
 करारी  के  बीच  बिना  चौकीदार  थाले  एक
 समपार  पर  एक  मालगाड़ी  एक  जीप  से
 टकरा  गई  r  यह  जीप  फिशरीज़  कारपोरेशन,
 झांसी  की  थी  |  इस  दुर्टना  में  जीप  में  सबार
 तीन  व्यक्ति  मारे  गये  शौर  एक  सख्त  घायल
 ढझा  t

 (ल)  दुर्घटना  जोप  ड्राइवर  की  ब्रसती
 के  कारण  हुई  क्‍योंकि  उसने  बिना  चौकीदार
 वाले  समपार  को  पार  करते  समय  श्रावश्यक
 एड़तियान  नहीं  बरती  |

 (ग)  चूंकि  दोषी  जीप  ड्राइवर  दर्घटना
 में  मारा  गया,  उसके  विदद्ध  कोई  नारंबाई
 गही  की  जा  सकती  ॥

 तिस्था  रेखये  स्टेशन  पर  काा

 4159.  थी  हुकल  नब  reper:
 की  झोॉकार  सिह :

 क्या  रेखधे  मत्री  लि  मार्च,  3967  को
 पूछे  गये  भ्रताराकित  प्रश्न  279  के  उत्तर  के
 मम्यरध  में  मढ़  बताने  को  कृपा  करेगे  कि  :

 (क)  क्‍या  9  मार्च,  3967  को  बरेलो
 के  समीप  तिस्वा  रेलवे  स्टेशन  पर  डाका
 डालने  वाले  गिरोह  का  कोई  डाक  पकडा  है  ;

 (@)  क्‍या  उतके  बताते  पर  बोरी

 द््भा  माल  वापिस  मिल  गया  है  ;  भौर

 (ग)  यदि  हा,  तो  उसवा  पूरा  विवरण
 क्‍्याहै?

 रेले  लतरी  (शी  Be  Yo  पुनाला):
 (क)  शब  तक  दो  क्‍्भियुकत  गिरफ्तार  किसे
 गये  हैं  और  @  शिताछत  की  कार्रवाई  की
 बतीक्षा  कर  रहें  हैं  ।

 (ल)  झभी  तक  नहीं  ।  पूलिस  मामले
 की  जांच  कर  रही  है  |

 (ग)  सचाल  नहीं  उठता  |
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 setter,  काली  जिस  तथा  क  का  erverrey

 4teo.  भी  भारत  सिह  चौहान  :
 tt  =  अन्य  फछवाय  :
 थी  राज  सिह  cavate  :

 क्या  थाजिल्य  मत्री  यह  बताने  को  कृपा
 करेगे  कि  :

 (क)  गत  वाच  बचों  में  लौंग,  काली
 मिर्च  तथा  भेजो  के  श्रायात  के  लिये  राज्यवार
 कितने  लाइसेंस  दिये  गये  थे  तथा  ये  बस्‍्तुए
 किन-किन  देशो  से  श्राथात  की  गई  थी  ;

 (छ)  विदेशों  को  कितनी  इलायची
 लौग  ,  काली  मिर्च  तथा  मेको  का  निर्यात
 किया  गया  ौर  इसके  फलस्वरूप  कितनी
 विदेशी  मूद्रा  कमाई  गई  ,  और

 (ग)  इन  वस्तु  का  किन-किन  देशों
 को  निर्यात  किया  गया  ?

 बाणिज्य  भंत्री  ी  दिनेश  सिह  )  :
 (क)  झायात  लाइसेंस  देने  में  मूल्य  को  सीमा
 रखी  जाती  है,  परिमाण  की  नहीं  7  झायात
 लाइमेंसो  के  आ्ाकड़े  भी  राज्यवार  नहीं  रखे
 जाते  सम्पूर्ण  देश  के  लिए  रखे  जाते  हैं  मेबो,
 काली  मिर्च  तथा  लौंग  के  लिए  गत  पांच  वर्षों
 में  दिये  गये  लाइसेंसो  का  मूल्य  विवरण  सछ्या  |
 मे  दिया  गया  है।  एक  अन्य  विवरण  (सख्या  2)
 सदन  की  सेज  पर  रख  दिया  गया  है।
 (पृस्तकालय  में  रखा  गया  ।  देखिये  न
 LT——s6:/67}  है  जिसमे  @  देश
 दिये  गये  है  जिनसे  इन  वस्तुझो  का  झायात
 किया  गया  |

 (@)  तथा  (ग)  एक  विवरण  सदन
 को  मेज  पर  रख  दिया  गया  है।  [पुस्तकालय
 में  रखा  गया।  देखिये  सख्या  _

 861/67)  है  जिसमे  वर्ष  1962-63  से
 4966—07  (प्रप्रैल  से  फरवरो)  तक  इलाइची,

 लॉंग,  काली  मिर्च,  तथा  मेवों  के  निर्यात
 का  परिमाण  तथा  मूल्य  दिया  गया  है  ।
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 Export  Premetion  Councils

 46l  Shri  BH.  ह  Chatterjee:
 Shri  s.  C.  Samanta:
 Shri  Yashpal  Singh:

 Will  the  Minister  of  Commerce  be
 Pleased  to  state:

 (a)  the  number  of  Export  Premo-
 tion  Council  set  up  so  far  3३8  vatious
 fields  of  production;

 (b)  whether  any  Council  has  been
 set  up  after  devaluation;

 (c)  whether  some  of  the  Councils
 have  set  up  Branch  Offices  or  have
 appointeq  correspondents  in  selected
 overseas  markets,

 (d)  if  so,  how  they  are  functtoning,
 (e)  how  the  export  houses  in  the

 country  are  working,  and  7
 (f)  whether  the  policy  of  recogni-

 tion  of  these  export  houses  by  Gov-
 ernment  has  suffered  any  change?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  So  far  9  export
 Promotion  Councils  have  been  set  up
 in  various  fields  of  production.

 (b)  No,  Sir,

 (०)  Yes,  Sir.

 (d)  The  Branch  Offtces  or  Corres-
 Pondents  appointed  by  some  of  the
 Export  Promotion  Councils  in  select-
 ed  overseas  markets  assist  in  creating
 or  reporting  export  opportunities
 abroad  for  the  products  with  which
 they  are  concerned  Their  working  is
 generally  reported  to  be  satisfactory.

 (e)  Government  does  not  inspect
 the  working  of  export  houses  in  detail.
 However,  wherever  recognition  is
 sought  or  facilities  asked  for  from
 Government  then  prescribed  condi-
 tions  have  to  be  adhered  to  by  the
 concerneg  Export  House  failing  which
 recognition  8  liable  to  be  withdrawn.

 (tf)  A  revised  policy  of  recognition
 of  export  houses  wag  announced  in
 September,  1965.  No  changes  have
 subsequently  been  made  therein,
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 Maaning  of  Level  Crossings

 4i€3,  Shri  Yasbyal  Singh:
 Shri  RaM  Ray:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  the  number  of  leve]  crossings
 manned  since  the  installation  of  the
 new  Munistry  at  the  Centre;  and

 (b)  the  programme  for  the  current
 year?

 The  Minister  of  Railway,  (Shri  C.
 ML  Poonacha):  (a)  The  progress  of
 manning  of  unmanned  level  cross-
 ings  is  maintained  quarterly  on
 the  Railways.  About  44  unman-
 ned  level  crossings  have  been
 manned  during  the  period  from
 ह  January,  967  to  3ist  March,  1967,
 and  187  numbers  in  the  wiole  of  the
 year  from  ist  April,  29668  to  Sist
 March,  2967

 Ob)  About  5877  unmanneg  level
 crossings  have  been  tentatively
 selected  for  manning  during  1967-68.
 The  actual  programme  woulg  (t
 drawn  uP  as  soon  as  the  State  Gov-
 ernment  concerned  communicate  their
 approval  to  the  individual  proposal,
 together  with  necessary  acceptance  of
 their  share  of  the  cost,  as  required
 under  the  extant  rules

 Coal  Industry  in  Madhya  Pradesh

 aes.  Shri  Yashpal  Singh:  Will  the
 Minister  of  Steel,  Mines  and  Metals
 be  pleased  to  state’

 (a)  whether  the  Coal  Industry  in
 Madhya  Pradesh  is  passing  through  a
 crisis  due  to  the  accumulation  of  huge
 stocks;

 (०)  whether  any  approach  has  been
 made  by  the  State  Government  to
 save  the  Industry;

 (टो  whether  any  assessment  has
 been  made  of  the  causes  of  the  crisis,
 and

 (d)  §€  80,  ीक  steps  being  taken  to
 remove  them”
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 The  Minister  of  State  in  the  Minis-
 try  of  Steel,  Miney  ang  Metals  (Shri
 ह  ©.  Sethi):  (a)  There  have  been
 slight  fluctuations  in  the  pit-heag  coal
 stocks  in  Madhya  Pradesh.  The  pro-
 portion  of  stocks  ६७  monthly  produc-
 tion  is,  however,  mitch  below  the  all-
 Indig  average  and  there  is  no  crisis
 in  the  industry,

 (9)  to  (d)  Do  not  arise.

 Defective  Ralls

 “ied,  sari
 Shri  Yashpal  Singh:

 het  George  Fernandes:
 bri  J.  HW  Patel:

 Shri  Madhu  Limaye:
 hr}  Onkar  Lal  Berwa:

 Will  the  Ministet  of  Railways  be
 pleased  to  state’

 (a)  whether  an  inquiry  into  the
 analysis  report  of  Senior  Chemust  of
 the  Research  ang  Control  Laboratory
 with  regard  to  deiiciency  in  carbon
 and  manganese  contents  in  the  Bhilai
 Steel  used  for  rails  has  been  held,
 and

 (b)  if  oo,  the  result  thereof?

 The  Minister  of  Rallways  (Shri  C.
 M.  Poonacha):  (a)  Yes

 (b)  A  statement  explaining  the
 position  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library.  See  No
 LT-862/67}

 Issue  of  Licences

 4165.  Shri  है,  8,  Sharma:
 Shri  Onkar  Lal  Berwa:

 Will  the  Minster  of  Industrial  De-
 velopment  and  Company  Affairs  be
 pleased  to  state:

 (a)  the  numbey  of  industrial  units
 which  have  been  provided  licences
 under  the  liberalised  policy  qnnounct-
 ed  by  Government  recently;  and

 (by  the  number  of  those  which  have
 not  been  provided  any  licence  under
 this  policy  and  the  reasons  therefor?
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 Affairs  (Shri
 ¥.  A,  Ahmod):  (a)  and  (b).  The  im-
 port  policy  announced  after  devalua-
 tion  ang  also  in  the  Red  Book  for
 1967-68  provides  for  licensing  of  im-
 ports  of  raw  materials,  components
 and  spares,  etc.  to  enable  maximum
 production  in  respect  of  priority  in-
 dustries,  both  small  scale  and  large-
 scale.  Units  in  these  industries  will
 also  be  permitted  to  approach  the
 licensing  authority  for  additional
 Neences  af-ang  when  they  have  pro-
 duced  evidence  of  utilisation  ५१  pre-
 vious  licences.

 In  respect  of  industries  other  than
 those  liste  as  priority  industries  also,
 there  has  been  some  hberalisation  of
 imports  as  compared  to  1965-66,  Under
 the  current  policy,  these  unitg  also
 are  eligible  to  approach  tbe  licensing
 authority  for  further  licences  afier
 they  have  produceg  evidence  of  utili-
 sation  of  earlier  licences  But  m
 their  case,  the  quantum  of  allocation
 will  depend  on  the  availabilty  of
 foreign  exchange.

 The  total  number  of  licences  issued
 to  Actual  Users,  small  scale  and  ‘arge
 scale,  in  the  priority  industries  since
 devaluation  and  upto  38rd  June,  967
 Were  ‘11,168,  amounting  to  Rs,  375
 crores,

 Okhia  &  Badli  Industrial  Estates
 4100,  Shri  B.  8.  Sharma:

 Shri  Onkar  Lal  Berwa:
 Will  the  Minister  of  Industrial  De-

 welopment  and  Company  Affairs  be
 pleased  to  state:

 (a)  which  of  the  two  Industrial
 Satates  that  ls  Okhis  and  Badli  has
 been  running  more  efficiently  ang  has
 been  more  successful;  and

 (b)  whether  Government  have  tried
 to  ascertain  the  reason  as  to  why  the
 other  one  has  not  been  so  efficient
 and  successful?

 The  Miaisier  of  Industrial  Deve-
 Seopment  ung  Company  Affairs  (Shri
 है,  A.  Ahmed):  (a)  Both  the  industrial
 estates  ste  functioning  equally  effi-
 ciently.
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 a)  Does  not  arise.
 Rural  Indastrialisation

 a1eT.  Shri  8,  s.  Sharma:
 Shri  Onkar  Lal  Berwa:

 ‘Will  the  Minister  of  Industrial  De-
 velopment  and  Company  Affairs  be
 Pleased  to  gtate:

 (a)  whether  it  is  a  fact  that  under
 the  rurnl  industrialisation  scheme
 announced  by  Government  in  1965-66,
 rural  industries  werg  to  be  given
 special  preference  in  regard  to  the
 allocation  of  raw  materials;  and

 (b)  if  so,  what  priorities  ang  pre-
 ferences  have  been  provided  te  the
 units  situated  in  the  Badli  Industrial
 Estate?

 The  Minister  of  Industrial  Deve-
 lopment  and  Company  Affairs  (Sart
 F.  A  Ahmed):  (a)  Yes,  Sir.  The  fol-
 lowing  four  categories  of  umts  were
 to  be  allotted  raw  materials  under
 the  Rura]  Industrialisation  Scheme
 during  ‘1964-65,  (not  1965-66):

 {i)  Units  in  industrial  estates  and
 sem}-industrial  estates  situat~
 ed  in  towns  and  villages  with
 Population  less  than  15,000;

 (i)  Panchayat  Samiti  industries
 located  in  rural  sreas;

 ii)  Common  facilities  centres  in
 rural  areas  run  by  industrial
 cooperatives;

 (iv)  Units  in  areag  falling  under
 the  rural

 “"A  provision  of  Rs.  60  lakhs  out  of
 the  C.C.I.  &  EB.  ceilings  (free  foreign
 exchange)  for  import  of  raw  material
 and  component  was  set  aside  for  the
 purpose.  Similarly  a  ceiling  ef
 Rs.  25  lakhs  for  import  of  steel  of
 various  categories  was  earmarked.

 (७)  Four  applications  for  allotment
 of  raw  materialsjoomponents  were  re
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 ceiveg  by  the  Delhi  Administration
 from  units  in  Badli  Industrial  Estate.
 They  were  duly  recommended  and
 given  import  licences  by  the  C.C.I.  &
 E.

 Re-exports  from  Indian  Ports

 4168,  Shri  S.  RB.  Damani:  Wil)  the
 Minister  of  Commefce  be  pleased  to
 state:

 (a)  the  value  of  re-exports  from  the
 Indian  Ports  during  (1968-67;  and

 (b)  how  it  compares  with  the
 figures  of  1965-66?

 The  Minister  of  Commerce  (Shri
 Dineah  Singh):  (a)  and  (b).  The
 total  value  of  re-exports  from  the
 Indian  Ports  during  1966-67  (April—
 February)  was  $  4530  million  as
 compareg  to  $8.053  mullion  during
 the  corresponding  period  of  1965-66

 Exports  from  the  Port  of  Goa

 4i69.  Shri  5  BR.  Damani:  Will  the
 Mamister  of  Commerce  be  pleased  to
 state

 (a)  whether  there  has  been  any  in-
 crease  in  the  exports  from  the  ports
 of  Goa,  and

 (b)  if  s0,  the  details  thereof’

 The  Minister  of  Commerce  (Shri
 Dines,  Singh):  (a)  and  (b).  A
 statement  showing  the  exports  from
 Goa  Port  during  the  years  1965-66  and
 1966-67  35  laid  on  the  Table  of  the
 House  [Placed  in  Library  See  No
 LT-863  (1867).

 Issue  of  Letters  of  Intent

 4170,  Shri  8  R.  Damani:  Will  the
 Minister  of  industrial  Development
 and  Company  Affairs  be  pleased  to
 state  the  number  of  letters  of  intent
 issued  during  1968-67  and  the  extent
 to  which  it  nas  helped  in  expediting
 the  process  of  establishment  of  in-
 dustries®

 The  Minister  of  Industrial  Deve-
 lopment  and  Company  Affairs  (Shri

 JUNE  30,  i067
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 ह्  A,  Ahmed):  During  1986-67,  306
 Letters  of  Intent  were  issued.  It  has
 been  of  assistance  in  removal  of  fore-
 closure  of  industrial  capacity.  After
 issuance  of  Letter  of  Intent,  if  a  party
 fails  to  take  effective  steps  within  the
 penod  stipulated  towards  fulfilment
 of  conditions  laid  down,  and  does  not
 also  adduce  justification  for  extension
 of  the  validity  period,  the  letter  is
 cancelled.  This  procedure  assists  in
 release  of  industrial  capacity,  which
 as,  made  available  ¢o  other  entrepre-
 neurs.

 Issue  of  Industrial  Licences

 427i.  Shri  8.  R.  Damani:  Will  the
 Minister  of  Industrial  Development
 and  Company  Affairs  be  pleased  to
 state:

 (a)  the  number  of  industrial  licenc-
 es  issued  for  the  establishment  of  in-
 dustries  during  ‘1966-67;  and

 (b)  the  total  investment  envisaged”

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  Ninety-three  licences
 were  issued  for  establishment  of  in-
 dustries  during  1966-67

 (by  The  Information  is  being  col-
 lected  and  will  be  laid  on  the  Table
 of  the  House

 निर्यात  wh  जाने  बाली  बरतुओों  के  मूल्य

 4172.  ह , ह  सिद्धेक्वर  प्रसाद:  क्या
 शाजिश्थ  मत्री  यह  बताने  की  कृपा  करेंगे
 कि

 (क)  कया  यह  मच  है  कि  भारत  कुछ
 वम्खुओ  का  निर्यात  उन  बस्तुझों  के  लागत  मूल्य
 में  कम  मूख्य  पर  कर  रहा  है  ;

 (खा)  यदि  हा,  तो  इन  अस्तुझो  के  नाम
 क्या  हैं  तथा  उनका  निर्यात  किन-किस  देशों
 को  किया  जाता  है  ;  भौर

 (ग)  ऐसा  करने  के  क्‍या  कारण
 हैँ  ?
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 थाजिस्म  मंत्री  थी  दिनेश  सिह)  :

 (क)  सरकार  उत्पादन  की  लागत  के
 झांकड़े  नहीं  रअतों  ।  परन्तु  हो  सकता  है  कि
 निजी  निर्यातक  कभी-कभी  भन्‍्तर्राष्ट्रीय  बाजार
 में  प्रचलित  मूल्य  पर  निर्यात  करते  हों  जोकि
 स्वदेशी  बाड्ार  के  मूययों  से  कम  हों  ।

 (ख)  प्राप्त  आकड़ों  से  यह  जानकारी
 सकनिय  करना  संभव  नहों  है  बोकि  प्रत्येक
 उत्पाद  नया  प्रत्येक  कारखाने  के  सम्बन्ध  में
 लागत  भिन्न-भिन्न  होती  है  ।

 (ग)  प्रत्येक  उत्पादक  तथा  निर्वातक
 के  अपने  अपने  विशिष्ट  कारण  होते  हैं  शौर
 इसका  जानकारी  संकलित  करना  संभव
 नही  है  1

 Tea  Plantations  in  Kangra  ang  Mandi

 4i73.  Shri  Hem  Raj;  Will  the  Minis-
 ter  of  Commerce  be  pleased  to  state:

 (a)  whether  the  techno-economic
 surveys  of  the  tea  plantations  m
 Kangra  and  Mandi  (HP)  have  been
 completed;  and

 (b)  if  so,  when  these  will  be  pub-
 lashed?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  No  techno-econo-
 mic  survey  has  been  undertaken  by
 the  Minis'ry  of  Commerce  or  the  Tea
 Board

 (b)  Does  not  arise.

 Imported  Vehicles

 alm,  Shri  Nitiraj  Singh  Chaudhary:
 Shri  G.  C.  Dixit:
 Shri  Nathu  Ram  Abirwar:
 Shri  Ram  Singh  Ayarwal:
 Shri  Lakhan  Lal  Gupta:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  in  the  matter  of  pur-
 chase  of  imported  used  vehicles  from
 the  State  Trading  Corporation  of
 India  for  promotion  of  tourism,  the
 2078  (Ai)  LSD—4.
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 State  Governments  are  required  to
 obtain  concurrence  of  Director-Gene-
 ral  of  Tourism  before  such  cars  are
 sold  to  the  State  Governments;

 (b)  whether  in  the  matter  of  pur-
 chase  of  similar  cars  from  the  S.T.C.
 for  various  Government  purposes
 State  Governments  are  also  required
 to  obtain  concurrence  of  the  Central
 Government;  and

 (९)  if  so,  whether  Government  pro-
 POse  to  reconsider  any  alteration  of
 the  procedure  in  view  of  the  fact  that
 the  State  Governments  have  the  com-
 petence  and  autonomy  to  decide  their
 requirement’

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  Yes,  Sir.

 (b)  As  a  general  policy,  it  has  been
 decideg  that  imported  cars  valued  at
 Rs.  10,000  or  less  (inclusive  of  custom
 duty  paid  or  custom  duty  payable)
 can  be  sold  to  State  Governments,  but
 cars  costing  more  than  this  value
 should  be  sold  only  if  a  very  special
 need  for  such  a  car  is  established  to
 the  satisfaction  of  the  Central  Gov-
 ernment.

 (९)  No,  Sir,

 Economy  in  the  Ministry  of  Railways

 ‘A1I5,  Shri  Yashpal  Singh:
 Shri  S.  C.  Samanta:
 Shri  A  K,  Kisku:
 Shri  s.  N.  Maiti:
 Shri  Tridib  Kamar  Chaudhuri:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 ca)  whether  he  has  ordered  his
 Manistry  to  review  the  necessity  of
 gazetted  staff  by  rationalising  the  pro-
 cedure  so  that  some  economy  could
 be  effected:  and

 (b)  if  so,  the  result  thereof?

 The  Minister  of  Railways  (Shri  ©.
 M.  Poonacha):  (a)  Yes.

 (b>)  As  a  result  of  the  review  it  has
 been  decided  to  give  up  six  posts  of
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 Joint  Director,  eight  posts  of  Deputy
 Director|Assistant  Diréctor  etc.  and
 fourteen  posts  of  Section  Officer  in  the
 Office  of  the  Railway  Board.

 Production  Length  of  Dhoties

 4276,  Shri  Umanath:
 Shri  Nambiar:
 Shri  P.  Gopalan:
 Shri  C.  K.  Chakrapani:

 Will  the  Minister  of  Commerce  be
 Pleaseq  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  press
 reports  regarding  one  of  the  top  in-
 dustrial  houses  unauthorisedly  chang-
 ing  ove,  the  pioduction  length  of
 dhoties,

 (b)  af  so,  the  name  of  the  industrial
 concern,  and

 (c)  the  action  taken  by  Government
 in  the  matter?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  and  (b).  The
 Technological  Institute  of  Textiles,
 Bhiwam,  Haryana  has  been  reported
 to  have  produced  dhoties  and  Sarees
 shorter  in  length  than  the  minimum
 Prescribed  for  purposes  of  controls.

 (c)  The  matter  is  under  investiga-
 tion.

 Managing  Agencies

 agi,  Shri  Ramachandra  Ulaka:
 Shri  Heerji  Bhat:
 Shri  Dhuleshway  Meena:
 Shri  है.  Pradhbani:

 Will  the  Minister  of  Indastrial  De-
 velopment  and  Company  Affairs  be
 Pleased  to  state  the  number  of  cases
 where  permission  was  refused  for  ex-
 tending  the  term  of  managing  agenc-
 fes  under  the  Companies  Act,  7958
 during  the  last  three  months?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  है  A.
 Abmed):  During  the  period  from  Ist
 March  to  i5th  June,  967  In  39  cases
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 permission  was  refuseg  for  extending.
 the  term  of  managing  agencies  under
 the  Companies  Act,  1956.

 House  Rent  Allowance  on  S.E.  Railway

 4118,  Shri  Ramachandra  Ulaka:
 Shri  Dhaleshwar  Meena:
 Shri  Hoerji  Bhat:
 Shri  K.  Pradhani:

 Will  the  Minister  of  Railways  be
 Pleased  to  state:

 (a)  whether  any  house  rent  allow-
 ance  was  given  to  the  employees  of
 the  South-Eastern  Railway  during
 ‘1966-67,  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Railways  (Sbri
 C.  M.  Poonacha):  (a)  Yes.

 (b)  A  statement  is  laid  on  the
 Table  of  the  House  [Placed  in  Lib-
 rary.  See  No  LT-864/67]

 Export  of  Textiles

 4179,  Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:
 Shri  Heerji  Bhai:
 Shri  K.  Pradhani:

 Will  the  Minister  of  Commerce  be
 Pleased  to  state:

 (a)  whether  the  export  of  cotton
 textiles  has  shown  any  decline  during
 the  recent  months,

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  steps  taken  by  Government
 In  this  regard?

 The  Minister  of  Commerce
 Dinesh  Singh):  (a)  Yes,  Sir.

 {b)  Uncompetitive  prices  of  Indian
 Cotton  textiles  despite  devaluation.

 (c)  Steps  are  under  consideration
 in  consultation  with  the  Trade  and
 Industry.

 Export  of  Handicom  Cloth

 4180.  Shri  Ramachandra  Ulaka:
 Shri  Dhuleshwar  Meena:
 Shri  Heerji  Bhai:

 (Start
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 Shri  B.  Pradhant:
 Shri  Vishwa  Neth  Pandey:

 Wull  the  Minister  of  Commerce  be
 pleased  to  state

 (a)  the  quantity  of  handloom  cloth
 exported  by  the  Handloom  Export
 Promotion  Organisation  itself  exclud-
 ing  its  associates  during  the  last  two
 months;  and

 (b)  the  quantity  of  handloom  <loth
 sold  to  the  business  associates  for
 exports  against  order  received  by
 them  during  the  same  period?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shafi  Qureshi):
 (a)  and  (b)  The  value  of  handloom
 <loth  exported  by  Handicrafis  and
 Handloom  Exports  Corporation  during
 March  April,  967  was  Rs  I  4235]  66
 The  value  of  handloom  cloth  sold  by
 the  Corporation  to  its  business  as¢o-
 ciates  for  the  «ame  period  was
 Rs  63,26449  The  quantity  actually
 expor  ed  by  these  business  associates
 out  of  the  goods  purchased  hy  them
 from  the  Corporation  3९  not  known,

 Coal  Requirements  of  Orissa  and
 Rajasthan

 4181,  Shri  Ramachandra  Ulaka:
 Shri  Dholeshwar  Meena:
 Shri  K  Pradhani:
 Shri  Heerji  Bhai,

 Will  the  Munster  of  Steel,  Mines
 and  Metals  be  pleased  to  state

 (a)  the  demands  of  various  grades
 of  coal  received  from  the  Orissa  and
 Rajasthan  during  the  last  three
 months,  and

 (b)  the  extent  to  which  the
 demands  were  met?

 The  Minister  of  State  in  the  Minis-
 try  of  Steel,  Mines  and  Metals  (Shri
 Pp.  C.  sethi):  (a)  Grade-wise  figures
 of  demand  of  coal  are  not  available
 However,  priority-wise  statement  of
 the  figures  of  allocated  demands  of
 controlled  varieties  of  coal  (Gr  HH,
 Gr.  I  and  shove)  for  the  States  of
 Orissa  and  Rajasthan  for  967  is  lad

 ASADHA  9,  3889  (SAKA)  Written  Answers  8692

 on  the  Table  of  the  House.  [Placed
 in  Library  See  No,  LT-865/67].

 (b)  The  demands  placed  by  the
 State  Governments  were  met  in  full

 Industrial  Units  in  Orissa

 4182.  Shri  Dhuleshwar  Meena:
 Shri  Ramachandra  Ulaka:
 Shri  Heerji  Bhai:
 Shri  K.  Pradhani:

 Wilh  the  Minister  of  Industrial
 Development  and  Company  Affairs  be
 pleased  to  state

 (a)  the  number  and  names  of
 indus  rial  umts  proposed  to  be  estab-
 lished  in  Orissa  during  ‘1967-68,  and

 (b)  the  actual  assistance  proposed
 to  be  given  to  that  State  for  the  pur-
 pose  during  the  same  peiiod?

 The  Minister  of  Industrial  Deve-
 lopment  and  Company  Affairs  (Shri

 हुए,  A,  Ahmed).  (a)  The  construction
 of  a  cement  factory  at  Bargarh  in
 Sambalpur  District  has  been  com-
 pleted  during  ‘1967-68  Other  projects
 which  are  under  implementation  7
 the  State  Sector  hut  may  not  be  com-
 pleted  during  ‘1967-68  are

 a)  Kalinga  Jron  Works
 (2)  Re  rolling  Mills
 (3)  Cable  project
 (4)  Ferro  chrome  project
 (5)  Talchar  andustrial  complex

 (b)  A  sum  of  Rs  2600  crores  has
 been  tentatively  allotted  to  the  State
 Gavernme:t  during  the  year  1967-68
 by  way  of  assistance  to  the  State  Plan
 as  a  whole

 HLE.C,,  Ranchi

 4i68.  Shri  ह  HK.  Ghosh:
 Shri  Kartik  Oraon:

 Will  the  Minster  of  Industrial
 Development  and  Company  Affairs  be
 pleased  to  state:

 (a)  whether  the  Chairman,  Heavy
 Engineering  Corporation  Lid.,  Ranchi



 8693  Written  Answers

 has  submitted  to  his  Ministry  a  list
 of  the  business  concerns  with  which
 he  is  connected;  and

 (b)  if  so,  the  names  of  such  firms
 and  the  extent  of  the  present  interest
 the  Chairman  holds  in  those  firms?

 The  Minister  of  Industrial  Deve-
 lopment  and  Company  Affairs  (Shri
 F.  A.  Ahmed):  (a)  No,  Sir.  Under
 the  provisions  of  the  Companies  Act,
 the  Chairman  is  not  required  to  sub-
 mit  to  Government  a  list  of  the  busi-
 ness  concerns  with  which  he  is  con-
 nected.

 (b)  Does  not  arise.

 Heavy  Engineering  Corporation,
 Ranchi

 4184,  Shri  P.  K.  Ghosh:
 Shri  Kartik  Oraon:

 Will  the  Mhinis.er  of  Industrial
 Development  and  Company  Affairs  be
 pleased  to  state.

 (a)  the  estimated  project-wise  capi-
 tal  outlay  in  the  Heavy  Engineering
 Corporation  Ltd.,  Ranchi;  and

 (bd)  the  corresponding  actual  ou‘-
 lays  made  so  far?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  and  (b).  The  estimated
 project  wise  capital  outlay  im  _  the
 Heavy  Engincering  Corporation  Ltd,
 Ranchi  and  the  corresponding  actual

 Hearty  Muchine  Building  Plant

 JUNE  30,  967  Written  Answers  8694

 outlays  upto  the  Slst  March,  967  are
 as  below:—

 (Figures  in  lakhs)
 Rs.

 Actual

 oe  Se, out  u  s
 ‘Mar’  67

 ro}  Heavy  Machine
 Buildug  Pb

 Qn-
 cluding  Structural
 Fabrication  Shop)  4797  4479

 (ii)  Heavy  Machine
 Tools  Plant.  2446  7358

 (i)  Foundry  Forge
 Plant.  33320  6822

 H.E.C,,  Ranchi
 4185.  Shri  P.  हू,  Ghosh:

 Shri  Kartik  Oraon:

 Will  the  Mhnister  of  médustrial
 Development  and  Company  Affairs  be
 pleased  to  state:

 (a)  the  production  targets  and  the
 corresponding  achievements  ti]  March,
 967  of  the  different  projects  under
 the  Heavy  Engineering  Corporation
 Ltd,  Ranchi,  and

 (b)  whether  the  production  sche-
 dule  is  being  fulfilled”

 The  Minister  of  Industria]  Develop-
 ment  and  Company  Affairs  (Shri  F.  A,
 Ahmed):  (a)  and  (b)  The  targets  and
 achievement  of  the  plants  of  Heavy
 Engincering  Corporation  Lid.,  Ranchi
 are  as  follows.

 “Ts  rpet  Actuals

 “Tonres Tonics  Vale Value  “Tonnes ronnes  Value

 (Rs.  (lakhs)  Rs.  (lakhs)

 1963-63  609  0.9  640.8  7.67

 I  64-65  मु  TISB.S.  222.5  32068  3  72.5

 1965-66  9452.5  3440  Togto,  $  285.4

 1966-67,  «795890  =  749-5  (14307.$  477.4
 (Provisional)
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 Foundry  Forge  Plant
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 ‘Target  Actuals

 “Tonnes  Value”  “Tonnes Goa ae

 Rs.  (lakhs)  Rs.  (lakhs)
 3964-65  3322  36.2  952.38  23.34
 1965-66,  2686  63.56  2466  48.23

 1966-67  १३.20  355.63  47537  77-74
 Brows  ab

 Heavy  Mache  Tovls  Plant

 Against  the  programme  of  2  machi-
 nes  (valued  at  Rs.  33.32  jakhs)  during
 1966-67,  7  macmines  valued  at  Rs.  4.55
 lakhs  were  completed.

 The  shortfalls  in  production  were
 due  to  the  following  reasons:—

 Heavy  Machine  Building  Plant

 The  production  was  affected  mainly
 by  the  non-supply  of  Castings  and
 Forgings  in  required  quantity.
 Foundry  Forge  Plant

 (L)  Non-availability  of  sufficient
 moulding  area;

 (2)  break-down  in  water  line  and
 recuperator,

 (3)  difficulty  in  procuring  ferro-
 alloys

 Heavy  Machine  Tools  Plant

 Production  commenced  in  October,
 1966.  The  shortfall  is  due  to  initial
 teething  troubles

 साइकिलों  का  निर्यात

 4186.  भरी  हुकम  बम्ब  कछुवाम :
 ी  राम सिह  श्यरबाल :

 क्या  बालिक्य  भमक्ती  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  पिछले  दो  वर्षों  में  कितनी  साइ-
 किलों  का  निर्यात  किया  गया;

 (ल)  यह  निर्यात  किन  देशों  को  तथा
 न  भारताय  कम्पनियों  हारा  किया  गया,

 (ग)  उनके  निर्यात  से  कितना  लाभ
 भप्रथवा  धाटा  हरा;  और

 (घ)  क्या  साइकिसो  के  निर्यात  पर  होने
 वाली  हानि  के  बारे  में  सरकार  का  जिचार  कोई
 निर्णय  करने  का  है  ?

 वाणिज्य  मंत्री  (ओ  बिनेज्ञ  सिह)  :

 (क)  तथा  (ल).  एक  विवरण  सभा  पटल
 पर  रखा  जाता  है  ।  [पुस्तकालय  में  रख  दिया
 गया।  बेखिये  संस्या  L.  TT.  866/67]

 (गम)  तथा  (घ).  प्रत्येक  मामले  में
 बितना  लाभ  अथवा  घाटा  हुआ,  इसकी
 जानकारी  उपलब्ध  नहीं  है  क्योंकि  प्रत्येक
 मामले  और  प्रत्येक  संविदा  की  राशि  लग  लग
 होती  है  ।  परन्तु  सरकार  भौसत  झ्ाधार  पर
 निर्यात  के  जहाज  तक  निशुल्क  मूल्य  के
 25  प्रतिशत  की  नगद  सहायता  पहले  के

 ही  दे  रही  है  t

 रेस्स्ले  कोनों  में  हिस्दी  का  प्रयोष

 4187.  थ्ची  विद्यमाणथ  पाण्डेम:  क्या
 देखे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  उनके  मंज्ालय  तथा  विभिन्न
 रेलवे  डौनों  में  हिन्दी  से  प्रयोग  के  बारे  में
 1 ॥  तक  क्या  प्रगति  हुई  है;
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 (@)  उनके  मतालय  तथा  विभिन्न
 रेलवे  जोनों  में  हिन्दी  श्रारभ्भ  करने  से
 संबंधित  कार्य  कब  तक  पूरा  हो  जायेगा;  शौर

 (ग)  उनके  भद्ालय  में  तथा  रेलवे  ोनों
 से  ऐसे  कितने  कर्मचारी  है,  जो  हिन्दी  नही
 जानते  हैं  ?

 रेखबे  भज्जी  ी  Bo  Yo  पुनाथा)  :

 (क)  और  (@)  सरकार  की  सामान्य
 नीति  के  आधार  पर  रेल  कार्यालयो  मे  धीरे-धीरे
 हिन्दी  मे  काम  आरम्भ  करने  के  लिए  उपाय
 किये  गये  है  |  लेकिन  यह  बताना  सम्भव
 नही  है  कि  कब  तक  सारा  काम  हिन्दी  में  होने
 लगेगा  ।

 (ग)  रेल  मताालय--  461%
 क्षेत्रीय  रेलें--  1,77,967°

 कडन  ्राकडों  में  चौथ  दर्ज  के  कमंचारी,
 झ्रौद्योगिक  स्थापनाए,  कार्य-प्रवत्त  कमंचारी
 और  ऐसे  कमेचा री, जिनकी  आयु  ‘11-1961
 को  45  वर्ष  या  इससे  अधिक  थी,  शामिल

 नही  हैं  7  इन  वर्गों  के  कर्मचारियों  के  लिए
 सेवावधि  भे  हिन्दी  प्रशिक्षण  भ्ननिवार्य

 नही  है  ।

 शीकानेर  डिवीजन  में  लालगढ़  झल्पताल

 aiss.  श्री  To  Ao  बारपाल  :
 ब्या  रेस्क्ये  मत्री  यह  बताने  की  कृपा  करेगे
 कि  :

 (क)  उत्तर  रेलय  के  बीकानेर  डिवीजन
 में  नव-निर्मित  सालगढ  अस्पताल  में  स्वास्थ्य

 सेवाए  कब  तक  झारम्भ  की  जायेंगी;

 (ख)  उस  झस्पताल  मे  कितने  डाक्टर,
 नसें,  कम्पाउन्हर  और  मिडवाइफ  नियुक्त
 की  जायेंगी,  और

 (ग)  अनुसूचित  जातियो  तथा  अनुसूचित
 झादिम  जातियों  के  लोगों  के  लिये  कुल  कितने
 पद  आरक्षित  हैं  तथा  शव  तक  कितने  पदों  पर

 नियुक्तियां  की  गई  हैं  प्रौर  कितने  पद  रिक्त  हैं  ?

 JUNE  30,  4967  Written  Answers  8698

 रेलवे  मंत्री  (RB Bo  go  बुवाया)  :
 (क)  उत्तर  रेलबे  के  बीकानेर  मण्डल  मे
 नव-निर्मित  लालगढ़  प्रस्तताल  के  चेस्ट
 क्लीनिक  में  i-4-66  से  भौर  अआाम  भ्रस्पताल  में
 Vi-4-67  से  काम  झारम्भ  हो  गया  q

 (a)  इस  अस्पताल  के  लिये  मजूर
 किये  गये  पदो  की  सख्या  इस  प्रकार  है

 (i)  चिकित्सा  अधिकारी...  6

 (ii)  नस  मु  5

 (iit)  भेष, जक  5

 (iv)  दाइया

 (ग)  प्रनुसूचित  जातिया।भ्रादिम
 जातियो  के  लिये  मण्डल  या  प्रस्पताल  के  ाधघार
 पर  नही,  समूची  रेलवे  के  चिकित्सा  सवर्ग  में
 पदों  का  आरक्षण  किया  जाता  है  t  फिर  भी,
 इस  समय  चिकित्सा  भ्रधिकारी  और  भेषजिक
 के  वर्ग  मे ंएक-एक  पद  पर  अनुसूचित  जाति  के
 व्यक्ति  लगे  हुए  है  ।

 Tellicherry-Mysore  Railway  Line

 4i89.  Shri  P.  Gopalan:
 Shri  C,  K.  Chakrapani:
 Shri  Umanath:
 Sbri  Nambiar:

 Wil  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  Government  have  in-
 cluded  ‘Tellicherry-Mysore  Railway
 Scheme  in  Fourth  Pian;

 (b)  if  not,  the  reasons  therefor;
 (c)  the  number  of  surveys  conduct-

 ed  for  this  and  the  years  in  which
 they  were  conducted;

 (8)  the  details  of  the  last  survey
 report,  and

 (e)  the  total  expenditure  incurred
 On  the  survey?

 The  Minister  of  Railways  (Shri
 €.  M.  Poouacha):  (a)  and  (b),  The
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 proposals  for  construction  of  new
 lines  during  the  Fourth  Plan  have  not
 yet  been  finalised

 (c)  Reconnaissance  Engineering  and
 ‘Traffic  Surveys  were  first  carried  out
 in  1901-1902,  and  then  in  ‘1956-57

 (d)  The  length  of  the  line  will  be
 47  miles  and  was  estimated  to  cost

 Rs.  62  crores.  The  line  was  expect-
 ed  to  work  in  a  loss.

 (९)  A  sum  of  Rs  1,88,366  was  incur-
 red  for  the  survey  in  ‘1956-57.

 Coir  Industry  in  Kerala
 4190.  Shrimati  Suseela  Gopalan:

 Shri  ह  Gopalan:
 Will  the  Ministe:  of  Commerce  be

 pleased  to  state’
 (a)  the  steps  taken  for  the  develop-

 ment  of  coir  indusury  in  Kerala,
 (b)  whether  the  process  of  mecha-

 nisation  hes  hegun  in  this  tadustry,
 (c)  the  total  number  of  persons

 employed  in  this  industiy  at  present;
 and

 (d)  the  total  number  of
 employed  in  2960१

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shafi  Qureshi);
 (a)  and  (b)  A  statement  is  attached

 (ey  About  5  to  6  lakhs
 (d)  About  43  to  5  lakhs

 Statement
 (a)  Some  of  the  important  steps

 taken  by  the  Coir  Board  for  the
 development  of  the  coir  industry  in
 Kerala  as  well  as  other  parts  of  the
 country  are  mentioned  below:

 persons

 a  Various  export  promotion  mea-
 sures  have  been  undertaken  The
 coir  industry  m  Kerala  is  export
 oriented  and  its  economy  is  closely
 linked  with  export  demand.  The
 Coir  Board  has  undertaken  measures
 of  publicty  such  as  participation  in
 exhibitions  and  trade  fairs  abroad,
 bringing  out  of  publicity  literature,
 production  of  a  documentary  film  etc.
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 (2)  Compulsory  preshipment  in-
 spection  of  coir  door  mats  and  coir
 yarn  have  been  brought  mto  force

 (3)  Attention  has  been  paid  te
 diversification  of  production,  intro-
 duction  of  médern  designs  for  tradi-
 uonal  products  and  training.  The
 Coir  Board  has  set  Up  a  National
 Coir  Tranng  &  Design  Centre  im
 Allepey,  Kerala  State,  which  am-
 pants  éraining  in  the  methods  of
 manufacture  of  coir  products.  The
 Centre  also  undertakes  the  evolving
 and  popularisation  of  modern  designs
 for  coir  products

 (4)  The  Board's  Central  Coir  Re-
 search  Institute  in  Kalavoor,  Kerala,
 has  been  undertakinA  studied  pn
 several  aspeots  of  manufacture  of  coir
 and  coir  goods,  both  fundamental  and
 apphed  The  results  of  these  re-
 search  studies  are  freely  ‘made  avail-
 able  to  the  coir  industry.

 (8)  An  Extension  Service  has  heen
 set  up  under  which  che  officers  of  the
 Board's  Research  Inststute  visit  coir
 factories  and  give  on  the  spot  advice
 on  technical  pornts.

 (6)  To  promote  the  demand  for
 coir  products  in  India,  the  Coir  Board
 is  running  Show  Room-cum-Sales
 Depots  m  New  Delhi,  Bombay,  Cal-
 cutta,  Madras,  Bangalore  and  Erna-
 kulam  The  Board  has  also  appointed
 Accredited  Dealers  in  several  towns
 for  the  sale  of  coir  products.

 (bd)  Mechanisation  has  recently
 been  introduced  in  the  manufacture
 of  coir  mattings  One  factory  has
 recently  been  set  up  and  the  Coir
 Board  is  itselg  setting  up  a  five-
 powerloom  matting  factory  in  Kala-
 voor,  Kerala  State.  Another  factory
 for  the  production  of  mattings  on
 powerlooms  is  also  likely  to  be  set
 up  shortly  in  the  private  sector.

 Apart  from  this,  several  units  for
 the  machanical  extraction  of  coir
 fibre  from  coconut  husks  and  for  the
 manufacture  of  rubperised  coir  pro-
 ducts  have  been  set  up  in  various
 parts  of  India,  including  Kerala.
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 Late  Running  of  Trains

 €[9,  Shri  Vishwa  Nath  Pandey:
 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  the  late  running  of
 trains  bas  increased  in  966  on  the
 various  Railways  particularly  on  the
 North-Eastern  Railway  main  line  and
 branch  lines;

 (७)  af  so,  how  2६  compares  with  the
 performance  in  the  preceding  year;
 and

 (c)  the  steps  taken  to  improve  the
 situation?

 The  Minister  of  Railways  (Shri  C.
 M.  Poonacha):  (a)  and  (b).  The
 punciuahty  performance  of  passen-
 ger  carrying  trains  im  966  register-
 ed  an  :mprovement  on  some  Railways
 as  compared  to  ¢hat  in  965  and  shgnt
 deterioration  on  others  as  indicated
 in  statement  laid  on  the  Table  of
 the  House  [Ploced  in  Library.  See
 No  LT-867/67]

 (९)  Inste'ution  of  punctualty  drive
 and  close  watch  at  a.l  levels  on  the
 running  of  pissenger  carrying  trains

 wet  अंकडान  पर  प्लेटफार्स

 4i92.  श्री  विद्धनाथ  पाण्डेय:  क्या
 रेलवे  भतरी  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  पूर्वोत्तर  रेलवे  के  भटनी  जक्शन
 पर  सवारी  गाड़ियों  के.  सकने  के  लिये  कुल
 कितने  प्लूटफा्म  है;

 (ख)  भटनी  में  कुल  कितनी  गाड़िया
 रुकती  है;

 (ग)  क्‍या  उपरोक्त  रेलवे  स्टेशन  पर
 भ्रधिक  प्लेटफार्म  बनाने  के  बारे  में  कोई
 प्रस्ताव  है;

 (3)  क्‍या  यह  सच  है  कि  भटनी  जंक्शन
 पर  278  काउन  (बरहतबाजार-भटनी
 जंक्शन)  धौर  72  डाउन  (वाराणसी-भटनी )
 गाड़िया  प्लेटफार्मों  को  छोड  कर  झन्य  स्थानों
 घर  रुकती  हैं;  और

 16 21  यदि  हां, तो  इसके  कया  कारण  हैं?
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 रेखये  संतरी  (सं  Zo  qo  पुनाजा)  |
 (क)  तीन

 (a)  बत्तीस।

 (ग)  जी  नहीं  1

 (घ)  जीहा।

 (३)  तीन  प्लेटफार्मों  में  से  दो  पर
 मुख्य  लाइन  की  सवारी  गाड़िया  खड़ी  रहती
 हैं  a  उस  समय  तीसरी  प्लेटफार्म  लाइन  पर
 278  डाउन  और  72  डाउन  गाड़ियों  का
 लिया  जाना  परिचालन  की  दृष्टि  से सुविधाजनक
 नही  है  7  लेकिन  भटनी  जंक्शन  के  ढांचे  में
 परिवर्तन  का  काम  पूरा  हो  जाने  के  बाद  ऐसा
 करना  व्य  वहारिक  होगा  ।

 सु्लोपार  रेलवे  स्टेशन  पर  ्लेटफाम

 4193-  थी  विश्वकप  पाडेय /  कया
 रेलवे  मन्त्री  यह  वताने  की  कृपा  करेगे  कि

 (क)  क्या  यह  सच  है  कि  पूर्वोत्तर  रेलवे
 में  तुर्तीपार  रेलसे  स्टेशन  पर  प्लेटफार्म  की
 सतह  बहुत  तीची  है  तथा  गाड़ियों  में  चढने-
 उतरते  समव  बडुल  से  यात्रियों  ये  पैर  फिसल
 जाते  है  और  उनको  चोटे  आ  जाती  है,

 (ख)  क्‍या  भरकार  उपरोक्त  प्लेटफार्म
 की  सतह  को  ऊचा  बर्ने  के  लिये  विज्ञार  कर
 रही  है;  प्रौर

 (ग)  यदि  हा,  तो  कब  भीर  यदि  नही,
 तो  इसके  क्‍या  बारण  हैं  ?

 &.... ह  मंत्री  (श्री  ®o  qo  get)  Hy

 (*)  लुर्नीपार  रेलवे  स्टेशन  पर  वर्तमान
 प्लेटफार्म  की  सतह  रेलवे  लाइन  के  बराबर
 है।  लेकिन  गाड़ियो  में  चढ़ते  या  उनसे
 उतरते  समय  या  जियो  के  फिसल  जाने  झौर  चोट
 खाने  की  कोई  रिपोर्ट  नही  मिली  है  ।

 (ख)  ौर  (ग).  प्लेटफार्म  को  am
 करने  का  प्रस्ताव  रेलवे  के  चालू  वर्ष  के  भिर्माण
 कार्यक्रम  में  शामिल  कर  लिया  गया  है  a



 |

 |
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 Workshop  at  Arkonam  Engineering
 Workshop  Premises

 4194,  Shri  S.  K,  Sambandhan:  Will
 the  Minister  of  Raiiways  be  pleased
 to  state:

 (a)  when  the  concrete  workshop
 at  Arkonam  Engineering  Workshop
 premises  was  started;

 (b)  the  amount  of  money  spent  on
 this  workshop;  and

 ie

 )  the  present  stage  at  which  this
 is?

 Minister  of  Railways  (Shri  C.
 Poonacha):  (a)  to  (c).  The  con-

 crete  shop  in  the  Engineering  Work-
 shops  at  Arkonam  was  started  _  in
 944  on  a  very  small  scale  but  in
 the  period  962  to  1964,  the  concrete
 shop  was  re-sited  under  the  general
 remodelling  scheme  at  g  _  cost  of
 Rs.  65,500.  Th  concrete  shop  had  to
 be  close  down  with  effect  from  1-7-66
 as  there  was  not  enough  work-load
 especially  for  R.C.C.  pipes  which
 formed  the  bulk  of  the  orders,  due
 to  general  decline  in  the  construction
 activities  of  the  Railway.

 Arkonam  Engineering  Workshop

 4195.  Shri  S.  K.  Sambandhan:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  the  quantum  of  wood  work
 carried  out  in  the  Wood  Workshop
 unit  of  the  Arkonam  Engineering
 Workshop  in  the  years  96l-62  to
 1966-67;  and

 (b)  the  reasons  for  any  fall  in
 output  or  production  in  the  _  subse-
 quent  years?

 The  Minister  of  Railways
 C.  M.  Poonacha):  (a)
 of  wood  work  carried  out  in  the
 Wood  Workshop  unit  at  Arkonam
 Engineering  Workshops  during  1961-
 62  to  1966-67  is  as  under:—

 (Shri
 The  quantum

 I96I-62  I30  tons  of  Sawn
 Timber  *  *4

 1962-63  I32  »
 1963-64  739  3
 1964-65  748  33
 1965-66  8  5  |  33
 1966-67  .  .  78  कि
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 (b)  The  turn-out  in  the  Wood
 Workshop  has  fallen  due  to  the  de-
 crease  in  the  quantum  of  construc-
 tion  work  and  consequent  fall  in  the
 demand  for  Wood  work,  on  the  Rail-
 way.

 Neiveli  Lignite  Corporation

 4i96.  Shri  S.  K.  Sambandhan:  Will
 the  Minister  of  Steel,  Mines  and
 Metals  be  pleased  tto  state:

 (a)  whether  the  compensation  for
 lands  acquired  for  Neiveli  Lignite
 Corporation  has  been  paid  to  all  land
 owners;

 (b)  ig  so,  the  date  on  which  the
 last  batch  of  people  were  paid  com-
 pensation;  and  the  mode  of  payment
 of  compensation;

 (c)  whether  any  _  representation
 has  been  made  for  revision  of  assess-
 ments  made  already;  and

 (d)  if  so,  the  reaction  of  Govern-
 ‘ment  in  regard  thereto?

 The  Minister  of  Steel,  Mines  and
 Metals  (Dr.  Chenna  Reddy):  (a)  and
 (b).  Yes  Sir.  The  last  batch  of  peo-
 ple  were  paid  on  22-12-1966  The
 mode  of  payment  was  cash.

 (c)  and  (d).  Yes,  Sir.  These  will
 be  dealt  with  by  the  Corporation  ac-
 cording  to  law.

 Industrial  Licences  to  Birla  Brothers

 4197,  Shri  Sradhakar  Supakar:
 Will  the  Ministér  of  Industrial  Deve-
 lopment  and  Company  Affairs  be
 pleased  to  state  how  many  new  In-
 dustrial  licences  have  been  given  to
 Birla  Brothers  after  the  publication
 of  the  interim  report  on  Industrial
 Planning  and  Licensing  Policy  by
 Pof.  R.  K.  Hazari?

 The  Minister  of  Industrial  Deve-
 lopment  and  Company  Affairs  (Shri
 F,  A.  Ahmed):  One  licence  has  been
 issueq  to  a  concern  belonging  to
 Birla  Group  of  Firms  after  the  pub-
 lication  of  Interim  Report  on  Indus-
 trial  Planning  and  Licensing  Policy
 by  Prof.  R.  K.  Hazari.
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 Exports  of  Wild  Animals

 4198,  Shrj  Jyotirmoy  Basu:
 Shri  Umanath:
 Shri  Bhagaban  Das:
 Shri  B.  K,  Modak:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  the  value  of  wild  animals  ex-
 ported  during  the  years  1962-63,  1963-,
 64,  ‘1964-65,  1965-66,

 (b)  whether  the  attention  of  Gov-
 eimment  has  been  invited  ta  any  ९४5९
 oi  under-invoicing  of  such  exports,
 and

 (c)  whether  Goverpment  have  veni-
 fied  the  Invoice  prices  with  the  prices
 which  the  buyers  abroad  have  actu-
 ally  paid?

 The  Minister  of  Commerce
 Dinesh  Singh):  (a)

 (Shri

 (०)  1962-63  Rs.  4931602  27
 3963-64  Rs.  37,359785°23
 1964-65  Rs  29534:929°  34
 1965-66,  Ry  27,24,062°78

 (०)  No,  Sir.
 fe)  The  verification  s  required  to

 be  done  by  the  Reserve  Bank  of
 India,  to  whom  the  GR  Forme  filed
 by  the  exporters  afe  sent  by  the
 Customs  Houses

 East  Indig  Jute  ang  Hessin
 Exchange

 4i99.  Shri  Jyotirmoy  Basu:
 Shri  Bhagaban  Das:
 Shri  B.  K.  Modak:
 Shri  Umanath:
 Shri  P.  Gopaljan:
 Shri  C.  K.  Chakrapani:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  the  composition  of  the  East
 India  Jute  and  Hessain  Exchange
 Ltd.,  Caicutta;

 (०)  what  are  its  objectives;  and

 (९)  how  far  it  has  fulfilled  them”
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 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  The  East  India
 Jute  and  Hessian  Exchange  Lid.,
 Calcutta  is  composed  of  jute  goods
 manufacturers,  jute  goods  shippers,
 3Ute  goods  dealers,  raw  jute  deale:s
 and  brokers.  The  management  of
 athe  Exchange  38  vested  in  q  Board  of
 Directors  which  elects  from  amongst
 themselves  a  President  and  a  Vice-
 President

 (b)  The  East  India  Jute  and  Hes-
 stun  Exchange  Lid.  Calcutta  has
 been  formed  with  the  primary  ob-
 Jective  of  regulating  and  controlling
 the  forward  trading  in  raw  jute  and
 lute  goods  The  exchange  35  to  en-
 sure  that  trading  an  the  different
 types  og  foiward  contracts  is  conduc-
 ted  on  sound  lines  and  in  accordance
 with  the  bvelaws  of  the  Exchange.
 Important  byclaws  require  the  ap-
 proval  of  the  Forward  Markets  Com-
 mission’'Government  of  India

 (९)  The  Exchange  has  so  far  fulfil.
 leq  its  functions  satisfactorily.

 गेर-सरकारी  व्यक्तितयों  को  रेलजे  विधाण/
 झतिथि  ग्‌हों का  नियतन

 4200.  भी  रामाबतार  शास्त्री  :  क्‍या
 रेले  मन्वी  यह  बताने  की  कृपा  बरेंगे  कि

 (क)  क्‍या  सभी  महत्वपूर्ण  स्टेशनी  पर  जिन
 में  पूर्वी  रेलवे  का  झाझा  स्टेशन  भी  शामिल  है,
 श्रधिकारियों  के  लिये  विश्राम  गृहो/भ्रतिथि
 गृहों  की  व्यवस्था  की  गई  है,

 (ख)  क्‍या  समद्‌  सदस्यों  तथा  राज्यो
 के  मन्वियो  को  झावश्यकता  के  समय  उक्त
 विश्राम  गृहा/प्रतिथि-यूहों'  में  ठहरने  की

 अनुशा  दी  जाती  है;

 (ग)  यदि  हा,  तो  i9  मई  967  को

 हुए  लोकों  वर्कशाप,  झाझा  के  मजदूरों  के  क्षेत्रीय
 सम्मेलन  के  ध्रबसर  पर  जिहार  राज्य  के

 पुलिस  मन्त्री,  श्री  रामानन्‍्द  तिवारी  और  एक
 ससदू  सदस्य  को  बहा  हरने  की  झाज्ञा  ने  देने
 का  क्या  कारण  था,  बसपि  स्वागत  सभिति  ने
 इस  झाशय  की  ब्राथंना  की  थी;  भौर
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 (a)  इस  मामले  में  सरकार  का  बिचार
 क्या  कार्यवाही  करने  का  है  ?

 रेलवे  भी  दुनी  Wo  Yo  gare)
 (क)  पूर्व  रेलवे  के  कुछ  महत्वपूर्ण  स्टेशनों  पर,

 जिनमें  झाझा  स्टेशन  भी  शामिल  है  विश्ञाम/
 अतिथि  गृहों  की  व्यवस्था  है  t

 (ख)  वतंभान  नियमों  के  अनुसार  गेल
 के  विश्वाम  गृहों  में  ठहरने  का  स्थान  नियत
 अभार  दिये  जाने  पर  मर  रेलवे  सरकारी
 अधिकारियों  को  (जिनमे  राज्य  सरकार  के
 मन्त्री  भो  शामिल  है)  दिया  जा  सकता  है  जब
 वे  दौरे  पर  हो  |  लेकिन  गैर  सरकारी  अधिकारी,
 जिनमें  ममद  सदस्य  भी  शामिल  है  यदि  रेलवे
 के  काम  से  दौरे  पर  न  हो,  ता  उन्हें  रेलवे  के

 विश्रामगृह  में  अहरन  का  स्थान  नहीं  दिया  जा
 सकता  |

 (ग)  पूर्व  रेलवे  के  प्राधिकारियों  को
 इस  तरह  का  स्थान  लियत  करने  के  लिए  उनसे
 कोई  लिखित  माग-पत्र  नही  सिला  था  एक
 स्वागत  समिति  को  शोर  से  किसी  ने  झाझा
 स्टेशन  पर  रेलके  के  विश्रामगृह  में भाने  वाले

 समद  सदस्यों  शोर  सन्त्रियों  को  ठहराने  के
 सम्बन्ध  में  पूर्व  रेलवे  के  प्राधिकारियों  से  बात-
 चोत  को  थी  ।  उन्होंने  कोई  लिखित  माग-पत्र

 नहीं  दिया,  यद्यपि  उनसे  लिखिल  माग-पत्र
 देने  के  लिए  कहा  गया  था  ऐसो  परिस्थिति
 में  पूर्व  रेलवे  के  प्राधिकारशियों  द्वारा  इस  पर
 भागे  कोई  कारंवाई  नहीं  की  गई  ।

 (थ)  भाग  (ख)  और  (ग)  के  उत्तर
 को  देखते  हुए  सवाल  नहीं  उठता  |

 Jeint  Plant  Committee

 420i.  Shri  Sidheshwar  Prasad:
 Will  the  Minister  of  Steel,  Mines  and
 Metals  be  piessed  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  525  on  the  26th  May,  1967  and
 State:

 (a)  the  amount  collected  by  the
 Joint  Plant  Committee  on  the  basis
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 of  rupee  one  per  ton  from  the  main
 producers  so  far;  and

 (b)  the  items  on  which  this  amount
 has  been  spent?

 The  Minister  og  State  in  the  Minis-
 try  of  Steel,  Mines  and  Metals  (Shri
 P.  06,  Sethi):  (a)  Rs.  34  Jakhs  tll
 3lst  March,  ‘1967

 (७)  Out  of  Rs  34  lakhs,  Rs  60
 lakhs  were  t:ansferred  to  the  Freight
 Equalisation  Fung  to  meet  tic  deficit
 and  Rs  4625  lakhs  spent  to  meet  the
 expenses  of  the  JPC

 Olavakkot  Creosoting  Plant

 4202  Shri  E.  K.  Nayanar:  W:ll  the
 Minster  of  Railways  be  pleaseq  te
 state:

 (a)  whether  it  35  proposed  to  close
 down  the  Olavakkot  (Keraia  State)
 Creosote  Plant  where  one  hundred
 and  sixty  workers  are  working;

 (b)  whether  the  Railways  have  re-
 duced  its  work  to  fifty  percent  as  a
 prelude  to  the  closing  of  the  whole
 establishment;  and

 (९)  if  so,  the  reasons  therefor?

 The  Minister  of  Railways  \Shri  C.
 M.  Poonacha):  (ay  No  There  is  no
 such  proposal  to  close  down  the  plant.

 (b)  Reduction  in  work  is  only
 temporary  and  is  due  to  fall  in  sup-
 phes  of  sleepers  below  the  quantities
 promised  by  Forest  departments.

 (c)  Does  not  arise.

 Employees  of  Rourkela  Stee]  Plant

 4203.  Shri  D.  Amat:  Will  the  Minis-
 ter  of  Steel,  Mines  ang  Metals  be
 Pleased  to  state:

 (a)  the  total  number  of  amployees
 in  all  cadres  under  the  pay-roll  of
 the  Hindustan  Steel  Limited,
 Rourkela;  and

 (b)  the  number  of  local  people  out
 ef  them  ang  their  percentage  १०  the
 total  number  of  employees?
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 The  Minister  of  State  in  the  Minis-
 try  of  Steel,  Mines  and  Metals  (Shri

 C.  Sethi):  (a)  There  are  at  present
 ‘28494  employees  on  the  pay  roll  of
 the  Rourkela  Steel  Plant,  including
 the  Fertilizer  Plant  and  their  captive
 mines.

 (b)  Statist  cs  regarding  employment
 of  local  people  is  not  maintained,

 Bharat  Aluminium  Company

 4204.  Shri  A.  Sreedharan:
 Shri  P.  Visawambharan:

 hri  Manglathumadom:

 Will  the  Minister  of  Steel,  Mines
 and  Metals  be  pleased  to  state’

 (a)  whether  it  is  a  fact  that  the
 Bharat  Aluminium  Company  has  not
 gone  into  production  so  far,  and

 (b)  if  so,  the  steps  taken  *o  hasten
 the  completion  of  the  project?

 The  Minister  of  Steel,  Mines  and
 Metals  (Dr.  Chenna  Reddy):  (a)  Yes,
 Sur.

 (b)  The  following  steps  have  been/
 are  being  taken  for  the  smplementa-
 tion  of  the  Korba  (M.P)  and  Koyna
 (Maharashtra)  Aluminium  Projects,
 by  the  Bharat  Aluminium  Company
 Ltd.,  New  Delhi

 qa)  Detailed  investigation  of  the
 bauxite  deposits  to  provide  ore  for
 the  proposed  plants  has  been  com-
 pleted  and  negotiations  are  in  pro-
 gress  with  the  State  Governments
 concerned  for  the  supply  of  necessary
 electric  power  for  the  plants.

 (i)  The  proposals  received  from
 the  Bharat  Aluminium  Company  for
 sanction  of  Korba  project  estimates
 up  to  the  alumina  stage  and  for  ap-
 proval  of  consultancy  agreement  with
 M's  Chemokomplex  of  Hungary  for
 the  erection  and  start  up  of  the  alu-
 Mina  plant  are  under  consideration  of
 the  Government.  A  contract  for  the
 Preparation  of  a  detailed  project  re-
 port  for  the  Korba  smelter  and  facilt-
 ties  for  manufacture  of  aluminium
 Semis  is  being  entereg  into  by  the
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 Bharat  Aluminium  Campany  with
 Mjs.  Tjazhpromexport  of  USSR

 (li)  So  far  as  the  Koyna  project  is
 concerned,  the  examination  of  Detail-
 ed  Project  Report  prepared  by  the
 Consultants  has  been  completed  and
 the  scheme  together  with  the  cost
 estimates  1s  under  the  consideration
 of  the  Government.

 Increase  in  Exports

 4205.  Shri  Abdul  Ghani  Dar:  Will
 the  Minister  of  Commerce  be  pleased
 to  state:

 (a)  the  percentage  increase  decrease
 in  exporis  over  the  previous  years
 from  957  to  966  and  the  reasons
 therefor;

 (b)  the  effects  of  devaluation  on
 export  earnings  and  foreign  exchange
 position;  and

 (c)  the  names  of  the  countries
 where  our  exports  have  increased  after
 devaluation?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  A  statement  show-
 ing  India's  exports  from  the  year
 (1956-57  to  ‘1966-67  i  laig  on  .he  Table
 of  the  House’  [Placed  in  Library.
 See  No,  LT-868/67].  The  Statement
 shows  an  increase  in  exports  from
 year  to  yea:  attributed  mainly  to  the
 various  export  promotional  measures
 launcheg  by  Government  from  time
 to  time  (except  in  ‘1965-66  and  1966-67,
 when  there  has  been  a  fall).

 (b)  The  immediate  effect  of  devalu-
 ation  on  exports  was  somewhat  un-
 settling  but  (a  closer  look  at  the  ex-
 Port  situation  reveals  that)  subse-
 quently  exports  have  started  picking
 up  steadily  and  the  future  seems
 hopeful.  A  statement  is  laid  on  the
 Table.  [Placed  in  Library.  See  No.
 LT-868/67]  showing  the  trend  in  ex-
 ports  after  devaluation,  which  shows
 that  during  the  quarter  June-August,
 ‘1966,  there  was  a  drop  in  exports  by
 6.8  per  cent  compared  to  correspond-
 ing  period  in  the  previous  year.  Dur-
 ing  the  next  quarter  (September—
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 November)  the  decline  was  reduced  to
 205  per  cent  In  the  succeeding
 quarter  (December,  966—Fabruary,
 i967),  the  decline  was  further  reduced
 to  54  per  cent  During  March—May,
 967  th®  trend  was  reversed  and  there
 has  been  an  increase  by  232  per  cent
 This  merease  has  further  gone  upto
 8  per  cent  during  April—May,  1967-68
 competed  to  the  corresponding  two
 months  in  1966-67

 Also  another  statement  showing
 total  exports  and  imports  during  1966-
 67  compared  to  1965-66  35  laid  on  the
 Table  of  the  House  [Placed  tn  Ltb-
 rary  See  No  LT-868/67}

 (c)  Another  statement  (S‘atement
 IV)  showing  the  names  of  -he  coun-
 tnes  to  which  exports  have  incieascd
 dunng  June—February  4966  67  as
 compared  to  June-—February,  ‘1965-66
 पर  laig  on  the  Table  of  the  House
 [Placed  in  Library  See  No  LT-868/

 67)
 Small  Scale  Industries  in  Orissa
 4206  Shri  DhuleshwWar  Meena’

 Shri  Ramachandra  Ulaka:
 Shri  K  Pradhani:
 Shri  Heerji  Bhai-

 Will  the  Minister  of  Industrial  De-
 velopment  ang  Company  Affairs  be
 pleased  to  state

 (a)  the  nature  and  extent  of  assist-
 ance  given  by  the  Small  Scale  Indus
 tries  Service  Institute  to  the  smail
 scale  industmes  30  Orissa  duving  1966-
 67  and

 (bp)  the  details  thereof?
 The  Minister  of  Indus‘rial  Develop-

 ment  and  Company  Affairs  (Shri  F  A.
 Ahmed).  (a)  The  Central  Small  In-
 dustries  Organisation  through  the
 Small  Industries  Service  Institute  in
 Cuttack  and  the  Extension  Centre
 within  its  jurisdiction  have  been  ren-
 dering  all  the  possible  assistance  for
 the  promotion  and  development  of
 small  scale  Industries  in  the  State  of
 Orissa  which  inte*-ala  includes

 l  Technical  advice  on  the  use  of
 modern  and  appropriate  technical
 Processes
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 2  Preparation  of  modern  schemes,
 designs,  drawings  and  technical  bulle-
 tins

 3  Conducting  Management  appreci-
 ation  courses  and  also  specialist  cous.
 es  on  subjects  hke  Production  Mane-
 gement,  Financial  accounting,  Cost
 Contro]  and  Marketing  Management

 4  Conducting  Training  Courses  on
 various  technical  trades  such  as
 Machine  Shop  Practice  Tool  Room
 Practice,  Fitting,  Blacksmithy,  Car-
 pentry  and  Die  ang  Tool  Making

 5  Enhstment  of  small  scale  units
 for  participation  in  Governmcnt  S‘ores
 Purchase  Programme

 6  Conducting  economic  inves‘iga
 tions  suggesting  the  potentiality  of
 development  of  various  small  indus-
 tries

 7  Providing  economic  anformation
 service  On  promising  lines  of  produc-
 tion

 The  Industrial  Extension  Service
 provided  by  the  Small  Industries  Ser-
 vice  Institute  Cuttack  and  the  Exten-
 sion  Centre  covers  ga  wide  range  of
 enquiries  from  private  individuals  as
 wel]  as  government  department  re-
 lating  to

 .  Availability  and  use  of  appro-
 priate  raw  materials

 2  Supply  of  printed  schemes  and
 projects  zeports  on  various  technical
 processes

 3  Common  facility  service,  avail-
 able  on  nominal  charges  through
 workshops  and  Extension  Centres  for
 such  processes  and  operations  which
 are  not  within  the  means  of  the
 small  scale  units

 The  Institute  also  provides  basic
 information  to  State  Governments  and
 financine  institutions  to  help  them
 assess  the  necds  of  the  Small  Indus-
 try  Sector  Export  Promotion  and
 assistance  for  rural  imdustrial  deve-
 lopment  are  some  of  the  other  activi-
 ties  of  the  Institute
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 असल  हिन्दुस्तान  विहिकल्स  लिमिटेड,
 पटना

 4211.  भरी  रामायतार  धास्त्री:  क्‍या
 झऔक्योगि?ः  विकास  तथा  समधाम-का्य
 अन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कपा  कैन्द्रोय  सरकार  ने  झौद्योगिक
 विकास  तया  जिनियमन  झ्धिनियम  951m
 अस्त  हिन्दुस्तान  विहिकलस  लिमिटेड  पटना
 (बिहार)  को  24  सितम्बर  i965  को  अपने

 कब्जे  में  लेकर  उसका  प्रबन्ध  भौर  कार्य
 संचालन  का  भार  बिहार  सरकार  को  सौप
 दिया  था,

 (ख)  क्या  तत्कालोन  राज्य  सरकार  ने
 'उसका  प्रवन्ध  सम्भागलने  के  कुछ  महीनों  बाद
 हो  उसमें  तालाबन्दी  को  थोषणा  कर  दो  थी
 और  कर्मचारियों  का  हिसाब  चुक्ता  कर  दिया
 था;

 (ग)  क्‍या  यह  भी  सच  है  कि  इसको
 बन्द  कर  देने  के  कारण  कारखाने  के  सेकड़ो
 कमंचारी  बेरोजगार  हो  गये  थे  और  इमसे  देश
 में  साइकिनों  के  उत्पादन  पर  भी  प्रतिकूल
 प्रभाव  पडा  है;  शौर

 (ष)  यदि  हा  तो  क्या  सरकार  का  विचार
 बिहार  सरकार  को  वितोय  सहायता  देने  का
 है  ताकि  वह  इस  कारखाने  को  पुन  चालू  कर
 सके  और  क्या  सरकार  का  विचार  उक्त
 कारखाने  में  हुए  लाखों  रुपये  के  गोलमाल  के
 सम्बन्ध  में  जाबच  कराने  का  है  ?

 ग्रौद्योगिक  बिकस  तथा  समसवाय-काए
 श्र्ची  ी  फलरुद्रीम  झाली  झहमव) :  (क)
 4  (7).  उद्योग  (विकास  तथा  विनियमन)
 अधिनियम,  1951  के  प्रन्तगंत  केन्द्रीय  सर-
 कार  ने  एक  अधिभूचित  आदेश  दिनांक  24
 मितम्बर,  .985  के  द्वारा  बिहार  सरकार  के
 एक  नाम-निईशित  अ्रधिकारी  मेस
 दिखुल्तान  विहिकिल्स  लि,  पटना  का  प्रबन्ध
 एक  अधिकृत  नियन्त्रक  के  रूप  में  अपने  हाथ
 में  लगे  के  लिए  अधिकृत  किया  था  t  बिहार
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 सरकार  ने  बताया  है  कि  कम्पनी  के  पहले
 प्रबन्धक  की  देसदारियां  लेनदारियों  से  कही
 प्रधिक  हैं  प्रौर  उस  पर  बकाया  राशि  की  वसूली
 के  झनेक  मुकवमे  न्यायालय  में  विचाराधीन  हैं।
 पता  चला  है  कि  सभी  परिसम्पत्ति  गिरवी  रख
 दो  गई  हैं।  पहले  प्रबन्धको  द्वारा  कारखाना
 बन्द  कर  दिया  गया  था  धौर  उपर्युक्त  परि-
 स्थितियों  के  कारण  उसे  फिर  से  नहीं  चलाया
 जा  सका  |  सितम्बर,  i966  में  दो  भजदूरों
 को  काम  से  भ्रलग  कर  दिया  गया  था।  कारखाना
 बन्द  हो  जाने  से  साइफ़लों  के  सम्पूर्ण  रूप  से
 उत्पादन  पर  कोई  प्रतिकूल  प्रभाव  नही  पड़ा
 जो  वृद्धि  पर  है।

 (घ)  ऐसा  कोई  भी  प्रस्ताव  नही  है  1

 Issue  of  Industrial  Licences  to
 Messrs.  Dalmia  and  Jain

 42i2,  Shri  Sradhakar  Sopakar:  Will
 the  Minister  of  Industrial  Develop- ment  and  Company  Affairs  be  pleased to  state  the  number  of  industrial
 heences  issued  to  Messrs,  Dalmia  and
 Jain  after  the  presentation  of  the
 Second  Report  by  the  Vivian  Bose
 Commission?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  ४,  A.
 Ahmed):  Two  lic  were  d  to
 the  firms  belonging  to  Messrs.  Dalmia
 and  Jain  after  the  presentation  of  the
 Second  Report  by  the  Vivian  Bose
 Commission,

 इंटाया  से  मिर्द  तक  रेले  लाइन

 4213.  भ्भौ  यशवन्त सिंह  कुक्षथाह  :  क्‍या
 रेलबे  मन्‍्तो  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्या  देश को  सुरक्षा  को  दृष्टि  में
 रखते  हुये  उतर  प्रदेश  में  इटावा  रेलबे  स्टेशन
 से  मध्य  प्रदेश  में  सिण्ड  रेलवे  स्टेशन  तक
 एक  नई  रेलवे  लाइन  मिछाने  तथा  भिण्ड  से
 ग्गालियर  तक  को  छोटी  लाइन  को  बड़ी
 लाइन  में  बदलने  की  किसी  सार्वजलिक  सांग
 पर  विचार  किया  जा  रहा  है;  झौग
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 (@)  यदि  हां,  तो  इस  सम्बन्ध  में  क्या
 ऋार्यवाही  की  गई  है  ?

 रेलवे  मंत्री  (औ  Bo  भु०  पुतताथा)  :
 (क)  जी  नहीं

 (@)  सवाल  नहीं  उठता

 wee  tad  के  सभारी  दिलों  के
 बॉरियररक  ह. ड  एटेग्डेंट)

 4214.  श्री  गुणानन्‍्द  ठाहुर:
 थी  मयु  सिववे:

 क्या  रेलवे  मन्तों  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  उनके  भस्खालय  को  उत्तर
 रेलवे  के  सवारी  डिब्बो  के  परिचारकों  से  हाल
 में  कोई  भ्रभ्यावेदत  मिला  है;  शौर

 (ख)  यदि  हा,  तो  इस  बारे  मे  सरकार
 की  क्या  अतिक्रिया  है  ?

 रेलबे  मंत्री  (भो  Yo  go  पुनाथा)  :
 (क)  जो  नहीं  ।  लेकिन  सफाई  बालो  को

 ड्थूटी  निर्धारित  करने  के  सम्बन्ध  भे  उत्तर
 रेल  प्रशासन  को  एक  ग्रभ्यावेदन  मिला  है  q

 (ख)  न्य  कामो  के  अलावा,  परिचरो
 को  चलतो  गाड़ो  में  डिब्दो,  शलियारो  चिल-
 मक्ियों  झोर  शोशों  को  साफ  रखना  पडता  है
 जहा  तक  शोचासय  के  कमोड  शर  फर्श  का
 सम्बन्ध  है,  परिचरों  से  यह  ाशा  नहीं  को
 जातो  कि  वे  उनको  सकाई  स्वय  करें;  लेकिन
 उन्हें  यह  देखना  होता  है  कि  विभिन्न  स्टेशनों
 पर  इस  काम  के  लिए  रखे  गये  कर्मचारी  उनकी
 सफाई  कर  दें  इन  हिंदायतों  को  बदलने  का
 कोई  विचार  नहीं  है  t

 Cases  involving  refund  ef  overcharge
 by  N&.  Railway

 4s,  Shri  KaaWar  Lal  Gupte:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  Whether  it  is  a  fact  that  many
 cases  of  refund  of  over-charge  by  the
 NS.  Railway  are  pending;

 (Ai)  LSD--5.
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 (b)  whether  it  is  also  a  fact  that

 in  spite  of  the  directive  of  the  Rail-
 way  Board,  hundreds  of  cases  have
 not  been  finalised  so  far  though  many
 years  heve  passed;  end

 (९)  if  so,  the  action  Govermnent
 propose  to  teke  against  the  authori-
 ties  responsible  for  the  delay?

 The  Minister  of  Railways  (Shri
 Cc  M.  Peanacha}:  (e)  There  रफाधपुथ
 are  some  cases  pending,  because  there
 is  an  inevitable  time  lag  between  the
 receipt  of  a  claim  and  the  disposal  of
 it.

 (b)  It  is  not  correct  that  hundreds
 of  cases  have  been  pending  for  yeers.

 (९)  If  the  hon.  Member  furnishes
 information  of  some  very  old  cases
 not  disposed  of,  appropriate  action
 will  be  taken.

 पूर्व  रेलचे  में  रेखये  पासों  का  बुदपवोग

 4216.  भी  बि  राय:  कया  रेसके
 मत्नी  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  पूल  रेलवे  में  पासों,  किस  किस  श्रेणी
 के  पासो  का  दुष्पयोग  करने  के  सिलसिले  में
 कितने  कर्मचारियों  को  पकड़ा  गया  तथा
 उन्हें  क्या  क्‍या  सज़ा  दी  गई  ;

 (सर)  क्‍या  यह  सद  है  कि  गोरखपुर
 स्थित  मुख्य  इजोनियर  के  कार्यालय  के  ae
 कर्मचारियों  के  सम्बन्धियों  को  ड्यूटी  तथा
 अविलेज  पादों  का  दुर्एयोए  करने  के  सिलसिले
 मे  पकड़ा  गया  था  ;  ौर

 (ग)  यदि  हां,  तो  उन्हें  क्‍या  सजा
 दौगई  ?

 कते  भंत्री  (जौ  eo  qo  चुनाया)  3
 (क)  एक  विदरण  सदन  की  मेज  पर  रख
 दिया  गया  है  «  पिस्लकाशथ  में  ्य  खाजरें ३
 देखिये  सका  LT—373/67}

 (ल)  सिर्फ  एक  मामले  में,  एक  कर्ची-
 जारी  के  सम्बन्धियों  को,  पास  का  दुश्एणोण
 करते  हुए  पकड़ा  सया  था  ६
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 मैस  हिचुस्तान  fafiewer  लिमिटेड,
 पढ़ना

 4211.  थी  रामायतार  ास्त्ी :  क्‍या
 झौह्योगिफ  विकास  तथा  समय  य-कार्य
 मस्ती  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  करा  केन्द्रीय  सरकार  ने  धौद्योगिक
 विकास  तवां  विनियसन  अधिनियम  i95:*
 आन्तगंत्र  हिन्दुस्तान  विहिकल्स  लिमिटेड  पटना
 (बिहार)  को  24  सितस्व्र  i965  को  झपने

 कब्जे  में  लेकर  उसका  प्रबन्ध  शौर  कार्य
 संचालन  का  भार  बिहार  सरकार  को  सौप
 दिया  था,

 (ख)  क्‍या  तत्कालोन  राज्य  सरकार  ने
 उसका  प्रजनघ  सम्भालने  के  कुछ  महीनों  बाद
 हो  उसमें  तालाबन्दी  की  घोषणा  कर  दी  थी
 और  कर्मचारियों  का  हिसाब  चुक्ता  कर  दिया
 था;

 (7)  क्‍या  यह  भी  सच  है  कि  इसको
 बन्द  कर  देने  के  कारण  कारखाने  के  सैकड़ों
 कर्मचारी  वें रोजमार  हो  गये  थे  भौर  इससे  देश
 में  साइकियों  के  उत्तादन  पर  भो  प्रतिकूल
 प्रभाव  पड़ा  है;  शौर

 (व)  यदि  हा  तो  क्‍या  सरकार  का  विचार

 बिहार  सरकार  को  विनौोय  सहायता  देने  का

 है  ताकि  वह  इस  कारखाने  को  पुन  चालू  कर
 सके  और  क्या  सरकार  का  विचार  उक्त
 कारखाने  में  दुए  लाखों  रुपये  के  गोलमाल  के
 सम्बन्ध  में  जाब  कराने  का  है  ?

 झौद्योविक  दिक,स  तथा  समधाय-कार्य
 मंत्री  (श्री  फलदहीन  झासी  भ्रहभव)  :  (क)
 से  (ग)  उद्योग  (विकास  तथा  विनियमन)
 अधिनियम,  i954  के  भन्तर्गत  केन्द्रीय  सर-
 कार  ने  एक  प्रधिशूतचित  भ्रादेश  दिताक  24
 सितम्बर,  .965  के  द्वारा  बिहार  सरकार  के
 शुक  नाम-निर्देशित  अधिकारी  को  बेसस

 दिखुस्तान  विहिकिल्स  लि,  पटता का  अन्ध
 एक  अधिकृत  नियन्त्रक  के  रूप  में  ऋपने  हाथ
 में  लते  के  लिए  भधिकृत  किया  था  1  बिहार
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 सरकार  में  बताया  है  कि  कम्पती  के  पहले
 प्रबन्धक  को  देनदारियां  लेनदारियों  से  कहीं
 अधिक  हैं  भौर  उस  पर  बकाया  राशि  की  वसूली
 के  झनेक  मुकदमे  न्यायालय  में  विचाराधीन  हैं  1
 पता  चला  है  कि  सभी  परिसम्पत्ति  सिरवी  रख
 दी  गई  हैं।  पहले  प्रबन्धकों  हारा  कारखाना
 बन्द  कर  दिया  गया  था  शौर  उपर्युक्त  परि-
 स्थितियों  के  कारण  उसे  फिर  से  नहीं  चलाया
 जा  सका  ।  सितम्बर,  i966  में  दो  मजदूरों
 को  काम  से  झलग  कर  दिया  गया  था।  कारखाना
 बन्द  हो  जाने  से  साइरिलों  के  सम्पूर्ण  रूप  से
 उत्पादन  पर  कोई  प्रतिकूल  प्रभाव  नहीं  पड़ा
 जो  वृद्धि  पर  है।

 (घ)  ऐसा  कोई  भी  प्रस्ताव  नही  है  1

 Issue  of  Industrial  Licences  to
 Messrs.  Dalmia  and  Jain

 aziz,  Shri  Sradhakar  Supakar:  Will
 the  Minister  of  Industrial  Develep-
 ment  and  Company  Affairs  be  pleased
 to  siate  the  number  of  industral
 licences  issued  to  Messrs.  Dalmia  and
 Jain  after  the  presentation  of  the
 Second  Report  by  the  Vivian  Bose
 Commission?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  Two  licences  were  issued  to
 the  firms  belonging  to  Messrs.  Dalmia
 and  Jain  after  the  presentation  of  the
 Second  Report  by  the  Vivian  Bose
 Commission,

 इटाजा  से  मिग  तर  रेले  लाइन

 4213.  ह  प््नवम  सिंह  कुझजाहू  :  क्‍या
 रेलवे  मन्त्री  यह  बताने  की  कृपा  करेगे
 कि  :

 (क)  क्या  देश की  सुरक्षा को  दृष्टि  में
 रखते  ह्य  उत्तर  प्रदेश  में  इटावा  रेलवे  स्टेशन

 से  मध्य  प्रदेश  में  भिण्ड  रेलके  स्टेशन  तक

 शुक  नई  रेलवे  लाइम  दिछाते  तथा  शिष्य  से
 स्वॉलियर  तक  की  छोटी  साइन  को  बड़ी
 लाइन  में  बदसने  की  विसी  सार्वजनिक  बांग
 पर  विचार  किया  जा  रहा  है;  भौर
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 (ल)  यदि  हां  सो  इस  सम्बन्ध  में  क्या
 कार्यचाही  की  गईं  है  ?

 रेलवे  मंत्री  10  के०  yo  पुवाथा)  :

 (क)  जो  नहीं

 (ख)  सवाल  नहीं  उठता  ॥

 खत्तर  रेलथे  के  सधारी  दियों  के
 परियारक  (कौच  एटेम्डेंट)

 42i46.  थी  गुणानमा  ठाकुर:
 श्री  स्यू  लिखने:

 क्या  रेले  भन्खी  वह  अताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  उनके  मस्तालय  को  उत्तर
 रेलवे  के  सवारी  डिब्बों  के  परिचारफों  से  हाल
 में  कोई  अ्रभ्यावेदन  मिला  है;  शौर

 (ख)  यदि  हा,  तो  इस  बारे  में  सरकार
 चते  बया  प्रतिक्रिया  है  ?

 रेलवे  मंत्री  (सी  Bo  qo  बुनाचा)  :
 (क)  जो  नहीं  t  लेकिन  सफाई  वालों  को

 इथूटोी  निर्धारित  करने  के  सम्बस्ध  मे  उत्तर
 रेल  प्रशासन  को  एक  अभ्यावेदन  मिला  है  |

 (ख)  झन्य  कामों  के भलावा,  परिचरों
 को  चलतो  गाडो  में  डिब्बों,  गलियारों  चिस-
 मक्ों  झोर  शोशो  को  साफ  रखना  पडता  है  ।
 जहां  तक  शोचालय  के  कमोड  शोर  फर्श  का
 सम्बन्ध  है,  परिचरों  से  यह  झाशा  नहीं  की
 जातो  कि  वे  उनको  सफाई  स्वय  करें;  लेकिन
 मदें  यह  देखना  होता  है  कि  विभिन्न  स्टेशनों
 पर  इस  काम  के  लिए  रखे  गये  कर्मचारी  उनकी
 सफाई  कर  दें  q  इन  हिंदायतों  को  बदलने  का
 कोई  विचार  नही  है  ।

 Cases  iavolving  refund  of  overcharge
 by  NX.  Rallway

 42U5.  Shri  KaaWar  Lal  Gupta:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  many
 eases  of  refund  of  over-charge  by  the
 N&R.  Railway  ere  pending;
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 (b)  whether  it  is  also  a  fact  that

 in  spite  of  the  directive  of  the  Rail-
 way  Soard,  hundreds  of  cases  heve
 not  been  finalieéd  so  far  though  many
 years  have  passed;  and

 (०)  if  so,  the  action  Government
 propose  to  take  against  the  authori-
 ties  responsible  for  the  delay?

 The  Ministery  of  Railways  (Shri
 C.  M.  Poonacha):  (a)  There  alwsys
 are  some  cases  pending,  because  there
 is  an  inevitable  time  lag  between  the
 receipt  of  a  claith  and  the  disposal  of
 it.

 (b)  It  is  not  correct  that  hundreds
 of  cases  have  been  pending  for  years.

 (c)  If  the  hon.  Member  furnishes
 information  of  Some  very  old  cases
 not  disposed  of,  appropriate  action
 will  be  taken.

 धूष  रेलवे  में  रेलवे  पासों  का  बुरुषयीण

 4216,  थी  श्व  राय:  कया  रेशदे
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  पूर्व  रेलवे  में  पासों,  किस  किस  श्रेणी
 के  थासों  का  दुरुपयोग  करने  के  सिलसिले  में
 कितने  कर्मचारियों  को  पकड़ा  गया  तथा
 उन्हें  क्या  क्या  सजा  दी  गई  ;

 (क्ष)  क्‍या  मह  सच  है  कि  गोरलपुर
 स्थित  मुख्य  इजोनियर  के  कार्यालय  के  Ee
 कर्मचारियों  के  शम्बन्धियों  को  श्यूटी  तथा
 प्रिविलेज  पासों  का  दुरुपयोग  करने  के  सिलसिले
 में  पकड़ा  गया  था  ;  भौर

 (ग)  यदि  हां,  तो  उन्हें  क्या  सजा
 दीगई  ?

 लये  भी  (जो  Go  qo  पुनाओा):
 (क)  एक  विवरण  श्द्भ  की  मेज  क
 दिया  या  हैँ  1  पिश्लकालज में  रखा  ।
 देखिये  संख्या  LT—873/67]

 (ल)  सिफ  एक  मासले  में,  एक  करे-
 चारी  के  सम्बन्धियों  को,  पास  का  कुर्पबोध
 करते  हुए  पकड़ा  यया  था  t
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 (7)  कर्मचारी  से  पूरा  किराया  शौर

 जुर्माना जमा  किया  t  इसके  प्रतिरिक्त एक
 ये  के  लिये  उसका  बेतन  प्रति  भास;  $0  रुपये
 कम  कर  दिया  गया  |

 Byax

 Bharat  Heayy  Electricals,  Ltd.

 42l7.  Shri  Shiv  Kumar  Ghastei:
 Shri  Kanwar  Lal  Gupta;
 Shri  Raghavir  Singh  Shastri:
 Shri  Ram  Avtar  Sharma:
 Shri  Prakash  Vir  Shastri:
 Shri  Ram  Sewak  Yadav:

 Will  the  Minister  of  Industrial
 Development  and  Company  Affairs  be
 pleased  to  state:  ५

 (a)  the  total  revenues  spent  in  the
 maintenance  of  cars  individually  for
 General  Manager,  Deputy  General
 Manager,  Chief  Engineer  (Technical),
 Chief  Engineer  (Civil),  Works  Mana-
 ger  of  Heavy  Power  Equipment  Plant
 and  F.A  and  C.A.O.  of  B.H.E.L;

 (b)  whether  it  is  a  fact  that  each
 of  these  Officers  have  been  allotted  a
 whole-time  independent  car  for  trans-
 portation  from  city  to  site  at  a  nomi-
 nal  rate  of  Rs.  40  p.m.;  and

 (c)  the  average  monthly  number  of
 miles  done  by  each  of  the  above  cars
 as  recorded  in  the  Log-book  during
 the  last  six  months  and  what  is  the
 actual  cost  of  maintenance  of  these
 Cars  as  against  the  amounts  recovered
 including  depreciation  and  cost  of  the
 driver  and  maintenance  including
 taxation  and  insurance?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  The  average  total
 monthly  expenditure  on  the  car  allot-
 ted  to  the  General  Manager  is  Rs.  800
 and  that  on  the  car  allotted  to  the
 Deputy  General  Manager  is  Rs,  700.
 The  other  officers  have  not  been  allot-
 ted  cars  individually.

 (b)  No  cars  have  been  allotted
 exclusively  for  transportation  from
 city  to  site,  but  General  Manager,
 Chief  Engineer  (Technical),  Works
 Manager  and  Chief  Engineer  (Civil)
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 make  use  of  staff  cars  from  residence
 in  the  city  to  the  site  and  are  charged
 Ra,  40  per  month.

 (c)  The  cars  allotted  for  official  use
 to  the  General  Manager  and  Deputy
 General  Manager  run  on  an  average
 2239  KM  per  month  respectively.
 Cost  of  maintenance  of  these  two  cars’
 is  given  in  reply  to  Part  (a)  above;
 the  car  used  jointly  by  the  Chief  Engi-
 neer  (Technical)  and  Works  Manager
 runs  an  average  of  3889  KM  per
 month  and  the  cost  is  Rs.  935  per
 month.  The  car  used  by  the  Chief
 Engineer  (Civil)  runs  an  average  of
 2535  KM  per  month  and  the  cost  is
 Rs.  875  per  month.  The  cost  includes
 maintenance  charges,  depreciation,  pay
 of  driver,  taxation,  :nsurance  etc.

 Bharat  Heavy  Electricals  Ltd.,
 Hyderabad

 4218,  Shri  Shiv  Kumar  Shastri:
 Shri  Kanwar  Lal  Gupta:
 Shri  Sheopujan  Shastri;
 Shri  Raghubir  Singh  Shastri:
 Shri  Ram  Avtar  Sharma:
 Ghri  Ram  Gewak  Yadav:
 Shri  Prakash  Vir  Shastri:

 Will  the  Ministor  of  Industrial
 Development  and  Company  Affairs  be
 pleased  to  state:

 (a)  whether  it  is  q  fact  that  local
 political  leaders  are  imfluencing  the
 day-to-day  administration  of  -the
 Bharat  Heavy  Electricals  Ltd  ,  Hydera~
 bad;

 (b)  whether  it  is  also  a  fact  that  the
 appointment  of  the  Deputy  General
 Manager  of  Hyderabad  Unit  of  the
 Bharat  Heavy  Electricals  was  made
 on  political  considerations;  and

 (c)  if  not,  the  present  appointment
 Policy  in  the  said  unit?

 The  Minister  of  Industrial  Develep~
 ment  and  Company  Affairs  (Shri  ह  A.
 Ahmed):  (a)  No,  Sir.

 (b)  No,  Sir.

 (c)  Posts  such  as  Artisans,  Semi-
 skilled  workmen,  technical  appren-
 tices,  typists  and  ministerial  staff,  are
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 filled  on  the  basis  of  selection  from
 applications  in  response  to  advertise-
 ments  in  newspapers  having  wide  cir-
 culation  in  Andhra  Pradesh  atid  the
 contiguous  States  Unskilled  labour
 and  other  Class  IV  Staff  are  recruited
 through  Employment  Exchanges  in
 Andhra  Pradesh  For  al]  other  cate-
 gories,  recruitment  is  made  On  All-
 India  basis  on  merit

 Export  of  Tea
 4219,  Shri  8.  S,  Kothari;  Will  the

 Minister  of  Commerce  be  pleased  to
 state:

 (a)  whethe:  it  is  a  fact  that  tea
 exports  are  the  only  export  where
 drawback  of  the  excise  duty  070  export
 is  not  allowed;

 (b)  xf  so,  the  reasons  therefor;  and

 (९)  whether  Government  propose  to
 allow  such  drawback  in  ofder  to
 encourage  the  export  of  tea?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  Yes,  Sir.

 (b)  and  (०)  At  the  pomt  of  export,
 the  excise  duty  merges  with  the  export
 duty,  the  level  of  which  55  fixed  taking
 into  account  any  non-refundable  excise
 duty’  leviable  on  tea  80  long  as  there
 is  an  export  duty  on  tea,  it  is  @dmuinis-
 tratively  convement  to  fix  the  level
 of  duty  taking  into  account  the  excise
 duty  rather  than  grant  draw  back  of
 the  excise  duty  as  such  It  is  because
 of  this  that  when  excise  duties  on  tea
 were  recently  mereased  as  a  Pati  vi
 the  Budget  proposals,  the  export  duty
 has  been  suitably  reduced.

 Lady  Passenger  Guide  at  Khurda
 Road  Junction

 4220.  Shri  Chintaman]  Pstigrahi:
 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 that  there  ig  no  lady  passenger  suide
 at  Khurda  Road  Junction  to  guide  the
 female  passengers;  and

 (b)  if  so,  the  steps  taken  in  the
 matter?

 ASADHA  9,  3889  (SAKA)  Written  Answers  8724
 The  Minister  of  RallWays  (Shri

 Cc  M,  Poonacha):  (a)  Yes.

 (b)  The  matter  is  under  examina-
 tion.

 सोटर  कारों  के  साथ  दिये  जाने  बाले
 झौजारों  का  मूल्य

 4221.  भी  सृत्युंगय  प्रसाद  :
 करी  हरिकृष्ण  :

 की  दि»  नाक  सिह:
 शी  प्रेमचन्द  वर्मा:

 क्या  झ्लौद्योगिक  विकास  तथा  समयाय-
 कार्य  मंत्री  2  जून,  967  के  भ्रताराकित
 प्रश्न  सख्या  1399  के  उत्तर  के  सम्बन्ध  में
 यह  बताने  की  कृपा  करेगें  कि

 (क)  क्या  एम्नेसेडर,  फिएट  झौर
 स्टैच्डर्ड  कारों  के  निर्माताशों  द्वारा  भ्ौजारों
 का  मूल्य  अपने  खातों  में  पृथक  से  दिखाया
 जाता  है;

 (@)  यदि  हा,  तो  सरकार  उनकी
 किस्म,  उपयोगिता  शऔर  टिकाऊपन  की  जाय
 क्यों  नहीं  करती  है  ;  शौर

 (ग)  क्या  सरकार  का  विचार  उक्त
 झौजारो  की  संख्या,  किस्म  भौर  मूल्य  निर्धारित
 करने  का  हूं  ताकि  यदि  ग्राहक  इन  भौजारो
 को  बाजार  पें  उपलब्ध  श्रौजारों  की  तुलना  मे

 ,  महंगे  और  घटिया  पाये  तो  वें
 इन्हें  भ्रस्वीकार  कर  ्दे  शौर  बदले  में  उनका
 मूल्य  वापस  ले  सके  |

 धोौझोगिक  विकास  तथा  समजाय-कार्य

 (क)  सरकार  को  यह  ज्ञात  नहीं  है  कि
 ग्राहकों  को  दिये  जाने  वाले  भौजारों  की
 कीमत  कार.  निर्माताभों  द्वारा  श्रपनी  लेखा-

 पुस्तकों  में  झूलग से से  दिखाई जाती  है  या
 |

 (@)  धौर  (ग).  देश  में  बनने  वाली
 कारो  की  किस्म की  जांच  करने  के  लिये  शी
 ही  एक  समिति  स्थापित करने  का  विचार
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 है।  यह  समिति  कारों  की  फिसम  और  कार
 निर्माताशों  द्वारा  सप्लाई  किये  जाने  बाले
 झौजारों  की  त  के  बारे  मे  भी  जांच
 करेगी  1

 कारों  का  निर्माण

 4222.  भी  भृर्युंजण  प्रसाद  :

 क्या  कौजोनिक  विकास  तथा  शसजवाब-
 खाये  मंत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  वर्तमान  क्षमता  के  भन्तगंत  हो
 सकने  वाले  उत्पादन  से  बैडफोर्ड,  फिएट,
 ह्टैडर्ड,  लोलैंड,  टैम्पों  और  टाटा  मसेंडीज
 कारो  का  उत्पादन  कम  होने  के  क्‍या  कारण

 हैं;

 (ल)  क्‍या  इन  कारो  के  उत्पादन  को
 बढ़ाने  के  लिये  कोई  प्रयत्न  किए  जा  रहे  हैं  ,

 (ग)  एम्बैसेडर  कारो  की  उत्पादन
 क्षमता  30,000  तक  बढ़ाने  के  देतु  प्रावश्यक

 पूर्य  तथा  कच्चे  माल  के  झाबात  के  लिए
 हिन्दुस्तान  मोटर्स  ने  दिसम्बर,  i966  में
 कितनी  विदेशी  मुद्रा  की  माग  की  थी  ,
 छोर

 (घ)  प्रीमियर  झाटोमोबाइल्स  ने
 फिएट  कारो  की  उत्पादन  करामता  30,000
 सक  करने  के  हेतु  अपने  कारखाने  का  विकास
 करने  के  लिए  तथा  क्षमता  बढ  जाने  के  बाद

 चालतू  पुर्बें  तथा  कच्चे  माल  के  झायात  के
 लिए  क्रितनी  कितनी  विद्रेशी  बुद्रा  की  माग

 JUNE  90,  १9९7  Written  Answers  8726

 तथा  शेग्पी  सीन  फश्चियों  थाले  ew  सीचित  है  ।
 टाटा  भसंडीज  बैंज  भौर  लीलेद  थाणिज्यिक
 गाड़ियों  war  फिएट  शौर  ह... &  हेरास्ट
 कारों  के  निर्माण  में  बस्तुत:  इसी  भवति  में
 पिछले  वर्ष  की  इसी  झबधि  की  तुलना  में  बढ़ा
 है।

 वाणिज्यिक  गाड़ियों  के  उत्पादन  में
 कमी  इन  गाड़ियो  की  मांग  गिर  जाने  के  कारण
 हुई  है,  जब  तक  याग  बढ़  नहीं  जाती  तब  तक
 इनका  उत्पादन  बढ़ाने  की  गुजाइश  नहीं
 है  ny

 (ग)  हिन्दुस्तान  मोटर्स  लि०  कलकसा
 ने  दिसम्बर,  966  भे  908  लाख  रु०  की
 विदेशी  मुद्रा  एक  वर्ष  के  लिए  नियत  करने
 के  लिए  कहा  है  जिससे  ag  कारों  का  झपना
 उत्पादन  बढ़ा  कर  30,000  कारे  प्रति  वर्ष
 कर  सके  ।

 (घ)  जनवरी,  967  में  मंससे
 प्रीमियर  झाटोमोबाइल्स  लि०  बम्बई  ने
 फिएट  कारो  की  क्षमता  बढ़ा  कर  30,000
 प्रति  वर्ष  कर  देने  का  एक  प्रस्ताव  रखा  था  I
 उन्होंने  बताया  था  कि  उन्हें  पूजीगत  बस्तुझो
 का  झायत  करने  के  लिए  3.75  करोड़  To
 को  विदेशी  मुद्रा  की  आवश्यकता  पड़ेगी  t
 प्रस्तावित  विस्तार  करने  के  लिए  ऊन्होने  फर्यों
 और  कच्चे  माल  का  झायात  करमे  के  लिए
 विदेशी  मुद्रा  की  भ्पनी  कुछ  भी  भावश्यकता
 का  सकेत  नहीं  किया  था  ।

 जिहार  %  सोमेंड  का  वितरण

 4223.  थी  सिड्धेक्वर  प्रसाद:
 भी  afrer  सह  :
 थी  भोगेगा  का:

 क्या  stetfive  विकास  तथा  समयाज-
 कार्य  मंदी  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  कया  उनका  ध्यान  इस  arr  की
 और  विसाया  गया  है  कि  विहार  राज्ण  में
 सीमेंट  के  वितरण  में  बढ़ा गोशमाल  हो  रहा ई
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 (w)  er  यह  सच  है  कि  सीमेंट
 कारणानों  के  मालिक  एजेंट,  थोक  तथा
 फुटकर  व्यापारियों  से  श्रग्मित  धन  लेकर  भी

 सीन  का  चार  महीने  से  पहले  सीमेंट  कौ  सप्लाई
 नहीं  करते  ;  भौर

 (ग)  यदि  हां,  तो  इस  गोलमाल  को
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 सौद्योगिक  'चिकास  तथा  समयाय-  कार्य,

 जंभी  (भी  फलरह्ीगन  साली  झहुनव)  :
 (क)  और  (ल)

 (ग)  1965,  1966  तथा  i967
 की  पहली  तिमाही  में  स्टाकिस्टों  को  कियः

 रोकने  के  लिये  wT  कार्यवाही  की  जा  रही  है  गया  तिमाही  संभरण  नीचे  दिया  गया  है  :—~

 नियंत्रण  वधि  नियंत्रण  हटाये  जाने  के  बाद

 तिभाही  सी०्टन.  तिमाही  भी०  टन

 फ्हूली  65  32,462  पहसखी|66  63,334
 दूसरी "65  39,210  पूशरी/66  58,759
 तीसरी/65  46.707  तीसरी/66  73,969
 बौयी/ 65  ‘$3,732  ‘wret/66  72,134

 पहली/67  77,369

 इनसे  फ्ता  किंग  कि  अंभरण  में  सगातार  ling  on  foot-boards  quring  297  s0
 ब्रगति  होती  रही  है  t  रेलों  ढ़ारा  माल  लाने
 ले  जाने  पर  प्रतिबन्ध  लगाये  जाने  जैसी

 कुछ  अपरिहाय  कठिनाइयों  के  कारण  कभी-
 कभी  संभरण  में  कुछ  विलम्ब  हुआ  है  ।  किन्तु
 ऐसे  मामलों  में  जिनमें  45  दिनों  से  अधिक
 विलम्य  होता  है  बिक्री  एजेंटों  को  निदेश  दे
 दिये  गये  हैं  कि  मे  भ्रग्निम  राशि  का  ब्याज  पर

 भुगतान  कर  दें  ।  सीमेंट  झावंटन  तथा
 सभन्वय  संगठन  ने  इस  बात  का  सुनिश्चय
 करने  के  लिये  कि  विहार,  विशेष्कर  उत्तर  बिहार
 में  सीमेंट  का  साभान  वितरण  होता  रहे
 भागलपुर  में  एक  सम्पर्क  प्रप्तिकारी
 नियुक्त  कर  दिया  गया  है  1  भागसपुर
 का  सम्पके  भ्रधिकारी  शोर  प्रादेशिक  समन्वय
 झपिकारी,  कलकत्ता  केन्द्रीय  सरकार  के
 झहधिकारियों  तथा  अन्य  से  सम्पके  बनाये
 रखते  हैं  जिसते  शिकायतों  को  तत्काल  दूर
 किया  का  सके  ।

 ‘Travelling  on  Foot-Boards
 4%,  Shri  Abdul  Ghani  Dar:  Will

 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  the  total  number  of  passengers
 injured  in  $42-Da  trein  while  travel-

 fay;
 (b)  the  steps  taken  to  avoid  such

 incidents  in  future;
 (c)  whether  it  is  a  fact  that  342-Dn

 is  running  with  5  to  6  bogies  against
 its  strength  of  3  bogies,

 (a)  ४  so,  the  action  taken  against
 the  officers  responsible  for  attaching
 less  number  of  bogies  on  this  long-
 yourney  train;

 (e)  if  not,  the  reasons  therefor;  and

 (f)  the  total  amount  paid  to  the
 injured  or  to  the  dependants  of  the
 Gead  affected  by  this  train?

 The  Minister  of  (Shek
 C.  M,  Peonsacha):  (a)  Nil.

 (७)  Does  not  arise.
 (८)  to  (e).  No.  343  Dn  has

 been  running  on  certain  occasions  3
 to  4  coaches  short  of  its  normal  com-
 position  of  l0  bogies.  No  individual
 official  was  responsihle  for  it  and,
 therefore,  the  question  regarding
 action  against  anyone  does  not  arise.

 (f)  Does  not  arise  in  view  of  इसिज़
 ध्0  ह... ह  (a).
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 $7  Up  and  38  Dn.  Trains

 4225.  Shri  Abdal  Ghani  Dar:  Will
 the  Minister  of  Railways  be  pleased  to
 state:

 (a)  the  percentage  of  punctuality
 of  the  37-Up  and  38-Dn,  trains;  and

 (b)  the  steps  taken  to  maintain  the
 punctuality  of  these  trains?

 The  Minister  of  Railways  (Shri
 C.  M.  Poonacha):  (a)  Percentage  of
 Right  Time  arrival  of  37  Up  Punjab
 Mail  at  Ferozepore  was  8.2  and  that
 of  38  Dn.  Punjab  Mail  at  Delhi  was
 about  0  during  the  period  April  to
 May,  1967.

 (b)  The  punctual  running  of  all
 passenger  carrying  trains  including
 Nos.  37-Up/38-Dn.  Mails  is  under
 watch  at  all  levels  of  Railway  Ad-
 ministration.  Railways  have  been
 asked  to  review  the  timings  of  these
 trains  to  ensure  their  punctual  run-
 ning

 2  DSB  Train  between  Bahadur  Garh
 and  New  Delhi

 4226.  Shri  Abdul  Ghani  Dar:  Will
 the  Minister  of  Rallways  be  pleased
 to  state’

 (a)  whethe:  it  is  a  fact  that  3  DSB
 train  runs  as  empty  rake  between
 Bahadurgarh  and  New  Delhi;

 (b)  the  reasons  for  not  allowing  the
 passengers  to  travel  by  this  train;

 (c)  whether  it  33  a  fact  that  there
 is  no  doWn  train  from  Rohtak  between
 37  00  hours  to  22.30  hours;

 (d)  whether  there  33  a  demand  to
 convert  this  empty  train  into  a  regular
 train,

 (e)  if  so,  the  action  taken  in  the
 matter;  and

 (f)  if  not,  the  reasons  therefor?

 The  Minister  of  Railways  (Shri
 €.  M.  Poonacha):  (a)  Yes.

 tb)  Apart  from  lack  of  traffic  justi-
 fication,  its  conversion  into  a  Passen-
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 ger  train  will  also  affect  goods  move-
 ment  for  want  of  requisite  line
 capacity.

 (c)  Yes,  there  is  no  train  between
 17.00  and  22.i8  hours.

 (d)  No.
 (e)  and  (f).  Do  not  arise.

 Supply  of  Coal  by  N.C.D.C.

 4227.  Shri  G.  C,  Dixit:  Will  the
 Minister  of  Steel,  Mines  and  Metals
 be  pleased  to  state:

 (a)  whether  the  National  Coal
 Development  Corporation  has  started
 supplying  coal  to  the  Obra  Thermal
 Power  Station  from  Singrauli  collie-
 ries;

 (bd)  if  not,  the  reasons  therefor;  and

 (c)  the  date  by  which  the  supply
 will  start  at  the  latest?

 The  Minister  of  State  in  the  Minis-
 try  of  Steel,  Mines  and  Metals  (Shri
 P.  C.  Sethi):  (a)  No,  Sir,

 (b)  The  Uttar  Pradesh  State  Elec-
 tricity  Board  have  not  so  far  entered
 into  an  arrangement  with  the  National
 Coa]  Development  Corporation  for  the
 Purchase  of  coal  for  Obra  Thermal
 Power  Station  from  Singraul,

 (c)  Once  an  arrangement  between
 the  two  parties  has  been  reached,
 woik  on  the  railway-siding,  which  is
 essential  for  supply  of  coal  by  rail  to
 Obra  Power  Station,  can  be  taken  up.
 That  is  likely  to  take  about  two  years
 in  tts  completion.  Coal  supplies  can
 start  soon  after,

 Copper  Deposits  in  Balaghat  and
 Jabalpur  Districts

 4228.  Shri  GQ.  Cc  Dixit:  Will  the
 Minister  of  Steel,  Mines  and  Metals
 be  pleased  to  state:

 (a)  whether  an  intensive  survey  of
 copper  deposits  in  Balaghat  and
 Jabalpur  Districts  of  Madhya  Pradesh
 has  been  undertaken;  and

 (b)  if  so,  the  result  of  survey  90
 far  carried  out?
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 The  Minister  of  Stecl,  Mines  and
 “Metals  (Dr.  Chenna  Reddy):  (a)  and
 (b).  During  the  TWird  plan  period,
 geological  investigations  were  con-

 ducted  at  Imalia,  Bhula  and  Nawalia,
 and  geophysical  investigations  at
 Nawalia-Angawan,  Salarpur,  Bargeon
 and  Bhula  in  Jabalpur  district  but  no
 ‘workable  deposits  were  located.

 Mineralisation  for  copper  in  Bala-
 ghat  dustrict  is  confined  to  quartz
 veins  and  granites.  In  the  Imalia
 region  of  Jabalpur  the  mineralised
 zone  is  traceable  for  about  00  metres.
 ‘Samples  collected  from  both  areas.are
 mnder  examination.

 कौटनाशक  बबाई  शिक्षकले  की  लीन
 ww

 4229.  शी  रघुबीर सिह  कास्त्री  :

 मी  प्रकाशबीर  झास्त्री

 aft  शिवकुमार  कास्त्री: =
 श्री  हुकमजन्द  कलवाय  :
 श्री  रास  गोराल  शालवाले  :
 थ्गी  राभाजतार  !वार्मा:
 डा०  स्प  प्रकाश  पुरी:
 श्री  प्र्मु  सिह  भवौरिय  :

 कया  श्रौद्योगिक  विकास  तथा  समवाय-
 प्कार्  मत्री  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्‍या  यह  सच  है  कि  दुर्गापुर  मे

 छोटे  माकार  की  एक  कीठनाशक  दवाई  छिड़-
 बन  की  मशीन  तैयार  की  गई  है,  और

 (ख)  यदि  हा,  तो  उसका  ब्यौरा
 क्‍या  है?

 औद्योगिक  विकास  तथा  समयाय  कार्य  मंत्री

 (भी  फालदद्दीन  सली  झहुमद):  (क)भौर
 सैदुल  मेकेनिकल  इजीनिर्यारग  (रसर्च  इंस्टी-

 टूपूट  दुर्गापुर  मे  एक  हल्के  झौर  सस्ते  कीट-
 नाशक  दवाईयां  छिड़कने  के  उपकरण  का
 विकास  करने  को  एक  योजना  चल  रही  है
 जिसमे  इन  दवाइयों  क ेछिड़कने  का  कोई  धूमत।
 हुआ  हिस्ता  नहीं  है  तथा  30  लिटर  प्रति
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 घंटे  की  क्षमता  वाले  एक  स्प्रेयर  का  डिजाइन
 तैयार  करके  उसका  निर्माण  किया  जा  चुका
 है  दवाईवा  छिड़कने  के  उपकरण  का  एक
 दूसरा  प्रारूप,  जिपमे  कुछ  सुधार  किया
 गया  है,  लैयार  किया  जा  चुका  है  श्रौर  उसका
 परीक्षण  किया  जा  रहा  है  !

 कौटनाशक  दवाइयों  के  जिस  उपकरण
 का  विकास  किया  जा  रहा  है  वह  एक  ऐसी
 मशीन  है  जो  भ्रायात  किये  हुए  स्विंग  फाग”
 के  सिद्धान्त  को  तरह  चलता  है  भौर  जो  बाजार
 में  उपलब्ध  है  t  यह  एक  कम  वालुम  वाला

 उपक  रण  जो  छ.  से  लेकर  8  फीट  तक  दवाइया
 छिड़कता  &  इसको  छिड़कते  समय  कें  पर
 रखा  जा  सकता  है  जिसका  भार  पिना  पेट्रोल
 और  दवाइयों  के  लगभग  2  कि०  म्रा०्तथा
 उनके  सहित  isfeo  arg  i

 Birla  Groug  of  Firms

 4230.  Shri  Rameshwar  Singh:
 Shri  s.  M.  Joshi:
 Shri  Madhu  Limaye:
 Shri  A.  Sreedharan:
 Shri  ्,  M.  Sayeed:

 Wil!  the  Minister  of  Industrial  Deve-
 lopment  and  Company  Affairs  be
 pleased  to  state:

 (a)  whether  Government  have
 Yssued  licences  to  those  Birla  firms
 whose  assets  are  incommensurate  with
 the  licences  issued  to  them,

 (b)  if  so,  how  many  such  firms  have.
 been  issued  li  belonging to  the Birla  between  2960  to  May,  ‘1967;  and

 (९)  the  total  number  of  licences
 issued  to  the  various  firms  and  the
 number  of  licences  issued  to  the  Birlas
 during  the  same  period?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Abithed):  (a)  to  (c).  Capital  assets  of
 the  applicant  firms  are  no  doubt  con-
 sidered  at  the  time  of  approval  of
 applications  for  grant  of  licences,  But
 other  factors  such  as  approved  plans,
 if  any,  of  the  Central  Government  for
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 the  development  of  the  scheduled
 industry  concerned  and,  where  no  such
 plans  exist,  the  axisting  capacity  of
 the  scheduled  industry,  the  demand
 and  supply  position,  availability  of
 raw  matenals  and  plant  and  machi-
 nery  are  given  careful  consideration.
 Besides  proposed  arrangements  for
 financing  the  project,  suitability  of  the
 location  proposed  from  the  point  of
 view  of  the  approved  plans  for  the
 industry,  capacity  of  the  plant  to  be
 installed,  availability  of  rail  transport
 capacity,  availability  of  technical  and
 other  skilled  personnel  required,  and
 collaboration,  7  any,  with  foreign
 manufacturers  are  also  given  due  con-
 sideration  before  approving  applica-
 tions.

 Total  number  of  licences  issued  to
 various  firms  during  January  960  to
 May,  967  35  7,065  Separate  dates  in
 respect  of  licences  granted  to  Birlas
 or  any  other  industrial  groups  is  not
 readily  available.  Particulars  of  al!
 licences,  indicating  the  names  of  the
 licensees  and  the  types  of  licences,
 issued  during  the  period  in  question
 have  been  published  in  the  “Weekly
 Bulletin  of  Industrial  Licences,  Import
 Licences  and  Export  Licences”  weekly,
 Indian  Trade  Journal  and  Monthly
 Journal  of  Industry  and  Trade.  All
 these  publications  are  available  in  the
 Library  of  the  House.

 Rail  Link  between  Basar  and
 Mancherial

 4231,  Shri  M.  N.  Reddy:  Will  the
 Minster  of  Railways  be  pleased  to
 state:

 (a)  whether  Government  have  com-
 Pleted  the  survey  regarding  linking
 Basar  with  Mancherial  wma  Mudhole,
 Bhainsa,  Nirmal  etc.  by  direct  rail
 link  in  the  District  of  Allahabad:

 (b)  whether  the  scheme  has  been
 included  in  the  Fourth  Five  Year
 Plan;  and  .

 (c)  if  not,  the  reasons  therefor?

 The  Minister  of  Railways  (Shri
 C.  जा.  Peonacha):  (a)  No  survey  for
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 such  a  link  hes  so  far  been  usder-
 taken  nor  us  it  under  consideration  of
 the  Government  at  present.

 (b)  and  (c).  With  the  limited  funds
 likely  to  be  made  available  for  new
 hnes  during  the  Fourth  Plan,  the
 chances  of  taking  up  this  line  in  the
 near  future  are  remote.

 mall  Scale  Industries  Units  in  MP.
 4232.  Shri  G,  ss  Mishra:  Will  the

 Minister  of  Industrial  Development
 and  Company  Affairs  be  pleased  to
 state’

 (a)  how  many  small  scale  indus-
 tries  units  of  Madhya  Pradesh  offered
 to  participate  in  the  defence  produc-
 tion  during  the  Indo-China  and  Indo-
 Pakistan  conflict,

 (b)  whether  these  offers  were  suit-
 ed  to  the  defence  requirements  and
 at  so,  how  many  of  them  were  utilized
 for  defence  production;

 (c)  the  reasons  on  which  the  same
 proposals  were  rejected;  and

 (d)  whether  Government  tmed  to
 rectify  the  shortcomings  of  the  above
 firms  and  thus  utilize  their  capacity”

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F,  A.
 Abmed):  (a)  About  fifty,  Sir.

 (b)  Twelve  units  are  receiving  ten-
 der  enquiries  from  the  Ordnance
 Establishments  from  time  to  time  and
 orders  valued  at  Rs.  6,70,000  have
 been  executed  by  small  ecale  units  in
 Madhya  Pradesh.

 (९)  The  reasons  for  rejection  of
 proposals  of  the  rest  of  the  units  are:

 (2)  The  products  made  by  some
 of  the  units  are  not  required
 by  the  Ordnance  Eatablish-
 ments,

 (ii)  The  machinery  and  skill  pos-
 sessed  by  some  of  the  units
 are  unsuitable  for  executing
 defence  orders.

 (il)  Some  of  the  units  did  not
 respond  for  registration  with
 the  Defence  Establishments.
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 (a)  The  Small  Industries  Service
 lastitute,  Indore,  are  working  i»  close
 Cooperation  with  the  State  Directorate
 of  Industries  to  overcome  the  ehort-
 comings  of  the  smaii  scale  units  and
 make  them  suitable  to  improve  upon
 their  skili  and  capacity.

 Price  of  Cotton

 4238,  Shri  Bhogendra  Jha:  Will  the
 Minister  of  Commerce  be  pleased  to
 state:

 (a)  whether  the  Agricultural  Prices
 Commission  hay  recommended  the
 withdrawal  of  statutory  ceiling  on
 prices  of  raw  cotton  and  has  suggest-
 ed  instead,  a  system  of  procurement
 prices  for  Government  purchase  of
 raw  cotton;

 (b)  whether  the  Agricultural  Prices
 Commission  has  also  suggested  the
 jong-term  plan  of  Government  enter-
 ing  the  raw  cotton  trade,  including
 imports,  so  as  to  acquire  contro!  over
 20  per  cent  of  the  total  supply  of
 spinnable  cotton  in  the  country  every
 year;  and

 (९)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  to  (c).  The  recom-
 mendations  of  the  Agricultural  Prices
 Commission  on  the  raw  cotton  ptice
 policy  for  1967-68  season  are  under
 consideration  of  the  Government.

 Halt  Station  between  Jaynegar  and
 Khajaull  station

 Shri  Bhogendra  Jha:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  the  North-Eastern  Rail-
 way  is  considering  a  proposal  to  con-
 struct  a  halt  station  at  village  Korabia
 between  Jaynager  and  Khajeuli  sta-
 tions  of  the  N.B.R.;  and

 (8)  Ef  n  the  result  thanect?

 Teo  Minister  of  Kallways  (Shri
 ©.  ML  Peenstla):  (a)  and  (b).  A
 Btopesal  to  construct  a  halt  at  Kora-
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 hiya  has  been  received  and  28  under
 examination

 Dersliment  pear  Kamaredt

 Shri  जा,  N.  Reddy:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  number  of  wagons  derailed
 near  Kamaredi  about  two  years  ago on  Kacheguda-Manmad  Metre  Gauge
 Section  on  the  South-Central  Railway;

 (b)  whether  the  goods  contained  in
 the  derailed  wagons  have  been  claim-
 @d  and  removed  from  the  place  of
 accident;

 (c)  if  not,  the  reasons  therefor;  and
 (ay  the  action  Government  propose to  take  against  the  calloug  and  irres-

 ponsible  attitude  of  the  concerned
 officials?

 The  Minister  of  Railways.  (Shri
 C.  हा,  Poomacha):  (a)  On  Ist  Feb-
 ruary,  1966,  at  about  8.45  hrs.,  while
 No.  807  Down  goods  train  was  run-
 ning  between  Talmadia  and  Kamaredi
 stations,  4  loaded  wagons  and  goods
 brakevan  derailed  and  4  loaded
 wagons  and  I  empty  oil  tank  capsized
 at  Kilometre  516/34.

 (b)  The  contents  unloaded  from
 the  derailed  and  capsized  wagons
 were  transported  to  Kamaredi  by
 lorries,  excepting  one  consignment  of
 tiles,  and  were  reloaded  into  wagons
 which  were  further  despatched  from
 Srd  February,  966  to  9th  February, 1966,  The  consignment  of  tiles  bock-
 ed  to  Nizamabad,  which  is  near  Kama-
 redi,  was  delivered  at  site  on  assess-
 ment  on  llth  February,  ‘1968,

 (2)  and  (d).  Do  not  arise,

 Allotment  of  Waguns  at  _िफिदधमदिययी:
 RailWay  Station

 an,  का  M.  N.  Reddy:  Will  the
 Minister  of  Railways  be  plessed  te
 etate:

 (a)  whether  the  Railway  Board  hac
 received  any  complaint  in  A ‘1967  from  the  Association  of  Buedi
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 Manufacturers  of  Nizamabad,  District
 {A.P,)  regarding  gross  irregularities
 in  the  matter  of  allotment  of  wagons
 in  “E”  series  from  Nizamabad  Rail-
 way  Station;

 (b)  if  so,  the  steps  Government  pro-
 pose  to  take  to  ease  the  situation;  and

 (c)  whether  any  enquiry  was  insti-
 tuted  to  find  out  the  fraud  committed
 by  the  concerned  officials  in  this
 behalf?

 The  Minister  of  Railways  (Shri
 C.  M.  Poonacha):  (a)  Yes,  in  regard
 to  supply  of  wagons  for  movement  of
 Beedies  from  Nizamabad  station.

 (b)  Steps  have  been  taken  for
 prompt  clearance  of  Beedi  traffic  from
 Nizamabad.  During  the  period  from
 Ist  January  to  20th  June,  1967,  42
 wagons  of  Beed:es  were  loaded  at  this
 station  and  as  on  20th  June,  1967,  no
 demand  for  this  traffic  was  pending
 In  fact,  no  demands  were  pending  at
 the  end  of  each  month  since  March,
 1967.

 (c)  Does  not  arise.

 Production  of  Steel

 4237.  Shri  Bedabrata  Barua:
 Shri  8.  N.  Shastri:
 Shri  N.  K.  Sanghi:

 Will  the  Minister  of  Steel,  Mines
 and  Metals  be  pleased  to  state:

 (a)  the  production  of  Sieel  during
 1966-67;  and

 (b)  how  this  compares  with  the
 figures  for  the  year  1965-66?

 The  Minister  of  State  in  the  Minis-
 try  of  Stee]  Mines  and  Metals  (Shri
 2,  0,  Sethi):  (a)  and  (०),  Production
 of  Steel  Ingo:s  and  finished  Steel  for
 the  year  1965-66  and  1966-67,  is  given
 below:

 (in  thousand  tonnes)

 3965-66  1966-67,
 Steel  Ingots  6526-2  6595  8
 Pinished  Steel  450993  446I'S
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 बुधेदनाधों  के  बाद  रेल  याड़ियों  के  ड्राइचरों
 को  बहाल  किया  जाना

 4238.  oft  जगन्माय  राय  जोशी  :
 थी  हकम  चम्द  कबवाय  :

 क्य।  रेखबे  मंत्रों  यह  बताने  का  कृपा
 करेंगे  कि

 (क)  जिन  ड्राइवरों  से  रेल  दुषघटनायें
 हो  जाती  &  उन्हें  किन  शर्तों  पर  बहाल
 किया  जात।  है  तथ,  गत  पा  वर्षों  में
 पूर्वोत्तर,  मध्य  तथा  पश्चिम  रेलवे  में  ऐसे
 कितने  ड्र'इवरों  को  बहाल  किया  गया;  और

 (ल)  उक्त  दलों  में  गत  वर्षों  से
 बरख,स्त  किम  गये  उन  ड्राइवरों  को  सखझया
 कितनो  हैँ,  जिनकी  भविष्य  निधि  का  तथा
 अन्य  हिसाब-किताबव  उनके  बरल,स्तमगी  के
 तुरन्त  बाद  कर  दिया  गया  था  तथा  उस
 ड्रन्‍इवरों  की  संख्या  कितनी  है  जिनकी  भविष्य
 निधि  का  हिसाब-किताब  नहीं  किया  गया
 क:7

 रेल  मंत्रो  (भी  Go  qo  पुनाया)  :

 (क)  आर  (ख).  सूचना  मगायी  जा
 रही  है  प्री  सभा  पटल  पर  रख  दी  जायेगी  1

 खेल-कूद  के  सामान  का  झायात

 4239.  शी  ‘WTS  राण  जोशी:
 ह ।  हुकम  शम्द  कछवाय  :

 क्या  बाणिस्य  मत्री  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  विदेशों  की  किन-किन  फर्मों  से
 गत  पाच  वर्षों  मं  खलकूब  का  सामान  झायात
 किया  गया,

 (ख)  खेलकूद  के  सामान  पर  कितनी
 विदेशी  मुद्रा  खर्च  की  गई,

 (ग)  क्या  सरकार  ने  भी  विदेशों  को

 चेलकूद  का  सामान  निर्यात  किया  है;  भौर
 च)  यदि  हा,  तो  तत्संबंधी  ब्यौरा

 क्‍या  है  ?

 वाजिल्य  सजी  (0 अ  दिनेश  सिह)  ;

 (क)  तथा  (ख).  जिन  विदेशी  फर्मों  से
 बाल  का  च्ायात  होता  है  उनको  दसबि
 बाले  शायात  झांकड़ें रखे  नही  जाते  |  किर  भी
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 1962-63  से  i966-67  (फरबरो,
 967  तक)  की  भ्रवधि  में  खेलकूद  के  सामान

 के  प्रायात  के  देशवार  मूल्य  का  एक  विवरण
 सभा  पटल  पर  रखा  जाता  है  [पुस्तकालय
 में  र्ल  दिया  बया।  बेचिपे  संख्या  एज०  Blom
 869/67]

 (ग)  जी,  हा।

 (ष)  1962-63  से  1966-67
 (फरवरी,  967  तक)  को  अवधि  से  विभिन्‍न

 देशों  की  खेलकूद  के  सामान  के  निर्यात  कों
 एक  विवरण  सभा  पहल  पर  रखा  जाता  है  ।
 [पुस्तकालय में  रण  दिया  गया।  देखिये  संख्या

 श्द्ल०  ‘to—869/67) 67]

 Steel  quota  allotted  to  Hindustan
 Motors  Limited

 460.  Shri  Nitiraj  Singh  Chaudhary: “‘Wr'l  the  Minister  of  Steel,  Mines  and
 Metals  be  pleased  to  state:

 (a)  the  steel  quota  allotted  to  the
 Hindustan  Motors,  Limited  during
 1965-66  and  1966-67,

 (०)  the  quantity  actually  used  by
 them  and  the  quantity  sold  in  black
 market  by  them;  and

 (९)  whether  Government  have  taken
 any  steps  against  the  said  firm?

 The  Minister  of  State  in  the  Minis-
 try  of  Steel,  Mines  and  Metals  (Shri
 P  C.  Sethi):  (a)  During  the  year
 1965-66  and  1966-67,  Hindustan  Motors
 were  allotted  quota  of  steel  to  the  ex-
 tent  of  7220  tonnes  and  7400  tonnes
 respectively  for  manufacture  of  Motor
 Cars,  Commercial  vehicles  and  ex-
 cavators.

 (b)  and  (c).  They  have  consumed
 17,895  Tonnes  of  controlieg  categories
 of  steel  for  manufacture  of  motor  cars
 and  commercial  vehicles  and  22  tonnes
 for  excavator  during  1965-66,  For
 1966-67,  reports  of  utilisation  of  steel
 have  not  yet  been  received  by  the
 Directorate  General  of  Technical
 Development.  After  the  utilisation
 returns  are  received  and  examined  by
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 the  Directorate  General  of  Technical
 Development  we  shall  plisce  the  in-
 formation  on  the  Table  of  the  House.

 Diggings  near  Rallway  Lines
 42Al.  Shri  Nitiraj  Singh  Chaudhary:

 Will  the  Minister  of  Railways  he
 pleased  to  state:

 (a)  whether  it  is  8  fact  that  for
 doubling  the  Railway  lines,  earth  is
 dug  from  adjoining  fields;

 (b)  whether  Government  are  aware
 that  digging  causes  land  erosion  and
 also  creates  ponds  which  ultimately
 cause  accidents  to  persons  living  near
 the  diggings;  and

 (c)  whether  Government  have  con-
 sidered  the  desirability  of  not  digging
 trenches  or  pot  holes  along  the  Rail-
 way  line  but  to  bring  filling  material
 from  nearby  forests,  or  by  digging
 earth  from  undulated  high  lands?

 The  Minister  of  Railways  (Shri  C.
 M.  Poonacha):  (a)  Earth  is  sometimes
 obtained  from  borrow  pits  dug  on
 adjoining  lands  wherever  such  lands
 can  be  acquired  by  the  Railway.

 (b)  Borrow  pits  are  usually  so  €x-
 cavated  in  Railway  land  that  they
 drain  away  properly  and  erosions  87९
 not  caused  to  adjacent  land.  As  they
 are  dug  only  in  Railway  land,  they
 cannot  cause  accidents.

 (c)  Wherever  land  acquisition  is
 aifficult  or  delaysome  or  land  built  up,
 a  good  proportion  of  the  earth  is
 brought  from  nearby  high  grounds  or
 waste  lands.

 Gotitoria-Mohpant  Coal  Mines,  MLP,
 on,  Shri  Nitiraj  Singh  Chandhary:

 Will  the  Minister  of  Steel,  Mines  and
 Metals  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gotito-
 Yia-Mohpani  Coal-mines,  District
 Nassinghpur,  Madhya  Pradesh  heve
 four  seams  of  coal;

 (b)  whether  the  coal  in  seam  Nos.
 8  and  4  is  better  or  at  least  as  good
 as  Bengal  Bihar  coal;
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 (c)  whether  it  is  also  a  fact  that  the
 said  mines  have  few  million  ‘ons  of
 best  coal;  and

 (a)  whether  Government  propose  to
 consider  the  desirability  of  starting
 the  aforesaid  mines?

 The  Minister  of  Steel,  Mines  and

 —
 (Dr.  Chenng  Reddy):  (a)  Yes,

 (9)  and  (ec).  The  coal  in  this  area
 is  of  the  sub-bituminous  type  and
 consists  of  alternating  layers  of  dull
 and  bright  coal.  It  is  generally
 weakly  caking  and  not  comparable
 with  the  metallurgical  coals  of  the
 important  Damodar  Valley  coal  fields
 of  West  Benga)  and  Bihar.  It  is  esti-
 mated  that  the  reserves  of  coal  likely
 to  occur  in  the  mines  areas,  may  be
 of  the  order  of  6  million  tonnes,
 although  it  js  doubtful  whether  this
 coal  could  be  economically  extracted.

 Exploratory  drilling  by  the  Geologi-
 cal  Survey  of  India  is  in  progress  in
 the  area  south  of  the  old  mines  and
 would  continue.  A  clearer  picture  will
 emerge  only  after  the  present  investi-
 gation  is  completed  in  all  respects.

 (d)  Does  not  arise.

 Zeual  and  Divisional  Advisory  Coun-
 cis  of  है...

 4243.  Shri  Nitiraj  Singh  Chaudhary:
 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  the  principles  that  govern  nomi-
 nation  of  non-officials  to  Zonal  and
 Divisional  Advisory  Councils  of  Rai!-
 ways;

 (b)  whether  persons  representing
 trade  are  also  nominated  to  the  said
 Councils;  and

 (९)  if  so,  whether  representatives
 of  Forest  Contractors  are  also  somi-
 nated?

 The  Minister  of  Railways  (Shri
 ©.  M.  Poonacha):  (a)  Nomination  of
 mon-offeials  st  the  Zonal  and  Divi-
 stonal  levels  of  Railway  Users’  Consul-
 tative  Committes  is  based  on  the
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 principle  of  securing  ag  wide  a  repre-
 sentation  a,  is  practicable  of  the
 various  identifiable  groups  of  rail
 users.

 (b)  and  (eo),  Yes,
 conditions  Iaid  down,

 Handicrafts  and  Handlooms  Exports
 Corporation

 subject  to  the

 rl
 “te.  Shri  George  Fernandes:  Will
 the  Minister  of  Commerce  be  pleased
 to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  alle-
 gations  made  against  the  Handicrafts
 and  Handlooms  Exports  Corporation
 of  India  Ltd.,  in  the  ‘The  Current’
 Bombay  weekly  dated  the  i3th  May,
 3967  and  3rd  _June,  ‘1967;

 (b)  whether  there  s  any  substance
 in  the  various  allegations  made;  and

 (c)  if  so,  the  steps  being  taken  to
 rectify  the  situation?

 The  Minister  of  Commerce
 Dinesh  Singh):  (a)  Yes,  Sir.

 (b)  Most  of  the  allegations  in  the
 two  issues  of  the  Weekly  “Current”
 against  H.H.EC  are  not  factually  cor-
 rect,  or  did  not  pertain  to  the  Cor-
 poration.

 (c)  Does  not  arise,

 Balance  Sheets  of  Campaniss
 4245.  Shri  N.  K.  Somani:  Will  the

 Minster  of  Industrial  Development
 ang  Company  Affairs  be  pleased  to
 state:

 (a)  the  average  time  taken  after
 expiry  of  the  financial  year  for  publie
 sector  projects  to  submit  their  audited
 Balance  Sheets;  and

 (b)  whether  the  average  time  taken
 is  more  than  that  prescribed  for  pri-
 vate  sector  companies  and  steps  Gov-
 exnment  propose  to  take  to  bring  both
 at  par?

 The  Minister  of  Ipdastrial  Dovelep-
 ment  and  Company  Affairy  (Shri  sy.
 A.  Abmed):  (a)  During  the  financta}
 year,  1968-68,  the  average  time  taken

 (Shei
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 by  the  public  sector  companies  for
 submitting  their  audited  accounts  to
 the  shareholders  at  their  general  body
 meetings  was  6  months  and  I2  days.
 72.5  per  cent  of  the  Government  com-
 panies  submitted  their  audited
 balance-sheets  within  the  prescribed
 period  of  six  months  from  the  close
 of  the  financial  year.  Out  of  the
 balance,  9.7  per  cent  submitted  them
 within  the  period  of  9  months  by
 obtaining  extension  of  time,  which  is
 allowable  upto  three  months.  7.8  per
 cent  of  companies  submitted  their
 balanee-sheets  after  a  period  of  9
 months.

 (b)  From  the  available  information,
 the  average  time  taken  by  the  private
 sector  companies  during  the’  same
 year  was  6  months  and  I7  days,  i.e.
 5  days  more  than  by  the  public  sector
 companies.  The  time-limit  for  submit-
 ting  the  audited  balance  sheets  ete.
 to  the  shareholders  at  the  annual
 general  meeting  is  the  same  both  for
 the  public  and  the  private  sector  com-
 panies  and  they  are  at  par  in  this  mat-
 ter.

 Trains  Originating  from  Idgah,  Agra

 4246.  Shri  Chittaranjan  Roy:
 Shri  Kameshwar  Singh:
 Shri  Y.  A.  Prasad:
 Kumari  Rajani  Gandha:
 Shri  P.  M.  Sayeed:

 Will  the  Minister  of  Railways  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  trains
 originating  from  Idgah,  Agra  Junction
 start  without  examination  certificate;

 (b)  if  so,  the  number  of  trains
 which  originated  without  this  certi-
 ficate  during  the  last  five  months;  and

 (c)  the  steps  taken
 violation  of  safety  rules?

 against  this

 The  Minister  of  Railways  (Shri  C.
 M.  Poonacha):  (a)  No.

 (b)  and  (c).  Do  not  arise.
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 aise  एजेन्सियां

 4247.  श्री  नाथ्राम  अ्रहिरवार  :  क्‍या
 रेलवे  मंत्रों  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  क्या  सरकार  ने  ऐसे  स्थानों  पर
 आउट  एजेंसियां  खोलने  की  योजना  आरम्भ

 की  है  जहां  रेलवे  लाइनें  नहीं  हैं  किन्तु  पार-

 हन  के  लिये  माल  अत्यधिक  है;

 (@)  यदि  हां,  तो  ऐसी  आउट  एजेंन्सियों
 की  संख्या  कितनी  है  और  ये  कित-किन  स्थानों
 पर  खोली  गई  हें;  श्रौर

 (ग)  इन  एजेंसियों  से  रेलवें  को
 कितनी  वार्षिक  आय  है  ?

 रेलवे  मंत्रों  (श्री  चे०  मु०  पुनाचा)  :

 (क)  बहुत  पहले  से  रेलों  की  यह  नीति  रही

 है  कि  आउट  एजेंसियां  उन  स्थानों  पर  खोला

 जायें,  जो  रेलवे  लाइन  से  दूर  हों,  लेकिन  साथ

 ही  जो  सड़क  पररिबहन  द्वारा  किसी  स्टेशन

 से  सम्बद्ध  हों  और  जहां  पर  काफी  यातायात

 होता  हो  ।

 (ख)  इस  समय  चालू  आउट  एजें-
 सियों  की  संख्या  .79  है।  एक  विवरण  जिसमें

 इन  आउट-एजेंसियों  के  नाम  और  उनसे

 सम्बद्ध  स्टेशनों  के  नाम  दिये  गये  हैं,  समा  पटल

 पर  रखा  जाता  है  [पुस्तकालय  में  रख  दिया

 गया  |  देखिये  संख्या  एल०  Zto—870/  67]

 (ग)  आउट  एजेंसियों  से  रेलों  को

 कोई  प्रत्यक्ष  आमदनी  नहीं  होती
 इनका  संचालन  ठेंकेदारों  द्वारा  होता  है  जो

 स्राउट  एजेंसी  और  सम्बद्ध  रेलवे  स्टेशन  के

 बीच  सड़क  परिवहन  की  व्यवस्था  करते  हैं
 जिसके  लिए  वे  अलग से  प्रभार  लेते  हैं  ।

 Expert  of  Sports  Goods

 4248.  Shri  Narendra  Singh  Mahida:
 Shri  Ramachandra  Ulaka:
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 Shri  Shankarrao  Mane:
 Shri  Tulsidas  Dassapps:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether,  with  a  view  to  ensur-
 ing  that  only  quality  goods  are  ex-
 ported,  Government  propose  to  im-
 pose  a  pre-shipment  inspection  of
 sports  goods;

 (b)  if  so,  whether  this  step  is  likely
 to  impede  the  progress  of  the  indus-
 try  which  has  already  made  quite  a
 mark;  and

 (c)  whether  Government  propose  to
 find  a  solution  of  the  problem  in  con-
 sultation  with  the  sports  goods  indus-
 try  representatives?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  Yes,  Sir.

 (b)  No  Sir;  on  the  contrary,  the  ex-
 ports  are  likely  to  gain  grounds  in
 view  of  the  confidence  that  will  be
 created  in  the  minds  of  foreign  buy-
 ers  about  the  quality  of  our  products.

 (c)  In  introducing  pre-shipment
 inspection  scheme,  the  industry  would
 be  invariably  consulted  and  their
 problems  considered.

 Gem  and  Jewellery  Export  Premotion
 Council

 4249.  Shri  Narendra  Singh  Mahid2:
 Shri  Ramachandra  Ulaka:
 Shri  Shankarrao  Mane:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  st  is  a  fact  that  Gem
 and  Jewellery  Export  Promotion
 Couneil  will  be  incurring  an  expendi-
 ture  of  Rs.  4,07,800  per  annum  and
 whether  one  third  of  this  amount  will
 be  collected  by  way  of  membership
 subscription  and  two-third  by  way
 of  Government  grants;

 (b)  if  so,  the  details  of  the  propos-
 ed  expenditure;

 (e)  whether  the  General  Body  of
 the  Precious  Stone  Importers  and  Ex-
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 porters  Association  of  Bombay  have
 unanimously  expressed  their  resent-
 ment.  at  the  compulsory  membership
 of  the  Gem  and  Jewellery  Export  Pro-
 motion  Council;  and

 (ad)  if.so,  the  main  causes  of  their
 resentment?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  No,  Sir.  The  ap-
 proved  expenditure  estimates  of  the
 Gem  and  Jewellery  Export  Promotion
 Council  for  1967-68  amount  to
 Rs.  2,21,800.  Of  this,  the  trade  con-
 tribution  35  ikely  ta  be  Rs,  75,800  and
 the  grant  from  Government  is  esti-
 mated  at  Rs.  1,285,100,

 (७)  A  statement  ig  laid  on  the  Table
 of  the  House  giving  detai's  of  the
 proposed  expenditure  for  1967-68
 [Placed  wn  Library.  See  No,  LT-87i/

 67).

 (c)  and  (d).  It  has  been  reported
 that  the  general  body  of  the  Precious
 Stones  Importers’  Exporters  Associa-
 tion,  Bombay,  have  passed  a  resolution
 expressing  their  resentment  against
 the  rule  requiring  enrolment  as  a
 member  of  the  Council  ag  a  pre-requi-
 site  to  registration  as  an  exporter  The
 main  objection  i  that  exporters  han-
 dling  a  range  of  products  covered  by
 different  Councils  will  have  to  pay
 membership  fee  for  more  than  one
 Council

 निवारी  स्टेशन  पर  प्लेटफार्म

 4250  भी  मायूराम  प्रहिरयार:
 क्या  रेलवे  मत्रो  मह  बताने  की  कृपा  करेगे  कि:

 (=)  क्या  यह  सच  है  कि  कासी  मानिक-

 पुर  रेलवे  लाइन  पर  निवारी  स्टेशन  के
 प्लेटफाम॑  की  ऊभाई  बहुत  कम  है  जिसके

 का  रण  यात्रियों  को  भ्रसुविधा  होती  है  भौर
 यांतियों  की  दुर्क्टनायें  हो  जाती  हैं;  भौर

 (ख)  यदि  हा,  तो  यात्रियों  की  सुरक्षा
 झौर  सुविधा  के  लिये  सरकार  का  जिचार
 कय  इस  प्लेटफार्म  को  शौर  ऊंचा  करने  का

 है?
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 रेजये  मंत्री  दुत  Bo  qo  बुनवा)  :

 (क)  जी  नहीं  ।  वहां  दर्सियानी  ऊंचाई
 (1 फुट  6  इच)  का  प्लेटफार्मे  बना  हभा  है

 (a)  सवाल  नहीं  उठता  |

 सिधारी  स्टेशन

 4251.  ्य  नाप्राम  शहिरधार  :
 क्या  रेलबे  मत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  क्‍या  यह  सच  है  कि  झांसी-
 मानिकपुर  लाइन  पर  टीकमगढ़  जिले  मे  निवारी
 स्टेशन  ही  एकमात्र  मुख्य  स्टेशन  है;

 (ल)  क्‍या  बहू  भी  सच  है  कि  टीकम-
 ढ़  जाने  वाला  सभी  साल,  जैसे  उर्व  रक,  चीनी,
 अनाज,  भादि  इस  स्टेशन  पर  उतारे  जाते  है;
 शोर

 (ग)  क्‍या  सरकार  का  विद्यार  उक्त
 स्टेशन  पर  माल  गोदाम  बनाने  का  है  क्योंकि
 निवारी  के  50  मील  दूर  होने  के  का रण  माल
 उसी  स्टेशन  पर  पड़ा  रहता  है  और  साल
 गोदाम  न  हीने  के  कारण  वर्षा  ऋतु  मे  माल
 खराब  हो  जाता  है  ?

 ६... ड  जी  (भी Bo  मु०  पुनाला):
 (क)  जीहा।

 (@)  जो  नहीं  ।  टीकमगढ़  जाने
 बाले  रसायनिक  खाद,  चीनी,  भ्रनाज  श्रादि
 के  यातायात  के  बड़ें  भाग  की  सम्हलाई  ललित-
 पुर  में  होता  है  t  यह  स्टेशन  बम्बई-दिल्ली
 मुख्य  लाइन  पर  स्थित  है  ध्रौर  टीकमगढ़  एक
 झाउट  एजेन्सी  से  सम्बद्ध  है  जिसका  सम्ब-
 न्धित  स्टेशन  ललितपुर  है  टोकमगढ़  झांसी-
 सालनिकपुर  खण्ड  पर  स्थित  मटशनीपुर
 स्टेशन  से  भो  सम्बद्ध  है,  जहा  बढ़े  पैसाने
 पर  माल  गोदाम  की  सुविधा  उपलब्ध  है  ।

 (ग)  जी  नहीं,  निवारी  स्टेशन  पर
 माल  गोदास  की  सुविधा  सुलभ  करने  के  लिए
 भातायत  की  दृष्टि  से  कोई  भौजित्य  नहीं  है।
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 Assam  Compensstory  Allowance

 4252,  Shri  Dhireswar  Kalita:
 Shri  Swell:

 Will  the  Minister  of  Railways  be
 Pleased  to  state:

 (a)  whether  Government  have  with-
 held  the  payment  of  Assam  Compen-
 satory  Allowance  since  the  22nd
 November,  3985  to  those  categories  of
 employees  on  the  North-East  Frontier
 Railway  who  drew  house  allowance;

 (b)  whether  Government  have  mo-
 Gified  the  previous  order  and  wsued
 a  fresh  circular  on  the  8th  April,  1967;
 and

 (c)  sf  so,  whether  Government  now
 propose  to  pay  the  arrear  amount  i.e.
 (compensatory  allowance)  in  view  of
 the  hardship  caused  to  them?

 The  Minister  of  Railways  (Shri
 ©.  M.  Poonachz):  (a)  From  l-7-296]
 when  Gauhati  was  declared  a  ‘C’  class
 town,  orders  were  issued  to  the  effect
 that  staff  at  Gauhati  may  be  allowed
 either  House  Rent  Allowance  at  the
 rates  admissible  for  ‘C’  class  town  or
 Assam  Compensatory  Al'owance,
 whichever  was  more  favourable  to  the
 staff.  From  1-7-65,  Inbrugarh  in  As-
 sam  Wag  also  classified  as  ‘C’  class
 town  From  that  date  the  staff  posted
 in  these  two  localities  have  been
 allowed  either  House  Rent  Allowance
 at  rates  admissible  for  ‘C’  claas  cities
 or  Assam  Compensatory  Allowance
 whichever  is  more  favourable  to  the
 staff.  Orders  to  this  effect  were  issued
 on  (22-11-1965.

 (b)  Yes.  In  terms  of  the  orders
 issued  on  18-4-1967,,  staff  posted  at  the
 places  mentioned  in  (a)  above  have
 been  allowed  House  Rent  Allowance-
 in  addition  to  Assam  Compensatory
 Allowance  with  effect  from  ‘1-3-1967.

 (c)  The  Government  vide  their
 circular  of  18-46-1967  have  communi-
 cated  a  fresh  decision  effective  from
 ‘1-3-1967  only  and  the  question  of
 payment  of  arrears  does  not  arise.
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 Overbridge  at  Kanpur
 4253.  Shrimati  Sushila  Rohatgi:  W:!)

 the
 Mauuster  of  Railways  be  pleased

 state:
 (a)  whether  Government  are  aware

 of  the  great  inconvenience  ceused  to
 the  public  by  frequent  traffic  jam  at
 the  Kanpur  (U.P.)  Murray  level  cros3-
 ing;

 (b)  if  eo,  whether  Government  pro-
 pose  to  construct  an  over-head  bridge
 at  the  Kanpur  (U.P.)  Murray  level
 crossing;  and

 (c)  if  not,  the  reasons  therefor?

 The  Minister  of  Ratlways
 M.  Poonacha):  (a)  Yes

 (b)  A  proposal  for  a  road  under-
 bridge  has  been  sponsored  by  the
 Kanpur  Nagar  Mahapalika  in  replace-
 ment  of  Murray  level  crossing  (level
 crossing  on  Mahatma  Gandhi  Marg)
 Necessary  technical  details  have  been
 finalised  and  the  Railways  have  also
 made  provision  for  their  share  of  ‘he
 cost  during  the  current  year  It  is
 understood  that  the  Nagar  Mahapalika
 who  is  to  pay  for  the  approaches  is
 not  yet  in  a  position  to  finance  its
 share  of  the  work  As  soon  as  the
 Road  authorities  are  prepared  to  start
 the  work  on  the  approaches,  the  Rail-
 way  will  take  up  the  work  on  the
 subway  proper  simultaneously

 (c)  Does  not  arise

 Glut  im  Production  of  Steel
 4,  Shri  Virendrekumar  Shah;  Will

 the  Minister  of  Steel,  Mines  and
 Wietais  be  pleased  to  state:

 (Shri  C.
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 (a)  whether  there  is  a  glut  of  steel
 Production  in  India;

 (b)  if  so,  the  extent  of  accumula-
 tions  of  various  kinds  of  products  and
 the  reasons  therefor;

 (c)  the  shortage  of  flat  steel  pro-
 ducts  at  present  per  annum;  and

 (a)  how  much  of  them  were  mmport~
 ed  during  (1966-67  and  how  much  35
 to  be  imported  during  1967-687

 The  Minister  of  State  in  the  Mini-
 try  of  Steel,  Mines  and  Meteés  (Shri
 P.  0,  Sethi):  (a)  and  (b).  There  are
 some  surpluses  mainly  in  the  case
 of  merchant  products,  structurals  and
 rails  Generally  there  ws  no  accumu~
 lation  of  stocks  as  stee]  materials  are
 rolled  only  against  orders  and,  when
 orders  are  not  there,  production
 diversified  or  reduced  to  the  extent
 possib'e  Where  it  is  not  possible,
 rolling  s  done  in  anticipation  of
 orders  At  present,  the  accumulation
 in  Bhila:  is  about  45,000  tonnes  of
 merchant  mill  products  In  Rourkela,
 Durgapur  TISCO  and  IISCO,  the
 stocks  are  marginal.

 (c)  The  shortage  23  mainly  in  thick-
 er  plates  (including  Boiler  Quality),
 thinner  sheets  and  Galvanised  sheets.
 The  shortage  in  thicker  plates  is  esti-
 mated  at  about  70,000  tonnes  per  an-
 num  and  that  in  thinner  sheets  about
 80,000  tonnes  As  regards  Galvanised
 sheets,  the  supply  position  28  expected
 to  improve  considerably  after  Septem-
 ber,  ‘1967,  when  imports  of  Zinc  mate-
 rialise  ang  Rourkela  Expansion  a)
 complete

 (Quantty  in  tonnes  value  in  lakrs  of  rupees)

 Imports  in  1966-67  Estimated  imvorts  in
 upto  February,  7967  1967-8

 सवाल  _  Quantity _Value_Quantity_Valne_

 (x)  Tinplate  sheets  34081  466.4  48,730  674.2

 )  Plates  30,702  328.8  apse  434.0

 (3)  Sheets.  1H ae न  0  8  348T°S

 (4)
 Hoops  &  Strips

 &  Strips  t4549  2254  36,008  ga
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 Taking  over  of  Textile  Mills

 4255.  Ghei  a.  a  Kothari:  Will  the
 Minister  of  Commerce  be  pleased  to
 wefer  to  the  reply  given  to  Starred
 Question  No.  243  on  the  2nd  June,
 967  and  state

 (a)  the  names  of  the  eight  textile
 Mills  whose  management  was  taken
 over  by  Government  during  1965-66,
 and  ‘1966-67;

 (b)  the  extent  of  modernisation  and
 ymprovement  made  in  their  working
 as  a  result  thereof;

 (c)  their  present  financial  position;
 and

 (a)  whether  Government  contemp-
 late  to  hand  them  over  to  their  man-
 agements*

 The  Minister  of  Commerce
 Dinesh  singh):  (a):

 l.  India  United  Mulls  Ltd,  Bombay
 Muir  Mills  Ltd.,  Kanpur
 New  Bhopal  Textiles  Ltd  ,  Bhopal
 Hira  Mills  Ltd,  Ujjain
 Swadesh  Cotton  &  Flour  Mulls
 Litd.,  Indore.

 @  Sri  Bharath:
 cherry.

 4%.
 a

 Mills  Ltd,  Aurange-

 (Shei

 eros

 Mills  Ltd  Pond:-

 8.  Mahalakshmi  Cotton  Mills  Co.
 Ltd.,  Beawar.

 (b)  and  (eo).  Information  is  being
 collected  and  will  be  laid  on  the  Table
 of  the  House

 (a)  Does  not  arise  at  this  stage.

 Preduction  of  Copper  and  Zine

 46.  Ghri  G.  s.  Mishra:
 ‘oat  Nitira)  Gingh  Chaudhary:

 Will  the  Minister  of  Steel,  Mines
 apd  Metals  be  pleased  to  state:

 (a)  the  total  quantity  of  copper  and
 aine  produced  in  the  country;

 070  (Ai)  LSD.
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 (b)  the  names  of  the  copper  and
 zinc  mines  and  the  quantity  produced

 >
 (c)  whether  other  new  mines  of

 copper  arid  zinc  have  been  found;  and
 (d)  af  a0,  their  names  and  estimated

 quantities  of  copper  and  zinc  hkely to  be  produced?

 The  Minister  of  Steel,  Mines  aad
 Metals  (Dr  Chenna  Reddy):  (s)
 The  production  of  copper  metal
 dunng  965  and  966  wag  9,360  tonnes
 and  9,438  tonnes  respectively  There
 was  no  production  of  zinc  metal  in
 tbe  country  during  these  two  years.
 However,  the  production  of  zine  ¢on-
 centrates  during  965  and  2966  was
 9,641  tonnes  and  8,900  tonnes  respec-
 tively.  Of  these,  2,560  tonnes  of  con-
 centrates  were  sent  to  Japan  in  June{
 July,  1965,  for  smelting  and  in  return
 ,I82  tonnes  of  zinc  metal  were  re-
 ceived  in  1966.

 (b)  There  are  three  copper  ore
 mines  viz,  Mosaboni,  Surde  and
 Patharghora.  The  production  of  ore
 from  these  mines  during  966  and
 966  was  respectively  468,000  tonnes
 and  4,81,000  tonnes.  There  is  only
 one  zinc  mine,  namely  the  Zawar
 Mines,  producing  rinc-lead  ore.  The
 production  of  the  ore  from  this  mine
 during  965  and  298668  was  respective-
 ly  1,61,968  tonnes  and  1,851,080  tonnes
 from  which  zinc  concentrates  of  0,641
 tonnes  and  8,900  tonnes  were  produced
 respectively  during  these  two  years.

 (c)  and  (a).  Yes,  Sir.  The  de-
 posits  of  copper  ore  at  Madhan-Kud-
 han,  Kolihan  and  Dariba  in  Rajasthan
 are  estimated  to  produce  per  annum

 tonnes,  10,000  tonnes,  1,800,  ton-
 nes  of  copper  metal  respectively.

 There  are  some  other  copper  de-
 posits  viz.  Rakha  Roam-Sidheshwar,
 Tamapahar  and  Ramachandra  Peher
 in  Bihar,  Saladipura  in  Rajasthan,
 Mamander  in  Madres,
 and  Mailaram  in

 ae
 Pradesh,  की

 respect  of  which  tions  6  gre
 not  completed  and  enticipated  gutput
 of  copper  cannot  be  indicated.  How-
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 ever,  their  estimated  ore  reserves  are
 ag  follows:—

 Reserves  Grade

 (in  million  tonnes)

 ~™  Rakha  33°80  I'32%  copper
 (2)  Roam-Sidheshwar

 9  32700  I'IS%  55
 Ae)  Tamapahar  4 25°40  12%  3

 (4)  Ramachandra
 Pahar  I°4  10%  Copper

 (5)  Saladipura  Iso  Upto  2°82%
 Zinc,

 0°9%  lead  and
 =  0°3%  copper.

 (6)  Mamandur  oO  0°63%  copper,
 2°00%  lead  and
 2°73%  Zinc.
 5°78  to  9°59%
 Lead  and  °5

 tor*7I%
 copper.
 3%  lead  and

 O'5  to  0°56%
 copper.

 Not  available.

 (7)  Agnjgundala  TI'613

 35  3°62I

 (8)  Mailaram.

 *The  National  Mineral  Development
 Corporation  has  prepared  a  feasibility
 report  for  starting  an  experimental
 mine  designed  to  produce  about  3500
 tonnes  of  copper  metal  per  annum.

 Deposits  of  zinc  ore  have’  been
 located  at  Saladipura  and  Dariba-
 Rajpura  in  Rajasthan  and  Mamandur
 in  Madras.  The  estimated  ore  _  re-
 serves  are  as  follows:—

 Reserves  Grade

 (in  million  tonnes)

 5°00  Upto2:82%
 Zine.

 09%  lead  and
 oOo  3%  copper.

 (a)  Saladipura

 (2)  Dariba-Rajpura  9°45  5  to6%  copper
 lead  and  zinc.

 (3)  Mamandur  O'9  0°63  %  coppers
 2°00%  lead  and
 2°73%  Zinc.

 Export  of  Beef

 4257.  Shri  Kanwar  Lal  Gupta:  Will
 the  Minister  of  Commerce  be  pleased
 to  state:

 (a)  the  quantity  of  beef  exported
 from  India  during  the  last  five  years;
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 (b)  whether  it  is  a  fact  that  the
 export  of  beef  has  gone  up  since  Inde-
 pendence,  if  so  by  how  much;

 (c)  whether  it  is  also  a  fact  that
 the  cow-skin  is  also  exported,  and  if
 so,  the  value  of  exports  during  the
 past  three  years;

 (d)  whether  India  also  imports  beef
 from  other  countries;  and

 (e)  if  so,  from  which  countries  and
 the  value  of  such  imports  during  the
 past  three  years?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  The  export  of  beef
 is  at  present  banned.  Meat  of  bovine
 cattle  exported  during  the  past  five
 years  is  as  follows:—

 Value  in  lakhs  of  Rs.
 2.45
 3.24

 1962-63
 1963-64

 There  has  been  no  further  export  since
 then.

 (b)  to  (d).  No,  Sir.

 (e)  Does  not  arise.

 Foreign  Collaboration

 4258.  Shri  Madhu  Limaye:
 Dr.  Ram  Manohar  Lohia:

 Wi!l  the  Minister  of  Industrial
 Development  and  Company  Affairs  be
 pleased  to  state:

 (a)  whether  his  Ministry  has  pre-
 pared  a  draft  code  relating  to  foreign
 collaboration  in  industrial  develop-~
 ment;

 (b)  if  so,  te  main  features  thereof;
 and

 (c)  whether  a  copy  thereof  will  be
 laid  on  the  Table  of  the  House?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  to  (c).  The  details  for
 preparing  a  Policy  Statement  with  a
 view  to  enumerating  Government's
 policies  on  foreign  collaboration  are
 being  collected.  It  will  take  some
 more  time  before  the  matter  igs  fina-
 lised.  A  copy  of  the  Policy  Statement,
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 after  it  is  finalised,  will  be  laid  on
 the  Table  of  the  House.

 Royalty  to  Foreign  Firms

 4259.  Dr.  Ram  Manohar  Lohia:
 Shri  Madhu  Limaye:

 Will  the  Minister  of  Industrial
 Development  and  Company  Affairs  be
 pleased  to  state:

 (a)  whether  Government  have  taken
 any  decision  on  the  question  of  royalty
 to  foreign  firms/companies;

 (b)  if  so,  the  main  features  thereof;

 (c)  whether  Government  intend  to
 introduce  any  legislation  on  the  sub-
 ject;  and

 (d)  if  so,  when?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  No,  Sir.

 (d)  Does  not  arise.
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 Panna  Diamond  Mines

 4260.  Shri  Baburao  Patei:  Will  the
 Minister  of  Steel,  Mines  and  Metals  de
 pleased  to  state:

 (a)  the  total  amount  spent  so  far
 on  the  Panna  Diamond  Project  of
 the  National  Mineral  Development
 Corporation;

 (b)  the  total  value  of  the  diamond
 mines  in  the  private  sector  and  the
 amount  of  royalty  earned  therefrom
 by  Government  per  year;

 (c)  whether  there  has  been  a  loss
 in  the  working  of  the  Panna  Diamond
 Project;

 (d)  if  so,  the  loss  per  year;  and

 (e)  the  steps  taken  to  prevent  this
 loss?

 The  Minister  of  Steel,  Mines  and
 Metals  (Dr.  Chenna  Reddy):  (a)  An
 amount  of  Rs.  89.76  lakhs  has_  been
 spent  by  the  National  Mineral  Deve-
 lopment  Corporation  on  the  Panna
 Diamond  Project  til!  end  of  March,
 1967.

 (b)  The  quantity  of  diamonds  re-
 covered  and  sold  and  royalty  earned
 by  the  Madhya  Pradesh  Government
 during  963  to  966  are  as  follows:

 7963  964  I965  966

 Diamonds  recovered  (in  Carats.)  779.84  7067  7S  7358  73  875  48

 Diamonds  sold  in  (Carats).  607.35  763.38  854.00  I§53.7I

 Sale  value  (in  Rs.)  73413928  3,95,5I0  6,I2,I82  745453780

 Royalty  earned  by  the  State  Government
 (in  Rs.)  H  r  s  F  .  1,48,386  79;I02  122,436  289,036

 (c)  to  (e).  Panna  Diamond  Minitig
 Project  of  the  National  Mineral  Deve-
 lopment  Corporation,  comprising  the
 two  mineg  at  Ramkheria  ang  Majh-
 gawan,  is  still  in  the  construction
 stage.  The  question  of  loss  or  the
 steps  taken  to  prevent  the  loss  there-
 fore  does  not  arise.  However,  during

 the  course  of  prospecting  and  limited
 trial  mining  operations,  0,60l  carats
 of  diamonds  have  been  recovered  till
 the  end  of  May,  1967.  Of  this  6,791
 carats  of  diamonds  have  been

 so  far  for  Rs.  29.30  lakhs.
 sold
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 Nehru  House  on  Culture,  Bhilai

 426l.  Shri  Baburag  Patel:  Will  the
 Minister  of  Steel,  Mines  and  Metals  be
 pleased  to  state:

 (a)  the  expenditure  on  the  con-
 struction  of  the  Nahru  House  on  Cul-
 ture  at  Bhilai  and  the  specific  purpose
 it  serves;

 (0)  whether  the  amount  spent  on
 the  Nehru  House  “could  have  been
 avoided  in  view  of  the  fact  that  the
 Hindustan  Steel  Limited  is  losing
 crores  of  rupees  every  year;  and

 (c)  if  so,  Government’s  reaction  in
 the  matter?

 The  Minister  of  Steel,  Mines  and
 Metals  (Dr.  Chenna  Reddy):  (a)  The
 Nehru  House  of  Culture  cost  about
 Rs.  23  lakhs.  It  provides  facilities  for
 the  composite  community  at  Bhilai,
 which  has  members  drawn  from  all
 over  the  country,  to  pursue  its  many-
 sided  cultural  life.

 (9)  Some  expenditure  on  the  w3'-
 fare  of  employees  is  an  inescapable
 charge  on  a  progressive  public  sector
 enterprise.

 (c)  Government  are  keen  that  the
 welfare  of  the  employees  belonging
 to  their  enterprises  should  be  ade-
 quately  taken  care  of.

 Bharathi  Mills,  Pondicherry

 4262.  Shri  Umanath:
 Shri  P,  Gopalan:
 Shri  K.  Ramani:
 Shri  C.  K.  Chakrapani:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  the  Bharathi  Mills
 Pondicherry  has  gone  into  production
 after  take-over  by  the  Central  Gov-
 ernment;

 (0)  if  so,  since  when;

 (c)  fhe  total  strength  of  workers  and
 staff  employed  by  the  mills  prior  to  its
 elosure;
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 (d)  the  number  of  workers  and  staff
 re-employed  after  Government  take-
 over;  and

 (९)  if  the  number  re-employed  is
 less  than  the  total  strength  prior  to
 closure,  the  reasons  therefor?

 The  Minister  of  Commerce
 Dinesh  Singh):  (a)  Yes,  Sir.

 (Shri

 (b)  Ist  February,  1967.

 (c)  About  1,200  workers.

 (d)  827  workers.

 (e)  The  reason  for  not  employing
 all  the  workerg  is  that  the  mills  has
 restarted  with  16,000  spindles  and  44
 looms  only  out  of  a  total  of  25,000
 spindles  and  386  looms.

 Bharati  Mills,  Pondicherry

 4263.  Shri  Umanath.:
 Shri  P.  Gopalan:
 Shri  K.  Ramani:
 Shri  C,  K.  Chakrapani:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  any  workers  on  the
 rolls  prior  to  closure  of  the  Bharathi
 Mills,  Pondicherry  have  been  re-
 trenched  after  take-over  by  Govetn-
 ment  and  if  so,  the  number  thereof;

 (b)  whether  any  compensation  was
 paid  to  them  and  if  so,  on  what  basis;

 (c)  whether  any  workers  have  been
 left  without  being  employed  or  re-
 trenched  and  if  so,  their  number  and
 how  Government  propose  to  absorb
 them;  and

 (d)  whether  there  has  been  any  in-~
 crease  in  the  workload  after  the  take-
 Over,  and  if  so,  the  extent  thereof?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  Around  500  per-
 manent  and  temporary  workers,  in-
 cluding  semi-clerks  have  been  re-
 trenched  since  take-over  of  the  mills
 by  Government.

 (b)  268  workers  have  been  paid
 pensation  in  accordance  with  Indus-
 trial  Disputes  Act  anq  the  rest  are
 being  paid  in  batches.
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 (०)  No  workers  have  been
 ployed  or  retrenched,

 (d)  No,  Sir.

 Te-em-

 Deralasem  near  Pahera  Siation

 4204,  shri  Vishwa  Nath  Pandey:
 Will  the  Minster  of  Rallways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 petszons  were  injured  when  a  bogie
 of  the  Howrah-Delhi  Express  derai!-
 ed  on  the  l0th  June,  967  near  Pahara
 Railway  Station  between  Chunar  and
 Mirzapur  on  the  Northern  Railway;

 (b)  if  so,  the  total  number  of  the
 injured  persons;

 (९)  the  causes  of  the  accident;  and

 (d)  the  total  loss  of  the  railway
 property?

 The  Minister  of  Railways  (Shri
 C.  M.  Poomacha):  (a)  and  (b).  On
 10-86-1987,  द 4  hen  train  No.  27  Up
 Howrah-Delhi  Express  was  stopped
 between  Up  Starter  and  Up  Advanced
 Starter  signals  of  Pahata  Station,  it
 was  found  that  the  buffers  of  three
 coaches  marshalled  7th  to  9th  from
 the  train  engine  had  got  interlocked
 with  each  other.  No  coach  was  found
 @eratled  when  the  train  came  to  stop.
 In  ths  accident  8  persons  sustained
 minor  injuries.

 (९)  The  cause  of  the  accident  ig  un-
 der  investigation.

 (dy  The  cost  of  damage  to  railway
 property  was  estimated  at  approzi-
 mately  Rs,  5,575.

 Avallability  of  Railway  Wagoms  in

 4288.  Shri  Shinkre:  Will  the  Minister
 of  Railways  be  pleased  to  state:

 (a)  whether  it  ig  a  fact  that  Rail-
 ways  are  not  in  a  position  of  putting
 at  the  disposal  of  mine-ownerg  in
 ०७  sufficient  number  of  wagons  for
 the  transport  of  iron  ore  and  man-
 sanete  ore  from  Colem,  Calay  end
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 Curchorem
 Harbour;

 (b)  if  80,  the  requirement,  of  wagotis
 for  the  purpose  and  the  extent  of
 shortage;  ang

 (९)  the  steps  Government  propose
 to  take  to  minimise  the  inconvenience
 to  mine  owners  and  to  expedite  the
 transport  of  ore  which  is  q  valuable
 foreign  exchange  earner?

 The  Minister  of  Railways  (Shri  C.
 की,  Poonacha):  (a)  to  (c).  Railways
 276  fully  prepared  to  meet  all  demands
 for  the  transport  of  iron  ore  and  man-
 ganefe  ore  within  Goa  area,  There  is
 no  shortage  of  wagons  and  all  demands
 placed  for  this  movement  within  Goa
 area  are  being  cleared  currently.
 Theft  of  Railway  Equipment  from

 Train

 stations  to  Marmagoa

 Shri  D.  ©.  Sharma:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  there  has  been  a  pheno-
 mana}  increase  in  the  theft  of  fittings
 and  equipment  from  trains;

 (b)  if  the  loss  suffered  by  the
 Railways  a8  @  whole  throughout  the
 country  during  the  year  1966-67  and
 during  the  current  year  so  far;

 (९)  the  steps  taken  to  check  these
 thefts;  and

 (dy  the  results  achieved,  if  any?

 a  slight  increase  in  the  total  value
 property  lost  on  account  of  thefts
 fittings  and  equipments  ig  the  year
 3906-67  as  compared  to  1968-68,

 (b)  The  total  loss  suffered  by  the
 Railways  quring  the  year  1968-67  has
 been  estimated  at  Re.  20,67,l2l  and
 during  the  current  year  Le,  from  April to  end  of  May  i967  Rs.  2,72,896,

 (c)  Sustained  attention  ig  paid  by  the
 Railway  Administrations  ip
 affected  sections  for  tracking  down
 criminals  and  receivers  of  stolen  reil-
 way  fittings  and  equipment,  Anti-theft
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 measures  exist  in  the  shape  of  weld-
 ing  and  encasing  electrical  equipment,
 cleating  and  troughing  of  under
 frame  wiring  so  as  to  make  its  re-
 moval  difficult  by  anti-social  elements.

 (a)  Ag  a  result  of  efforts  made  by
 the  Railway  Protection  Force,  there
 hag  been  been  an  improvement  in  the
 amount  of  property  recovered  in  the
 year  1966-67  as  compared  to  1965-66.
 as  will  be  seen  from  the  figures  given
 below:

 Amount  No.  of
 Year  recovered  persons in  Rs.  arrested

 1965-66  3934087  7373

 1966-67  AAOAIS:  1$$4

 Cotton  grown  in  Dharwar  District
 Mysore

 4267.  Shri  s.  A.  Agadi  Will  the
 Minister  of  Commerce  be  pleased  to
 atate

 (a)  whether  it  is  a  fact  that  the
 cotton  grown  in  the  three  taluks  of
 Koppal,  Yelburg:  and  Kushigi,  Rai-
 chur  District,  Mysore  State,  was  de-
 eided  to  be  classified  along  with  ‘A’
 Class  Cotton  grown  in  Dharwar  Dis-
 trict  of  Mysore  State;

 (by  the  date  on  which  the  Mysore
 Government  were  directed  to  take
 necessary  steps  to  :mplement  this  de-
 ¢250N;

 (c)  whether  it  is  a  fact  that  the
 Mysore  Government  have  not  yet
 given  effect  to  the  Union  Govern-
 ment’s  decision  even  after  a  lapse  of
 Six  years;  and

 (dy  if  8०,  the  reasons  therefor  and
 the  action  taken  thereon?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  {a)  to  (d).  Yes,  Sir;
 with  effect  from  the  1981-  season
 (Le.  from  ist  September,  i96i),  Clas-
 ification  of  cotton  is  for  the  purpose
 @f  price  control  on  cotton  by  the  Tex-
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 tile  Commissioner  in  pursuance  of  the
 provisions  of  the  Cotton  Control
 Order,  ‘1988.  State  Governments  not
 being  concerned  the  question  of  any
 direction  in  this  matter  to  the  Gov-
 ernment  of  Mysore  or  ‘he  non-impile-
 mentation  of  the  same  by  them  does
 not  arise.

 Cotton  Transport  Check  Posts  in
 Mysore

 4268.  Shri  S.  A.  Agadi:  Will  the
 Miruster  of  Commerce  06  pleased  to
 state’

 (a)  whether  it  ig  a  fact  that  the
 cotton  transport  check  posts  are  still
 im  existence  between  the  borders  of
 Koppal  Yelburg:  and  Kushtig:  taluks
 and  Dharwar  District  of  Mysore  State:

 (b)  if  so.  the  number  thereof,
 (c)  whether  it  is  a  fact  that  trans-

 porters  of  cotton  growers  in  the  said
 three  taluks  are  prosecuted  by  Officers
 of  Dharwar  Dustrict;  and

 (dy  if  50,  the  number  of  .ares  prose-
 cuted,  the  number  of  cases  seized  at
 check  posts  but  not  yel  prosecuted
 since  June  ‘1961  to-date,  with  dates
 of  occurrences?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  to  (d).  The  infor-
 mation  is  being  collected  ard  will  be
 laid  on  the  Table  of  the  House.

 Paper  Mill  in  Bastar
 4269.  507  J.  Sundar  Lal:  Will  the

 Minister  of  Iadustrial  Development
 and  Company  Affairs  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  there
 Js  @  proposa]  to  establish  one  paper
 mill  at  Bastar  (MP.)  in  the  near
 future:  and

 (७)  if  80,  when  jt  will  be  established?

 The  Minister  of  Industrial  Develep-
 meng  and  Affaiz,  (Shr  F.  A.
 Ahmed):  (a)  and  (b).  The  feasibility
 of  establishing  a  paper  Mill  a+  Danda-
 keranya  in  Bastar  District  ह  at  present
 under  consideration.
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 क्या  थाजिल्य  सश्षी  यह  बताने  की  कृपा
 बमरेसे  कि

 (क)  पिछले  पाच  वर्षों  मे  विदेशों  से
 फिलने  मूल्य  का  दुग्घ-चूणे,  . मबख्षन,  थो  तथा
 वीर  का  झायात  किया  गया,  और

 ख)  उक्त  अवधि  में  विदेशों  से
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 feat  मूल्य  का  दुग्-चू्ण  मुफ्त  प्राप्त

 हुभा ?

 बाजिस्य  भत्री  (भी  बिनेश  2  (क)

 मूल्य  लाख  ्प्यो  में

 at  दुग्ध-चूण  मक्खन  पनीर
 तथा.  तथा

 घी  दही

 1961-62  760  49  0  0l  4  36
 1962-63  75  98  6  03
 1963+64  790  33  0  28  20  98

 1964-65  658  87  50  4  2  86

 1965-66  64  26  69  56  2.94

 (ख)  वर्ष  दुग्ध-चूण

 96i~62  प्राप्त  नही
 1962-63  513  43

 1963-64  75.06

 1964-65  $63.31

 96666  983,  40

 Written  Answers  8764

 शौच्योगिर  विकास  कूा  समयाय  कार्प
 मंत्रालय  में  हित्दी  का  प्रयोग

 4271.  off  मोसहु  प्रसाद  :
 थी  रथि  राय:
 शी  महाराज  सिह  भारती  :
 थ्बी  राम  सेवक  यादव:

 गया  झौक्योगिक  जिकास  तथा  ससयाय-कार्थ
 मंत्री  यह  बताने की  कृपा  करेगे  कि

 (क)  उनके  मलालय  के  प्रशासनिक
 प्रभागो  के  कितने  झनुभागों  में  मूल  रूप  से
 हिन्दी  में  कार्य  किया  जाता  है,

 ्)  क्‍या  यह  सक्ष  है  कि  हिन्दी  के
 प्रयोग को  बढाने  में  मुख्य  बाधा  यहू  है  कि  बड़े
 प्रंधिकारी  हिन्दी  में  प्राप्त  पत्रों  तथा  मूलत
 हिन्दी  में  तैयार  किये  गये  कागजातो  का
 पंग्रेजी  अनुवाद  मागते  हैं,  भौर

 (ग)  यदि  हा,  तो  हम  बाधा  को  दूर
 करने  के  लिये  क्‍या  कार्यवाही  की  गई  है  *

 झौशोषिक  विकास  तथा  समयाय-कार्थ
 मंत्री  (जो  फलरहीन  अली  झहनद)  :

 (फ)  झभी  तक  किसी  अनुभाग  ने  हिन्दी मे
 कार्य  करना  प्रारम्भ  नहीं  किया  है।

 (ख)  जी,  नहीं।

 (ग)  प्रश्न  ही  नहीं  उठता  t

 रेलवे  मजालय  में  हिन्दी में  कार्य

 4273.  ह, द  बोलहू  असाव :
 की  थि  दि. द
 श्री  राज  लेजक  बादव  :
 ली  शहाराज सिह भारती |  भारती  :

 क्या  1...  मसी  यह  बताने  की  कृपा
 करेंगे  कि

 (क)  उनके  मखालम  के  प्रशासनिक
 विसान &  मूलत:  हिन्ही  भें  कार्य  करने  वादे
 कितव  घगुभागन  हैं;
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 (8)  क्‍या  मह  सच  है  कि  हिन्दी  के
 प्रयोग  मे  मुख्य  बाधा  यह  है  कि  बडे  प्रधिकारी
 हिन्दी  में  प्राप्त  होने  वाले.  पत्रों  तथा  मूलतः
 हिन्दी  भे  तैयार  किये  जाने  वाले  कागजातों  का
 प्रप्नेजी  में  अनुवाद  मांगते  हैं;  और

 (ग)  यदि  हा,  तो  हस  बाधा  को  दूर
 करने  के  लिये  क्‍या  कारयेबाही  की  गयी
 है?

 रेले  ली  (की  Bo  qo  पुनाला):
 (क)  एक।

 (ल)  जी  नही।

 (ग)  सयाल  नहीं  उठता।

 Pilferage  of  Sngarcane  on  Railways

 4274.  Shri  §.  K.  Tapuriah:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the

 imcreasing  number  of  looting  and  pil-
 ferage  of  sugarcane  wm  transit  on  fhe
 Railways;

 (b)  the  number  of  such  cases  occur-
 red  during  (1966-67;  and

 dc)  the  action  taken  by  Government
 to  prevent  further  recurrence?

 The  Minister  of  Railways  (Shri
 C,  M.  Poonacha):  (a)  and  (b).  Only
 on  the  North  Eastern  Railway,  4  com-
 plaints  of  pilferage  of  sugarcane  ware
 received  during  1966-67  as  against  the
 same  number  in  1985-66,

 (c)  The  following  meagures  exist  to
 prevent  pilferage  of  sugarcane  during
 transit:

 (i)  Railway  Protection  Force  staff
 are  posted  in  yards  to  keep
 special  vigilance  over  wagons
 loaded  with  sugarcane;

 Gi)  extra  Railway  Protection
 Force  staff  is  provided  for
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 safeguarding  sugarcane
 specials  during  cane  season;
 and

 Git)  Railway  Protection  Force  staff
 also  agsiat  the  factory  chowki-
 dars  in  safeguarding  wagon
 loads  of  sugarcane.

 Vending  Contract  on  Lucknow
 Division  of  Northern  RallWay

 4275.  Shri  B.  S.  Sharma:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  in
 Lucknow  Division  of  the  Northern
 Railway  4  contractors  have  been
 given  vending  contract  for  only  one
 year,

 (b)  whether  2  is  also  a  fact  that
 normally  these  contracts  are  given  for
 three  years;  and

 (c)  if  so,  the  reasons  therefor?

 Fhe  Minister  of  Railways  (Shri
 C,  M.  Poonacha):  (a)  to  (९).  Vending
 contracts  are  normally  awarded  for  a
 period  of  3  years  and  renewed  for  a
 further  period  wf  the  service  of  the
 contractor  is  satisfactory.  The  vending
 contracts  of  8  contractors  of  Lucknow
 Division  on  Northern  Railway  have
 been  renewed  during  4967  for  a  period
 of  one  year  as  their  service  was  not
 satisfactory,  so  as  to  give  them  an
 opportunity  to  improve  their  service.
 If  they  do  not  show  any  improvement,
 termination  of  their  contracts  will  be
 considered,

 Complaints  against  Serving  of  Meals
 in  Lucknow  Division

 ‘4276,  Shri  8,  S.  Sharma:  Will  the
 Minister  of  Railways  .be  pleased  to
 state:

 (a)  the  number  of  complaints
 received  in  Lucknow  Diviston  of  the
 Northern  Railway  against  serving  of
 vegetarian  and  non-vegetarian  meals
 in  the  year  1986-87;
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 (०)  whether  the  complaints  ere  on
 the  increase  as  compared  to  the  cor-
 rewponding  year  1968-66;  and

 (९)  if  so,  the  reasons  therefor?

 The  Minister  of  Railways  (Shri
 C.  ™M,  Poonacha):  (a)  30.

 (b)  No.
 (c)  Does  not  arise,

 क्या  रेखले  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि:

 (क)  क्‍या  यह  सच  हैं  कि  अक्तूबर,
 i96:  से  दिसम्बर,  i965  तक  की  अवधि

 में  मुजफ्फरपुर में  पूर्वोत्तर  रेलवे  के  प्रशिक्षण
 स्कूल मे  सीधे  भर्ती किये  गये  प्रशिक्षुओं के
 लिये  विभागीय नियमों  के  विरुद्ध  मुफ्त  भोजन
 व्यवस्था  करने  के  परिणामस्वरूप  29397
 पये  7  पैसे  व्यय  हुए  थे;  भौर

 (ख)  यदि  हां,  तो  इस  त्रुटि  के  लिये
 उत्तरदायी  भ्रधिकारी  का  नाम  क्या  है
 तथा  उसके  विद्ध  क्‍या  कार्यवाही  की  गई
 गई  ?

 रेखदे  संत्री  (यी  Go  .O  पुमाचा):
 (क)  जौर  (ख).  अतिरिक्त  भुगतान  जौर
 ल्याबदेही  ठहराने  के  समूचे  प्रश्न  पर  विचार
 हो  रहा  है।

 यांदा  में  रेखबे  सोको  बरुक्षाप

 4279.  ची  सायूराम  झहिरियार  :  क्‍या
 देखे  मंत्री  यह  बताने की  कृपा  करेगे  कि:

 (क)  झासी-मनिकपुर  रेलबे  सेक्शन
 के  बांदा  जंकशन पर  लोको  वर्कशाप  में
 काम  करते  वाले  कर्मचारियों  की  क्या
 संख्या  है;  भौर
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 (a)  उन  में  फिट्स की  क्या  संख्या
 है?

 रेले  भंत्री  (की  Bo  Yo  पुनाथा)  :

 (क)  Wn

 (ख)  6.

 Deraliment  uetr  Ealol  Station
 4280,  Shri  का,  Meghavhandra:

 Shri  Dhireswar  Kalia:
 Will  the  Minister  of  RallWays  be

 pleased  to  state:
 {a)  whether  it  is  a  fact  that

 0  wagons  of  a  goods  train  were  de.
 railed  on  the  12th  June,  97  near
 Kalol  Railway  Statlon  on  the  Western
 Railway;  and

 (b)  if  so,  the  cause  of  the  derail-
 ment  and  the  loss  suffered  thereby?

 The  Minister  of  Railways  (Shri
 C.  M.  Poonacha):  (a)  No.

 (०)  Does  not  arise.
 Derailment  uf  Goods  Train  near

 Santalpur
 428l,  Shri  M.  Meghachandra;

 Shri  Dhireswar  Kalita:
 Will  the  Minister  of  Railways  be

 pleased  to  state:
 (a)  whether  it  is  a  fact  that  4

 wagons  of  a  goods  train  were  derailed
 near  Sentalpur  Railway  Station  of  the
 Western  Railway  on  the  380  June, ३967;  and

 (b)  if  80,  the  causes  of  the  derail. ment  and  the  loss  caused  thereby?
 The  Minister  of  (Bart C.  M.  Peonacha):  (a)  On  lith  June, 987  there  was  a  derailment  of  @

 goods  train  at  Santalpur  station
 resulting  in  43  wagons  derailing  and
 capsizing  and  one  wagon  derailing  by two  leading  wheels.

 (b)  The  cause  of  the  accident  is
 under  investigation  The  cost  of

 damage  to  railway  property  was  esti-
 mated  at  approximately  Rs,  18,000,
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 weet  भौर  कटिहार के  बौच  की  चोटी
 लाइन को  बडी  लाइत  में  बदलना

 4282-  भी  सौताराण  केसरी  :  क्‍या
 रेलवे  मंत्री यह  बताने  की  हुपा  करेगे  कि  :

 (क)  क्‍या  बरोनी  झौर  कटिहार  के
 बीच  की  छोटी  लाइन  को  बड़ी  लाइन  में
 बदलने  की  कोई  योजना है;  शौर

 (छा)  यदि हा,  तो  इस  योजना के  कथ
 तक  कियान्वित  किये  जाने  की  सम्भावना
 2?

 रेलबे  मंत्रों  (tr Bo  qo  चुनाया)  :

 (&)  जी  नहीं।

 (स्व)  गंवाल  नहीं  उठता

 सूंडान  को  मसालों  का  निर्यात

 4283.  भी  प्रकाशवीर  शास्त्री  :
 श्री  राज  योपाल  शासबाल े:
 ह , 4  रघुवीर  सिह  ज्ास्त्री  :

 ह  यहाबम्त सिह  rere  :
 st  प्र्शन  सिह  भदौरिया  :
 शी  अो०  To  त्यागी:
 ग्न  झात्म  बास  :
 भी  हुकम  चन्  कछवाय :.

 क्या  बाणिज्य  मली  यह  बताने  को  कृपा
 करेगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सूडान  भे
 आरतीय  मसालों  की  बहुत  मांग  है,

 (छल)  क्‍या  सरकार  धन्य  देशों  में
 भारतीय  मसालों  की  खपत  बढ़ाने  के  लिये

 कोई  योजना  बना  रही  है;  भौर

 (ग)  वर्ष  1966-67  के  दौरान
 विभिन्न  देशों  को  निर्यात  किये  गये  मसालों
 की  माता  तथा  इससे  कमायी  गयी  विदेशी

 जुदा  राशि  कितनी  है  ?

 शाजिज्य  मंत्री  थी  विकेश्ष  a)  :

 {s)  तथा  पुख),  थी,  हो ।
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 (7)  वर्ष  i966—-67  में  विभिन्न  देशों
 को  26.  2  करोड़  रुपये  मूल्य  के  कुल  48,000
 मेट्रिक  टन  मसालों  का  निर्यात  किया  गया  |

 शो  र्युन  सिह  भवोरिया  :
 भरी  होठ  प्र०  त्यागी:

 क्या  श्रौद्योगिक  विकास  लथा  सलबाब-
 कार्य  मन्नी  यह  बताने  की  कृपा  करेगे  कि

 (क)  क्‍या  यह  सच  है  कि  आझायात  किये
 हुए  ट्रक्टरों  की  कीमत  देश  में  ही  बनायें  गये
 ट्रेक्टरो  की  कीमत  से  कम  है.

 (ख)  क्‍या  हमका  कारण  यह  है  कि
 झायात  किये  जाने  वाले  ट्रैक्टरों  पर  शुल्क  कम
 लगता  है;  और

 (ग)  यदि  हा,  तो  क्या  सरकार  भारतीय
 ट्रेंकटर  निर्माताझों  को  श्रोत्साहुन  देने  के  बारे  में
 एक  योजना  बना  रही  है  ?

 झौक्षोगिक विकास  तथा  समधाय-कार्य  मंत्री
 (  भी  फलपहीन  हाली  झाहमव)  :  (क)
 जी,  हाँ

 (ख)  कृषि  के  काम  बाने  वाले  ट्रेक्टर
 सीमा  शुल्क से  प्क्त  हे  किन्तु देशी  ट्रैक्टरों
 की  कीमत  कई  कारणों  से  प्रपेक्षाकृत  भधिक
 है।  जैसे  भायातित  शौर  देशी  खरीदे  गये

 पुजो  की  कीमत  धिक  होती  है,  कच्चे  माल
 की  ऊंची  कीमत  है  तथा  कुछ  ऐसे  श्यो  पर
 सीमा  शुल्क  देता  पढ़ता  है  जो  कृषि  ट्रैक्टरों  के
 झतिरिक्त  प्म्य  उद्योगों  में  भी  इस्तेमाल

 किये  जाते  हैं  ।
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 (ग)  सरकार  देशी  उत्पादकों  का

 उत्पादत  भ्रधिक  से  प्रध्तिक  बढ़ाने  के  लिये  सभी
 सभव  सुविधायें  प्रदान  कर  रही  है  1  उनकी
 आवश्यकता  के  संयंत्र  शौर  मशीनों  के  भ्रायात
 के  लिये  भौर  साथ  ही  पुजों  तथा  कच्चे  माल  के
 आयात  के  लिये  विदेशी  मुद्रा  नियत  करने  में
 उनको  उच्च  प्राथमिकता  दी  जांती  है  |

 €..  Sheets  allotted  to  Himachal
 Pradesh

 4285,  Shri  Hem  Raj:  Will  the  Minis-
 थ  of  Steel,  Mines  and  Metals  be
 pleased  to  state

 (2)  the  quantity  of  corrugated  iron
 sheets  sanctioned  for  Himachal  Pra-
 desh  during  1965-68  and  1966-67;  and

 tb)  the  quantity  released  and  sup-
 Flect  during  the  same  period?

 The  Minister  of  State  in  the  Minis-
 try  of  Steel  Mines  and  Metals  (Shri
 P.  C.  Sethi):  (a)

 a  96  5240  492  Tonnes
 1066-67  तवा  tonnes

 b,  96§-66  407  tonnes
 1966-67  T2839  tonnes

 Exports  by  Hindustan  Stee!  Limited
 4286.  Shri  Virendrakumar  Shah:

 Wall  the  Mamster  of  Steel,  Mines  and
 Metals  be  pleased  to  state:

 (a)  whether  the  exports  by  the
 Hindustan  Steel,  Lamited  im  1966-67
 amounted  to  Rs.  20  crores  and  whether
 this  figure  has  been  disputed  by  the
 Steel  Exporters  Association;

 (b)  if  so,  what,  according  to  the
 Association,  was  the  extent  of  exports
 by  Hindustan  Steel,  Limited  in  that
 year;

 (c)  whether  he  has  caused  an
 snguiry  into  the  disparity  in  Govern-
 ment  figures  and  those  published  by
 the  said  Association;  and

 (a)  so,  the  result  thereof?

 ASADHA  9,  889  (SAKA)  Written  Answers  8772

 The  Minister  of  State  in  the  Minie-
 try  of  Stee]  Mines  and  Motals  (Shri
 ह,  C.  Seti):  (a)  to  (da).  Exports  of
 pig  iron  and  steel  by  Hindustan  Steel
 Ltd.  in  1966-67  amounted  to  Rs.  6.79
 crores.  There  is  no  dispute  about
 this  figure,  The  total  exports  of  pig
 iron  and  steel  from  India  during
 ‘1966-67,  including  the  products  of
 Hindustan  Stee}  Ltd,  amounted  to
 Rs  20  crores

 Setting  up  of  Industries  in  Mysore
 4287,  हिफि  K.  Lakkappa:  Will  the

 Minister  of  Industrial  Development
 and  Company  Affairs  be  pleased  to
 state

 (a)  whether  Government  propose
 to  set  up  any  new  industries  in  the
 Mysore  State  during  the  Fourth  Plan
 Period,  and  whether  any  survey  has
 been  made  for  that  purpose;  and

 (b)  if  so,  the  details  thereof.

 The  Minister  of  industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  and  (b).  A  cement  fac-
 tory  at  Kurkunta  and  an  Iron  Ore
 Project  in  the  Bellary-Hospet  area
 are  proposed  to  be  set  up  by  the
 Central  Government  in  Mysore  State
 during  the  Fourth  Plan  period.  Sur-
 veys  have  already  been  made  in  res-
 Pect  of  these  projects  and  further
 investigations  in  respect  of  the  Iron
 Ore  project  are  in  progress.

 National  Coal  Development
 Corporation

 4288.  Shri  Virendrakumar  Shak:
 Will  the  Minister  of  Steel,  Mines  and
 Metals  be  pleased  to  state:

 (a)  the  total  investment  in  the
 National  Coal  Development  Corpora-
 tion;

 (bo)  the  rate  of  return  on  the
 investment;  and

 (c)  the  steps  proposed  by  Govern-
 ment  to  improve  the  working  of  the
 National  Coal  Development  Corpora-
 tion?
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 P.  C.  Sethi):  (a)  The  total  invest-
 ment  made  in  the  National  Coal
 Development  Corporation  upto  3ist
 March,  3907  is  about  Rs.  62  crores.

 :  (b)  This  information  is  being  col-
 lected  and  will  be  la:€d  on  the  Table
 of  the  Sabha.

 ~(c)  In  order  to  improve  the  work-
 ing  of  the  Nationa]  Coal  Development
 Corporation,  certain  proposals  for  its
 re-organisation  are  under  considera-
 tion,

 Establishment  of  New  Industries  at
 fumkur  District  in  Mysore

 4289.  Shri  K.  Lakkappa:  Will  the
 Minister  of  Industrial  Development
 and  Company  Affairs  be  pleased  to
 state:

 (a)  whether  it  05  a  fact  that  the  late
 Jawaharlal  Nehru  promised  to  set  up
 new  industries  at  Tumkur  District  in
 Mysore  Siate  when  he  visited  that
 place  to  inaugurate  the  polytechnic
 bunlding;

 (b)  if  so,  the  action  taken  to  imple-
 ment  the  same,  and

 (c)  the  details  of  the  scheme?

 The  Minister  of  Industrial  Develop-
 ment  and  Contpany  Affairs  (Shri  F,  A.
 Ahmed):  (a)  to  (c)  The  information
 is  being  collected  and  will  be  laid  on
 the  Table  of  the  House  in  due  course.

 पूर्व  रेलवे  को  लोकों  ररिचालक  ।
 की  रुणिति

 4290.  थी  रामायतार  शास्थी
 शी  wo  fro  अधुकर  :

 क्या  रेलवे  मब्ी  यह  बतामे  की  कृपा
 करेंगे  कि  :

 (क)  क्या  पूर्वी  रेलवे  नोकों  षा परियालक
 ग  समिति  ने  अपने  11-सूती  मांगों  के
 सम्बन्ध  में  उनको  तंथा  पूर्वी  रेलदे  के जनरल
 मैनेजर  को  एक  शापन  दिया  है,
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 (w)  यदि  हां,  तो  उनकी  मांगें  किस
 कार  की  हैं  जौर  सरकार  का  उन्हें  कब  तक

 पूरा  करने  का  विचार  है;  शीर

 (ग)  यदि  नहीं,  तो  उसके  क्‍या  का  रण  हैं  ?

 शेलचें  भंत्री  गी  Wo  qo  ब्रुभाया)  :

 (क)  से  (ग).  सूचना  मंगायी  जा  रही  है
 शौर  मिलते  ही  सभा-पटल  पर  रख  दी
 जायेगी  ।

 Price  of  Att  ‘Silk  Yarn

 429i,  Shri  Vajna  Datt  Sharma:  Will
 the  Minister  of  Commerce  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  after
 the  abrogation  of  ‘Price  and  Distribu-
 tion  Contro!’  on  art  silk  yarn,  the
 prices  of  yarn  have  increased  by  more
 than  70  per  cent;

 (b)  whether  it  is  also  a  fact  that
 due  to  this  abnormal  ris¢  in  prices,
 the  entire  art  silk  weaving  industry
 has  been  lying  idle  rendering  more
 than  2  lakh  workers  out  of  job  in
 Amritsar;

 (c)  whether  it  also  a  fact  that
 after  lufting  of  Price  and  Distribution
 Control,  Government  had  reduced  the
 Excise  Duty  as  a  measute  of  relief  but
 this  has  actually  gone  to  the  spinners
 and  not  to  the  real  consumer;  and

 (a)  the  steps  taken  by  Government
 in  the  matter?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  No,  Sir.

 (b)  No,  Sir.  Government  have,
 however,  received  reports  of  some
 units  in  Amritsar  not  working  to  full
 capacity.

 (ce)  No,  Sir.

 (a)  The  difficulties  of  the  weaving
 industry  are  known  to  the  Govern-
 ment  and  to  help  them  an  allotment
 of  Rs.  6  crores  in  foreign  exchange
 tied  to  foreign  credits  for  the  {import
 of  synthetic  yatn  (nylon  yarn)  hes
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 been  secured.  These  imports  are  to
 be  made‘by  the  State  Trading  Cor-
 poration.  There  has  been  some  delay
 in  effecting  imports  being  against  tied
 «credits.  A  contract  for  supply  of  syn-
 thetic  yarn  to  the  extent  of  about
 Rs.  209  crores  has  since  been  signed
 by  the  State  Trading  Corporation  with
 Japan  and  West  Germany  and  U.S.A.
 and  the  goods  are  likely  to  be  received
 by  the  end  of  July,  1967.  Indigenous
 rayon  yarn  prices  have  a  close  link
 with  availability  of  synthetic  yarn
 imported  and  indigenously  produced.
 Once  the  imported  synthetic  yarn
 starts  arriving,  ह  is  expected  the
 indigenously  produced  viscose  and
 staple  fibre  yarn  prices  will  also  tend
 to  adjust  themselves  to  reasonable
 levels

 Art  Silk  Industry

 $202,  Shri  Yajna  Datt  Sharma:  Will
 the  Minister  of  Commerce  be  pleased
 to  state.

 (a)  whether  he  received  any  repre-
 sentation  in  in  April,  3967  from  the
 Punjab  Industry  and  Commerce
 Association  of  Amritsar  regarding  art
 silk  industry’s  problems  and  demand-
 ing.  among  other  things,  the  forma-
 tion  of  a  Tripartite  Committee,  price
 and  distribution  control,  enquity  by
 Tariff  Commussion  into  the  cost  struc-
 ture  fixation  of  ex-factory  prices  of
 yarn,  immediate  import  of  synthetic
 yarn  by  the  S.TC.  and  announcement
 of  a  practicable  export  policy;

 (b)  if  so,  the  action  taken  thereon;
 and

 (c)  other  steps  proposed  by  Gov-
 ernment  to  help  the  Art  Silk  Industry?

 The  Minister  of  Commerce
 Dinesh  Singh):  (a)  Yes,  Sir.

 (Shrt

 ae
 and  (c).  A  statement  ह)  attach-
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 Statement

 Government  are  fully  aware  of  the
 difficulties  experienced  by  the  art  silk
 weaving  industry  in  the  matter  of
 availability  of  adequate  supplies  for
 art  silk  yarn  at  reasonable  prices.
 Whereas  the  supplies  of  cellulosic
 yarn,  produced  indigenously  are
 quantitatively  adequate,  the  shortage
 is  only  in  respect  of  synthetic  yarn
 which  used  to  be  imported  under  the
 E.P.  Scheme  for  Art  silk  fabrics  prior
 to  the  suspension  of  the  E.P  Scheme
 from  6th  June,  ‘1966,  Government
 have  already  announced  =  suitable
 measures  to  take  care  of  both  aspects
 viz.  export  of  art  silk  fabrics  and
 import  of  synthetic  yarn.  A  scheme
 has  been  drawn  up  whereby  the
 exporting  units  who  export  as  asso-
 ciates  of  S  T.C,  are  assured  of  supplies
 of  indigenously  produced  yarn  at  con-
 cessional  prices  and  a  cash  assistance
 As  regards  synthetic  yarn,  arrange~-
 ments  have  been  made  to  import  this
 yarn  through  §.T.C.  to  the  extent  of
 Rs.  6  crores  against  tied  credits.  Con-
 tracts  to  the  extent  of  Rs.  2.09  crores
 have  already  been  entered  into  by
 the  S.T.C.  with  Japan,  West  Germany
 and  USA  suppliers  and  shipments
 are  expected  to  start  arriving  in  India
 towards  the  end  of  next  month.  Local
 indigenous  rayon  yarn  prices  have  a
 close  link  with  availability  of  synthe-
 tic  yarn  imported  and  indigenously
 produced.  Once  the  imported  synthe-
 tic  yarn  sterts  arriving,  it  is  expected
 the  indigenously  produced  viscose
 staple  fibre  yarn  prices  will  also  tend
 to  adjust  themselves  to  reasonable
 levels

 As  regards  the  suggestion  for  @
 Committee  consisting  of  spinners,
 weavers  and  Government  to  go  into
 the  cost  structure  of  the  spinners  and
 fix  a  reasonable  sale  price  of  yarn  to
 the  weaving  industry,  this  suggestion
 is  being  examined  in  the  context  of
 the  new  excise  duties  that  have  been
 levied  on  tayon  and  synthetic  Abre/
 yarn.
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 सालों  का  निर्यात  6.  मैन  मे  एण्ड  to,  अलीगढ़  1

 4293.  aft  ब्रह्मानस्द  जौ:  7.  मै०  dle  पी०  प्रोडक्टस,  झलीगढ़  |
 थी  हकम  क  ENTE  :  (ग)  निर्यात  के  लिये  सरकारी  सहायता
 की  यक्षयभ्त  सिह  gerry  :  कारखानेवार  नहीं  fy  जाती  परन्तु  निर्धात

 क्या  बाणिज्य  मसी  यह  बताने  की  कृपा
 करेगे  कि

 (क)  क्‍या  यह  सच  है  कि  झलोगढ़  में
 बने  तालों  की  विदेशों  में  बहुत  मांग  है;

 (ख)  यदि  हां,  तो  किन  किन  कम्पनियों
 ने  तालो  के  निर्यात  का  निर्णय  किया  है;

 (ग)  क्‍या  सरकार  ने  इस  कम्पनियों  को

 कुछ  सहायता  देने  का  निर्णय  किया  है,  भौर

 (घ)  पिछले  पाच  वर्षों  में  कितनी
 कोमत  के  ताले  निर्यात  किये  गये  ?

 'बाणिफ्य  अत्री  भी  बिनेश  सिंह):
 (क)  निर्यात  के  सरकारी  प्राकर्ड  बस्तुवार

 रखे  जाते  हैं  तथा  कारखानेवार  या  क्षेत्रवार
 नहीं  रखे  जाते  ।  फिर  भी,  चेकोस्लोवाकिया
 में  भ्रलीगढ  के  तालो  के  आयात  में  रुचि  प्रकट
 की  है  तथा  965-66  में  36  लाख  रुपये  के
 तालो  का  भ्रायात  किया  ।  पना  चला  है
 उसी  देश  के  साथ  लगभग  32  लाख  रुपये

 मृल्य  के  एक  और  निर्यात  भ्रादेशों  के  सम्बन्ध  में
 बातचीत  चल  रही  हैं।

 (ख)  अलोगढ  में  तालो  की  प्रमुख
 निर्यात  फर्म  निम्नलिखित  है  —

 l.  मैं०  इंडियन  इप्लीमेण्टस  मैन्यू-
 फंक्नॉरिग  Te,  झलोगव  |

 2  मै०  एलन  एण्ड  अ्ल्यन  प्रा  लि०,
 अलीगढ  ।

 3.  मै  एडन  एण्ड  ¥o  ह.) (  लि०,
 झलीगढ़  |

 rs  मै"  इण्डियन  ट्रेशिग  कार्पोरेशन,
 अभीगढ़  |

 5.  मन  मोना  ्भ्द  कन,  अगोगढ़  |

 बाली  समस्त  वस्तु  पर  दी  जाती  है:  इस  समय
 देव  सहायता  निम्नलिखित  है  —

 *»],  पीतल  के  ताले  :

 जहाज  तक  निःशुल्क  मलय  का
 60  प्रतिशत  भ्रायात  पुनर्भरण

 जहाज  तक  निःशुल्क  मूल्य  की
 0  प्रतिशत  नकद  सहायता

 2,  लोहे  के  ताले  :

 जहाज  तक  नि  शूल्क  मूल्य  का
 5  श्रतिशतत  अायात  पुनभेरण

 जहाज  तक  नि.शुल्क  मूल्य  को
 20  प्रतिशत  नकद  सहायता

 (घ)  गत  पांच  वर्ष  में  तालों  के  निर्यात
 से  उपाजित  विदेशी  मुद्रा  निम्नलिखित  है  —

 वर्ष  मूल्य  ‘000°
 रुपयों  में

 1962-63  .  642

 1963-64  975
 1964-65,  4223
 I9v05-66  2886
 LYohK—67  (फरवरां  098

 i967  तक)

 Industrial  Licensing
 4295.  Shri  Yajna  Datt  Sharma:

 Shri  EB.  §.  Vidyarthi:
 Will  the  Minister  of  Industeial

 Development  and  Company  Affairs  be
 Pleased  to  state:

 (a)  whether  a  high  power  Study
 Team  of  Administrative  Reforms  Com-
 mission  has  recommended  that  the
 present  system  of  Industrial  Licens-
 ing  should  be  given  up;

 (b)  if  so,  whether  Government
 have  accepted  the  recommendations
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 of  the  Study  Team  and  if  not,  the
 reasons  therefor;  and

 (c)  the  steps  taken  by  Government
 to  mitigate  the  adverse  effect  of  con-
 centration  of  economic  power?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  Yes,  Sir.

 (b)  and  (c).  The  recommendations
 of  the  Study  Team  of  the  Adminis-
 trative  Reforms  Commission  and  all
 other  connected  problems  relating  to
 the  industrial  lecensing  system  are
 under  examination  of  the  Govern-
 ment.

 Industrial  Estates  in  U.P.

 4296.  Shrimati  Sushila  Rohatgi:  will
 the  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  be  pleased
 to  state.

 (a)  whether  there  is  any  scheme
 to  set  up  new  Industrial  Estates  in
 UP  during  the  Fourth  Five  Year
 Plan;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  mndustrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  and  (b).  The  informa-
 tion  38  being  collected  from  the  Gov-
 ernment  of  Uttar  Pradesh  and  on
 receipt,  will  be  placed  on  the  Table
 of  the  House.

 Pig  Iron  Plant  and  Pelletisation  Plant
 at  Bailadila

 4297.  Shri  G.  s.  Mishra;
 Shri  Nitiraj  Singh  Chaudhary:

 Will  the  Minister  of  Steel,  Mines
 and  Metale  be  pleased  to  state  the
 reasons  for  the  delay  in  establishing
 the  proposed  pig  iron  plant  and  the
 pelletization  plant  at  Bailadila  by  the
 National  Coal  Development  Corpora-
 tion  in  Madhya  Pradesh?

 The  Minister  of  Steel,  Mines  and
 Metals  (Dr.  Chonna  Reddy):  There
 43  no  proposal  to  establish  a  pig  sron
 pliant  in  Bailadile.
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 Regarding  a  pelietisation  plant,
 before  any  scheme  for  pelletisation  of
 iron  ore  fines  can  be  formulated,  it
 is  necessary  to  carry  out  technical
 studies  on  the  suitability  of  the  parti-
 cular  iron  ore  for  preparation  of
 Pellets.  The  National  Mineral  Deve-
 lopment  Corporation,  which  is  a
 Government  Undertaking  for  plan-
 ning  and  implementing  jron  ore  pro-
 jects,  started  negotiations  with  an
 American  firm  for  preparation  of  a
 feasibility  study  on  :ron  ore  fines  in
 Bailadila.  The  proposal  had  to  be
 dropped  for  reasons  of  insufficient
 interest  on  the  part  of  the  American
 firm.  Thereafter  the  Corporation
 entrusted  the  work  to  a  Japanese  firm.
 The  study  is  in  progress.  A  decision
 about  the  establishment  of  a  pelleti-
 sation  plant  wil]  depend  upon  the
 results  of  these  studies.

 Public  Sector  Projects  in  Madhya
 Pradesh

 4298.  Shri  6.  8.  Mishra:
 Shri  Nitiraj  Singh  Chaudhary:

 Wil)  the  Munster  of  Industrial
 Development  and  Company  Affairs  be
 pleased  to  state  the  reasons  for  the
 dclay  in  establishing  or  shelving  the
 projects  in  public  sector  in  Madhya
 Pradesh,  namely  the  Telephone  Cable
 Factory  in  Ujjain;  the  Paper  and  Pulp
 Factory  in  Eastern  Madhya  Pradesh;
 and  the  Machine  Tools  Factory?

 The  Minister  of  Industrial  Develep-
 ment  and  Company  Affairs  (Shri  ह  A.
 Ahmed):  The  position  in  regard  to  the
 three  Public  Sector  project  38  indicat-
 ed  below:

 Telephone  Cable  factory
 The  Government  of  Madhya  Pra-

 desh  had  recommended  the  site  at
 Ujjain  as  one  of  the  ten  sites  for
 location  of  the  second  cable  ry.
 Similar  recommendations  were  receiv-
 ed  from  other  State  Governments.
 These  proposals  were  examined  care-
 fully.  On  a  balance  of  cohsiderations
 hke  technical  facilities,  climatic  con-
 ditions  and  distribution  of  finished
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 products  etc.  none  of  the  sites  recom-
 mended  by  Government  of  Madhya
 Pradesh  was  found  suitable.  A  deci-
 sion  has  already  been  taken  to  locate
 the  second  Cable  Factory  at  Cheria-
 pelli,  near  Hyderabad.
 Paper  and  Pulp  Factory

 A  project  report  has  been  prepared
 for  a  paper/pulp  unit  in  the  Danda-
 karanya  area  in  Madhya  Pradesh,  and
 it  is  under  examination.
 Machine  Tools  Factory

 Originally  it  was  proposed  to  set
 up  one  of  the  new  units  of  the  Hindu-
 stan  Machine  Tools  Ltd  in  Madhya
 Pradesh  towards  the  end  of  the  Fourth
 Plan  period  However,  since  there
 has  been  sharp  fall  in  the  demand
 for  machine  tools  for  some  time  past,
 the  Company  have  decided  to  defer
 their  schemes  of  expansion  for  the
 present.  They  will  review  the  posi-
 tion  after  watching  the  trend  of  the
 market  for  some  time

 Import  of  Alumina  Ferric  by  Rallways
 4299,  Shri  8.  K.  Tapariah:

 Shri  ह  N.  Somanki:
 Will  the  Minister  of  Raffways  be

 pleased  to  state’
 (a)  whether  it  5  a  fact  that  Raul-

 ways  had  imported  ॥7  m.  tonnes  of
 Alumina  Ferric  dumng  January-
 February,  1967;  and

 (b)  of  «so,  the  reasons  therefor,
 specially  when  this  item  is  being
 manufactured  in  the  country?

 The  Minister  of  Railways
 C.  M.  Poonacha):  (a)  No,

 (b)  Question  does  not  arse

 (Shri

 Booking  in  respect  of  New  Cars
 4300.  Shri  8.  K.  Tapuriah

 Sbri  8.  8.  Kothari:
 Wil  the  Mhunister  of  Industrial

 Development  and  Company  Affairs  be
 Pleased  to  state’

 (a)  whether  it  is  a  fact  that  the
 saumber  of  bookings  in  respect  of  new
 cars  is  showing  a  downward  trend;
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 (b)  the  number  of  bookings  made
 since  January,  ‘1967  month-wise  and
 how  they  compare  with  bookings  in
 the  corresponding  period  in  965  and
 ‘1986;  and

 (c)  how  many  multiple  bookings
 exist?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  to  (c).  The  information
 is  being  collected  and  will  be  laid  on
 the  Table  of  the  House  as  soon  as
 possible.

 Expansion  of  Durgapur  Steel  Plant

 430i.  Shri  च,  K.  Sanghi:
 Shri  Bedabrata  Barua:

 Will  the  Minister  of  Steel,  Mines
 and  Metals  be  pleased  to  state:

 (a)  the  progress  made  in  all  stages
 of  the  expansion  of  the  Durgapur
 Steel  Plant;

 (b)  whether  the  progres  has  been
 maintained  according  to  the  schedule
 in  all  stages  of  expansion;  and

 (c)  af  not,  the  reasons  therefor’

 The  Minister  of  Steel,  Mines  and
 Metals  (Dr.  Chenna  Reddy):  (a)  to
 (c)  It  ७  presumed  that  the  hon.
 Member  has  in  mind  the  II  and  III
 stage  expanmons  of  Durgapur  Sieel
 Plant  As  regards  the  Iz  stage  ex-
 Pansion,  which  will  increase  the  ingot
 capacity  from  4  million  tonnes  per
 annum  to  6  million  tonnes  per
 annum,  the  heating  up  of  the  Blast
 Furnace  No.  IV  has  been  started  and
 the  Coke  Ovens  and  Bye  Products
 Plant  are  expected  to  be  taken  in
 July  1967,  The  expansion  is  expected
 to  be  complete  September  2947
 when  the  skelp  mill  will  ready.
 The  progress  has  not  been  according
 to  schedule  for  various  reatons,
 eluding  an  accident  in  the  Blest  Fur-
 nace,  labour  troubles,  and  delnys  on
 the  part  of  some  contractors.  The  Bi
 stage  expansion,  increasing  the  caps
 city  from  .6  million  ingot  tonnes  per
 annum  to  3.4  million  inget  tonnes  per
 annum  is  still  under  consideration
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 रानौपुर  स्टेशन  पर  टक्कर

 4302,  भी  नाथू  राम  झहि्श्थार:  क्‍या
 रखने  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  गया  यह  सच  हैं  कि  8  जून,
 1967  को  रानीपुर  रेलबे  स्टेशने  पर  एक

 मालगांडी  तथा  यात्री  गाड़ी  में  टक्कर  हो
 गई  थी;

 (ख)  यदि  हा,  तो  इस  दुघंटना  के
 कलस्वरूप  कितने  व्यक्तित  मरे  तथा  गम्भीर
 रूप  से  जख्मी  हुए;  भौर

 (ग)  उक्त  दुघंटना  के  लिये  दोषी
 व्यक्तियों  के  नाम  क्या  हैं  ?

 रेलवे  मंत्री  (शी  Wo  Yo  पुमाणा)  :

 (क)  जी  हा

 (ख)  केवल  एक  यात्री  को  भम्भीर  चोटें
 आयो  |  दुर्घटना  में  किसी  की  मृत्यू  नही
 हुई  ।

 (ग)  बम्बई  स्थित  रेल  मरक्ष  के  अपर
 आयुक्त  द्वारा  इस  दुर्घटना  की  साविधिक
 जाच  की  गयी  था  ।  उन्होंने  अभी  भ्रपनी
 रिपोर्ट  तैयार  नहीं  की  है  ।

 Export  of  Engineering  Progucts

 4303.  Shri  Dhireswar  Kalita:  Wl)
 the  Minter  of  Commerce  be  pleased
 to  state:

 (a)  whether  the  export  of  engi-
 neering  products  had  declined,  in
 1966-67;

 (b)  af  so,  the  Teasons  therefor;  and
 (९)  the  steps  taken  to  Sep  up  the

 export  of  engineering  8004s?

 The  Minister  of  ComtMerce  (Shri
 Dinesh  Singh):  (a)  There  is  a  slight
 fall  of  $000  million  in  the  exports  of
 engineering  goods  during  April,  966
 to  February  1967,  (official  statistics  of
 March,  967  are  still  awaited)  as  com-
 3070  (Ai)  LS—?,

 Written  Answers  8784.

 pared  to  the  corresponding  period  of
 1968-66.

 (b)  There  was  a  period  of  readjust-
 ment  after  devaluation  and  abolition
 of  Export  Assistance  scheme  which
 affected  exports  initially.  The  revised
 assistance  was  announced  in  August,
 966  after  which  trends  have  been
 encouraging.

 (c)  Remedial  steps  taken  by  the
 Government  are:

 (2)  the  introduction  of  the  import
 pohcy  for  Registered  Expor-
 ters  under  which  imports  876
 allowed  on  replenishment
 basis  of  non-indigenous  mate-
 rials  and  components  used  in
 the  manufacture  of  the  pro-
 ducts  exported;

 (2)  Cash  assistance  ranging  from
 30  per  cent  to  25  per  cent  on
 selective  basis;  and

 Supply  of  indigenous  iron  and
 steel  at  international  prices
 for  export  production.

 (3  ~

 Export  of  Indian  Steel

 4808,  Shri  G.  5.  Misra:
 Shri  Virendrakumar  Shah:
 Shri  Nitiraj  Singh  Chaudhry:

 Will  the  Minister  of  Steel,  Mine’
 and  Metals  be  pleased  to  state:

 (a)  the  countries  to  which  Indian
 gte@)  an&  stee)  products  are  beings
 exported  at  present;

 (b)  the  extent  of  exports  made  to
 each  of  them  last  year  and  that

 expected  to  be  made  this  year:
 (c)  the  extent  of  exports  of  billets

 last  year  and  this  year  to  each  coun
 try:

 (d)  whether  there  is  already  &
 shortage  of  billets  in  the  country;  and

 (e)  if  so,  the  extent  thereof?
 The  Minister  of  State  in  the  Minis~

 try  of  Steel,  Mines  and  Metals  (Shri
 ह  0,  Sethi):  (a)  and  (b).  A  state-
 ment  of  the  country-wise  exports  of
 Indian  steel  during  1966-67  is  laid  o&
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 the  Table  of  the  House.  [Placed  in
 Library.  See  No.  LT-872/67).  The
 extent  of  exports  during  the  current
 year  and  their  destinations  will
 @epend  upon  the  orders  received.

 (९)  No  billets  were.exported  during
 the  last  year.  During  this  year  i,300
 tonnes  of  billets  have  so  far  been
 exported  to  Japan  and  9,900  tonnes
 to  South  Korea.

 (d)  In  view  of  rescind  in  demand
 from  the  re-rollars  there  78  no  short-
 age  at  present.

 (e)  Does  not  arise.

 Expansion  of  Durgapur  Steel  Plant

 4305.  Shri  R.  Barwa:  Will  the  Minis-
 ter  of  Steel,  Mines  and  Metals  be
 pleased  to  state:

 (a)  whether  the  expansion  of  the
 Durgapur  Steel  Plant  is  finally
 approved;  and

 (b)  of  nct,  the  reasons  therefor?

 The  Minister  of  Steel,  Mines  and
 Metals  (Dr.  Chenma  Reddy):  (a)  and
 (b).  This  35  still  under  consideration

 Hoarding  of  Cotton  Stocks  by  Textile
 Mills

 4306.  Shri  Yogendra  Sharma:
 Shri  Chandra  Shekhar  Singh:
 Shri  Yashpal  Singh:
 Shri  Ram  Gopal  Shalwale:
 Shri  Kameshwar  Singh:  ‘

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  Government  have
 made  any  investigation  into  the  alle-
 gation  that  some  Cotton  Textile  Mills
 ate  hoarding  cotton  stocks;

 (0)  ह! ड  so,  the  result  thereof;
 (c)  the  names  of  the  mills  which

 have  been  found  guilty  in  this  respect;
 and

 (a)  the  action  taken  against  those
 mitis?
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 The  Minister  of  Commence  (Shri
 Dinesh  Singh):  (a)  to  (d).  There
 have  been  general  allegations  about
 certain  mills  holding  stocks  of  cotton
 in  excess  of  their  requirements  and
 investigations  are  in  progress.

 Manufacture  of  Passenger  Cars
 4307.  Shri  Yogendra  Sharma:

 Shri  Chandra  Shekhar  Singh:
 Will  the  Minister  of  Industrial

 Development  and  Company  Affairs  be
 pleased  to  state.

 (a)  whether  it  is  a  fact  that  there
 has  been  a  marked  deterioration  im
 the  quality  of  passenger  cars  manu-
 factured  in  India,

 (b)  af  ५०,  the  reasons  therefor,  and

 (९)  the  steps  taken  to  improve  the
 quahty  of  such  cars?

 The  Minister  of  Industria!  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  Complaints  about  defects
 in  the  passenger  cars  manufactured
 in  India  have  been  on  the  :ncrease.

 (b)  and  oh  Government  propose
 to  set  up  a  Committee  to  go  into  the
 causes  of  deterioration  in  the  quality
 of  indigenously  manufactured  cars
 and  to  suggest  remedial  measures

 Employees  of  RailWay  Electrification
 Cateutta  Division

 4308.  Shri  Umanath:
 Shri  Ganesh  Ghosh:
 Shri  Mohammad  Ismail:
 Shri  K.  M.  Abraham:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  Government  gave  an
 assurance  that  the  employees  of  the
 Railway  Electrification  Project  in
 Calcutta  Division,  who  are  likely  to
 be  retrenched,  would  be  absorbed  in
 other  posts  after  their  retrenchment;

 (b)  if  so,  whether  Government
 have  received  any  representation  to
 ensure  the  absorption  of  these  em-

 =
 before  giving  them  notices;

 an
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 (४)  the  steps  taken  by  Government
 im  the  matter?

 The  Minister  of  Railways  (Shri
 C.  M.  Poomacha):  (a)  No  such  assur-
 aace  was  given.

 b)  and  (e),  Representations  have
 been  received  from  the  employees  and
 some  Members  of  Parliament.  Every
 effort  is  being  made  to  provide  alter-
 aative  employment  to  the  retrenched
 staff  to  the  extent  possible,  but  it  will
 aot  be  possible  to  avoid  the  discharge
 @  labour  on  completion  of  construc-
 tion  works

 Phosphate  Deposits  netr  Dehradun

 4309.  Shri  N,  K.  Somani:  Wl!  the
 Minister  of  Steel,  Mines  and  Metals
 be  pleased  to  state:

 (a)  whether  large  phosphate  de-
 posits  were  discovered  near  Dehra
 Dun  in  ‘1965,

 (b)  3f  so,  the  progress  achieved  in
 the  matte:  of  its  comnmcreial  explora-
 fion,  and

 (९)  the  «aetails  of  these  deposits
 \egarding  quality,  quantity  and  the
 likely  uses’

 The  Minister  of  Steel,  Mines  and
 Metals  (Dr.  Chenna  Reddy):  (a)  Yes,
 Sir.

 (b)  A  scheme  for  commercial  ex-
 Ploration  of  these  deposits  will  be
 considered  only  after  detailed  investi-
 Sation  of  the  occurrences  of  phosphate
 ore  has  been  carried  out  to  establish
 the  quality  and  grade  ०१  the  mineral
 and  determine  economic  method  of
 mining  and  feasible  technique  of

 benefication  At  present,  the  Geologi-
 cal  Survey  of  India  are  carrying  out
 detailed  investigations  by  large-scale
 mapping,  drilling,  pitting  and  trench-
 ing,  ete.  Samples  of  ore  have  been
 sent  to  scientific  laboratones  for  bene-
 fication  and  other  tests.

 It  ig  also  proposed  to.secure  techni-
 cai  assistance  of  some  foreign  experts
 in  phosphate  geology  and  mining  in
 carrying  out  these  investigations  and
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 Metallurgical  tests.  In  this  comnec-
 tion,  offers  from  certain  agencies  have
 been  received  which  are  under  exami-
 nation.

 (c)  It  is  estimated  that  the  possible
 reserves  may  be  of  the  order  of  eight
 to  ten  muillons  tonnes  for  every
 hundred  metre  of  depth  with  fifteen
 to  twenty  per  cent  phosphoric  oxide.
 The  phosphatic  rocks  if  suitable  will
 be  utilised  in  the  manufacture  of
 phosphatic  fertilizers  Possibilities  of
 other  likely  uses  will  be  determined
 afier  the  conclusion  of  present  detailed
 examination  of  the  deposits.

 Bhilai  aad  ether  Public  Sector  Steel
 Piante

 4310.  ह... | ह  Shiva  Chandra  Jha:  Will
 the  Minister  of  Steel,  Mines  and
 Metals  be  pleased  to  staie-

 (a)  whether  it  is  &  fact  that  the
 stee]  plants  at  Rourkela,  Durgapur
 and  Bokaro  are  factng  certain  diffi-
 culties  partly  because  of  mismanage-
 ment  and  partly  because  of  the  un-
 favourable  terms  of  agreement  with
 the  foreign  collaborators;

 (७)  if  so,  how  Government  propose
 to  remove  these  difficulties;

 (९)  whether  the  Bhila:  Steel  Plant,
 which  has  also  entered  into  foreign
 collaboration  3s  free  from  such  diffi-
 culties;  and

 (d)  if  30,  in  what  reapect  the  terms
 of  agreement  with  the  foreign  colla-
 borator  for  the  Bhilai  Stee]  Plant  are
 different  from  those  of  the  Rourkela,
 Durgapur  and  Bokaro  Steel  Plants?

 The  Misister  of  Steel,  Mines  and
 Metals  (Dr.  Chenna  Reddy):  (a)  to
 (d).  The  steel  plants  in  the  public
 sector  no  doubt  share  with  steel  plants
 in  the  private  sector  like  TISCO  and
 YISCO  problems  concerning  Unsatis-
 factory  and  varying  qualities  of  raw
 materials,  overmanning,  labour  rela-
 tions  fall  in  steel  demand  etc.  These
 are  problems  inherent  in  our  situation
 and  are  not  related  to  the  external
 source  from  which  assistance  was
 derived  for  the  construction  of  these
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 plants.  To  solve  these  problems,
 specific  attention  is  being  given  ‘to
 improve  the  quality  of  raw  materials,
 rationalise  manning,  adjust  produc-
 tion  in  tune  with  demand  etc.

 Bokaro  is  stul  in  the  initial  stages
 of  construction  and  does  not,  there-
 fore,  experience  the  operationa]  pro-
 blems  facing  the  other  steelworks

 Manufacture  of  Smal!  Car

 43l.  Shri  Kameshwar  Singh:
 Shri  Shiva  Chandra  Jha:
 Shri  Y.  s.  Kushwah:
 Shri  Virendrakumar  Shah:
 Shri  Sidheshwar  Prasad:
 Shri  Y¥.  A.  Prasad:

 Wii  the  Minister  of  Industrial
 Development  and  Company  Affairs  be
 pleased  to  state

 (a)  whether  an  s  a  fact  that  a  pack-
 age  deal  under  which  8,000  small  cars
 could  be  produced  in  the  first  year
 has  been  submitted  to  Government  by
 a  Delhi  firm,

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto;

 (6)  the  main  highlights  of  the  pro-
 posal;  and

 (d)  what  will  be  the  actual  cost  of
 the  car?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (७),  (c)and  (d)  A  proposal
 has  been  reccived  from  a  Delh:  firm
 for  the  establishment  of  an  undertak-
 ing  for  the  manufacture  of  a  low  cost
 car  with  an  initial  capacity  of  8000  cars
 per  annum,  going  upto  25,000  cars  per
 anoum  in  the  fourth  year.  Collabora-
 tion  with  an  Australian  party  is
 envisaged.  It  has  been  claimed  that
 the  price  of  the  car  will  be  Rs.  7,000.
 It  has  been  stated  that  plant  and
 machinery  required  for  the  project
 would  be  supplied  by  the  foreign  col-
 jaborator  who  would  be  repaid  in  five
 years  through  the  export  of  Indian
 made  car  components.  It  is  claimed
 that  the  car  will  be  400  per  cent
 indigenous.
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 (b)  This  is  one  of  the  several  pro-
 posals  received  by  Government  fo.
 the  manufacture  of  low  cost  cars  in
 the  country,  As  in  other  cases,  a
 questionnaire  has  been  sent  to  the
 Party  for  eliciting  additional  infor-
 mation  about  the  proposal.

 area  प्रदेश  में  दाष्तियालित  करणे

 4312  भरी  ग०  wo  fife:  क्या
 बाणिज्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  मध्य  प्रदेश  में  वर्ष  i965-66  तथा
 वर्ष  96(—-67  के  दौरान  झलग  झलग  से
 शक्तिचालित  करधों  के  लिये  कितने  लाइसेंस

 ०  जारी  किये  गये  ?

 यवाणिज्य  उप-मंत्री  (भी  शफ़ी  कुरेशी)  :
 वर्ष  i965-u6  में  कोई  परमिट  जारी  नहीं
 किया  गया  ।  वर्ष  1966-67  में  2925
 शक्तिचालित  करो  के  लिये  2060  परमिट
 जारी  किये  गये  ।

 बुरहानपुर  रेसबे  स्टेशन  पर॒झारक्षण
 की  व्यवस्था

 4313.  श्री मं०  wo  दीक्षित:  क्या
 देखत  मत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  मध्य  रेलवे
 पर  स्थित  बुरहानपुर  के  निवासियों  को

 बुरहानपुर  रेलवे  स्टेशन  पर  पहले  दर्जे  में
 झारक्षण  कराने  में  बडी  दिक्कत  का  सामना
 करना  पढ़ता  है;

 (ख)  यदि  हां,  तो  उसके  क्‍या  कारण

 हैं;  ओर

 ग)  क्‍या  सरकार  का  कोई  एसी
 व्यवस्था  करने  का  विचार  है  जिससे  प्रथम
 श्रेणी  के  यात्रियों  को  आरक्षण  के  मामले  में
 कोई  कठिनाई  न  हो  ?

 रेलवे  भी  (ची  Wo  शु०  पुनाथा):
 (क)  शौर  (छ).  यदि  भारक्षण  काफी  पहले
 करा  लिया  जाये  तो  दिक्कत  नहीं  होती  ।
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 भारक्षण  के  सम्बन्ध  में  बुरहानपुर  में  कोई
 विशेष  असुविधा  नहीं  है  भौर  वहां  भी  स्थिति
 बेसी  ही  है  जैसी  अन्य  एसे  स्टेशनों  पर  होती
 है,  जहां  से  गाड़ियां  मूलतः  रवाना  नही  होतीं
 झौर  जहां  प्रारक्षण  के  लिए  झलग  कोदा
 निर्धारित  करने  के  लिये  यातायात  की  दृष्टि
 से  भ्रौचित्य  नही  है  |

 (ग)  भाग  (क)  झौर  (ख)  के  उतर
 में

 जो  स्थित्ति  बतायी  गयी है,  उसे  देखते  हुए,
 बुरहानपुर  स्टेशन  के  लिए  किसी  विशष
 प्रबन्ध  की  मात  नहीं  सोची  जा  सकती  ।

 उपकरणों  का  निमणि

 434.  श्री  Go  मिण  मर्भुकर :  गया
 ओद्योगिक  विकास  तथा  समजायऋर्य  मत्री

 बहू  बताने  को  कपा  करेंगे  कि  भ्रौद्योगिक
 प्रयोजनों  के  लिये  उपकरणों  का  निर्माण  करने
 के  मामले  में  सरकारी  क्षेत्त  मे  उत्पादन  बढ़ाने
 तथा  झधिक  कार्यकुशलता  लाते  के  लिये
 सरकार  द्वारा  क्‍या  कार्यवाही  की  ज  रही  है  ?

 झौद्योगिक  बिका स  तथा  सभवाय-कार्य
 त्री  (भी  फलरद्वीन  प्रली  अहमद)  :  जातकारी
 इकट्ठी  की  जा  रही  है  श्रौर  सन्ना-पटल  पर
 रख  दी  जायेगी

 Industrial  Estatey

 ritl a  Stet  Gea  Raj:  Wi)  the
 Minister  of  Industriat  Development
 and  Company  Affairs  be  pleased  to
 state:

 (a)  the  urban  and  rura;  industrial
 estates  sanctioned  and  opened  during
 the  Third  Five  Year  Plan,  State-wise
 and  Union  Territory-wise;

 (b)  the  number  of  such  estates
 which  have  begun  functioning  and  the
 number  of  those  that  are  lying  idle
 State-wise  and  Union  Territory-wise;

 (९)  the  number  of  such  estates  sanc-
 tloned  and  opened  during  ‘1965-66  and
 1986-67  State-wise;  and

 ASADHA  9,  889  (SAKA)  Written  Answers  8792
 (d)  the  number  out  of  these  that

 have  begun  fiuiictioning  State-wise
 and  Union  Territory-wise?

 The  Minister  of  mndustrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  to  (ad).  The  information
 is  being  collected  from  the  concerned
 authorities  and  will  be  placed  on  the
 Table  of  the  House,

 Transvactation  af  Mangan.  theaigh
 Bihar

 43i6.  Shri  Samar  Guha:  Will  the
 Minister  of  Commerce  be  pleased  to
 state:

 (a)  whether  at  As  a  fact  that  the
 Government  of  Bihar  have  refused  to
 transport  Mangoes  from  the  well-
 known  mangoes  producing  districts  of
 West  Dinajpur  of  West  Bengal  by  rail
 Passing  through  Bihar;

 (b)  whether  the  only  rail  link,  con-
 necting  the  two  mangoes  producing
 Districts  of  West  Bengal  with  the  rest
 of  the  State  that  passes  through  Bihar,
 if  blocked,  will  disrupt  the  mangoes
 market  of  the  whole  of  Eastern  India
 including  the  States  of  West  Bengal,
 Assam,  Tripura  nad  Orissa;  and

 (९)  whether  Government  of  Bihar
 have  acted  beyond  thar  junsdiction
 in  putting  a  ban  on  the  movement  of
 West  Bengal  Mangoes  by  rail  through
 Bihar?

 The  Deputy  Minister  in  the  Minis.
 try  of  Commerce  (Shri  Shafi  Qureshi):
 (a)  Wo,  Sir

 (b)  Mangoes  from  West  Bengal
 Districts  can  also  move  via  Farraka.

 (c)  Does  not  arise.

 Panipa,y  Woollen  and  General  Mills
 Co.  Ltd,  Kharar

 4317,  Shri  Brij  Bhushan  Lal:  Wall
 the  Minister  of  Commerce  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 Panipat  Woollen  and  General  Mills
 Ltd,  Kharar  near  Chandigarh  showed
 a  profit  and  a  loss  of  a  few  lakhs
 during  the  year  1964-05,  and  1086-66
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 respectively  while  the  sales  for  the
 same  period  were  almost  equal;

 (bd)  whether  this  erratic  profit  and
 Joss,  during  the  period  referred  to
 above  was  the  result  of  manipula-
 tions;

 (c)  whether  Government  have
 received  complaints  about  the  mis-
 management  of  the  said  company;  and

 (d)  if  so,  the  action  Government
 Propose  to  take  in  the  matter?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  Net  sales  made  by  the
 Company  during  1964-65.  and  ‘1965-66
 were  to  the  tune  of  Rs.  273.59  lakhs
 and  Rs.  259.64  lakhs  respectively.  The
 Company  made  a  net  profit  of
 Rs.  5.36  lakhs  during  1964-65,  but
 during  the  succeeding  year  the  Com-
 pany  sUstaincd  losses  to  the  tune  of
 Rs.  38.68  lakhs.

 (b)  and  fc).  The  Department  have
 ordered  in  inspection  of  the  books
 of  accounts  of  the  Company  under
 Section  209(4)  of  the  Companies  Act.
 The  inspection  is  still  in  progress  and
 it  is  not  possible  for  Government  to
 express  any  opinion  on  ‘the  fluctuations
 in  the  working  results  of  the  Com-
 pany.

 JUNE  30,  ‘1967  Correction  of  8784
 Answer  to  U.S.Q.

 Foreign  Odiiaboraiten  for  Rupert
 Swine

 460i.  ों  Fyotirmey  Gam:
 क्त  डग,  Gepaian:
 Shri  KE.  K.  Nayanar:
 Shri  Bhagaban  Das:
 द.  Viswaaatha  Menen:

 Will  the  Minister  of  ०...  be
 pleased  to  state:

 (a)  whether  any  suggestion  has
 been  received  to  approve  foreign  col-
 laborations  jn  the  field  of  export  busl-
 ness;  and

 (b)  if  so,  from  which  sources?

 The  Minister  of  Commerce  (Shai
 Dinesh  Singh):  (a)  No,  Sir.

 (b)  Does  not  arise.

 CORRECTION  OF  ANSWER  TO  UN-
 STARRED  QUESTION  No.  2803,
 DATED  ‘16-6-1967,,  REGARDING
 DECONTROL  AND  PRICE  OF
 STEEL,

 The  Minister  of  State  in  the  Mints-
 try  of  Mines  and  Metals  (Shri  P.  e.
 Sethi):  In  my  reply  to  Unstarred
 Question  No,  2802  given  in  Lok  Sabha
 on  l6th  June,  7967  I  have  stated  as
 follows: (८)  Yes.

 (Price  of  standard  categories  in  rupees  per
 tonne  as  announced  by  Joint  Piant  Committee)

 Prive  Price  Increase  Percentage
 before  after  in  price  of  increase

 3-$-67  t-5-67
 Item  ee

 (f.0.r.  rait  (f.o.r,  rail
 head  hea

 station)  station)

 Wheels  &  Tyres*
 New  Design  3286  356  7०  5
 Old  Design  1140  3373  233  20

 Axles

 New  Design  3394  464  7०  $

 Old  Design  .  iTo9  1348  233  2s

 *F.O.R.  Works
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 ship  to  India  (C.A.)

 was  an  error  in  the  Joint
 Figs ned

 price  announcement  dated  1-967 ट्ट
 ewhich  has  since  been  corrected  by  ६  correct  position  is  as  under

 Price  Price  Increase  Percentage
 before  after  im  price  of  increase

 _
 2०557.  ‘15-67

 (Co.  rail  (f.0.r.  rail
 head  head

 station)  station)

 Whsol
 abo New  [habe  3256  7356  7०

 Old  Design  tI40  7270  Jo

 New  Deagn  7394  7464  70  $
 Old  Design  :  r09  7779  70  6

 *K.O.R.  works

 32.3  brs.  Oa
 CALLING  ATTENTION  TO  MATTER

 OF  URGENT  PUBLIC  IMPORT-
 ANCE

 RapoRTED  DETENTION  OF  AN  INDIA
 BOUND  ‘SHIP.  BY  UAR  AND  ORDER  TO

 UNLOAD  THF  27000  TONS  OP
 FOORGRAINS  AS  FINE

 aft  wr  पेइलर  सिह  (खग  रया  )  प्रध्यक्ष
 महोदय,  म  पअ्रविलम्थनीय  लोक  महत्व  के
 निम्नलिखित  विषय  की  भोर  वेदेशिक-कार्य
 मंत्री  का  ध्यान  दिलाता  हूं  ओर  प्रार्थना  करता
 हू  कि  वह  इस  बारे  मे  एक  वक्तव्य  दें  —

 “भारत  झा  रहे  झनाज  के  एक
 जहाड़  को  संयुक्त  झरव  गणराज्य  द्वारा
 स्क  लये  जाने  शौर  जुर्माने  क ेतौर  पर
 27,000  टन  अनाज  उतारने  के
 झादेश  का  सभाचार  i”

 The  Minister  of  Defeouce  (Shri
 Bwaran  Singh):  Sir,  hostilities  broke
 out  7  West  Asia  on  the  morning  of
 3th  June  with  massive  Israeli  air
 attacks  against  airports  and  landing
 strips  ail  over  the  UAR  and  certain
 instaliahons  in  the  Canal  Zone.  On
 Sth  June,  UAR  sources  stated  that
 Israel  hag  tried  to  biock  the  Canal  by
 ‘combing  a  French  tanker  at  Kabreeth

 in  the  Western  part  of  the  Canal
 the  evening  of  the  Sth,  however,  the
 UAR  reported  that  the  Cana}  remaia-
 ed  open  On  the  6th  morning  the
 UAR  Supreme  Commang  communi-
 que  announced  the  closure  of  the
 Suez  Canal  to  al]  ships  because  of
 the  outbreak  of  hostilities.

 There  is  only  one  ship  carrying
 cargo  for  India  which  was  held  चछ
 and  continues  to  be  held  up  in  the
 Canal.  Ths  is  US  flag  tanker
 ‘Observer’  carrying  27,400  tons  ef
 ‘Milo’  for  India.  Apart  from  ths
 vessel,  there  are  vy  other  ships  strand-
 ed  in  the  Canal  of  which  4  are  British,
 one  American,  two  West  German,  twe
 Swedish,  two  Polish,  one  French,  one
 Czechoslovak  aad  one  Bulgarians.
 There  is  no  Indian  flag  vessel  strand-
 ed  m  the  Canal.

 Regarding  the  US  tanker  ‘Observer’
 carrying  ‘milo’  for  India,  according  te
 a  message  received  from  our  Embassy
 in  Washington,  the  owners  of  the
 vessel  received  a  meSsage  on  6th  June
 from  the  Master  of  the  vessel  which
 reads  as  follows:

 “Repairs  completed  06600Z.
 ABS  Certificate  issued  qwaiting
 permission  proceed  voyage  anchor-
 ed  Ismailia  request  you  acknow-
 ledge  this  message  soonest,  use
 station  WCC-—Master”,
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 (Shr  Swaran  Singh]
 It  will  be  seen  from  the  message  of

 the  Master  of  the  vessel  to  the  owners,
 that  at  the  time  the  Suez  Canal  was
 closed,  the  tanker  was  completing  re-
 pairs.  It  18,  therefore,  not  correct  to
 say  that  the  ship  hag  been  detained  by
 the  UAR.  Bia  the  ship  had  not  requir-
 ed  repairs,  there  was  every  possibility
 of  the  ship  clearing  the  Suez  Canal
 before  it  was  closed  following  the  out-
 break  of  hostilities  At  present  this
 vessel,  including  ary  others,  remain
 stranded  in  the  Suez  Canal  as  it  35
 blockeg  by  vessels,  large  ang  small,
 sunk  during  the  fighting  between
 Israel  and  the  UAR.  As  regards  the
 reluase  of  this  vessel  together  with
 those  stranded  in  the  Canal,  this  is
 possible  only  if  the  sunken  vessels  are
 removed.  The  UAR  Government
 have  declared  that  the  work  on  clear-
 ing  the  Canal  will  not  be  resumed  so
 fong  as  the  [sraefi  troops  continue  to
 occupy  the  East  Bank  of  the  Canal

 The  repor:  about  the  seizure  of  the
 foodgrains  carricd  by  the  US  tanker
 ‘Observer’,  according  to  the  informa-
 tion  with  Government,  ts  not  correct.

 The  closure  of  the  Canal  is  a  matter
 of  great  concern,  to  India  because
 apart  from  the  holding  up  of  tanker
 ‘Observer’,  Indian  and  char  ered  snips
 have  now  to  be  diverted  via  the  Cape
 resulting  in  delay  ang  additonal  ex-
 pense,  But  this  situation  25  of  equal
 concern  to  the  8  countries  whose
 ships  are  held  up  in  the  Canal
 as  well  as  to  all  other  countries
 east  of  Suez  engaged  in  normal
 trafic  through  the  Canal.  At
 the  same  time,  the  closure  of  the
 Canal  means  serious  financial]  loss  to
 the  UAR  Government.  It  should,
 therefore,  be  appreciated  that  if  the
 UAR  is  unable  to  reopen  the  Canal
 it  must  be  for  over-riding  reasons,
 principally  the  need  to  ensure  the
 withdrawal  of  Israeh  forces  from  the
 areas  occupied  by  them  in  the  recent
 fighting  including  the  east  bank  of  the
 Canal.

 Bhri  Randhir  Singh  (Rohtak):  Sir,
 T  mse  on  a  very  serious  point  of  order.

 JUNE  80,  067  1...  U.A.R,  of  foodship  8798.
 to  India  (C.A,)

 Kindly  look  at  rules  97  and  $72.
 There  is  a  lot  of  confusion  about  this
 and  50  I  want  a  specific  ruling.  When
 a  statement  is  made  by  q  Minister
 under  rule  97(i),  no  question  or  sup-
 plementary  can  be  put,  if  it  ia....--
 (interruptions).  Have  some  patience.

 The  rule  says  “A  member  may,  with
 the  previous  Permission  of  the  Spea-
 ker"—~you  have  allowed  the  Member
 to  raise  the  Calling  Attention  notice—
 “call  the  attention  of  a  Minster  to  any
 matter  of  urgent  public  importance
 ang  ‘the  Minister  may  make  a  bnef
 statement”—it  38  conceded  that  it  is  a
 maiter  of  urgent  public  importance
 und  the  Minister  has  made  a  brief
 statement  Then,  kindly  refer  to  rule
 372,  I¢  says:

 “A  statement  may  be  made  by  a
 Minster  on  &  matter  of  public  im-
 Portattce  with  the  consent  of  the
 Speaker  but  no  question  shal]  be
 asked  at  the  time  the  statement  Is
 made

 Mr.  Speaker:  He  may  kindly  sit
 down.  I  will  explain  it

 Shri  Randhiy  singh:  I  will  be  very
 happy  if  you  oxplain  it

 Mr.  Speaker:  That  rule  has  been
 amended.  I  will  read  the  rule  as
 amended  for  your  mformation  It
 reads:

 “There  shall  be  no  debate  or  such
 statement  at  the  time  ist  is  made  but
 each  member  in  whose  name  the
 Item  stands  in  the  list  of  business
 may,  with  the  permission  of  the
 Speaker,  as  a  question:"
 Shri  Randhir  Singh:  It  should  be

 with  your  permission.

 Mr.  Speaker:  That  is  true.
 Shri  Randhir  Singh:  Sir,  you

 should  supply  the  amended  copy  #०
 each  Member.

 Mr.  Speaket;  That  is  a  sc>orate
 question  which  you  cannot  raise  row.
 You  have  to  give  notice.
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 aft  कामेदबर  सिह:  अध्यक्ष  महोदय,
 झभी  वेदेशिक-कार्य  मंत्री  का  जो  वैक्तव्य

 हुआ  है,  उससे  यह  लगता  दे  कि  यह  हिन्दुस्तान
 के  वैदेशिक-कार्य  सत्नी  का  वक्तव्य  रहीं  था,
 बल्कि  द प  ए०  धार०  के  किसी  मिनिस्टर
 का  वक्तव्य  था  ।  मैं  निवेदन  करना  चाहता  हूं
 कि  स्वेज़  बौनास  में  यह  जो  जहांज्ञ  रोका
 गया  है,  यह  भारत  सरकार  शौर  यू  ए०  भार०
 सरकार  की  एकतरफा  मुहृन्बस  का  बड़ा  अच्छा

 उदाहरण  ह।  दि  पपू  To  आर०  गवनंमेंट

 चाहे,  तो  वह  इ  ,  शिप  को  स्वेज़  कैनाल  में  से
 पास  कर  सकती  है  ।  मैंने  स्वेज़  कैनाल  के
 नकशे  का  अध्ययस  किया  है  -  वहा  पर  कई
 ऐसी  जगहें  बनी  हुई  हैं,  जहा  से  जहाज  निकल
 सकता  है--ऐसी  बात  नहीं  है  कि  इस  समय
 वहा  से  कोई  जहाज  नहीं  निकल  सकता  है  ।
 एक  बात  और  :  दो  झमरीकन  लेबर  ली  इज  को
 उस  जहाज़ से  यह  मैसेज  प्राप्त  हुआ  ८  कि

 यू०  एु०  प्रार०  के  अधिकारी उस  जहाज़  को
 तभी  छोड़ेगे,  जब  उस  पर  लदे  हुए  भ्रनाज  को
 उतार  लिया  जायेगा  t  मैं  यह  जानना  चाहता
 हूं  कि  क्या  यू  ए०  झार०  में  हमा*  राजदूत
 को  इस  बारे  में  कोई  सूचना  नही  थी  ।

 Shri  Swaran  Singh:  Sir,  I  did  not
 follow  it  His  question  was  drowned
 m  his  earlier  preface.

 Mr,  Speaker:  1  thought,  you  were
 following  it.  I  myself  did  not  follow
 it  very  much.

 Shri  S.  की,  Banerjee  (Kanpur):  You
 may  not  understand  it  but  his  mother
 tongue  3  Hindi  or  rather  Punjabi.

 Mr.  Speaker:  It  us  easier  to  under-
 stand  if  you  make  it  short.

 Shri  Eameshwar  Singh:  I  will  make
 at  short.

 Mr,  Speaker:  If  you  make  it
 lengthy  the  substance  is  gone  and  the
 whole  thing  ds  forgotten.

 ्य  फार्मइणथर  सिह  :  सध्यक्ष  महोदय,  मेरे

 कहने  का  मतलब  यह  है,  यह  तो  कभी  कुछ
 समझते  ही  नहीं,  (1)  स्थेज़  में  जो  ब्लाफेड  है

 Detention  etc.  ASADHA  9,  889  (SAKA)  by  U.A.R.  of  food-  8800.
 ship  to  Indja  (C.A.)

 4  जहाज्ञों  के  श्रटकने  के  कारण  बहू  स्थिति
 ऐसी  नही  है  कि  यह  जहाज़  निकल  न  सकते  हो,
 यह  यू  ए  झार०  गवर्नमेंट,  जिसके  साथ
 हमारी  गवरनमेंट  की  एकतरफा  मुहब्बत  है,
 पाकिस्तान  के  उभाड़ने  से  ऐसा  कर  रही  है
 भ्रौर  (2)  इस  पर  जो  झनाज  नदा  हुभा  है,
 फ्लीट  को  तभी  छोड़ेगे  जब  कि  अनाज  उतर
 जाये  और  इनकी  जो  शभ्ोपीनियन  है  कि  प्रनाज
 उतारने  की  कोई  बात  नही  ,  वह  गलत  है
 गया  इसको  इनको  जानकारी  है  ?

 Shri  Swaran  Singh:  About  the  first
 part,  I  would  say  that  this  ship  can-
 nat  be  Moved  out  because  the  Canal
 is  blocked  and  there  are  several  other
 ships  which  have  been  sunk.  ह  will
 take  some  time  even  after  the  UAR
 Government  decides  to  re-open  the
 Canal  before  the  Canal  :s  fit  for
 navigation

 About  the  second  part,  I  have  al-
 ready  said  that  this  information,  which
 has  appeared  in  certain  mewspapers
 and  news  agency  reports,  is  incorrect,

 The  milo  is  actually  loaded  there  and
 the  UAR  Government  is  not  intérest-
 ed  cither  in  unloading  it  or  in  taking
 it  That  infermation  is  incorrect.

 goes

 फरनेग्डीक  (बम्बई-दक्षिण)  :
 साहब  ने  यह  साफ  और  स्पष्ट  कहा  ध  कि

 यू०  To  आर०  की  सरकार  उसको  खाली
 करने  का  कोई  प्रयास  नहीं  कर  रही  है  ।
 मैं  मत्री  महोदय  का  ध्यान  'न्यूयाक  टाइम्स'
 झखबार  की  शोर  श्राकधित  करना  चाहता  हूं
 जिसमे  एक  वाक्य  है  प्रध्यक्ष  महोदय,  ६...
 भ्रमेरिकन  मेरिटाइस  लेबर  लीड  :

 “Joseph  Curran,  President  of
 the  National  Maritime  Union  and
 Jessie  Calhoon,  President  of  the
 National  Marine  Engineers  Bene-
 ficial  Association,  charged  in  a
 telegram  to  Secretary  of  State,
 Dean  Rusk,  that  the  Egyptians
 were  subjecting  the  crews  of  the
 two  ships  to  “harsh  treatment”
 and  that  the  Egyptisn  authorities.
 Were  trying  to  force  the  grain-
 carrying  tanker  “Observer”  to  un-
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 load  her  cargo  “as  the  price  of  in  the  territory  of  UAR  and  किवानन,
 release”,  they  are  in  osntrol  of  the  Suez  Canal,

 both  on  the
 yo

 bank  and  the

 क्या  संत्री  western  bank,  fo:  em  to  undertake
 ay  महोदय  ने  इस  अयान  को  पढ़ा  the  safe  navigation  of  any  ship  of

 है  या  इसकी  कुछ  जानकारी  उनको  है  भौर
 (2)  क्‍या  प्रधान  मंत्रों  की  और  से  ऐसी  कोई

 भी  अपील  नासिर  साहब  को  की  गई  है  कि
 स्वेज़  कैनाल  को  शोर  जहाओ  के  लिये  भले
 बन्द  रखे  मगर  कम  से  कम  इस  मुल्क  के  लिये
 जो  भनाज  प्लाता  है  जिसके  .2  जहाज
 मेडिटरेनियन  में  फसे  हुए  हैं,  उन  जहाज़ो  को
 और  अपने  मुल्क  के  तमाम  जहाज्ो  को  इस

 यूल्क  में  झ्ाने  के  लिये  स्वेज़  कबाल  को  खुला
 रखा  जाय  ?

 Shri  Swaran  Singh:  About  the  news
 item  309  the  New  York  Tomes,  the  in-
 formation  that  35  contained  there  38
 meorret  We  have  made  inquires
 and  we  are  sausfieq  that  that  news
 item  as  published  in  the  American
 newspaper  is  incorrect.  There  छ  nv
 ‘ruth  im  the  report  The  statement
 that  the  UAR  authorities  are  trying
 to  unload  the  grain  is  absolutely  in-
 correct.

 About  the  treatment  of  the  mem-
 ber,  of  the  crew.  J  hate  no  informa-

 tion;  so,  I  cannot  say  onc  way  or  the
 other

 Shri  Piloo  Mody  (Godhra):  Ang  the
 bypassing  of  ships”

 Shri  Swaran  Singh:
 position  in  the  Canal  is  such
 bypassing  ॥5  not  possible  from  the
 vechnical  pout  of  view,  They  are
 much  fatter  than  Sbri  Mody  himself

 The  actua!
 that

 About  cur  making  an  appeal  0
 President  Nasser,  we  are  in  touch
 Our  Ambassador  has  been  in  touch
 with  the  UAR  Government.  Their
 aifficuity  is  real  and  it  will  de  un-
 realistic  for  us  to  expect  that  the
 Canal  can  be  navigable  with  the
 Israel:  forces  sitting  on  the  east  bank
 of  the  Suez  Canal  Let  us  not  forget
 that  the  Suez  Canal  is  entirely  with-

 any  country  is  unrealstic.  (Inter~
 ruption).

 aft  कंधर  लाले  गृप्त  (दिललौ  सदर)  :
 शभ्रध्यक्ष  महोदय  मेरा  प्वाइंट  झाफ  शार्डर

 यह  है  कि  जभी  माननीय  सदस्थ  ने  ह... ल

 यह  पूछा  थ।  120  जया  क्ूने  प्रभेरिका  की  सरकार
 को  तार  पेज!  है  जिस  में  यह  सब  ge
 बताया  है  तो  शाप  ने  जवाब  दिया  उस  के  ऊपर
 कि  वह  जो  खूज  श्राइटम  है  वह  गलत  है  में

 पूछना  चाहता  हू

 Mr,  Speaker:  There  5  no  pomt  of
 order

 भी  बाबर  खाल  गुप्त  प्रापने  उस  तार  के

 बारे  में  क्या  वहा  ?  उन  को  टेलिग्राम  गया

 हैग  नहीं  *

 ३2.35  hrs

 PAPERS  LAID  ON  THE  TABLB

 STATEMENTS  SILOWING  ACTION  TAKEN  2१
 GOVERNMENT  ON  VARIOUS  AS6UR-

 ANCES  GIVEN  IN  LOK  SABBA

 The  Minister  of  Parliamentary
 Affairs  ang  Communications  (Dr,  Ram
 Subhag  Singh):  I  lay  om  the  Table
 following  statements  showing  the  ac-
 tion  taken  by  the  Government  o8
 various  assurances,  promises  and
 undertakings  given  by  the  Ministers
 during  the  various  sessions  chown
 against  each

 l.  Statement  No.  }-—Second  Session,
 १967  (Fourth  Lok  58)

 2  Supplementary  Statement  No,  nt
 First  Session,  ‘1967,  (Fourth  Lak
 Sabha
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 3.  Supplementary  Statement  No.
 IV—Sixteenth  Session,  3868  (Third
 Lok  Sabha)

 4.  Supplementary  Statement  No.
 Vil—Fifteenth  Session,  966
 (Third  Lok  Sabha)

 5s.  Supplementary  Statement  No.
 XI—Fourteenth  Session,
 (Thirg  Lok  Sabha)

 966

 &  Supplementary  Statemen,  No.
 Xli—Thirteenth  Session,  966
 (Thirg  Lok  Sabha)

 [Placed  tn  Library.
 836/07),

 See  No.  LT-

 Shri  S.  M.  Banerjee  (Kanpur):
 Regaiding  item  4  the  hon  Minister
 dig  assure  the  House,  I]  think,  four
 times,  that  he  will  make  available  to
 the  Members  of  the  House  the  Audit
 Report  of  the  Ruby  Insurance  Com-
 Pany  and  the  New  Asiatic  Insurance
 Company.  We  are  yet  to  get  it.  I
 would  hke  to  know  whether  that
 assurance  will  be  fulfilled  and,  :f  so,
 ~when.

 Dr.  Ram  Subhag  Singh:  Last  time.
 T  had  assured  the  House,  in  reply  to  a
 question  put  by  Shr:  5.  M  Banerjee,
 that  I  will  consult  the  concerned
 Minister  and,  if  possible,  it  will  be
 placed  on  the  Table  of  the  House.
 But  it  is  not  possible  to  place  the  en-
 tire  Report  on  the  Table  of  the  House.

 Shri  S.  M.  Banerjee:  Sir,  I  have  been
 raimng  this  question  since  the  last
 aeven  years—I  am  Robert  Bruce  in
 thig  matter—and  I  request  you  to
 kindly  give  us  protection.  This  is  a
 R-port,  not  a  document,  which  is  sup-
 posed  to  be  secret  as  claimed  by  the
 Government  They  never  claim  its
 secrecy  on  the  ground  of  public  in-
 terest.  They  do  not  say  that.  It  is
 a  Report  of  the  Ruby  Insurance  Com-
 pany  and  the  New  Asiatic  Insurance
 Company  which  concerns  the  Birla
 house.  Some  of  the  hon.  Members  of
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 this  House,  including  Mr.  Daji  whe
 was  a  Member  of  the  last  Lok  Sabha
 placed,  a  portion  of  the  Report  on  the
 Table  of  the  House  which  was  accept-
 ed  as  to  be  correct  and  we  bad  quot-
 ed  it  in  our  debates.  How  is  it  now
 that  after  the  lapse  of  seven  years
 Ths  Report  continues  to  remam
 secret?  Is  it  only  because  it  concerns
 the  Birla  House?  Theye  is  the  C.B.I.
 Report  which  is  considered  very
 secret  by  the  Government  About  the
 C.BI  Report,  I  can  understand  it
 but  this  Report  should  rot  be  made
 secret.

 Dr.  Ram  Subhag  Singh:  As  I  said
 eailier,  we  have  no  objection  but  the
 Report  as  such  78  erroneous  and  still
 We  are  73  vour  hands,  Sir

 Mr,  Speaker:  Is  it  the  Audit  Report?

 Dr  Ram  Subhag  Singh:  Yes,  Sir.

 The  Depnty  Prime  Minister  and
 Monster  of  Finance  (Shri  Morarji
 Desal):  Sir.  this  is  a  Report,  I  “hank,
 about  five  or  six  years  old—I  don't
 exactly  remember—many  years  old
 and  this  is  not  the  first  time  that  this
 question  has  been  asked.  In  the  last
 Lok  Sabha  also,  :t  was  raised  several
 tymes  The  Prime  Munster  also  con-
 sidered  it  at  that  time  We  consulted
 the  Law  Ministry  also.  It  was  a
 Report  by  am  auditor  appointed  by  the
 Government  to  go  into  the  affairs  of
 the  Ruby  Insurance  Company  om
 some  compiaints  received  by  the  Gov-
 ernment  The  Report,  unfortunately
 was  absolutely  one-sided  because  he
 sid  not  ask  the  management  any  ques-
 tions  ang  he  went  on  making  ~tare-
 ment:  which  were  found  to  be  wrong.
 Uttimitety,  it  went  to  the  Law  Min-
 istry  and  the  Law  Ministry  asked  for
 an  expianation  on  various  things
 raiseqg  and  it  was  found  that  many
 of  the  statements  were  wrong,  It
 was,  therefore,  decided  that  that  Re-
 port  should  not  be  placed  before  the
 House.  But  the  charges  which  were
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 {Shri  Morarji  Desai]
 framed  against  the  Company  were
 Placed  before  the  House;  I  think,  the
 opinion  of  the  Solicitor  General
 or  the  legal  experts  was  also  placed
 before  the  House  and  what  action
 was  taken  was  placed  before  the
 House.  Thiut  is  how  the  matier  was
 decided  at  ‘nat  tame.  I  see  no  reason
 to  change  ‘at  Row.

 Shri  5  M.  Banerjee:  Why  should
 not  the  entire  Report  be  placed  on  the
 Table  of  the  House?

 Mr.  Speaker:  No  furthey  discussion
 on  this.  He  has  explained.

 चल  S.  M.  Banerjee:  I  want  the
 entire  report,  Sir.  (Interruptions)
 The  report  which  was  subsequently
 corrected  and  amended.

 Mr.  Speaker:  He  has  already  ex-
 plained  What  else  can  be  done?
 (Interruptions).

 Shri  Vasudevan  Nair  (Peermade)
 The  Members  of  Parliament  §  can
 come  to  their  own  conclusions.  The
 Minister  may  say  anything.

 Mr.  Speaker:  Mr  Hem  Barua.

 Shri  Hem  Barua  (Mangaldai)’  I
 hope  you  w:ll  ag:ce  with  me  if  J  say
 that  this  House  is  supremely  concern-
 ed  with  the  s‘curity  of  the  country.
 On  28th  June,  te,  two  days  back,  the
 Peking  Radio  made  a  broadcast  in
 English  asking  the  people  of  India  to
 rise  in  armed  revolt  against  the  pre-
 sent  Government  on  the  pattern  of
 Naxalbar:.

 Mr.  Speaker:  No,  no.  Every  day
 they  are  making  this.  Why  does  he
 say  that  they  made  two  days  back?

 Shri  Hem  Barua:  You  are  putting
 down  your  foot  so  heavily  on  a  dis-
 cussion  on  this  We  are  concerned
 with  that.  Therefore,  please  allow
 a  discussion  on  thu.

 Mr.  Speaker:  No,  no.  Every  day
 they  are  making  it.  Secretary.

 JUNE  30,  2987  8806

 2.3l,  bre.

 PRESIDENT’S  ASSENT  TO  BILL
 Passports  BILL

 Secretary:  Sir,  I  lay  on  the  Table
 the  Passposts  Bull,  ‘1967,  passed  by  the
 Houses  of  Parliament  during  the
 current  Seagion  and  assenteg  to  by
 the  President  since  a  report  was  last
 made  to  the  House  on  the  24th  May,
 1967,

 32  82  hrs.

 ESTIMATES  COMMITTEE
 ‘Tur  Report

 Shri  P.  Venkatasubbaiah  (Nandyal):
 I  beg  to  present  the  Third  Report  of
 the  Estimates  Committee  on  the
 Ministry  of  Works,  Housing  and  Sup-
 ply—Rural  Housing.

 Mr,  Speaker:  Now  we  take  up
 further  discussion  on  the  Demands  for
 Grants  under  the  control  of  the  Min-
 istry  of  Commerce.  We  have  got  only
 two  hours  left  for  this.  The  Minister
 will  have  to  reply.  How  much  time
 will  the  Minister  take?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  About  45  minutes.

 2.824  hrs.
 RE  D.A.  COMMISSION'S  REPORT

 Shri  S.  M.  Banerjee  (Kanpur)
 Before  you  proceed  with  this  item,  I
 have  a  submission  to  make.

 From  the  agenda  paper  today,  I
 find  that  the  Minister  of  Parlia-
 mentary  Affairs  is  not  announcing  the
 business  for  the  next  week..

 Mr.  Speaker:  He  has  already
 announced.

 हल  S.  की.  Banerjee:  That  is  all
 right  Sir.

 Yesterday  we  requested,  through
 you,  the  Finance  Minister  that  we
 sheuld  have  at  least  two  hours  for  2
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 discussion  on  the  D.A.  Commission’s
 report.  We  should  have  at  least  two
 hours  for  this  next  week.

 Mr,  Speaker:  He  can  write  to  me.
 If  he  wants,  we  can  stop  the  Budget
 and  take  that  up  =  (Interrupivons).

 Shri  M.  Banerjee:  We  are  pre-
 Pared  to  sit  on  Saturdays.

 MY.  Speaker:  I  am  not  prepared.

 Shri  Sheo  Narain  (Basti)
 Point  of  order.

 On  a

 If  any  member  absents  himsel:  from
 the  House  when  the  Minister  of  Par-
 hamentary  Affairs  announces  the
 business  for  the  next  week,  he  should
 not  unnecessary  raise  that  point  later

 Mr.  Speaker:  He  is  right.

 aft  एस०  एम०  जोशी  कल  हम  लोगो
 ने  सवाल  प्छे  चेक  जो  मजदूरो  की  सस्थाये
 है.  उन  को  बुलाया  जाय,  लेकिन  इन्होने  नहीं
 wz  दिया  ।  इन  लोग  के  ्ला  करने  के
 पहले  कम  से  कम  हाउस  को  मौका  मिलना
 चाहिये  कि  उन  की  बान  को  ये  लोग
 सुने  t

 Mr.  Speaker:  That  is  what  he  said:

 Shri  Nath  Pai  (Rayapur):  You  put
 ™e  a  query  which  indicated  that  vou
 were  in  sympathy  with  my  demand
 You  asked  me  whether  I  wou'd  hke
 to  have  a  discussion  before  Govern-
 ment  takes  a  decision  or  follawing
 the  decision,  and  |  diq  suggest  to  you
 that  the  discussion  should  precede,  so
 that  the  Finance  Minister  may  have
 the  benefit  of  the  views  of  this  House.
 I  do  not  know  why  a  discussion  8
 bemng  avoided.  Mr.  Morarji  Desai
 says  that  he  is  not  afraid  of  any
 discussion,  Let  us  have  a  free  discus-
 sion  on  thig  very  vital  subject.

 The  Deputy  Prime  Minister  and
 Minister  of  Finance  (Shri  Morarjt
 Deaai):  There  is  mo  question  of  my
 being  afraid  of  any  discussion.  The
 only  difficulty  ig  that  the  discussion

 7.0.  (Min.  of
 Commerce)

 can  take  place—I  have  no  objection  to
 it——but  I  would  not  be  able  to  say
 anything  until  the  Government  takes
 a  decision.  I  can  go  on  hearing  but
 I  would  not  be  able  to  mtervene.

 8808

 hti  का,  Joshi  (Poona):  That  is
 all  right.

 Mr.  Speaker:  The  poimt  is  that  they
 want  to  put  forward  their  views,  80
 that  when  the  Government  takes  a
 decision,  their  views  can  also  be  taken
 into  account

 Shri  Morarfi  Desai:  Why  should  I
 have  any  objection?  They  are  utilising
 ther  own  tame  from  the  budgct  १
 have  no  objection.

 2.35  brs.
 DEMANDS  FOR  GRANTS—contd

 Ministry  OF  CoMMERCE—contd

 Mr.  Speaker:  Now  let  us  proceed
 with  the  further  discussion  on  the
 Demands  for  Grants  under  the  control
 of  the  Ministry  of  Commerce.  Two
 hours  are  there  The  Minister  will
 begin  at  about  2.30  or  2.35  and  finish
 by  3.30  when  we  can  take  up  the
 Private  Members’  business.

 Shri  P.  K.  Deo  (Kalahand:):  When
 are  the  Demands  for  Grants  relating
 to  the  Home  Ministry  coming  up?

 Mr.  Speaker:  Today  aw  Friday.  and
 we  are  having  non-official  business
 also  So,  they  may  not  come  up  today.

 शनी  कंबर  लाल  शुप्ता  (दिल्ली  सदर)
 प्रध्यक्ष  महोदय,  में  श्राप  से  एक  चीज  के  बारे
 में  प्रार्थना  करना  चाहुगा  कि  मिनिस्टर  फार
 पालियामेंट्री  झफेयर्स  होम  मिनिस्टर  साहब
 से  प्रार्थना  करे  कि  कल  दिल्‍ली  के  सैम्ट्रल  जेल
 में  जो  झगड़ा  हुआ  है  भौर  00  झादमी
 जल्मी  हुए  हैं
 Mr.  Speaker:  I  know  that.  Today,

 we  have  sect  up  a  bad  precedent.  Hon.
 Members  have  started  talking  abour
 things  without  notice  and  are
 again  going  back  to  the  old  methods,
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 थी  कर  जाल  गुप्ता  :  सध्यक्ष  महोचय,
 सात  झादमी  तो  बहुत  सीरियसली  जख्मी
 हुए  हैं...

 Mr.  Speaker:  The  hon.  Member
 £8Ve  a  calling-attention-notice,  He
 had  also  sent  me  a  chit  after  coming
 to  the  House.  I  requested  him  to  table
 a  short  notice  question.  If  everybody
 begins  like  this  and  starts  speaking  on
 any  subject  he  likes,  then  where  will
 it  lead  us?

 श्री  कंवर  खाल  गप्ता  :
 क्केश्वन  तो  मिनिस्टर  साहब

 शार्ट  नोटिस

 Mr,  Speaker:  J  am  not  prepared  to
 discuss  with  the  hon.  Member  now.
 It  tg  a  wrong  procedure.

 att  कंवर  खाल  गुप्ता  प्रध्यक्ष  महोदय,
 यह  बहुत  गम्भीर  बिषय  है.  .

 Shri  Hem  8.52  (Mangaldai).  Smce
 you  do  not  have  any  authority  in  re-
 gard  to  short  notice  questions,  it  ४8
 better  nog  to  atn  the  Members  to  sub-
 mit  short  notice  questions  but  instead
 you  should  ask  them  to  table  calhng-
 attention-notices.

 Mr.  Speaker:  Instead  of  a  calling-
 attention  notice,  the  hon.  Minister
 may  accept  a  short  notice  question

 Shri  Kanwar  Lal  Gupta:  That  35
 within  his  discretion.  You  cannot
 force  him  to  accept  it  nor  can  the
 Members  force  him  to  accept  it.

 Shrimaii  Tarkeshwari  Sinha  (Barh):
 You  must  intervene  a  little  bit  in  this
 matter  because  imvariably  we  find
 that  short  notice  questions  are  rejec-
 ted  and  we  du  not  find  any  other
 avenue  open  to  us.  So,  some  More  in-
 tervention  by  you  ig  required  in  this
 mattcr  because  short  notice  questions
 are  invariably  rejected.

 Mr,  Speaker:  We  are  not  discussing
 thet  subject  now  The  subject  before
 us  is  not  how  to  coerce  Ministers  to
 accep,  short  notice  questions,  We

 SUNE  30,  967  (Min.  of  Convmerocs)  ह... 2

 shali  discuss  that  subject  some  other
 day.  Just  now,  the  subject  before  the
 House  is  the  Demands  for  Grants  re-
 lating  the  Commerce  Ministry.

 Now,  Shr:  N.  K.  Somani.

 aft  where  लाल  गुप्ता  :  भ्ध्यक्ष  महोदय,
 दिक्कत  यह  है  कि  हम  काल  एटेन्शन  मोटिस
 भेजते  है  तो  उस  को  आप  मंजूर  नहीं  बरतें,
 हमें  कह  देते  हैं  कि  शार्ट  नोटिस  क्वेश्चन  भेजो,
 शारे  नोटिस  का  जवाब  मिनिस्टर  साहब  नही
 भेजते,  श्राखिर  हमे  कोई  रास्ता  तो  बताइये,
 हम  किस  तरह  से  झफनी  श्रीवेन्सेज  झापके
 सामने  रखे  |

 1. ह  N.  K.  Somani
 Seniors  are  getting  chance,
 also  must  have  a  chance.

 शी  एस०  एम०  जोशी  (पूना)  भ्रध्यक्
 महोदय,  झगर  मिनिस्टर  शार्ट  नोटिस  कक्‍्वेश्चन
 को  एडमिट  नहीं  करते  है,  तो  प्रापकों  काल-
 एटनशन  नोटिस  बे.  लिये  मौका  देना
 चाहिये  1

 Mr.  Speaker:  How  can  we  discuss
 it  today?

 को  एस०  एम०  खोदी  जेसे  पूना
 कारपोरेशन  भे  करूुशन  का  सवाल  है  उस  का
 काल-एटेन्शन  का  नोटिस  दिया  है  झगर
 झगर  झाप  उस  को  एडमिट  कर  ले  ते!  के  अवाय
 देने  के  लिय  मजबूर  हो  जायेंगे  ।

 Mr,  Speaker:  We  shall  discuss  it
 in  the  Rules  Committee.  This  is  not
 the  forum  for  it.

 sit  एस०  चुल ०  जोझी  :  ्ल्य  कमेटी
 में  डिस्कस  करेंगे,  वह  तो  ठीक  है,  लेकिन
 मिनिस्टर  को  शार्ट  नोटिस  क्वेश्चन  को
 छडमिट  करने  के  लिये  कह  तो  सकते  हैं
 Mr.  Speaker:  After  all,  I  cannot

 force  the  hon.  Minister.  We  shall
 discuss  ig  ym  the  rules  Comzaitees.  The
 hon,  Member  can  discuss  it  in  the
 rules  Committee  and  see  whether
 he  can  tighten  the  rules  ar  do  some-
 thing  elee.

 (Nagpur):
 juniors
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 Now,  Shri  N.  K.  Somani.

 DG.

 a
 N.  K,  Semani:  Mr.  Speaker,

 1...  Nath  Pai  (Rajapur):  On  this,
 may  I  make  one  submission?.  at

 Mr.  Speaker:  Yes,  Shri  Nath  Pai.
 What  does  he  want  to  say?

 Shri  N.  K.  Somani:  Am  I  to  speak
 er  is  Shr:  Nath  Pai  to  speak?

 Shri  Nath  Pai;  Of  course,  the  Chair
 had  called  me.

 Shri  Chintamani  Panigrabi  (Bhu-
 weneswar):  I  had  also  tabled  a  cal-
 lang-attention-notice,  but  I  have  not
 been  allowed  to  raise  it.

 Am  hon,  Member:  What  is  happen-
 me  wm  the  House,  Sic?

 Mr,  Speaker:  I  do  not  myself  know
 what  is  happening.

 Shri  Nath  Pai;  You  will  know  it  if
 you  look  at  us.

 When  you  rephed  to  Shr  Ss.  M.
 Josh:  you  said  that  this  matter  could
 be  discussed  in  the  Roles  Committee.
 But  I  would  submit  that  this  matter
 does  not  come  within  the  purview  of
 the  Rule,  Committee,  because  it  is
 absolutely  covered  by  the  rules  as
 they  stand  and  we  do  not  have  to
 amend  the  rules,  either  with  respect
 to  calling-attention-notices  or  with
 respect  to  short  notice  questions,

 The  matter  raised  by  us  related  to
 an  affair  in  the  Poona  corporation.  We
 had  raised  it  earher  and  the  CBI  was
 seized  of  it..  We  have  not  been  allow-
 od  to  raise  it  here  now.  Where  js  the
 question  of  Rules  Committee  in  this

 We  are  being  stonewalled
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 lutely  within  your  discretion  and  you-
 have  to  intervene.

 Shri  Kanwar  Lal  Gupta:  We  seek
 your  protection  :n  this  matter.

 Mr.  Speaker:  All  right.  But  this  is
 not  the  way  to  78256  it.

 ft  कंदर  लाल  गुप्ता  हम  कैसे  रेज
 करे,  आप  हमें  गाइड  कई  ny

 Mr.  Speaker:  This  is  not  the  way
 to  raise  these  things.  This  is  the  mis-
 take  that  we  are  committing.  If
 every  day  thig  उड  going  to  happen  and
 any  Member  can  get  up  and  =  raise
 any  Matter,  I  do  not  know  where  it
 will  lead  us

 Shri  Nath  Pai:  In  the  Poona  cor-
 poration  default  »s  pot  taking  place
 every  day

 Mr,  Speaker:  If  hon.  Members
 begin  like  this,  then  they  ave  going
 back  to  the  same  old  methods:
 namely  that  anybody  can  get  up  and
 start  speaking  on  any  subject,  and  no
 agenda  will  then  be  necessary,  no
 rules  will  be  necess8ry  or  no  ules
 need  be  followed,  snd  thereby  we
 shall  be  going  back  to  confusion.  If
 people  who  do  not  know  the  rules  do
 it  I  could  understand,  but  when  senor
 Members  do  30.  I  do  not  know  what
 to  do.

 ४०
 Now,  Shri  N.  K.  Soman,  may  pegin

 his  speech.

 Shri  N,  K,  Somani:  Mr.  Speaker,
 cssenually  to  my  ™mund,  this  Minis-
 try  Is  assigned  two  functions.  One  ॥2
 that  of  professions!  marketing  and
 the  ether  is  that  a  certain  number  of
 industries  has  been  assigned  to  it-—
 I  do  not  know  why-

 Aa  far  oc  its  marketing  functions
 are  concerned,  I  would  like  to  review"
 in  the  light  of  data  available  to  us
 how  it  is  functioning  so  far.  I  would
 ask  the  hon  Minister  whether  the
 permel  market  refearch  fonctions
 have  been  undertaken  by  the  two:
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 {Shri  N.  K.  Somani]
 corporations,  the  STC  and  MMTC.  I
 would  lke  to  know  whether  they  have
 assessed  for  the  next  ten  years  the
 demand  forecast  by  various  industrics
 and  consumers  in  India,  both  in  re-
 spect  of  the  supplies  that  would  be
 available  and  the  quantum  of  these
 commodities  that  would  be  required
 in  the  country.  This,  I  think,  is  an
 esseniial  feature  of  any  marketing
 operation.  Has  the  Ministry  paid  any
 attention  to  it?
 2.42  hra.

 [Mr  Deputy-Speanier  m  the  Chatr}
 Tne  STC  and  MMTC  import  essent-

 ial  raw  materials  annd  goods  like  fer-
 ilissrs,  newsprint,  sulphur,  copper
 and  several  other  things  on  a  mono-
 Poly  basis  From  reports  we  have
 obtained  the  profits  made  by  STC  in
 the  matter  of  its  operation  is  on  an
 average  39  per  cent  of  the  capital
 employed.

 Now  I  fail  to  understand,  since  most
 of  the  goods  which  are  handled
 by  the  STC  and  MMTC  are  essen-
 tial  goods  what  is  the  justification
 for  this  high  profit  being  made  by
 STC  Is  there  any  corporation  in  the
 world,  of  this  extent  and  scope  of
 activity  indulging  on  a  monopoly  basis
 in  import  of  items  of  industrial  raw
 matenals  like  fertilisers,  newsprint,
 drugs,  pharmaceuticals  and  several
 things,  things  of  daily  common  neces-
 sity  in  India,  which  ig  reaping  a  9707९
 of  39  per  cent  return  on  capital  emp-
 loyed?  If  anybody  in  the  private
 sector  were  indulging  in  this  fashion
 or  were  allowed  to  do  50,  I  think  this
 House  would  be  shouting  against  it.
 Therefore,  I  would  lKe  to  ask  why
 we  are  doing  it  in  the  case  of  STC.

 The  second  essential  aspect  of  mar-
 keting,  I  hope  the  Commerce  Minister
 knows,  is  the  development  of  stable
 and  long-term  cordial  relationship
 with  suppliers  all  over  the  world,  both
 in  the  free  world  as  well  a8  in  the
 communist  world  Indeed  the  episode
 concerning  sulphur  supplies  hes  been
 repeated  on  the  floor  of  the  House
 More  than  once,  and  I  do  not  want  to

 JUNE  30,  3987  (Min,  of  Commerce)  884

 go  into  the  intricacies  of  this.  The
 reputation  of  STC,  I  am  sorry  to  say,
 is  so  bad  in  America  and  Mexico  that
 the  world’,  leading  suppliers  are  not
 even  prepared  to  talk  turkey,  to  talk
 terms,  with  STC.  The  Ministry  of
 Commerce  is  the  machinery  we  have
 for  the  development  of  cordial  and
 stable  businesslike  relationship  with
 leading  suppliers  of  these  things.

 I  also  understand  that  copper  was
 imported  by  MMTC  before  devalua-
 tion  at  pre-devaluation  prices  and  new
 the  unsold  stocks  are  being  thrust
 upon  unwilling  consumers  in  industry
 at  post-devaluation  prices  informa-
 tion  about  which  J  have  been  seeking
 from  the  Commerce  Mnnistry  for  the
 past  few  weeks  but  which  has  not  been
 forthcoming.  I  would  like  an  answer
 to  this  question,  ang  I  hope  the  Com-
 merce  Minister  does  better  than  his
 colleague,  the  Defence  Minister,
 m  vouchsafing  to  the  House  cor-
 rect  and  complete  information  in  re-
 gard  to  the  trade  in  these  commodities
 imported  by  STC  and  MMTC  I  would
 like  the  House  to  be  given  a  complete
 list  of  such  commodities  which  were
 imported  before  devaluation  and  which
 are  currently  on  sale  on  a  sole  mono-
 poly  basis  in  this  country  at  post-
 devaluation  prices.  Why  is  this  being
 done?

 I  have  already  dealt  with  the  matter
 of  market  trends  and  market  demand
 forcast  Now  on  the  question  of  im-
 port  ent'tlement,  there  are  %  many
 fuctuat.ons  tn  the  international  market
 that  I  do  not  think  a  yearly  or  two-
 yearly  policy  of  entitlements
 would  cither  be  adequate  or  up-to-
 date.  Fluctuations,  for  instance,  in
 the  matter  of  prices  of  mercury,  cop-
 per.  fertiliser  etc.  are  such  that  our
 import  policy  concerning  these  com-
 modities  will  have  to  vary  from  time
 to  time.  The  export  incentives  al-
 lowed  to  the  textile,  the  jute,  tea
 and  coffe  industries  and  other  indus-
 tries  that  fall  within  his  purview  will
 have  to  be  such  that  our  industries
 both  in  the  public  and  the  private
 sectors  should  be  able  to  export  in
 the  world  market  in  competition  with
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 others.  There  ia  absolutely  no  rele-
 van-e  for  a  policy  which  is  given  m
 the  first  week  of  कैद]  to  continde  for
 33  months  irrespective  of  what  is  hap-
 pening.  I  do  not  know  what  com-
 metcial  ntelligence  we  obtain  because
 this  is  a  matter  where  We  will  have  to
 be  fed  on  a  day-to-day  basis.  Thig  is
 @  matter  where  we  will  have  to  fed
 Properly  and  therefore  we  will  have
 to  develop  our  channels  and  our  com-
 mercial  intelligence  on  a  very  scien-
 tific  and  rational  basis  to  be  able  to
 step  up  our  exports  which  unfortuna-
 tely  have  been  falling  in  ‘the  last  few
 snonthe,

 Coming  to  the  industrial  sector  I
 should  say  that  the  textile  industry
 has  been  the  biggest  victim  of  the
 policies  of  the  Government  of  India
 over  the  past  few  years  Eighty  per
 cent  of  the  textile  costs  on  an  average
 are  due  to  labour  charges  and  cotton
 charges.  Labour  is  a  matter  over
 which  the  Government  of  India  has
 some  control  in  the  matter  of  cost  of
 living  and  administration  of  its  poli-
 cies  It  has  been  mentioned  several
 tames  that  the  wages  of  the  textile
 workers  should  be  related  to  the
 mationa)  average  and  wages  earned  by
 all  the  othcr  workers  in  India  and
 they  should  be  related  to
 productivity.  I  do  not  know  what
 ig  the  basis  of  treatment  of  all
 the  textile  mills  in  India  at  par.
 Some  of  them  are  export-oriented  and
 therefore  should  be  given  a  red-carpet
 treatment.  Some  of  them  are  margi-
 nal  umits  ang  they  should  be  given
 the  best  and  timely  help  Others  are
 such  units.  whether  they  are  in  the
 private  sector  or  taken  over  by  the
 proposed  sick  corporation.  should  be
 scrapped  and  the  sooner  it  is  done
 the  better.  I  also  understand  that  the
 cotton  miports  are  to  be  done  by  the
 STC  on  a  monopoly  basis.  This  is  a
 grave  development  to  which  the  hon.
 Minister  himself  must  apply  his  mind
 sincerely  and  objectively.  Cotton  im-
 por,  is  a  highiy  technical  subject.
 The  requirements  of  cotton  vary  not
 only  in  terms  of  staple  in  length  and
 quality  but  in  several  other  aspects.
 3070  (Al)  LS—8.
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 STC  would  not  be  gble  to  do  this  job,
 even  if  it  has  a  moridpoly.  Asking  it
 to  do  this  ३3०५  entirely  will  not  be  ०
 the  interest  of  the  textile  industry,

 I  am  concluding,  Sir.  The  entire
 operations  in  the  rupee  payment  area
 either  in  wnports  or  exports  have  beer
 Causing  a  great  deal  of  anxiety  to  this
 country.  There  have  been  allegations
 that  whatever  exports  we  make  to
 these  countries  find  ther  way  to  other
 European  markets  and  these  countries
 have  been  making  fat  profits  at  the
 expense  of  our  foreign  exchange  earn-
 ing  capabilities  JI  have  also  heard
 that  we  receive  such  junks  as  imports
 from  these  East  European  countries
 that  the  equipment  is  lying  in  the
 factory  yards  or  in  STC  warehouses.
 A  parliamentary  committee  should  go
 into  the  entire  aspect  of  the  extent
 and  scope  of  the  operations  in  these
 countries  to  determine  whether  it  is
 to  our  coutry’s  benefit.

 My  last  point  is  about  tea.  Our  tea
 exports  are  going  down  and  a  country
 like  Ceylon  with  imagination  and  de-
 termination  has  beaten  us.  We  should
 definitely  take  qa  lesson  from  this  One
 of  the  reasons  why  our  tea  exports
 have  been  falling  33  that  we  do  not
 have  adequate  marketing  facilities  in
 Engiand  and  we  are  too  much  at  the
 mercy  of  the  British  interests,  pro-
 bably,  monopolists  who  import  tea
 from  our  country  in  bulk  and  =  make
 their  blending  operations  in  London
 and  sell  them  throughout  the  U.K.  and
 other  European  markets  under  their
 own  brand  name  at  fat  profits.  The
 Government  with  the  assistance  of  the
 Tea  Board  should  take  a  lesson  from
 the  Ceylon  Government  and  take
 timely  action  so  that  we  could  have
 our  independent  marketing  agencies
 as  fay  as  tea  ys  concerned,

 aft  Go  बोग  ह... 2  (पुणिया)  :  उपाध्यक

 महोदय,  हमारे  यहां  बिहार  में  बाज  स्थिति
 बड़ी  संकटजनक  है,  भौर  खास  तौर  पर
 फैबीन  शौर  स्कैसिटी  की  स्थिति  में,  जिस
 का  पिछले  दिलों  बहुत  से  लोगों  ने  जिक  किया,
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 [tt  Go  गो०  सेन]
 यह  पोजिशन  है।  जो  भी  थोड़ासा
 जूट  एरिया  बिहार  का  है  उस  में  जो  जूट  होता
 है  उस  में  भी  जूट  के  ट्रेड्स  जंगली  पाट  बगैरह
 निकाल  कर  उस  के  भाव  को  गिरा  देते  हैं  भौर
 जान  बस  कर  मिल  वाले  शौर  दूसरे  लोग
 कहने  लगते  है  कि  जूट  को  शार्टेज  है  |  यह
 सब  एक  तमाशा  सा  बना  रक्खा  गया  है  |

 इस  शार्टेज  को  दिखला  कर  बाहर  से  काफो  जूट
 आज  मंगाया  जा  रहा  है  1  मिल  वाले  भी  कहने
 लगते  हैं  कि  जूट  की  कमी  है  भौर  उनको

 इम्पोर्ट  करने  की  इजाजत  दी  जाये  ।  जो  जूट
 “क्रानिकल''  निकलता  है,  उस  के  माचं-पप्रल
 के  इश्यू  में  शार्टेज  भाफ  जूट  के  बारे  में  इडियन
 जूट  मिल्स  एसोसिएशन  को  तरफ  से  बहुत
 सी  बातें  कही  गई  हं  ।  वह  लोग  कहते  हैं  कि
 हमारे  यहा  जू  की  शार्टज  है  भौर  हम  को  उस
 को  इम्पोर्ट  करने  का  लाइसेंस दिया  जाये।  उन
 को  शीर  भो  मजा  दिया  गया  है  यानी  सब्सिडी
 दी  गई  है।  इस  वक्‍त  हालत  यह  है  कि  जूट  की
 लोकल  मार्केट  ्ाहिस्ता  ऑ्ाहिस्पा  गिरती
 जा  रहो  है  !  विहार  जूट  पग्रोझर्स  ऐसोसिएशन
 और  ट्रेडर्स  ऐसोसिएशन  की  एक  मीटिंग
 अप्रैल  में  हुई  थी  इम्पोर्ट  झाफ  रा  जूट  के
 बारे  में  ।  उस  में  थाईलेंड  के  बारे  में  जो  वक्‍तव्य
 दिया  गया  है  उस  को  मैं  झाप  के  सामने  रखना
 चाहता  हूँ  :

 “The  members  of  the  Executive
 Committee  of  Bihar  Jute  Growers'
 ang  Traders’  Association  gt  a
 meeting  On  9th  April,  ‘1967,  held
 at  Gulsbbagh  expressed  great
 concern  over  Government's  liberal
 permission  to  the  jute  mills  for
 import  of  raw  jute  from  Thailand
 which  has  very  badly  affected  the
 economy  of  the  cultivators.  Mem-
 bers  cited  that  nearly  4-5  years
 back  Assam  bottom  raw  jute  was
 sold  at  Rs.  4-5  per  maund  higher
 than  the  junglee  bottom  jute  of
 Bihar  but  since  two  years  due
 to  heavy  imports  of  raw  Jute  from
 Thailand  by  the  mills,  the  Bihar
 Junglee  jute  is  being  sold  at  Rs.
 8  per  maund  lewer  than  the
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 Assam  Jute.  It  should  be  noted
 that  the  major  portion  of  Bihar
 raw  jute  is  of  junglee  quality.  It
 ig  estimateg  that  over  20  lakh
 maunds  of  raw  jute  is  still  lying
 in  stock  with  the  marchants  and
 cultivators  in  Bihar  today.  Due
 to  the  lack  of  purchasers  the
 price  of  junglee  raw  jute  has
 gone  down  to  Rs.  20  to  Rs.  25
 per  maund  affecting  the  culti-
 vators  very  seriously.  It  is  sur-
 prising  that  while  enough  raw
 jute  is  available  in  the  country,
 the  millwalles  are  importing
 Thailand  jute  and  are  intended  to
 consume  the  forcign  jute  only  to
 compel  the  cultrwatorg  and  traders
 to  bring  the  prices  of  Bihar  raw
 jute  even  lesser  The  Union  Gov-
 ernment  is  adding  fuel  to  the  fire
 by  granting  the  mills  a  subsidy  of
 Rs  9  per  maund  approximately
 on  the  imported  raw  jute.”

 इस  से  मालूम  पड़ता  है  कि  हम  लोगों  की
 हस  समय  क्या  हालत  है  1  ध्ाज  भो  बिहार
 में  स्थिति  संकटजनक  है  तब  भी  काश्तकार
 के  माल  की  जंगली  ग्रेड  का  बना  दिया  जाता
 है  7  चूंकि  पानी  को  कमी  है  उस  की  वजह
 से  अगर  कुछ  खराब  ज्यादा  माल  झाता  भी  है

 तो  उस  की  यह  लोग  ग्रेडिंग  कर  देते हैं  ।
 जंगली  पाट  का  नाम दे  देते  हैं  t

 एक  सासनभीय  सदस्थ :  यह  जंगली  कैसे

 हो  गया  ?

 aft  Go  tte  सेन  हम  लोग  हैं  ही
 जगली 1  बैकवर्ड  एरिया  के  हैं।  ब  की
 भी  यह  कहा  जा  रहा  हैं  कि  अगले  साल  जूट
 की  कमी  होगी  i  श्री  ONTo  एन०  बगुर,
 रिटायर्ड  चेझरमेन  भाफ  दि  इंडियन

 जूट  मिल्स  ऐसोसिएशन  यह  कहते है  कि

 शार्टेटल  झाफ  जूट  है  भौर  बाईलेंड  से

 उस  को  मंगाने  की  परमिशन थी  जाये
 इंडिजिनस  प्रोडफ्लम  जो  i966  %  हुआ
 था  कहते  हे  कि  इस  साल  उस  से  भी  कम  होगा
 या  उस  के  समान  होगा  बाईलेंड  से  जो  जूट
 फाइयर  इम्पोर्ट  हुआ  है  बहु  3.38  मिलियन
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 बेल्स  झाया  है  भौर  करीब  37  मिलियन
 पये  का  फारेन  एक्स्वेस्‍्ज  उस  में  लगाया
 गया  ॥ हमार  द्ेड्से  कहते  हैं  कि  उन  लोगों  के

 पास  इस  वक्त  20  लाख  बेल्स  जूट  बच  रहा

 है,  इस  दरमियान में  वत्म  हो  चुका  है।  कल
 के  “स्टेट्समैन”  में  रा  जूट  के  बारे  में  जो
 निकला  हैं  उस  को  भाप  देखिये  :

 “The  price  of  raw  jute  has  also
 risen  yn  Calcutta  during  the  past
 week  The  increase  in  the  price  of
 jute  goods  has  been  the  most  in-
 flUuencing  factor.  The  former
 system  of  a  mill  buying  on  the
 basis  of  quotas  isued  by  the  Jute
 Commissioner  has  been  suspend
 ed.”

 यह  सस्पेड  क्‍यों  हो  गया  ?  दूसरी  बात

 सुनिये  :

 “The  Mills  have  also  been  asked
 not  to  buy  raw  jute  as  a  group.”

 wa  ore  देखिये कि  जो  रा  जूट  परथेज
 होता  था  उस  में  ह. ल  ग्रुप  सिस्टम  आ  गया
 ढु्डर्स  चाहते  -  कि  मार्केट  हाई  न  हो,  कल्टि-
 बेट्स  को  पैसा  ज्यादा  न  मिले  ।  इसलिये  वह
 ५६  बना  कर  खरीद  करते  ष्  ौर  जिस  भाव
 पर  घाहते  हैं  उस  पर  लेते  है  ताकि  उस  का
 भाव  न  बढ़ने  पाये  ।  कह  दिया  जाता  है  कि
 यह  लो ग्रेड  पाट  है  झाखिर  ाद  होता  क्‍या

 हैं?  जूट  की  प्रेडिंग कर कर  दी  जाती  है
 और  लो  ग्रेड पाट क ेके  नाम  से  उस  को
 सस्ते  वर  पर  ट्रेड्स  ले  लेते  हैं  भौर  झाखीर

 में  मिल  बाने  उस  को  इस्तेमाल  करते
 हैं  1  उसी  जूट  से  हर  तरह  की  जीजें  बनती  है  ।
 कोई  हेसियन  बनाता  है,  कोई  सैकिंग  बनाता

 है  या  दूसरी  चीज  बनाता  है  ।  एम्पो्टेड  जूट
 के  बारे  में  कह  दिया  जाता  है  कि  उस  से  नुक्सान
 नहीं  होता  है  ।  क्‍यों  मही  होता  है  ?

 The  initial  expenditure  of
 foreign  exchange  on  imported  jute
 was  more  than  justified  because
 jute  doubled  itself  in  value  when
 exported  33  jute  manufactures”.

 ASADHA  9,  3889  (SAKA)  (Min.  of  Commerce)  8820

 झगर  भाष  जूट  को  बाहर  से  मंगा  कर  देते  हैं
 झौर  उस  की  बैल्यू  बल  हो  जाय  तो  घर  का
 जो  जूट  हैं  उस  की  बैल्यू  भी  डबल  हो
 जाती  होगी  ।  लेकिन  उस  से  कह्टिवेटर  को
 क्या  मिला  ?  कल्टिवेटर्स  को  20  या  25

 रुपया  मिलता  एक  भन  में  ।

 हमारे  यहां  भव  हालत  यह  है  कि  जूट
 प्रोइंग  एरिया  में  श्रनाज  का  भाव  बढ़  गया  है  t
 पैडी का  रेशियो  जूट के  साथ  चलता  है।  जब  जूट
 का  दाम  ज्यादा  हो  जाता  है  तो  लोग  जूट  पैदा
 करते  हैं  लेकिन  जब  पैडी  का  भाव  बढ़  जाता  है
 तो  लोग  वेडी  को  स्थिथि  फोवर  कर  जाते  हैं  ry
 झाजकल  लोग  $0  to  मन  पंडी  खरीद  रहे
 हैं।  चावल  का  भाव  80  या  90  या  96  Fo

 तक  चल  रहा  है  यानी  बह  2  र०  से  ले  कर
 2  रु०  किलोग्राम तक  बिक  रहा  है  इस  से
 कम  नहीं  है  ।  शझाप  इस  को  समझ  सकते  हैं  कि
 जब  इस  तरह  से  पैडी  का  भाव  बढ़  रहा  है
 तब  जूट  में  हमारे  यहा  सेल्फ-सफिशिएन्सी

 कभी  होगी ही  नहीं  !  दूसरी  तरफ  उन  के  पास
 पैसा  नहीं  है  ।  वह  भाष  से  पैसा  भांगते  है  ।
 मिल  वाले  रिसर्च  वर्यरह  करने  की  बात  भी

 कहते  है  भौर  नये  नये  ढंग  से  हेसियन  झादि

 की  बुनाई  करते  हैं।  यह  यह  भी  कहते  है  कि  जो
 झमरीका  की  डिमान्ड  है  उस  को  हम  मीट  करने

 की  कोशिश कर  रहे  हैं  ।  इस  के  बाद  कहते हैं
 कि  हमारे  पास  पैसा  नहीं  है  |  में  पूछता  हूँ
 कि  जो  कसा  होता  है  वह  क्‍या  हो  जाता  है  ।
 बह  कहते  है  कि  :

 Jute  mulls  are  finding  difficulty
 an  ob‘aining  finance  even  for  day-
 to-day  working.

 बतलाइये,  डे-ट-डे  बकिंग  के  सिये  इंडियन
 जूठ  मिल्‍स  एसोसिएशन  कहता  है  कि  अभी
 हमारे  पास  पैसा  नहीं  है  ।  हर  बात  भें  कहता
 है  कि  हम  को  टैक्स  रिलीफ  दे  दो,  झभी  हम
 को  पाकिस्तान  से  कम्पिटीशन  करना  है  ।

 एसोसियेशन  का  कहना  है  कि  दैक्स  में
 रिडक्शन  कर  दिया  जाये  और  इम्पोर्ट  ड्यूटी
 को  कम  कर  दिया  जाये  ।  यह  सजस्त'
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 भी  दिया  गया  है  कि  जूट  बढ़िया  होना  चाहिए,
 गवालिटी  जूट  होना  चाहिए  |  हम  यह  भी
 देखते  है  कि  गबर्नमेंट  ने कलरिंग  झौर  ब्लीचिंग
 में  इम्पस्यमेंट  के  लिए  Fe  ern  दिया  है  ।
 इस  में  कहा  गया  है  :

 गल  have  now  freceived  per-
 mission  from  Government  to  set
 up  our  fibre  conversion  and  pro-
 duct  development  project  which
 will  give  us  6.4  million.”

 झगर  ब्लीलिंग  करने  से  हमारे  पाट  का
 भाव  बढ़  आये,  तो  प्रच्छा  है।  प्रश्न  है  कि
 कष्टीगेटर  को  क्‍या  मिलता  है  1  उस  से  कम
 कीमत  पर  पाट  लिया  जाता  है  और  उस  का
 दुगना  भौर  तिगुना  बनाया  जाता  है  t  इस  ट्रेड
 में  इतना  बंगलिग  है  कि  अपने  श्रपन  लोग  खाड
 किये  हुए  है,  जो  पाट  लेते  नही  है  ।  उन्होंने  पाट
 लेना  बन्द  कर  दिया  है  ।

 Mr.  Deputy-Speaker;  The  hon
 Member  may  cuntinuc  his  speech
 after  lunch.

 33  brs.
 The  Lok  Sabha  then  adjourned  for

 Lunch  till  Fourteen  of  the  Clock.

 The  Lok  Sabha  re-assembied  after
 Lunch  at  sx  minutes  past  Four-
 teen  of  the  Cluck

 (Mr.  Depury-Sezarzr  in  the  Chair)

 उपाध्यक्ष  महोदय  :  श्री  फणी  गोपाल
 सेन  झापकों  पांच  मिनट  में  खत्म  करना

 ह्।

 श्री  Go  मो०  सेन  :  भरभी  तो  मैं  पांच
 मिनट  ही  बोला  हूं  ।

 चवाध्यका  अहोवय  नहीं,  दम  मिनट

 हो  चुके  हैं।  5  मिनट में  खत्म  कर  दीजिए ।

 ली  रू०  बोग  सेन  :  तो  उपाध्यक्ष  महोदय,
 ह...  भाईलेड  जूट  की  बेल  के  बारे  में  यह  दूसरी

 राएकाड  30,  7987  (Min.  of  Commerce)  8822

 जूटनयुलेटिन  &  ।  लचममेट  पम्लिकेशन  है-*-
 रीजनल  झाफकित  (  जूट  डेवलपमेंट  )
 मिनिस्ट्री फ्राक  फूड  ऐंड  एप्रीकल्चर,  पबंबेंड
 भाफ  इंडिया की  ।  इस  में  यह  कहते  है।

 “The  need  for  ensuring  a  fair
 price  tg  Jute  cu)tivators  and  a  fair
 deal  to  the  jute  trade  has  been
 urged  by  the  Jute  Balers’  Asso-
 ciation.  According  to  a  spokesman
 of  the  Association,  the  Government
 of  India  has  permitted  the  jute
 industry  to  import  raw  jute  at
 a  time  when  the  fibre  is  available
 in  plenty  m  the  country.”

 wa  देखिए,  यह  कया  बताते  हैं,  वह  कहते
 हैं  कि  हम  को  और  हृम्पोर्ट  करने  दों।  झभी की की
 उन  की  जो  मांग  है  वह  20  लाख  बेल्स  की
 है  और  यह  कहते  हैं  कि  प्लेन्टी  है  :

 ‘For  this,  a  good  deat  of  the
 country’s  precious  foreign  ex-
 change  has  been  spared  by  the
 Government,

 It  is  stated  that  the  authorities
 have  fixed  margins  on  purchases
 of  raw  jute  by  jute  mills  at  prices
 much  below  the  then  ruling  prices,
 making  the  market  conditions
 favourable  to  jute  mills"

 उम  पर  तुर्रा  यह  लीजिए  :

 ‘The  raw  jute  cultivators  have
 thus  been  denied  the  benefits  of
 world  Prices  of  jute  goods

 The  trading  capacity  of  jute
 balers  is  aiso  reported  to  be  suffer-
 ing  due  to  delay  in  the  payment
 of  sellers’  value  dills  for  raw  jute
 against  the  terms  of  the  contract.”

 wa  यह  लोग  कहते  हैं  कि.  हमारे  पास
 रुपया  नही  है  1  डे-टु-डे  एक्स्पेंडीचर मे  हमारे
 पास  रुपया  नहीं  है  और  यहां  जो  ह  मिल
 का  दपया  है  वह  उपाध्यक्ष  महोदय,  जा  रहा
 है  स्टील  में  ।
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 द... अ  Must  To  urvast  In  Srezx

 MANUFACTURING
 In  view  of  the  diversified  acti-

 vities  of  the  company  and  the
 Srospects  of  investment,  the  Board
 of  Birla  Jute  Manufacturing  Com-
 Pany  proposes  to  invest  Rs.  30
 lakhs  in  equity  shares  of  Bihar
 Alloy  Steels,  a  new  company  in-
 corporated  in  1965,  xt  is  reported.
 The  shareholders  of  the  Birla
 Jute  Manufacturing  Company
 have  recently  approved  of  the  pro-
 posed  investment,  it  is  learnt.
 The  company  has  been  granted  an
 industrial  licence  for  manufacture
 of  alloy  steels  including  ball  bear-
 ing  steels,  alloy  too  steels  and
 speed  steels.”

 तो  यह  शाप  देखिए  कि  एक  तरफ  तो  रुपया
 नहीं  है  शर  दूसरी  तरफ  बूंट  मिल  का
 जो  रुपया  हैं  वह  दूसरी  तरफ  जा  रहा  है
 इस  में  खैरियत  की  बात  एक  हम  देख  रहे
 हैं  कि बगाल  गवर्नमट  ने,  हमारे  ज्योति  बोस
 ने  भी  कहा  है,  एक  कानून  पास  किया  है  ।
 यह  है  या  कि.

 “The  West  Bengal  Assembly
 passed  the  Bengal  (Sales  Tax)
 and  Raw  Jute  Taxation  (Amend-
 ment)  Bill,  967  on  30th  March,
 967

 While  moving  the  Bill,  Mr
 Jyoti  Basu,  State  Finance  Minister
 tolq  that  the  Government  was
 thinking  adopting  measures  to
 protect  jute  growers  from  the
 clutches  of  the  middlemen  in  the
 jute  trade  The  Minister  said  that
 jute  grown  in  West  Bengal  had  a
 good  demand  but  the  cultivators
 were  exploited  due  to  their  pover-
 ty.

 Mr.  Basu  also  assured  the  House
 that  problems  arising  out  of  force
 import  of  Thailand  jute  would
 receive  necessary  consideration  of
 the  Government.  ”

 इस  तरीके  से  थाईलेंड  का  जो  जूट
 अंगाया  जा  रहा  है,  यह  बिना  सोचे-समझें

 मंगाया  जा  रहा  है।  भ्पने  देश  का  जूट  जंगली
 पटवा  नहीं  है,  ,  खराब  पटवा  नही  है,  लेकिन
 उन  की  तरफ  से  यह  माग  की  जा  रही  है
 कि  बढ़िया  पटवा  दीजिये,  बढ़िमा  पटना
 देना  है  तो  उसके  लिये  साधन  मूहिया  कीजिये,
 रुपया  मुहिया  कीजिये,  आज  कल्टीवेटर  को
 मिलता  क्या  है,  वीडिग  का  खर्च  तक  ती  उसे
 मिलता  नही  है।

 हमारा  बिहार  जो  झाज  संकट  से  गुजर
 रहा  है  दाने  दाये  के  लिये  मुहताज  हो  रहा
 है।  ये  लोग  तो  सरकार  से  रुपया  ले  रहे  है,
 लेकिन  कब्टीवेटर  को  क्‍या  मिल  रहा  है,
 वह  बेचा रा  ती  गरीब  का  गरीब  ही  रह  गया
 है  |  आप  बढ़िया  जूट  के  लिये  कहते  हैं,  वह
 बेदा  कर  सकता  है,  लेकिन  उसके  लिये
 जुगाड़  तो  कीजिये

 “You  can  get  at  least  6  maunds
 vf  jute  per  bigha  if  you  a)  Apply
 muniate  of  potash  and  superphos-
 phate  to  the  soi]  as  you  prepare
 the  land;  (n)  Use  improveg  seeds;
 Qui)  Sow  jute  in  lines;  and  (iv)
 Top-dress  the  crop  with  ammon-
 um  sulphate  or  spray  the  jute
 leaves  with  “urea  solution,  four  to
 five  weeks  after  sowing.
 For  a  better  income,  teke  an  early

 crop  of  white  jute  from  your  low-
 lying  paddy  land.

 Leaf  fall  from  jute  plants  will  work
 as  fertiliser  and  poost  the  yleld  of
 your  subsequent  paddy  “crop.”

 उसको  जो धाप  इतनी  बात  बताते  हैं,  बह
 गरीब  किसान  कहां  से  लाये,  बह  कहां  के:
 मुहिया  करे  ।

 शी  लिय  मारायण  (बस्ती)  :  गब्मेमेट
 से  मांगों  v

 ची  Go  गौ०  हेग :  वही  ती  मैं  कह  रहा
 हूं  7  हमारी  जो  हालत  है  बह  दिम-दिन  बदतर
 हो  रही है  टझौर  मिल  वाले  फायदा  उठा
 रहे  हैं,  जो  बातें  मिल  वाले  झापके  सामते
 रखते  है,  वह  ठीक  नही  है।
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 [श्री फ०  गो०  सेन]
 झब  परचेज  की  हालत  को  देखिये  t

 एक  तरफ  तो  जूट  कमिश्नर  है,  दूसरी  तरफ
 ये  सब  लोग  है,  भ्रापके  पास  कोई  मशीनरी
 नही  है,  बफर-स्टाक  कहिये,  का  रपोरेशन
 सब  उसके  हैं,  जूट  कमिश्नर  तो  एक  तमाशा
 है।  जूट  कमिश्नर  ने  कहा  है  कि  ध्या

 “Mills  have  ४४6  ४९९३  asKéd  not
 to  buy  raw  jute  as  a  group.”
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 we  कमिश्नर  कहते  हैं  कि  भ्रप  सिस्टम  से  म
 खरीदो,  बोकली  खरीदो,  लेकिन  वे  जब
 जितना  चाहते  है,  खरीद  लेते  है,  चार
 बीक  का  एक  साथ  खरीदते  है---जैसे  उनका
 मन  हीता  है,  बसे  करतें  है

 “They  are,  nevertheless,  buying
 only  dare  requirements.”

 इस  तरह  से  कहा  झापकी  बात  रहती  है,
 आपकी  मशीनरी  कहा  है,  क्या  ाप  बता  सकते
 हैं  ।

 हम  यह  देखते  है  कि  हमारे  कल्टीवेंटर
 को  हमेशा  घाटा  रहता  है।  इन  लोगों  ने  तो
 अपनी  एसोमियेशन  बना  रखो  है,  जिस  में
 उन  को  कायदा  होता  है,  उस  के  मुताबिक
 करते  हे,  लेकिन  हम  लोगो  को  उस  से  कोई
 फायदा  नहीं  होता  है।  सरकार  को  कहते  हैं
 कि  दुनिया  भर  से  कम्पंटोशन  हो  रहा  है,
 हमारे  फाइबर  का  दाम  बढता  जा  रहा  है,
 लेकिन  उस  दाम  का  बढ़ने  का  फायदा  कल्टोबेट र
 को  नही  होता  है,  बह  फायदा  इन्ही  लोगो  को
 मिलता  है  t

 हमारी  बिहार  गवर्नेमें”  ये  एक  चीज
 अपने  यहा  की  थी,  इसे  हमारी  काग्रेस  गवर्न-
 भट  ने  भी  किया  था  कि  दो  रुपया  का  एक
 परचेज  टैक्स  लगाया  था।  इस  के  खिलाफ  ग्रोर्स
 और  टेडर्स  को  तरफ  से  रिप्रेंजेन्टेंशन  वर्ग रह  भी
 हुआ,  लेकिन  लागू  हुमा  नहीं।  झब  इस
 टैक्स  का  अ्रसर  ची  ढ््ड्स  पर  व  पड़
 कर  कल्टीवेटर्स  पर  पढ़ा  ।  भान  लीजिये
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 कि  भाव  40  40%  इस  टैक्स  के  पड़ने  के

 बाद  बह  लोग  कहने  लगेंगें कि  हम  तो  38  द
 मे  लेंगे  क्योकि  दो  रुपया  हम  को  टैक्स  देना
 है।  सरकार  का  उदेश्य  है  कि  टैक्स  परचेजर
 को  पड़े  लेकिन  वास्तव  में  वह  पढ़ता  है
 कल्टीवेटर  पर  t

 मैं  यह  कहना  चाहता  हूं  कि  प्रगर  हमारा
 जूट  जंगली  है,  खराब  है,  और  यहा  उसका
 भाव  गिरा  जा  रहा  है,  कल्टीवेटर  को  उस  का
 कोई  लाभ  नहीं  हो  रहा  है,  प्राप  उस  को
 बाहर  भेजिये  ।  झाप  मिल  को  इम्पोर्ट  करने
 के  लिये  इजाजत  दे  रहे  है,  तो  दीजिये,  लेकिन
 हमारा  पटवा  भी  एक्सपोर्ट  कीजिये,  उसका
 एक्सपोर्ट  करने  के  लिये  लाइसेन्स  दीजिये  t
 भाप  उनके  लिये  मगाये  या  कुछ  करे,  वह
 जहन्नुम  मे  जाये,  लेकिन  हमारा  पटवा  बाहर
 जाना  चाहिये  |

 झाज  प्रेमवाले  लोग  भूले  मर  रहे  हैं
 क्योकि  उन  के  पास  काम  नहीं  है,  उन  की
 पटवा  नहीं  देते  है  एक्सपार्ट  होगा  तों  उनको
 भी  काम  मिलेगा  |  आप  चाहे  ब्स  काम  को
 एस०  टी०  सी०  का  मारफत  कोजिय  लेकिन
 उस  का  जो  मुनाफा  प्रार्वे  वह  कल्टीबेट्स
 को  मल,  इस  प्रकार  की  व्यवस्था  होनी
 बाहिये  3

 Mr.  Deputy-Speaker:  Mr.  Scqueiru.
 He  will  take  only  ten  minutes.

 Shri  Sequeira  (Goa,  Daman  and
 Diu)  Not  fifteen  minutes?

 Mr.  Deputy-Speaker:  No,  no.  He
 may  please  try  to  finish  in  ten
 minutes.

 Shri  Sequeira;  Some  days  ago  I
 remember  reading  in  the  papers  that
 the  hon.  Minister  for  Commerce  was
 considering  a  compulsory  export
 scheme  I  would  like  to  suggest  to
 him  a  nicer  way  of  increasing  exports.
 Whatever  exports  are  made  today,
 the  ncentives  that  are  available  are
 in  the  form  of  import  entitlements
 or  cash  and  these  import  entitiements
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 can  be  used  for  such  uninteresting
 things,  from  the  personal  angle,  as
 raw  materials,  components  and  such
 like  things.  2  would  like  to  suggest  to
 him,  in  addition  to  the  cash  incentive
 presently  available,  giving  a  persoral
 incentive  to  the  exporters;  it  may  be
 a@  very  small  one,  but  still  it  should
 be  a  personal  in¢entive,  I  submit
 that,  once  this  :s  done,  the  exporter
 humself  will  discover  that  he  would
 luke  to  have  a  car,  perhaps  a  gun,  or
 his  wife  might  want  a  gown  or  his
 secretary  rmght  want  an  electric  type-
 writer  and  things  like  that.  If  this
 incentive  is  given  in  the  form  of  an
 exchange  voucher  which  can  pve  used
 freely  for  the  import  of  any  materw]
 or  for  travelling—and  if  this  enables
 the  ladies  in  this  country  also  to  be
 roped  into  the  export  drive,  I  submit
 to  him  that  he  wul  find  it  to  be  the
 most  effective  and  the  nicest  compul-
 sory  export  scheme  that  he  can  devise.

 On  exports  from  Goa,  we  wll  pro-
 duce  this  year  7I/2  milhon  tonnes  of
 iron  ore  and  every  tonne  of  this  wili
 be  exported.  We  are  in  free  competi-
 tion  with  the  world  and  as  the  hon.
 Minister  knows.  as  far  as  the  purcha-
 Sing  countries  are  concerned,  they  arc
 only  interested  in  the  ci.f  price  and
 that  is  dependent  on  the  freight.
 Freight  again  is  dependent  on  the
 size  of  the  ships  and  the  loading  rate
 While  the  world  js  loading  big  ships
 at  a  very  fast  rate  per  hour,  we  in
 Goa  are  loading  small  ships  at  a  very
 small  rate  per  day.  On  commercial
 considerations,  there  should  have  been
 4  fast  ore  loading  facility  at  Marma-
 @0q  already  nearine  completion,  But
 in  fact,  the  project  report  for  this  faci-
 lity  3६  still  lying  in  the  desk  of  he
 Government.  I  would  like  to  draw
 the  attention  of  the  hon.  Minister  to
 this,  and  to  warn  him  that  unless  we
 are  able  to  commence,  and  comoiete,
 this  facility  soon,  we  run  the  risk  of
 losing  almost  the  complete  export  of
 7I/2  million  tonnes,  and  the  valuable
 foreign  exchange  that  comes  from  it

 Then,  on  the  question  of  export
 duties  on  iron  ore,  following  devalua-
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 tion  these  duties  were  introduced  and
 they  were  introduced  at  g  fiat  rate
 per  tonne.  The  result  is  that  on  the
 lower  grades  of  or,  which  have  the
 same  cost  and  are  more  difficult  to
 sell,  the  exporters  are  at  a  disadvan-
 tage,  and  in  regard  to  higher  grade,
 they  sometimes  make  an  excessive
 Profit  Incidentally,  it  is  the  STC
 that  exports  this  higher  grade  and
 not  Piivate  exporters.  Several  re-
 presentations  have  been  made  by  the
 exporters  from  Goa.  I  have  no  parti-
 cular  brief  for  these  gentlemen;  in
 fact,  they  all  opposed  me  during  my
 election;  but  I  have  read  this  repre-
 sentation.  They  asked  for  a  pro  rata
 export  duty  related  to  the  price.  This
 demand  is  a  reasonable  one  and  I
 would  request  the  hon.  Minister  to
 please  look  into  3  and  make  an  early
 decision  because  if  has  been  pending
 for  ovel  nine  months.  Government
 feel  that  there  are  excessive  profits  in
 the  import  trade,  and  I  submit  to  you
 that  Government  themselves  have
 Proved  this  in  the  STC.  According  to
 the  last  report  published,  the  STC  has
 made  a  profit  of  33.67  per  cent  on
 capital  employed.  If  this  profit  had
 been  made  on  exports,  I  would  have
 hag  no  quarrel  with  :t.  However,  I
 Notice  that  almost  80  per  cent  of  the
 business  of  the  STC  38  in  imports,  and
 that  alsg  in  commodities  and  materials
 which  they  monopolise.  I  request
 the  hon,  Minister  to  please  look  into
 this  and  examine  on  which  of  the  im-
 port  items  he  could  cut  down  the  price
 and  still  make  a  reasonable  profit  and
 help  the  price  of  the  domestic  pro-
 ducts  to  come  down.

 I  have  just  heard  that  the  STC  is
 thinking  of  taking  over,  on  qa  mono-
 poly  basis,  cotton  import  into  this
 country.  The  textile  industry  was  a
 very  healthy  one.  The  unqualified
 doctors  in  Government  with  their
 medication  have  turned  it  into  an
 ailing  body  and  in  sotMe  cases  ,;nto  a
 sick  one.  {  think  the  term  =  ‘sick
 mills’  coulg  not  be  more  appropriately
 used,  If  they  now  insist,  after  having
 weakened  the  patient,  thet  they
 should  doctor  also  his  food,  I  submit
 that  they  might  succeed  in  killing



 fag.  DG.

 [Shri  Sequeira)
 the  patient.  The  cotton  trade  is  not
 a  straight  buying  trade,  there  is  a  lot
 of  skil]  involved.  I  do  not  believe
 that  the  skill  is  available  with  Govern-
 ment.  I  do  not  beheve  that  they  are
 likely  to  get  itn  a  hurry.  May
 suggest  to  them  that  they  should  leave
 the  cotton  trade  alone  and  keep  their
 hands  off  cotton  imports”

 On  the  question  of  tee,  we  were  the
 biggest  exporters  in  the  world  at  one
 time  In  1957,  we  had  45  per  cent  of
 total  share  of  export  and  this  has  now
 cume  d0OWn  to  34.8  per  cent.  Ceylon
 which  had  30.2  per  cent  in  4957  has
 ancreased  it  to  39.2  per  cent.  Various
 reasons  are  atiributed  to  this  One
 of  them,  according  to  the  Tea  Board
 itself  is  that  our  exports  have  been
 affecteg  by  increasing  ouying  by  those
 countries  that  haVe  rupee  payment
 agreements  with  us  I  wish  to  ask  the
 hon.  Minister,  why,  when  we  are  able
 to  scil  tea  for  free  foreign  exchange,
 wrth  which  we  can  buy  the  best
 equipment  and  the  best  material  from
 wherever  we  can  get  १६  and  at  the  best
 prices  available  to  us,  we  should
 divert  these  commodities  to  g  rupee
 payment  country,  when  as  a  result  of
 that  we  have  to  take  whatever  they
 can  give  us,  and  at  whatever  prices
 they  quote

 Another  question  on  tea  is  that  we
 appeay  to  be  still  tred  to  the  British
 monopoly  on  tea,  while  our  little
 neighbour  Ceylon  is  teaching  us  @
 very  nice  lesson  by  reducing  its  de-
 pendence  on  Britain.  and  going  out
 and  developing  direct  contacts  to  sell
 itg  tea  As  an  example.  our  sales  to
 the  USA  have  decreased  whereas
 those  of  Ceylon  have  increased  ह।
 suggest  to  the  hon.  Minister  that  we
 should  learn  from  Ceylon  and  we
 should  get  out  of  British  hands  on  tea
 exports.  We  should  give  preference
 ta  exports  to  free  foreign  exchange
 areas,  and  we  should  examine  the  pos-

 rand
 of  selling  packaged  tea  from

 !

 I  have  just  seen  the  leaflet  which
 Shri  Joytirmoy  Basu  has  brought  out
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 in  which  he  hag  given  prices  and  other
 information,  which  shows  that  the
 major  portion  of  the  profit  available
 on  tea  exported  by  us  js  going  into
 foreign  hands.  May  I  now  quote  from
 the  section  on  Tea  Promotion  in  the
 Tea  Board's  report?  The  report  says:

 “The  Tea  Board  is  engaged  in
 the  uni-national  promotion  to
 project  the  image  of  Indian  tes”

 The  report  also  says  that:

 ‘lt  38  also  engaged  in  the  gene-
 ric  promotion  of  tea  wherever
 possible  in  combination  with
 other  producing  countries  and
 loca)  teg  trade.

 I  would  hke  to  recommend  to  the
 Minster  let  the  Tea  Board  discard
 these  high-sounding  phrases;  let  them
 develop  direct  sales  contacts,  not  for
 the  State  Trading  Corporation  but  for
 the  enterprising  private  citizens  of
 this  country  Let  them  help  to  sell
 not  only  the  image  but  also  the  subs-
 tance,  that  we  call  tea.

 Shy  R.  K  Amin  (Dhandhuka):  t
 thank  you  very  much  for  the  oppor-
 tunity  given  to  Me  to  make  two  ob-
 servations  on  the  Ministry  of  Com-
 merce  They  emanate  fiom  the  fact
 that  there  are  two  pre-requisites  for
 the  Ministry  of  Commerce,  especiaily
 for  one  who  heads  the  Ministry.  They
 are,  one,  he  should  have  business
 acumen  and  two,  he  shoulg  not  act
 like  Hamlet  without  the  Prince  of
 Denmark;  he  should  play  Hamlet  with
 also  the  Prince  of  Denmark.  I  find
 the  lack  of  these  two  pre-requisites  in
 the  Ministery  of  Commerce.

 Sometime  ago,  when  I  asked  a  ques-
 tion  about  the  way  they  put  a  hedge
 or  control  over  forward  aad
 speculation,  the  Minister  himself  was
 not  able  to  make  a

 iene  — legitimate  ang  Hiegitima'  speculs'
 Probably  he  may  not  also  unéerstand
 what  specuiation  is.
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 Similarly  sometime  ago  when  we
 met  him  in  connection  with  the  cot-
 ton  control  ang  requisition  scheme  in
 Gujarat  which  had  adversely  affected
 the  State,  the  argument  was  ‘simply
 because  there  is  a  iaw.  we  are  imple-
 menting  it’;  although  thé  law  may  not
 work  in  a  right  way,  although  it
 May  not  be  in  the  interest  of  the  cul-
 favator,  as  well  as  the  industry,  yet
 we  are  implementing  the  law.  The
 man  with  business  acumen  will  not
 do  it.  He  certainly  will  not  operate
 it  to  its  letter  to  the  detriment  of  ail
 concerned,  although  the  spirit  of  the
 law  must  be  observed.  These  consi-
 derations  are  lacking  In  the  Commerce
 Minstry  ang  that  is  why  probably  we
 are  not  following  the  night  type  of
 policy.

 The  experience  of  the  last  5  years
 has  clearly  demonstrated  thar  a  new
 type  of  approach  is  necessary  tc  al
 our  commercial  problems.  Take,  for
 instance,  our  foreign  trade  We  have
 the  experience  of  STC.  Nationalisation
 will  not  do  because  the  State  does  not
 know  how  to  manage  import  and  ex-
 port.  We  also  tried  to  put  physica!
 control  via  quotas  and  other  things
 and  we  have  seen  the  regults:  tne
 qoutas  are  being  sold  at  g  premium.
 The  advantage  is  never  to  the  con-
 sumers.  The  pattern  of  growth  that
 we  are  having  in  the  country  is  quite
 lopsided  Industries  which  we  do  not
 require  grow  and  develop  in  our
 country,  e.g.  air-conditioning.  refri-
 gerators  and  things  like  that.  Under
 the  import  substitution  scheme,  they
 all  develop  in  our  country,  while  in-
 dustnes  which  are  very  essential  to
 our  economy  like  the  chemical  _in-
 dustry.  the  iron  and  steel  industry
 and  other  types  of  industries  do  not
 develop  This  is  simply  because  of
 the  physical  controls  which  we  have
 been  implementing  in  our  country.

 The  third  alternative  is  to  adopt  the
 price  mechanism.  So  far  removal  of
 control  on  cement  has  convinced  you
 that  the  production  is  increasig,  at  the
 same  tine,  the  distribution  is  right.  So
 far  removal  of  control  on  iron
 steel  has  also  made  people  happy  be-
 Cattze  they  get  the  commodity  when
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 they  require  it.  The  third  step  before
 you  now  ig  the  removal  of  control  an
 cotton,  The  soner  you  do  it,  the  better
 it  is.  If  you  maintaia  it  any  onger,
 probably  xt  will  not  be  in  the  interest of  the  grower,  or  in  the  interest  of  the
 traders,  nor  in  the  interest  of  the  yn-
 dustry.  Soon  this  lesson  has  to  be
 learnt  Do  not  be  in  the  state  of  to
 be  or  not  to  be;  act  with  courage.  Be-
 cause  two  things  have  already  con-
 vinced  you  that  that  is  the  right
 course  to  adopt

 I  do  not  bother  about  whether
 export  has  fallen  down  in  figures  or
 not  because  our  statistics  are  not  the
 correct  ones.  Our  export  is  not  the
 total  value  recorded  in  our  satistics.-
 There  is  over-invoicing  of  s:mports and  under-invoicing  of  exports.  There-
 fore,  you  do  not  get  the  correct  statis-
 tics.  So  a  fall  in  exports  or  rise  in
 exports  for  a  particular  year  will  not
 give  you  the  correct  figures.

 Ask  yourselves  the  question:  Have
 we  been  able  no  manage  with  the
 STC®  Have  we  been  able  to  make  it
 with  physical  controls?  The  answer  is
 no.  Then  the  only  alternative  that
 remains  with  you  is  the  market
 mechanism.  That  market  mechanism
 is  having  no  contro]  whatsoever  and
 is  allowing  the  rupee  to  float.  De-
 mang  and  supply  will  automatically
 decide  which  things  should  be  amport- ed  3nd  which,  exported.  But  imme-
 diately  if  you  plunge  into  that,  pro-
 bably  vou  will  have  to  face  difficulties
 from  the  people  as  well  as  from  out~
 side.  You  should  go  step  by  step.
 You  have  taken  the  step  of  devalua-
 tion.  Why  not  take  the  step  of  re-
 moving  so  many  export  duties  and
 import  duties,  one  by  one  and  that
 of  removing  the  STC  and  get  it  rid
 of  the  foreign  export  trade  end  the
 foreign  import  trade.  Because,  today
 you  import  so  many  commodities  only
 because  they  come  into  your  country
 cheaply  and  you  have  the  inducement
 to  use  even  though,  they  are  not  re-
 quired.  If  there  is  price  discipline
 over  it,  probably  you  will  import  these
 commodities  which  you  neeg  most.  In
 your  export  trade,  if  you  follow  that
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 pattern,  it  will  do  you  good.  My  own
 advice  is:  Be  a  Hami'et  and  take
 action  as  the  King  of  Denmark;  have
 courage  and  whatever  your  fifteen
 years  of  experience  had  convinced
 you,  do  it;  you  go  forward  and  I  am
 sure  success  awSsits  you.

 Mr.  Deputy-Speaker:  I  thought
 your  academic  discourse  will  continue
 a  little  longer.  The  hon.  Minister

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  Mr.  Deputy-Speaker
 I  am  most  grateful  to  the  hon  Mem-
 bers  for  the  advice  and  criticism  they
 have  offered  in  connection  with  the
 Mimstry  over  which  I  have  the  hon-
 our  to  preside.  The  amount  of  time
 that  you  allotted  for  this  Ministry  this
 year  is  im  itself  an  indication  of  the
 growing  importance  of  this  ministry
 and  the  recognition  of  this  Ministry  as
 One  of  the  major  Ministries  of  the
 Government.  In  fiscal  terms  it  is  al-
 ways  easy  to  measure  this  Minsstry.
 The  total  foreign  business  sometime
 after  Independence  was  of  the  order
 of  1,816,  million  US  dollars  In  ‘1957-
 58,  when  this  Minstry  was  separated
 from  the  larger  Ministry  of  Commerce
 and  Industry  it  hag  gone  ४०
 to  3,353  mullion  dollars  and  now  this
 year  the  foreign  trade  will  be  of  the
 order  of  4,249  million  dollars  This
 shows  the  growing  business  that  8
 beng  handled  by  tus  Mvustry  The
 report  that  we  have  submitted  this
 year  gives  the  functions  of  the  Minis-
 try  and  the  organisational  set-up.  I
 need  not  go  into  it  just  now.  In
 keeping  with  the  growing  importance
 of  this  Ministry  we  have  endeavoured
 to  make  certain  structural  changes
 which  we  hope  will  lead  to  greater
 efficiency  in  the  functioning  of  the
 Ministry.  The  tasks  on  which  the
 Munistry  is  engaged  are  complex  and
 varied  covering  a  variety  of  economic
 activity  at  home  and  promotional
 activity  abroad.  To  deal  with  this
 task  efficiently,  the  work  in  the  Min-
 istry  has  been  reorganised.  Commo-
 dity  officers  and  territorial  officers
 constitute  the  focal  point  of  this  re-
 organisation.  White  the  former  are
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 responsible  for  taking  feasible  steps
 to  secure  increased  exports  of  the
 products  ip  their  charge,  the  respon-~
 sibility  for  surveying  the  prospects,
 fostering  contacts  and  removing  ad-
 muustrative  difficulhes  rests  on  the
 territorial  officers,  Both  these  officers
 are  served  by  service  directors.  These
 directors  try  to  take  care  of  the
 quality  control,  transport  facilities,
 publicity,  exhibitions,  financial  assis-
 tance  and  with  securing  reduction  in
 import  duties  and  non-tariff  barriers.
 Under  the  system  of  performance
 budgeting  which  has  been  adopted
 recently,  specific  task  and  work  tar-
 gets  are  assigned  to  different  sections
 in  the  Ministry  and  to  other  organs
 through  which  the  Ministry  functions.
 This  method  of  work  gives  both  a
 sense  of  direction  and  also  provides
 us  a  yardstick  with  reference  to
 which  achievements  could  be  mea-
 sured,

 Now,  we  have  in  this  Ministry  a
 number  of  public  sector  corporations.
 ]  know  my  frends  on  the  extreme
 left  of  this  Hotse  are  extremely
 allergic  to  the  public  sector.  Mv  hon.
 friend  sitting  there  just  now  pro-
 pounded  a  most  astounding  theory
 and  I  was  amazed  to  hear  it.  He
 said  do  away  with  controls.  I  under-
 stand  that  that  is  hig  policy.  Then  he
 says.  do  away  with  all  import  and
 export  duties  How  afe  we  going  to
 run  this  Government  in  this  country,

 Ss

 An  Hon.  Member:  Free  trade.

 Shri  Dinesh  Singh:  Free  trade,  but
 where  are  we  going  to  lead  the  free
 trade—no  restriction,  no  control!  Do
 away  with  STC  and  all  the  public
 sector  enterprise!  And  then  who  will
 come  to  protect  the  hon,  Member  in  &
 gherao?  (Interruption)  He  wants  us
 to  sit  here  and  only  provide  him  with
 leas  protection  in  a  gherao  and  leave
 him  free  to  do  what  he  likest

 An  Hon  Member:  Looting.

 bri  Dinesh  singh:  Looting  als
 as  my  hon,  friend  says.  This  is  not
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 the  way  that  we  can  function,  We
 have  got  specific  responsibilities,  and
 I  would  like  to  say  this,  in  all  humi-
 lity,  to  the  hon.  Members  opposite,
 and  those  who  are  engaged  in  produc-
 tion  and  productive  activities  in  this
 country;  had  they  followed  a  policy,  a
 progressive  policy,  even  of  capitalism
 that  they  talk  about,  maybe  they
 would  not  have  been  in  this  difficulty
 today.  We  have  been  hearing  for  the
 last  two  days  difficulties  after  diffi-
 culties.  I  know  Mr.  Piloo  Mody  is
 feeling  very  disturbed,  but  we  have
 been  hearing  difficulties  after  diffi-
 culties,  about  mill,  closing,  mills
 about  to  close,  cotton  textiles,  the
 oldest  industry  in  this  country  and
 employing  a  large  unmber  of  people
 which,  having  lived  in  complete  free-
 dom  for  a  long  time,  has  become  sick,
 and  it  has  become  sick  because  they
 have  moved  with  the  times!  As  long
 as  there  was  a  foreign  government  to
 protect  their  interests,  so  long  they
 went  along.  But  all  that  has  changed
 now.  We  87९  hving  in  an  entirely
 new  worlg  in  this  country  and  ground
 us,  and  we  have  got  to  keep  in  tune
 with  that

 Taking  about  the  public  sector  that
 we  have  to  deal  with  under
 this  Ministry,  there  are  six  of  them—
 the  State  Trading  Corporation,  the
 Minerals  and  Metals  Trading  Corpo-
 ration,  the  Export  Credit  and  Guar-
 antee  Corporation,  Ltd.  the  Handi-
 craft  and  Handloom  Export  Corpo-
 ration  Ltd.,  the  Indian  Motion  Pictures
 Corporation,  Ltd,  and  the  Metal  Scrap
 Trading  Corporation,  Ltd  Akl  these
 corporations  save  the  dus]  purpose  of
 promoting  overseas  sales  as  well  as
 giving  q  new  direction  to  it,  by  deve-
 loping  new  iteme  and  diversifying
 the  existing  pattern  of  trade.  Had  the
 private  industry  by  ttself  gone  into
 this  diversification,  maybe  we  would
 have  suffered  less  losses  in  these
 public  sector  corporations.  The  hon.
 Members  have  taken  keen  interest  in
 the  working  of  these  corporations  and
 have  made  some  very  useful  sugges-
 tions  which  we  shall  certainly  bear
 in  mind.  But,  as  I  pointed  out,  there
 are  certain  fundamental  differences;
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 they  do  not’  like  the  public  sector
 corporations;  they  are  ailergic  to
 public  sector  corporations,  We  are
 rather  fond  of  them,  and  we  want  to
 encourage  them  so  that  they  would
 grow  More  and  more  to  give  more
 direct  benefit  to  the  people  in  this
 country.

 Shri  Piloo  Mody  (Godhra):  May  I
 make  a  correction?  We  are  not  against
 public  sector  enterprises,  We  are
 against  public  sector  enterprises  when
 they  make  losses  and  cost  the  country
 a  lot  of  money.  There  is  no  allergy
 On  our  side.  I  think  the  allergy  is
 On  the  other  side.  (Interruption)

 Dr,  Ranen  Ben  (Barasat)  If  the
 Swatantra  party  wants  the  public
 sector,  2  means  that  3t  wants  the
 public  sector  to  serve  the  private
 sector.

 Mr.  Deputy-Speaker:  May  I  tell  the
 hon.  Members  that  if  they  want  some
 clarification  on  certain  points,  tame
 permitting,  certainly  I  would  allow
 them.  But  now,  at  jeast  do  not  dis-
 turb  him.  Let  him  continue.

 Shri  Dinesh  Singh:  I  am  grateful
 to  the  hon  member  for  the  clarifi-
 cation  he  has  sought  to  offer.  With
 his  cooperation,  I  hope  we  shall  be
 able  to  develop  even  more  the  public
 sector  industries  and  public  sector
 corporations

 hri  Piloo  Mody:  Protitably  That
 is  the  main  thing.

 Shri  Dinesh  Singh:  Yes,  very  profit-
 ably  I  look  forwarg  to  his  coopera-
 tion.  Even  profit  wag  being  objected
 to  by  some  hon  member  from  his
 side;  he  said  it  should  not  make  a
 profit,

 Sir.  let  us  take  the  State  Trading
 Corporation,  about  which  there  has
 been  so  much  talk  in  this  House.  It
 started.l  years  ago.  In  the  first  year,
 1956-57,  the  trade  was  to  the  tune  of
 Rs.  9.9  million,  yielding  a  gross  in-
 come  of  Rs  42  million  and  8  net  pro-
 fit  of  Rs.  8.8  million.  In  comparison,
 the  lest  balance  sheeet  for  1906-67
 shows  a  trade  of  Rs.  539.9  million
 yielding  a  gro8s  income  of  Rs.  6i6
 million  ang  a  net  profit  of  Re.  26
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 mullion.  In  these  l]  years,  the  total
 trade  of  the  STC  has  been  of  the  order
 o¢  Rs.  00798  milhon  adding  to  the
 Public  exchequer  in  the  form  of  taxa-
 tion  alone  R.  98°]  million,  yielding  a
 total  profit  of  Rs,  45°3  million.  If
 we  take  the  percentage  of  gross  pro-
 fits  to  direct  trade  for  l]  years  that
 the  STC  has  been  in  existence,  it  has
 varied  from  3°8  to  104  per  cent,
 giving  an  average  of  per  cent.
 This,  my  hon.  friend  will  appreciate,
 is  not  exorbitant  The  House  will
 appreciate  that  thig  is  not  a  mean  re-
 turn.  At  the  same  time,  the  STC  has
 not  been  indulging  in  anything  which
 may  de  called  profiteering.  I  do  not
 know  what  is  the  cxperience  of  some
 hon  members  opposite,  who  have
 some  experience  of  this  trade.  I  think
 the  profit  performance  of  STC  would
 comprre  favourably  with  any  of  the
 import-export  houses  they  may  be
 running.  This  is  the  performance  of
 one  of  the  Public  sector  corporations
 under  us,  which  has  come  in  for  quite
 a  lot  of  discussion  in  this  House  Sol
 thought  I  should  give  some  details
 about  it.

 One  of  the  most  :mportant  more
 responsibilities  of  this  munstry,  about
 which  I  am  sure  the  House  is  deeply
 concerned,  is  the  promotion  of  ¢v-
 port:  Unfortunately.  from  the  very
 beginning,  our  balance  of  trade  has
 been  in  a  very  favourable  position.
 We  have  at  different  periods  of  time
 made  many  efforts  ‘ry  make  adjust-
 ments  and  tried  to  bndge  this
 gap.  That  has  ‘not  ).en  possible
 I  would  say  once  «gain  without
 meaning  any  disrespect  or  hurling
 any  charges,  let  us  loo,  at  this
 foreign  trade.  What  doe,  it  mean?
 It  means  that  we  need  for  our  use,  for
 our  industrial  development  and
 economic  growth,  a  lot  of  things  which
 we  do  not  manufacture  here.  So,  we
 import  them.  But  how  are  they  to  be
 paid  for?  People  should  not  forget  that
 all  those  imports,  for  which  Govern-
 ment  may  have  temporarily  got  some
 credit  from  foreign  countries,  have
 got  to  be  paid  for  by  the  goods  which
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 industries  in  this  country  will  manu-
 facture.  Unless  realise  this
 serious  obligation  on  them  to  manufac-
 ture  and  sell  abroad  at  least  upto  the
 requirements  of  their  imports,  it  will
 always  lead  to  an  imbalance  in  our
 economy  and  will  eventually  drive  us
 down  to  a  position  where  either  we
 have  to  stop  imports  because  we  can-
 not  get  further  facilities  or  We  become
 constantly  under  the  economic  domi-
 Nation  of  one  country  or  a  group  of
 countries.  The  choice  is  for  hon.
 members  to  see.

 Ag  Y  said.  I  have  not  made  tt  a
 secret  to  accept  that  devaluation  has,
 especially  in  its  early  days,  affected
 our  exports  I  have  given  figures  m
 this  House  to  show  that  we  have
 sffered  a  shortfa])  in  the  export  trade
 to  the  tune  of  Rs,  34.6  million  dol-
 lars,  when  we  compare  the  export
 figures  of  ‘1965-68  with  those  of  ‘1966-67
 [  would  not  say  all  this  shortfall  has
 resulted  directly  from  the  change  in
 the  par  value  of  the  rupee  There
 have  been  even  more  fundamental
 factor,  at  work.  Two  «successive
 droughts  reduced  our  agricultural
 production  and  geriosly  affected  our
 trade  based  on  agricultural  commodi-
 ties  It  also  fosters  to  import  larger
 amounts  of  raw  materials  required
 for  our  own  industries.  Rise  in  prices
 of  essential  commodities  of  mass  con-
 sumption  ajso  helped  to  put  up  our
 cost  of  production  and  made  our  goods
 More  expentive  and  less  competitive
 in  world  market,  The  benefit  from  the
 import  entitlement  in  many  cases  was
 more  than  the  henefit  of  devaluation.
 This  fact  contributed  to  restricting
 exports  further  The  shortfall

 a
 in

 export  in  the  first  quarter  fol)
 de-valuation  was  of  the  order  of (17
 per  cent.  The  following  quarter  im-
 proved  export  trade  and  the  shorfall
 was  reduced  to  8.5  per  cent.  The  fol-
 lowing  quarter  improved  the  trade
 further  and  the  shortfall  was  इंचने
 duced  to  9.00  per  cent.  The
 quarter  bridged  this  gap  further  re-
 ducing  the  difference  only  to  4  BOF
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 cent.  With  the  prospect  of  better
 monsoon  this  year  ang  resultant
 yield  of  agricultural  produce  we  are
 hoping  that  the  line  of  export  trade
 would  be  considerably  improved  this
 year.  The  latest  figures  I  haVe  for  the
 months  of  April  and  May  this  year
 are  encouraging.  Export  sales  have
 been  higher  than  the  figures  of  the
 corresponding  months  of  April  and
 May  965  by  12.5  million  dollars.

 Shri  Dinkar  Desai  (Kanara).  Sir,
 js  it  proper  for  the  Minister  to  give
 the  figures  in  dollars  and  not  in
 rupees?

 Shri  Dinesh  Singh:  I  would  have
 been  very  glad  to  give  the  values  in
 rupees  but  because  of  the  change  in
 the  par  value  of  the  rupee  I  would
 have  been  constantly  asked  whether
 they  are  pre-devaluation  or  post-
 devaluation  values.  I  am  giving  the
 figures  in  dollars  only  as  a  matter  of
 facility  and  the  hon.  Member  need  not
 have  any  worry  on  this  account.

 3  am  glad  to  inform  the  House  that
 we  have  endeavoured  to  simplify
 export  procedures  We  seek  to  reduce
 administrative  intervention  and  Judg-
 ment  to  the  barest  minimum  compati-
 die  with  =  effective  promotion  We
 also  seek  to  focus  attention  on  effi-
 ciency  mn  production,  in  farm  =  and
 factory  efficiency,  in  marketing  and
 efficiency  in  service  which  this  Minis-
 try  provides  for  those  who  are  engaged
 in  export  production  and  export  sales
 One  of  the  basic  factors  inhibiting  our
 export  trade  as  also  affecting  internal
 prices  is  the  poor  yield  of  our  cash
 crop.  For  example,  we  are  the  world’s
 fourth  largest  producers  of  cotton.

 The  total  acreage  under  cotton  crop  in
 this  country  38  More  than  that  of  any
 other  country  in  the  world.  Yet  our
 vield  of  per  acre  is  about  the  lowest.
 Similarly,  our  yield  of  raw  Jute  is
 much  less  than  even  that  of  Pakistan.
 We  have  sought  the  co-operation  of
 State  Governments  ensuring  that  the
 producers  of  each  crops  are  encouraged
 and  assisted  to  reap  a  bigger  and  bet-
 ter  harvest  With  the  nelp  being  given
 to  provide  the  neessary  inputs  I  think
 it  will  be  possible  gor  our  farmers  to
 do  better  this  year.
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 One  of  the  most  important  items
 to  which  the  House  has  attached  great
 importance  is  the  diversification  of  our
 exports  and  moving  from  our  tradi-
 tiona}  items  of  export  into  new  items—
 industrial  exports  for  instance.  In
 the  field  of  industry  we  are  engaged
 in  impressing  upon  the  industrial  en-
 trepreneurs  the  absolute  necessity  in
 their  own  interest  of  adapting  indus-
 trial  products  to  the  requirements  of
 foreign  buyers  to  reducing  cost,  of
 improving  quality  and  of  taking  de-
 termined  steps  to  seek  and  serve
 foreign  markets.  One  of  the  main
 difficulties  we  have  encountered  in
 this  connection  isthe  risein  internal
 market,  the  consumption  potential  of
 our  people.  It  38  a  very  good  thing.
 Therefore,  there  is  not  enough,  should
 I  say,  realisation  on  the  part  of  our
 industrialists  to  export  to  survive.
 They  have  not  yet  fully  appreciated
 thit  if  they  do  not  export,  at  least  ex-
 port  enough  to  cover  their  importe-—
 Tt  am  not  talking  of  hmited  com-
 modity-wise  but  the  industry  ag  28
 whole—unless  we  bridge  this  gap,
 this  economic  prosperity,  this  econo-
 mic  opportunity,  this  liberalised  im-
 port  system  that  we  have  today  cannot
 be  sustarned

 Now,  some  of  my  friends  referred
 to  the  question  of  diversification  of  our
 trade.  I  should  like  to  inform  them
 that  there  is  undoubtedly  a  more  even
 distribution  vf  our  exports  geographi-
 cally  now  than  in  the  past.  A  redue-
 tion  of  the  excessive  dependance  on
 our  exports  to  the  British  market  is
 reflected  in  a  fall  in  the  United
 Kingdom’s  share  of  our  total  exports
 from  an  average  of  27.  per  cent  over
 the  First  Plan  period  to  20  per  cent
 in  1964-65.  Some  hon.  Member  said
 that  at  least  2l  years  after  indepen-
 dence  we  should  have  acquired
 maturity  ९०  diversify  our  trade.  I
 should  say  that  perhaps  he  has  not
 seen  the  figures.  We  lave  diversified
 our  trade  and  percentage-wise  cur
 trade  with  the  United  Kingdom  has
 been  reduced.  Of  coirse,  we  have  bad
 very  old  trade  contacts  with  the
 United  Kingdom  and  we  are  continu-
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 ing  to  trade  with  them,  and  I  do  not
 see  any  objection  in  trading  with  them
 provided  we  get  the  facilities  of  a
 good  market  to  trade  in  the  United
 Kingdom.

 DG.

 Though  there  has  been  an  unfor-
 tunate  stagnation  in  our  exports  to
 the  European  Economic  Community,
 which  we  870  making  every  effort  to
 break,  our  exports  to  USSR,  Japan,
 USA  and  UAR  have  increased  signi-
 ficantly.  Between  the  First  Plan
 period  and  1964-65  the  share  of  USSR
 in  our  exports  increased  from  4  -per
 ¢ent  to  !0.l  per  cent,  that  of  Japan
 increased  from  4  per  cent  to  76  per
 cent,  and  that  of  USA  from  16.9  per
 cent  to  85  per  cent  in  terms  of  per-
 centage  It  would  be  interesting  to
 Note  that  our  trade  with  the  Soviet
 Union  in  the  year  ‘1961-62  was  of  the
 order  of  Rs  32.2]  crores  In  the  year
 1965-66  it  went  up  to  Rs.  92.97  crores,
 registering  a  rise  of  185,  per  cent.
 Similarly,  the  trade  w:th  the  United
 States  in  the  same  9९००9  went  up  by
 28  per  cent.  while  the  trade  with  the
 Uniteg  Kingdom  fell  by  83  per  cent.

 Shri  Vasudevan  Nair  (Peermade):
 Are  you  satisfied  with  th  diversifi-
 cation  ?

 Ghri  Dinesh  Singh:  It  is  very  difti-
 cult  to  say  at  what  pomt  one  should
 be  satisfied.  To  my  way  of  thinking
 satisfaction  leads  to  stagnation  and  it
 is  only  one’s  desire  to  do  better  than
 in  the  present  that  leads  to  progress.
 I  hope  my  hon.  friend  will  pardon  me
 if  I  say  that  I  am  not  satisfied,  with-
 out  reflecting  in  any  way  On  the  work-
 ing  of  the  Ministry.

 We  have  recently  announced  a  new
 import  policy.  The  accent  of  this
 policy  as.  on  production,  On  optimum
 utieation  of  installed  capacity.
 Greater  production  means  more  em-
 ployment.  more  competition  and,
 therefore,  more  reasonable  prices  and
 alzo  an  expanding  surplus  for  exports.
 During  the  preceding  licensing  period
 after  devaluation  the  import  of  raw
 materials,  components  and  spares  for
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 the  use  in  production  units  had  been
 liberalised  59  industries,  accounting for  nearly  75  per  cent  of  our  industrial
 production,  have  been  placed  on  prio-
 rity  list.  The  producing  units  in
 this  category  are  being  enabled  to
 meet  to  the  full  extent  imports  needed
 by  them  for  maximising  their  produc-
 tion,  Special  attention  has  been  paid
 to  the  needs  and  requirements  of
 small-scale  units  engaged  m_  priority
 production.

 May  I  say  once  again  that  while  we
 are  making  every  effort  to  hberalise
 imports  to  provide  foreign  exchange
 input  to  the  industry  that  this  can  at
 best  be  only  a  temporary  measure  un-
 less  it  is  matched  by  an  increase  in
 exports?  4  am  repeating  it  again  be-
 cause  I  would  lhke  to  have  full  sup-
 Port  and  co-operation  of  the  mem-

 bers  of  this  House  in  impressing  upon
 them,  our  friends  and  our  countrymen
 at  large,  that  our  country  has  to  look
 abroad,  it  must  have  an  export  orien-
 tation;  it  cannot  exist  otherwise  and
 that  no  effort  should  be  spared  to
 make  our  products  more  saleable
 abroad,  to  try  to  balance  ang  not
 balance  only  but  to  have  a  surplus  in
 our  favour

 Shri  Ranga  (Shrikakulam):  This
 function  should  be  given  to  them-
 selves,  the  Government,  the  exporter
 are  conscious  of  it.

 Shri  Dinesh  Singh:  If  they  were
 conscious,  as  the  Professor  says,  we
 would  not  be  in  this  jam  today...
 (interruption)  It  is  because  of  their
 consciousness—he  :s  completely  ig-
 ignorant  of  it-—-that  we  are  in  this
 difficulty.  Here  are  the  figures  which,
 I  hope,  Professor  Ranga  would  appre-
 crate.  Today  the  trade  dalance  is  of
 the  order  of  Rs.  8,497  million  against
 us,

 Having  talked  af  the  internal  market
 and  export,  may  I  just  once  again  say.
 at  the  pain  of  repetition,  that  I  have
 already  indicated  to  the  snd

 age  ber trade  in  this  cOuntry  that  we  Id
 meet  in  grouping,  convenient  to  the™,
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 either  commodity-wise  or  in  other  con-
 venient  groupings,  to  And  out  what
 best  we  can  gO  to  promote  exports.
 I  have  already  had  an  opportunity  of
 meeting  some  of  them;  others  will
 be  coming  to  Delhi  and  we  hope  that
 thig  will  be  a  useful  dialogue  based
 on  the  realhties  of  the  situation  and
 not  on  simple  desires  and  fantasies
 which  have  leg  to  all  the  confusion
 up  tll  now  largely  on  the  part  of
 parties  to  which  some  hon.  Members
 opposite  belong.  वि

 Shri  Sheo  Narain:  Arc  you  going
 to  export  all  these  Bhim  Clubwallahs
 also?

 Shri  Dinesh  Singh:
 for  export

 Lverything  8

 With  your  permission,  Sn,  I  would
 like  to  say  4  tew  words  on  the  cur-
 rent  world  cconomic  trends,  Almost
 seven  years  १80०  when  tne  world  com-
 munity  took  8  pledge  to  adopi  policies
 and  programmes  for  ensuring  that  the
 economic  piosperity  sno0uig  uot  remain
 the  privilege  of  a  handful  of  countries
 and  designated  the  present  decade  as
 the  Development  Decade,  high  ex-
 Pectationg  were  aroused  i  the  hearts
 of  mulliong  of  impoverisheg  humanity
 who  have  been  secking  thc  right  to
 lead  a  better  existence,  Unfortunately,
 the  solemn  pledges  given  and  the
 pious  intentions  expressed  at  that  time
 and  gince  then,  On  which  my  hon.
 fmends  opposite  place  great  reliance,
 have  not  been  matched  with  corres-
 ponding  action  with  the  result  that  the
 economically  less  privilegeq  countries
 of  the  world  have  seen  their  hopes
 and  expectations  slipping  away  and
 what  was  supposed  to  be  a  decade  of
 development  has  become  for  them  a
 decade  of  disulusionment,  The  terms
 of  trade  of  the  developing  countries
 have  been  constantly  deieriorating
 because  of  a  combination  on  the  one
 hand  of  a  decreasing  share  wm  the  ex-
 pending  world  trade  and,  on  the  other,
 Of  the  deepening  gap  vetween  their
 import  reuirementg  and  export  earn-
 ings.  The  development  decade  which
 aimed  at  a  modest  target  of  an  annual
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 increase  of  5  per  cent  in  the  national
 income  of  the  developing  countries  has,
 to  our  disappointment,  seen  a  declin-
 ing  trend  in  the  rate  of  fncrease  in
 the  nationa]  incomes  of  these  countries.
 All  this  has  meant  a  severe  setback
 to  the  plans  of  development  of  the  de-
 veloping  countnes.  Our  own  pro-
 arammeg  to  provide  to  our  people  the
 minimum  basic  necessitits  of  life  and
 to  seek  a  rapid  improvement  in  their
 living  and  working  conditions  has  im-
 posed  Upon  ug  certain  oblogations  in
 framing  our  eConomic  po.icies  Unfor-
 tunately,  the  standards  of  hving  7
 Our  country  arc  sO  low  as  to  make
 savings  synonymous  with  <acrifices  for
 the  large  section  of  peopie.  In  this
 venture  we  are  conscious  of  the  assist-
 ance  received  from  our  friendly  coun-
 tries  and  more  privileged  partners  but
 I  am  constraineq  to  remark  that  the
 flow  ०  long-term  capital  to  the  deve-
 long  countries  has  been  continually
 declining  It  :s  a  matter  of  considera-
 ble  disappointment  ९०  us  that  despite
 the  recommendation  of  the  First  UN
 Conference  on  ‘Trade  and  Develop-
 ment  to  the  developed  countries  to
 transfer  a  minimum  of  |  per  cent  of
 their  nationa]  income  for  yhe  develop-
 ment  of  the  developing  countries  has
 not  only  remained  a  dead  letter  but
 that  the  ratio  of  resource;  transferred
 to  the  developing  countries  to  the
 gross  output  in  the  capital  exporting
 countries  has  declineg  from  the  figure
 of  84  per  cent  in  1961  to  about  .65  per
 cent  in  1965.  Our  attention  hag  beet
 repeatedly  drawn  to  the  very  rapid
 tise  in  the  outstanding  externa]  debt
 of  the  developing  countries.

 Probably,  my  friends  are  feeling  &
 little  uncomfortable  on  this  subject.
 But  these  are  the  realitics  which  have
 been  very  clearly  appreciated.

 5  ह. भ

 Shri  Piloo  Mody:  No,  no.

 Shri  Dinesh  Singh:  The  receiving
 countries  ७७  not  get  full  benefit  of  the
 money  borroweg  by  them  and,  more
 often  than  not,  they  have  ta  pay  prices-
 much  higher  than  the  prevailing  is
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 the  international  market,  It  is  the
 free  trade.  On  the  other  hand,  no
 such  thing  is  available  39  the  matter
 of  repayment.  While  they  insist  that
 we  -buy  from  the  donor  countries  at
 prices  which  they  fix,  which  may  be
 higher  than  world  prices,  the  develop-
 ing  countries  are  not  allowed  to  re-
 turn  in  the  goody  and  the  commodit-
 ies  of  their  own  country—free  trade
 come,  in—and  they  have  to  pay  back
 in  foreign  exchange.  This  is  the  extent
 Of  free  trade  that  operates  about  which
 Prof.  Ranga  said  30  mucn,  i  do  not
 want  to  go  ito  all  the  details  of  it
 They  are  well  known  ang  these  are
 discussed  again  and  again.

 The  Kennedy  Round  ny  Negotiations
 is  expected  to  yield  some  helpful  re-
 sults,  I  shall  have  an  occasion  to
 make  a  fuller  statement  on  this  sub-
 ject  on  a  later  date.  But  the  House
 will  be  intereateg  t0  know  that  almost
 at  this  hour  our  representative  will
 be  initiating  the  final  Act  in  Geneva,
 in  UNCTAD  and  in  GATT,  and  we  are
 pleading  for  a  generalised  system  of
 preferences  to  be  accorded  by  a  fluent
 economies  for  imports  ‘'cm  the  deve-
 loping  countries.

 The  Second  Uniteg  Nations  Confer-
 ence  on  Trade  and  Development  is
 scheduled  to  take  place  in  New  Delhi
 between  February  3  <nd  March  5,
 ‘1968,  This  will  be  an  event  of  special
 significance  not  merely  because
 India  will  be  providing  host
 facilities  for  the  biggest  international
 conference  to  be  heid  outside  the
 Unitegq  Nations  Headuarterg  but  also
 because  we  expect  that  this  Confer-
 ence  will  lead  to  concrete  results  for
 the  promotion  of  international  coope-
 ration  in  the  struggle  against  under-
 developed  countries  To  tiig  end,  pre-
 parations  both  on  the  organisational
 and  substantive  sides  are  going  at  full
 speed.

 A  number  of  questions  were  raised
 about  commodities  in  which  we  are
 dealing  in  export  trade  Tea  was  met-
 tioned  as  one  of  the  important  corm-,
 modities  in  which  we  are  deeply  in-
 terested  The  figures  have  been  given
 in  thig  rgard.  We  have  discussed  this
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 on  many  occasions  as  to  why  our  ex-
 porte  in  tea  are  falling.

 Shri  §.  K.  Tapuriah  (Pali):  Why?
 Shri  Dinesh  Singh:  It  is  an  interest-

 ing  question.  It  is  because  we  are  re-
 lated  largely  for  our  expurts  through
 the  United  Kmgdom  marke’  where
 we  are  no  longer  getting  a  reasonable
 return  for  our  tea,  What  is  happening
 is  this,  7  think  my  hon.  friend,  Shri
 Jyotirmoy  Basu  had  po.nted  out  and
 Published  a  document  which  gives  the
 Price  ०६  import  of  tea  in  various  coun-
 tries  A  glance  at  it  w.l!  already  give
 the  hon  Members  an  answer  बात  they
 would  not  have  to  ask  why.  Neverthe-
 less,  what  is  more  interesting  is  that
 the  bulk  of  our  tea  indusiry  is  under
 what  one  may  cal!  ste'l  ng  capital.
 In  ‘1963,  the  total  capital  invested  was
 Rs,  40  crores  out  of  which  the  ster-
 ling  capita]  was  Rs  95  crores  and
 Indian  capital  was  Rs.  45  crores

 Shri  Vasudevan  Nair:  Why  not  take
 over?

 Shri  Dinesh  Singh:  An  interesting
 thought

 While  it  35  said  that  this  tea  indus-
 try  is  ह!  a  bad  shape,  and  ;:t  is  in  8
 bad  shape,  ang  the  exports  are  going
 down  and  everything  else,  surprising-
 ly,  the  profits  sent  out  of  ,  his  country
 each  year  have  not  been  going  down.
 In  96I,  it  was  Rs  640  crores;  in  196%,
 १  was  Rs  5.30  crores;  in  1962,  it  was
 Rs  5.60  crores:  in  3963,  it  was  Re,  6.80
 crores  In  ‘1964-65,  it  ia  Rs.  6  crores.
 In  these  five  years,  3६  is  Rs  30  20  crores
 on  profits  alone;  I  am  not  talking  of
 the  capital  that  hag  been  taken  out;
 that  is  a  separate  issue,  I  am  talking
 of  profits  alone.  Interestingly,  the
 capital  hag  been  reduced  If  you  ook
 at  these  profits,  you  will  appreciate
 thay  the  capital  inves'ment  hag  been
 declining,  but  the  profits  have  remain-
 थ्त  fairly  constant.  It  is  a  refiection..-.

 Shri  S.  है,  Tapuriah:  What  है...
 sals  would  he  suggest  to  increase  the
 exports?

 Shri  Dinesh  Singh:  The  proposals
 that  [  may  have  to  suggest  may  be  too



 2.  Da.

 drastic  for  my  hon.  friends  to  appre-
 cinte..  (Interruption)  and,  therefore,  I
 ह... -  them  for  some  other  ovcasion.
 I  would  say  here  that  at  thit  stage  we
 are  anxious  to  encourage  foreign  in-
 vestment  in  thig  country  ang  that  they
 snould  receive  a  reasonable  return
 Taerefore,  what  we  woulg  like  to  tell
 them  is  that  they  should  utilise  this
 opportunity  not  to  dram  away  these
 investments  in  these  tea  plantations,
 but  to  plough  back  some  profits  to  im-
 prove  the  quality  of  wa  ard  also  its
 produce

 Onc  other  factor  which,  I  think,  is
 of  great  importance  in  teu  js  that  to~
 day  the  bulk  of  our  expurts  of  tea  i°
 in  bulk.  in  big  chests  az  such,  This  is
 use@  for  blending  abroad  ‘The  Darjee-
 ling  tea  which  we  produce  ig  one  of
 the  finest  qualities  of  tea  in  the  world
 .Nd  ia  used  for  blending  in  other
 cauntnes  Our  medjum  ang  coarse
 avalilies  of  tea  are  facing  more  com-
 petition  than  the  very  geod  quahty  of
 tea  with  the  result  that  our  exports
 io  these  are  falling  What  I  would  hke
 to  see  very  much  is  some  enterpris-
 प्लाट,  young,  free  trader--perhaps  to  be
 selected  by  my  hon  friend,  Mr
 Acnarya,  sf  I  may  address  him.—who
 woulg  go  into  packaging  of  tea,  sell
 biended  tea  from  here,  not  mm  bulk  but
 m  blends.  which  will  sel)  Indian  tea,
 which  will  popularies  Indian  tea  and
 which  will  get  for  us  qa  more  reason-
 able  return  on  our  exports.  If  Mr.
 Acharya  fails,  I  will  have  to  think
 of  other  drastic  remedies

 Shy,  M.  Amersey  §  (Bunaskantha):
 But  the  next  day  you  wall  nationalise
 it  (Iuterrupteons).

 Sari  Dinesh  Singh:  I  am  not  saying
 anything  I  am  waiting  for  my  hon.
 f  tend  to  take  the  initiative  I  have  not
 said  anything.  We  have  certain  obli-
 gations  in  this  country  which  will  have
 ta  be  fulfilled,  I¢  nobody  comer  for-
 ward,  we  will  have  to  fulfil  them...
 Cinterruptions).

 Shri  Jyotirmoy  Basu  (Diamond
 Harbour):  I  would  like  to.  ask  him
 whether  he  is  thinking  in  tecms  of
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 sttting  up  a  corporation  in  the  public
 sector  for  exporting  package  tea.

 Shri  Dinesh  Singh:  Now  I  should
 like  to  go  on  to  the  textile  aspect  of
 the  industries  with  us  As  I  said  a
 little  easlier,  it  ts  one  of  our  oldest
 and  largest  commodities  ang  industries.
 The  main  difficulty  has  been,  as  I
 pointed  out  a  little  garter,  that  the
 yield  of  cotton  m  our  country  i  very
 poor,  with  the  result  that  we  have
 to  import  a  lot  of  cotton  Curiously
 enough,  the  bulk  of  the  imported  cot-
 ton  is  not  used  for  exports,  it  is  used
 for  providing  some  of  my  friends  with
 very  fine  shirts  that  they  क, है81  and
 also  trousers

 An  pon,  Member:  Trouser  ७  tery-
 lene

 Shri  Dinesh  Singh:  It  ६  mixed  with
 it.  as  the  hon.  Member  knows.

 The  whole  point  in  this  business  is
 this  We  are  short  of  cotton  ang  we
 have  a  large  number  of  cotton  textile
 mills  What  have  we  to  do  with  them?
 Some  hon.  members  saig  that  we  have
 a  large  number  of  cotten  mills,  they
 are  sick,  they  are  weak,  al]  sorts  of
 interesting  names  have  been  bandied
 about.  It  will  be  interesting  to  &nd
 out  how  they  fell  sick,  how  they  have
 become  vid  and  weak  or  whatever
 else  they  might  like  to  call

 An  hom,  Member;  It  is  because  of
 the  poison  you  administered.

 byl  Dines,  Singh:  Tie  po'v0n  that
 has  been  administereg  an  the  last  twe
 months  has  not  killed  anybody.  My
 Ministry  3३  only  giving  every  posable
 encouragement  ६०  this  rather  slacken-
 ing  industry  decause  the  profits  have
 been  drained  away;  they  have  been
 invested  in  various  other  things;  thay
 have  not  been  ploughed  back....(In-
 terruptions).  If  the  money  had  ben
 ploughed  back,  if  there  had  been  re-
 novation,  if  there  had  been  changing
 of  looms  etc.  why  should  they  have  to
 scrap  it  today?  One  does  not  have  to
 g°  into  this  question  to  give  an  answer.
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 The  answer  is  there.  ¥ou  just  go  and
 look  at  the  machinery  and  the  answer
 is  there,  It  is  junk.  How  has  it  become
 junk?  .  Surely,  it  was  not  purchased
 jumis,

 Shri  S.  K.  Tapuria:  No.  money
 left  for  renovation,  by  my  hon.  friend.

 Shri  Dinesh  Singh:  Let  him  not  tell
 me

 thay
 they  had  purchased  junk.  In

 de,  they  would  never.  have
 purchased  junk,  ,

 Shri  S.  छू,  Tapuriaak:  We  had  no
 money  for  renovation.

 Shrj  Dinesh  Singh:  The  lion,  Mem-
 ber  says  that  there  was  not  enough
 money  after  running  them.  Tha;  is  not
 quite  true.  Ag  the  hon,  Member
 knows,  they  have  made  very  veasona-
 ble  profits  from  the  industry,  जे  have
 during  this  short  association  with  my
 hon,  friend  and  others  found  out  how
 this  is  working,  which  it  would  be
 even  more  embarrassing  to  discuss
 here,

 Shri  S.  K.  Tapuriah:  Let  him  please
 do:  jf  he  does  that,  T  shall  be  happy.

 Shri  Binesh  Singh:  We  shall  have
 an  epportunity  of  discussing  that  on
 another  occasion,  But  my  point-is  that
 we  have  g  lot  of  these  textile  mills.
 What  are  we  to  do  with  them?  When-
 ever  these  miilig  close  down,  we  are
 asked  to  take  them-  over.  The  hon.
 Member  opposite  talked  so  much
 about  private  enterprise.  Listening  to
 him  sometimes  does  give  qn-  entirely
 distorted  picture,  We  aq  occasion  to
 take  over  a  number  of  these  old  mills
 er  sick  mills  and  mills  which  had  to
 be  .@losed  down.  Three  of  them  were
 #éturnéd  back  with  profits.

 Shi  8.  K,  Tapuriah:  Yow  much
 money  did  he  pour  into  them?

 Shri  Dinesh  Singh:  We  are,  there-
 fore  éricouraged  to  think  in  terms  of
 setting  up  a  textile  corporation  where
 we  shall  not  be  asked  to  return  these
 mills  back  when  they  start  running
 well,  but  we  shall  keep  them  and  take
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 them  over  at  prices  which  wii]  not  be
 inflated  but  at  prices  which  will  be
 decided  by  the  Bill  that  we  may  bring
 before  this  Hause;  and  we  may  also
 think  in  terms  of  setting  up  new  tex-
 tile  mills  under  ‘this  corporation  to
 give  an  example  to  the  private  sector
 about  how  to  run  a  textile  mill

 श्री  इसहाक  साम्भली  (प्रंमरोहा)  :  यह
 बीमार  मिलें  प्राइवेट  सक्टर  में  है  ।

 jheat  fe  late  aed  |

 [-  Le?  कर  Kaw  Deayeblyt  ute

 Shri  3.  हि,  Papuriah:  He  will  help
 uS  in  the  process,  I  am  gure,

 Shri  Dinesh  Singh:  Some  of  my
 friends  had  raised  two  other  matters
 of  importance  which  I  should  like  to
 refer  to  in  this  context  uf  the  com-
 medities,  and  one  jg  about  rubber.
 My  ‘thon,  friend  opposite  knows  that
 Wwe  are  deeply  interested  in  promot-
 ing  the  production  of  rubber.  Unfor-
 tunately,  the  rubber  production  in  this
 country  does  not  meet  our  demand
 today.  The  total  production  of  rubber,
 that  is,  both  natural  and  synthetic
 rubber,  in  1963-64  was  45,562
 tonnes.  .  ,

 Shri  Ranga;  I  think  recently  there
 was  too  much  production.

 Shri  Dinesh  Singh:  No,  it  was  not
 too  much  at  all,  Nobody  hes  claimed
 it,  In  963-64  the  total  productién  was
 45,562  tonnes  as  against  our-~consump-
 tion  of  73,000  tonnes.  Even  today,  the
 total  production  after  taking  ite  ac-
 count  synthetic  rubber  comes  to  76,600
 tonnes  as  against  our  requirement,  of
 96,000  tonnes,

 I  wag  very  heartened  to  hear  the
 hon.  Member  say  yesterday  that  he
 would  incréase  the  present  production
 of  natural  rubber  from  54,000  tonnes
 to  about  74,000  tonnes.  I  look  for-
 ward  to  the  fulfilment  of  the  promise
 that  he  has  made  and  I  shall  be  very
 glag  to  give  all  possible  assistance  that
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 we  in  the  Central  Government  and  in
 my  Ministry  can  give  to  him.

 Now,  we  come  to  the  yestion  of  the
 price  of  rubber,  which  I  am  gure  is
 agitating  the  mind  of  my  hon.

 Shri  Vasudevan  Nair:  |
 may.  people;  it  agitates  them

 represent

 Shri  Dinesh  Singh:  That  is  why  it
 is  agitating  his  mind.  The  main  point
 is  how  we  assess  the  price.  For  this,
 we  have  laid  down  that  there  would
 be  the  machinery  ealied  the  Tariff
 Comunission  which  would  advise  us
 On  the  fixation  of  prices  of  these  com-
 modities,  The  Tariff  Commission  has
 gone  into  this  matter  and  has  made
 some  recommendations  whith  are  un-
 der  our  eonsideration:  I  do  not  know
 how  the  hon.  Member  got  some  figures
 yesterday  that  he  quoted  were  the  re~
 commendations  of  the  Commission,  I
 am  in  no  position  either  te
 confirm  or  deny  them.  I  can
 only  say  that  some  of  the  factors  that
 the  hon.  Member  and  his  colleagues
 who  came  to  see  me  nag  mentioned,
 hamely,  the  price  of  land,  the  small
 growers,  in  which  w®  are  also  deeply
 interested  Shall  be  taken  into  consi-
 deration  in  determining  the  price.  One
 of  the  main  difficulties  thet  arises  is

 that  there  is  a  certain  amount  of  gap
 between  the  productivity  of  the  smal)
 grower  and  that  of  the  large  estate;
 if  we  were  to  fix  a  high  price,  then
 tramendous  profits  May  be  made  by
 the  large  estate  owners  which  I  am

 ure  my  hon,  friend  would  not  like.  to
 happen.

 Shri  Vasudevan  Nair;  I  may  inform
 him  that  the  plantation  tax  has  been
 increased  from  Rs.  8  to  Rs.  25  already.

 Shri  Dinesh  Singh:  He  has  already
 taken  away  all  the  profits  that  should
 have  come  to  us.

 Anyway,  the  main,  point  in  this  is
 that  before  fixation  of  the  price  of

 rubber,  we  shall  discuss  thjg  matter;
 in  fact,  we  have  already  been  uiscus-
 sing  this  matter  with  cfficials  of  the
 Kerala  Government  as  also  of  the
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 Rubber  Board,  and  I  have  wriiten  to
 the  Minister  of  the  Kerala  Government
 that  I  shall  be  very  glad  to  discuss  this
 matter  with  him  before  we  finalise.
 So  we  shall  do  that.

 Some  points  were  raised  about  jute.
 It  is  one  of  our  major  industrics,

 An  hon.  Member:  Déciining.

 Shri  Dinesh  Singh:  Everything  is
 declining.

 Shri  Pilco  Mody:  The  first  honest
 admission  of  fact.

 Shri  Dinesh  Singh:  I  was  not  saying
 that  it  is  declining,  but  the  interest  of
 the  hon,  Member  is  declining.

 We  are  fully  conscious  of  the  diffi-
 culties  that  are  being  faced  by’  the
 jute  industry.  The  hon,  Member  him-
 self  had  pointed  out  thag  on  the  one
 hand,  the  jute  industry  wants  more
 inputs,  raofe~financial  assistance,  ard
 on  the  other,  there  are  reports  of  the
 jute  industry  having  invested  their
 funds  in  other  industries.  So  alt  that~
 has  to  be.  really  gone  into:  But  I  may.
 say  that  we  have  alreddy  raised  the
 price  of  jute  this  year;  the  support
 price  has  been  fixed  at  Rs.  40  per
 maund,.  That  will  help  the  growers.

 Shri  P.  G.  Sen  What  about  jungli
 jute?

 Shri  Dinesh  Singh:  So  far  as  the
 cashew  industry  is  doncégmed,  we  are
 conscious  of  the  fact  that  processing
 facilities  may  be  set  up  in  Africa  and
 elsewhere.  We  shall  certainly  go  into
 the  question  of  promoting  its  produc-
 tion  in  other  parts  of  the  country  also
 and  in  promoting  its  export  as  much
 as  we  can.  Perhaps  it  would  be  a
 good-idea  td  tuttail  some  of  our  own
 consumption  of  cashéw  and  divert  it
 to  export.  ‘We  ‘shall  have  to  look  into

 ‘all  this.

 I  now  come  to  one  of  the  matters
 which  has  ‘agitated  my  hon.  friend
 very  much,  and  has  also  agitated
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 "Shri  Dinesh  Singh)
 some  sections  of  the  hous  These,  are
 the  ‘chatges’  that  BAve  hoe  levelled
 agamest  offitidis  of  my  Ministry,  con-
 netted  offices  and  846  some  of  the
 cétperdticns  with  ‘is  tt  is.  very  diffi
 cult  for  me  to  say  that  there  ig  ab-
 solutely  nothing  wrong  in:.any  esta-
 Bishment  ag  indeed  nobady  Can  say
 that  there  is  fothing  wrong  in  any
 other  establishment.  .But-I  would  dike
 to  assure’  the  House  that  we  shall  make
 every  possible  endeavour,  to  find  out

 igeetilsrity
 that  may  have  taken

 placé  in  this  Ministry  or  in  the  attach-
 ed  offices  Or  in  the  corporations  with
 Whith  we  are  dealii&”  £  ‘should  ‘like
 to  assure  my  hon.  frietid  that  I  shall
 be  with  them  wholly  in  going  inte  any
 of  these  matters  that  ‘they  ‘tia  wish
 me  to  do.  But  One  'thitig  ‘we  should
 bear  in  mind...  ee  (Interriiption).  Prof.
 Ranga  trusts  nobody  anywhere,  What
 can  I  do?  My  point  8:  so  far  as  this
 question  is  coneerned,  we  should  not
 be  carried  away  in  taking  names  here
 and  in  bringing  charges,  however  ge-
 nuine  they  may  be.  Because  these
 people  are  not  here  to  defend  them-
 selves,  We  are  hereon  their  behalf.  I
 would  wicome  Members  coming  to  see
 me  or  giving  me  information  in  this
 House  without  necessarily  as  the  first
 stage  bringing  in  personalities,  It  tends
 to  discourage  many  people  who  are
 trying  to  Go  quite  an  honest  job  and
 also  to  curtail  initiative  and  restrict
 people’s  functioning,  On  the  whole  it
 has  the  tendenecy  that  leads  to  a  cer-
 tain  amount  of  lethargy  and  function-
 ing  in  a  purely  bureaucratic  manner
 which  is  not  liked  by  anybody,  I  have
 some  facts  and  figutes  about  certain
 spécific  matters  raised  héré  and  I  shall
 endeavour  to  give  them  briefly  because
 time  ig  running  out,  Each  and  every
 case  brought  to  my  notice  will  be

 govie  into  in  keeping  with  the  rules  and
 regulations.  Some  ‘specifie  charges
 were  brought  up  and  son  remarks
 were  made  about  the  textile  commis-
 sioner’s'  office  and  other  organisations.
 The:  specific  ewarges  had  already  been
 referred  to  the  CBI  for  investigation
 and  we  await  the  results;  then  they
 will  nrabably  po  to  the  yitiinnce  com-
 mission  or  whatever  the  case  may  be.
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 There  are  also  a  number  of  cases  in
 whith  people  against  whom  the  charges
 were  ‘established  had  been  prosecuted
 It  is  not  a  matter  which  any  of  us
 Wish  to  shield;  it  only  creates  pro-
 blems‘for  us  if  attempts  are  made  to
 shield  people’  But  the  facts  must  be
 presented  in  ga  manner  in  which  it
 help,  investigation:  I¢  some  charge
 is  brought  to  our  notice  without  any
 publicity,  it  hhelps  us  in  investiga-
 tion,  there  is  the  element  of  surprise
 in  making  an  investigation.  Without
 this  it  becomes  aq  little  more  diffi-
 cult.  I  do  not  wish  to  discourage  any
 hen.  Member  or  deprive  him  of  his
 right  to  discuss  this  matter  in  this
 House.  But_sometimes  it  is  pore  ad-
 vantageous  for  us  to  io  into  it  else~
 where.

 One  of  the  cases  that  has  come  up
 agaiti  and  again  in  this  house  is  that
 of  sulphur:  I  find  everybody’s  face
 lighting  up  immediately.  I  think  it
 was  Mr.  Manoharan  who  spoke
 length  about  the  import  of  sulphur
 others  also  referred  to  it.  I  would  like
 to  take  the  House  into  confidence
 about  the  facts.  The  world  supply
 position  of  sulphur  was  such  that  we
 who  had  a  long  term  contraet  with
 the  suppliers  were  hard  hit,  We  had
 been  obtaining  our  requirement  of
 sulphur  from  the  USA  and  the  pur-
 chasé  was  financed  by  the  AID  funds.
 Due  to  some  differences  between,  the
 Government  of  the  United  States  and
 the  SULEF,  consortium  of  sulphur  ex-~
 porting  firms  in  the  US  these  pur-
 chases  could  no  longer  be  financed
 from  US  aid.  SULEF  agreed  to  supply
 only  206,000  tons  in  967  and  we  had
 to  make  wp  the  difference  of  220,000
 tons  in  1966,  and  400,000  tons  in  ‘1967.
 The  decision  to  canalise  the  import
 of  sulphur  through  the  STC  was  taken
 on  28th  June  966  in  view  of  the
 world  shortage  and  rising  prices  which
 put  the  actual  user  in  India  in  the
 poorest.  bargaining  position.  This
 canalisation  policy  was  modified  after
 sometime  to  permit  of  the  import  of
 quantities  exceeding  5,000  tons  by
 acttial  users  under  same  conditions.
 The  STC  has  been  very  successful  in
 getting  sulphur  at  compétitive  prices
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 including  50,000  tons  on  rupee  pay-
 ment  from  Poland.  There  were  obvious
 advantages  jn  canalisation  with  a
 flexible  policy  adopted  in  regard  to
 actual  users  whose  allocation  exceeds
 2,000  tons,  the  pesition  of  sulphur
 supply  in  the  country  is  not  as  bad  as
 it  might  have  been.  It  has  to  be  ad-
 mitted  that  the  canalisation  also  re-
 sulteq  in  lowering  of  import  prices.
 Actually,  the  first  publicity  to  sulphur
 has  arisen  only  from  one  deal  made
 with  Oval  Industries  for  the  import
 of  360,000  tons  in  August,  1966.  The
 firm  had  a  contract  with  sulphur  pro-
 ducers  and  it  produced  some  qocu-
 ments  to  show  that  they  had  contact
 with  mines  from  where  they  could  get
 sulphur,  The  firm  had  contracts  with
 sulphur  producers.  Some  doubts  about
 them  arose.  I  am  giving  now  only  a
 brief  account  as  I  have  already  had
 eccasion  to  discuss  thig  matter  in  detail
 in  this  House.  I  may  say  that  even  in
 the  original  contract  with  the  firm,
 there  were  clauses  which  were  inserted
 to  show  that  we  do  not  suffer  any
 Joss;  they  had  to  show  that  they  had
 sulphur  and  they  had  to  produce  bank
 references  and  all  that.  I  may  say  that
 the  deal  has  been  highly  published  be-
 cause  it  did  not  materialise,  I  hope
 you  will  appreciate  that  in  any  promo-
 tional  work  that  one  goes  into,  not  all
 that  materialises,  Any  hon,  Member
 who  has  had  to  do  anything  with  im-
 port  and  export  will  realise  that  a
 large  number  of  deals  they  make,  do
 not  materialise  ang  there  are  occa-
 sions  when  there  are  losseg  also.  But
 on  this  deal  at  least,  we  have  not
 suffered  any  loss.  The  company  had
 agreed  to  pay  us  Rs.  75.000  which
 we  had  claimed  as  total  expense  that
 may  have  been  incurred  in  this  deal,
 and  because  ef  that,  there  js  no  loss.
 =  woulg  like  the  hon,  Members  to  ap-
 previate  that  there  may  be  other
 eases,  there  may  have  been  certain
 irregularities,  and  I  have  said  that  I
 shall  be  very  glad  to  go  into  them,
 but  we  ghould  not  discourage  the
 promdetional  activities  of  Our  corpora-
 tions,  These  are  genuine  promotional
 activities,  and  they  will  find  place  in
 any  balance-sheet  of  any  firm,  pro-
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 gressive  of  well-to-do  firm.  (Inter-
 ruption).

 a

 Shri  Ranga:  The  firm  with  which
 we  deal  must  be  a  solid  one,  and  not  a
 begus  one,  as  they  say.

 Shri  Dinesh  Singh:  Sir,  I  have  a
 number  ef  points;  abeut  various
 other  points  that  have  been  raised,  f
 have  got  something  to  say,  but  as  the
 time  is  run  out,  may  I  say  that  we
 shall  have  all  this’  looked  into  and
 any  hon,  Member  whé  ig  interested  will
 be  informed,  ang  if'you  wish  that  any
 other  investigation  should  be  made,  I
 shal]  be  glad  to  report  to  this  House

 May  I  once  again  tha  the  hon
 Members  for  their  kind  arid  patiént
 hearing  ang  for  the  interest  that  some
 of  them  provided  in  making  thig  de-
 bate  so  lively.  I  hope  that  I  can
 count  On  their  co-operation  in  the
 working  of  this  Ministry.

 Thank  you  very  much,

 Several  hon.  Members  rose—

 Shri  Narendra  Singh  Mahida
 (Anand):  I  havé  net  spokén  on  this
 Ministry.  I  just  want  one  information.

 Shri  Piloo  Mody:  Just  one  question.

 Mr,  Deputy-Speaker:  Please  resume
 your  seats,  The  Minister  has  given,  a
 considereg  and  reasoned  reply  on  al-
 most  all  the  points.  All  the  points
 which  were  touched  by  hon.  Members
 were  covered.  “He  has  said  at  the  end
 that  as  there  was  no  time,  he  could
 not  cover  certain  other  points.  Frem
 those  who  have  raised  those  points,  be
 would  welcome  any  communication
 and  then  he  would  try  to  satisfy  them.
 I¢  I  give  permission  to  Mr.  Mody,  I
 cannot  make  an  exception,  H  the
 whole  House  agrees,  I  am  prepared  to
 make  one  exception,  but  I  do  not  think
 the  House  will  agree.  (Interruption).
 We  have  got  Private  Members’  Busi-
 ness,  Mr.  Mody  will  excuse  me,

 Shri  Piloo  Mody:  I  will  be  very
 short,  Sir,  Just  one  question,  The  hon.
 Minister  has  made  avery  entertaining
 and  informative  speech.  I  would  like
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 to  ask  him  just  one  question.  In  spite
 of  the  fact  that  the  hon.  Minister  has
 all  the  wisdom  and  the  expertise,  and
 has  succeeded  other  hon.  Ministers
 with  the  same  wisdom  and  expertise,
 and  jn  spite  of  the  fact  that  they  have
 invented  their  own  philosophies,  made
 their  own  policies  “formed  the  Gov-
 ernment  for  20-years,  ang  have  made
 most  of  the  money,  may  I  know  why
 we  are  in  this  mess  and  at  the  bottom
 of  the  international  ladder?
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 £Fhe  motions  for  Demands  for  Grants
 awhich  were  adopted  by  the  Lok  Sabha,

 are  reproduced  below—Ed.]}

 DemMAng  No,  ]—Mrnistry  or  Com-
 MERCE

 “That  a  ‘sum  not  exceeding
 Rs.  29,43,000  be  granted  to  the
 President  to  complete  the  sum
 neeessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the,
 3ist  day  of  March,  ‘1968,  in  respect
 of  “Ministry  of  Commerce’.”

 Shri  Dinesh  Singh:  May  I  say  one
 word?  It  is*  perhaps  because  of  the
 negative  attitude  of  some  of  my

 ‘friends,

 Shri  Narendra  Singh  Mahida:  I  just
 want  to  put  one  question  about  the
 export  to  West  Asian  countries:  I  have
 not  spoken  on  the  qemands

 Mr,  Deputy-Speaker:  I  ain  sorry,
 Mr.  Mahida.  Then  I  will  have  to
 allow  so  man¥other  members.

 Demand  No.  2—ForriGcn  TRADE

 “That  a  sum  not  exceeding
 Rs.  26,28,25,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the

 The  Minister  did  fet  3lst  day  of  March,  1968,  in  respect
 Shri  Ranga:  =  ्  T  9  9)

 say  a  word  about  the  fate  of  the  of  ‘Foreign  Trade’.

 handloom  weavers  and  export.  of  ‘
 Demanp  No,  3—Oruer  REVENUE  Ex- handloom  products

 PENDITURE  OF  THE  MINISTRY  OF
 Shri  Dinesh  Singh:  .My  colleague  ComMMERcE

 the  Deputy  Minister,  has  ;dealt  with
 it  yesterday  “That  a  sum  not  exceeding

 Rs.  12,75,32,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-
 ment  during  the  year  ending  the
 3lst  day  of  March,  1968,  in  respect
 of  ‘Other  Revenue  Expenditure  of
 the  Ministry  of  Commerce’.”

 Mr,  ty-Speaker;  I  will  put  all
 the  cut  motions  together

 All  the  cut  mations  were  put  and
 megatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  the  respective  sums‘  not
 exceeding  the  amounts  shown  in

 s  the  fourth  column  -of  the  order
 paper,  be  granted  to  the  President
 te  complete  the  sums:  necessary  io

 Demanp  No.  l0—CarrraL  OUTLAY  oF
 THE  Ministry  or  COMMERCE

 defray  the  charges  that  will  eome
 in  course  of  payment  quring  the
 year  ending  the  3lst  day  of  March
 1968,  in  respect  of  the  heads  of
 demands  entered  in  the  second
 column  thereof  against  Demands
 Nos.  |  to  3  and  0  relating  to  the
 Ministry  og  Commerce.”

 The  motion  was  sdopted

 “That  a  sum  not  exceeding
 Rs.  16,37,000  be  granted  to  the-
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of  pay-:
 ment  during  the  year  ending  the
 3lst  day  of  March;  1968.  1, ह  respect
 of  ‘Capital  Outlay  of  the  Ministry
 of  Gommerce®’
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 35.9)  hes
 COMMITIEE  ON  PRIVATR  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 Smt  Reroar
 Shri  E.  हू,  Nayamar  (Palghat):  I  beg

 to  move’
 “That  the  House  agrees  with  the

 Sixth  Report  of  the  Committee  on
 Private  Members’  Bills  and  Reso-
 lutiong  presented  to  the  House  on
 the  28th  June,  1967."
 Mr.  Deputy-Speaker:  The  questio.

 4s
 “That  the  House  agrees  with  the

 Sixth  Report  of  the  Committee  on
 vate  Members’  Bills  and  Reso-
 lutions  presented  to  the  House  on
 the  28th  June,  1967"

 The  motion  was  adopted.

 5  32  hrs.

 RESOLUTION  RE  SCHMME  FOR
 PROCUREMENT  OF  FOODGRAINS

 Mr.  Deputy-Speaker:  The  House
 will  now  take  up  further  discussion
 of  the  Resolution  regarding  scheme  for
 procurement  of  foodgrains  Mr
 Bhagwan  Das  may  continue  his
 speech  Out  of  I  hour  allotted.  56
 minutes  remain

 Shri  S.  K.  Taperiah  (Pehl)  Sir,  I
 niay  be  allowed  to  move  my  resolu-
 tion  at  the  end.

 Shri  Nath  Pai  (Rajapur):  [ie  should
 be  allowed  to  move  his  resolution,  Sir.

 Mr.  Deputy-Speaker:  After  the
 second  resolution  38  concluded,  I  will
 try  to  give  just  a  few  seconds.  I  will
 try  to  aceommodate  him.

 Shri  Bhagaden  Das  (Ausgram):  Sir.
 this  subject  has  come  up  for  discus-
 sion  several  times  in  thig  House.  In
 the  Chief  Ministers’  conference  held
 in  New  Delhs  from  8th  to  l}th  Apri*
 1967,  tha  Union  Minster  for  Food  and
 Agriculture  promised  to  prepare  4
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 National  Food  Budget,  but  despite  re-
 peated  demande  from  the  floor  of  both
 the  Houses  of  Parhament,  such  #  food
 budget  has  not  yet  seen  the  light  of
 the  day.

 In  our  country  we  find  the  strange
 spectacle  of  deficit  States  lying  ac.
 jJacent  to  surplus  States  and  ecarcily
 areas  surrounded  by  surplus  regions
 im  the  same  surplus  State.  The  sur-
 plus  States  of  Madras  and  Andhra
 are  neighbours  of  Kerala  with  50  per
 cent  deficit  in  its  foodgrain  produc-
 tion  Orissa,  a  surpiug  State,  35  ad-
 Jacent  to  both  Bihar  and  West  Benga!
 and  there  are  scarcity  areas  msidé
 Ormssa  too.  Madhya  Pradesh  is  a  suy-
 plus  State  with  scarcity  areas  ike
 Sarguja  The  result  is  wide  disparty
 of  prices  for  the  same  commodity  in
 adjoining  areas  belonging  to  two  diffe-
 rent  States.  The  same  wheat  which
 sells  for  Re.  80  per  quintal  in  Punjab
 and  Haryana  is  available  in  western
 UP  markets  at  such  prices  as  Ra  we
 to  Rs.  50  per  quintal  In  Orissa  the
 nce  sells  at  Re  i/-  per  kilogram  but
 the  same  may  not  be  available  in
 Purulia  or  Bankura  even  for  Rs.  3/-
 per  kilogram.  In  Madras  rice  selis  at
 Re  i/-  per  measure  in  government
 shops  but  the  price  rises  to  Re.  ae  806
 even  Rs.  4/-  per  kilogram  at  the  tame
 of  frequent  breakdowns  of  rice  sup-
 ply  to  Kerala  from  Central  stocks

 The  situation  is  definitely  detri-
 mental  to  the  cause  of  nstional  unity
 The  people  of  Kerala  and  West  Benge!
 will  have  every  justification  to  de-
 mand  that  they  being  producers  of
 important  foreign  exchange  earning
 cath  etops  should  be  permitted  to  pur-
 chase  rice  from  abroad  out  of  thelr
 foreign  exchange  earnings.  It  wit
 certainly  not  be  in  the  national  inte-
 rest  to  adk  to  become  self-sufficient  im
 foodgraina  by  converting  their  cash
 crep  acreage  into  food  crops.

 To  end  this  unsatisfactory  state  ef
 offaivs  it  has  been  suggested  that  e
 nations]  food  duadget  be  prepared
 This  should  be  on  the  basis  of  monc-
 paly  procusement  ef  surgkw  food-
 gait,  produesed  by  big  predecen,
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 ending  of  private  wholesale  trade  in
 foodgrains  and  uniform  distribution
 of  what  we  produce,  throughout  he
 country,  from  Government  owned  or
 controlled  fair  price  shops.  Since  the
 Government  has  so  far  not  taken  any
 step  3७  the  direction  of  preparing  a
 national  food  budget,  this  House  must
 now  give  a  clear  direction  to  the  Gov-
 ernment  in  this  connection

 Per  adult  per  dey  availabilty  of
 cereals  on  the  hasis  of  internal  pro-
 duction  alone,  fter  deducting  25  per
 cemt  for  eeeds,  fodder,  unavoidable
 wastagé  etc,  hrs  been  fluctuating  bet-
 ween  333  oun:  to  26.9  ounces  bet-
 ween  7951-52,  to  1966-67.  If  we  take
 pulses  also  into  account  the  avail-
 ability  of  foodgrstmg  per  adult  per  day
 w  found  to  be  fluctuating  between
 338  te  20  ounces

 %  ean  be  seen  from  these  figures
 waat  with  such  2  policy  of  monopoly
 procurement  we  can  easly  provide
 without  any  importa  a  cereal  ration  of
 32  ownces  per  day  per  adult  all  over
 tre  country  At  present  the  quantity
 ef  foudgrams  supp  ied  from  govern-
 ment  fair  price  or  ration  shops  is  no
 where  more  than  8  ounces  per  day
 per  adult  and  that  too  is  dependent
 wamly  on  imports

 The  actual  availablity,  taking  bith
 the  internal  production  and  imports,
 ha,  been  flurtuating  between  77.4  wd
 23  ounces  in  ths  period  This  means
 that  with  imports  at  the  present  level
 there  should  not  have  been  any  diffi-
 evlty  in  supplying  to  every  citizen  in
 the  country  at  least  double  the
 amount  of  foodgrains  which  sre  at
 prerent  being  issued  from  government
 ehops,  :f  a  policy  of  monopoly  procure-
 ment  and  yniform  distribution  had
 been  given  effect  to  on  the  basis  of
 a  nations}  food  budget

 Im  our  country,  nearly  Bs  per  cent
 af  the  land  under  cultivation  :s  under
 food  crops.  Average  yield  per  acre
 ef  a’)  foodgrains  is  75  quintels  per
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 hectare  or  660  pounds  per  acre.  Since this  is  an  average  af  low  production
 years  (1981-62,  to  1965-66)  there  ic  no
 danger  of  over-estimation.  Dedyc!-
 ing  80  pounds  per  acre  for  seeds  etc.
 the  net  available  produce  per  ane
 with  the  present  level  of  productivity
 comes  to  580  pounds.

 If  we  want  to  give  even  I6  ounces
 of  foodgrains  to  an  adult  per  day  hi>
 annual  consumption  comeg  to  365
 pounds.  For  a  family  of  five  persons
 or  four  adults  the  annual  consumptiv.:
 comes  to  3460  pounds.  This  amour‘
 of  foodgrains  requires  3  acres  of  aver-
 age  land  to  produce  :t  in  an  average
 yeer.  Hence  we  can  exemp?  holde?
 up  to  &  acres  from  procurement  al’<
 gether

 According  to  the  Draft  Repo:!  ७
 the  National  Sample  Survey  [6th
 round,  holdinga  up  to  5  acres  ate  6)
 milion  acres  in  area  Hence  dedr.t
 img  thiS’from  the  total  acreage  nf  325
 milion  acres,  all  holdings  above  °
 acres  cover  264  million  aere«  T'*
 surplus  available  from  this  area  wil
 be  enough  to  provide  ration  at  on”
 pound  per  day  per  adult  to  43  e:ore
 of  persons.  ,

 If  we  take  only  holdings  of  By  a.re>
 and  more  om  a  stmilar  ca'culation  we
 will  get  enough  surplus  to  distribute
 one  pound  per  adult  per  day  to  245
 crore  persons  This  means  that  by
 procuring  the  entire  surplus  from  ng
 producers  of  I5  acres  and  more,  ve
 can  feed  the  entire  population  that
 :s  at  present  getting  only  6  to  8  07.
 per  adult  per  day,  at  the  rate  of  cne
 pound  ~er  day  without  any  smport  .t
 all.  This  is  what  my  Resolution  pio-
 poses  to  do

 FAO  experts  tell  us  that  rats  and
 vests  destroy  26  million  tonnes  of
 foodgrains  in  our  country  per  year
 This  is  mainly  because  big  producers
 and  wholesale  traders  in  oder  to  de
 blackmarketing  hide  their  stocks  ”
 secret  godowns.  If  the  Government
 manages  to  get  the  entire  surplus  is
 its  own  godowns  most  of  this  wastage
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 clin  be  avoided.  Even  if  we  cut  the
 wastage  to  half  it  will  be  saving  more
 foodgraing  than  we  dmport.

 Jt  may  be  argued  that  if  you  pro-
 cure  #0  much,  big  producers  will  not
 produce.  They  will  not  get  good  price,
 20  they  will  produce  leas.  But  if  bie
 Producer,  do  that,  we  must  take  away
 their  land,  This  Jand  should  be  given
 to  agricultural  labourers  and  poor
 kisans

 Wf  the  Government  grant  loans  tu
 these  small  producers  on  the  security
 of  their  standing  crops,  they  will  be
 willing  to  pay  these  loans  beck  in
 the  form  of  their  produce.  Because
 they  do  pot  get  loans  from  Govern-
 ment  they  go  to  rich  peasants  These
 rieh  peasants  take  away  the)  od
 in  payment  of  loans.  This  produce
 will  also  then  come  to  the  Govern-
 ment.  Otherwise,  it  goes  to  the  rich
 peasants  who  sell  it  in  blackmarket

 Hf  the  Government  is  ready  to  give
 manufactured  articles  and  things  Uke
 masala,  kerosene  oil,  sugar,  etc.  to
 peasants  af  reasonable  and  fixed  prices,
 they  will  be  ready  to  sell  their  grain
 also  at  controlled  prices.  So,  the  pro-
 curement  centres  must  supply  crop
 leans  to  small  peasants  and  non-agr!-
 Cultural  things  at  controlled  prices
 This  will  help  procurement.

 Wt  as  only  by  such  a  policy  the  co-
 operation  of  majority  of  the  rural
 popu'ation  for  procurement  scheme
 can  be  obtained.  The  Government
 must  also  take  other  measur.:  to
 seeure  their  support.  These  steps  are
 distribution  of  waste  land,  exemption
 of  small  holdings  from  rent  and  re-
 venue  and  reduction  of  other  taxes.
 The  more  the  Government  does  for
 poor  kisans  and  agricultural  labaur,
 the  greater  will  be  thelr  support  for
 procurement,  Without  this  support
 the  secret  hoards  of  bie  producers  can-

 Hence,  Govern-
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 Me.  Deputy-Speaker:  Resolution
 moved:

 “This  House  is  af  opinion  that
 aa  @  Measure  to  alleviate  scarcity
 conditions  in  some  parts  of  the
 country,  the  Government  should
 immediately  prepare  a  scheme  for
 introdiction  of  compulsory  pro-
 curement  of  the  entire  surp'us  «uf
 foodgrains  from  the  big  producers
 and  its  uniform  distribution
 throughout  the  country.”

 Shri  Renga.
 Shri  Shoo  Naraia  (Basti):  Sir,  on  «

 point  of  order.  Today  we  have  (to
 decide  this,  If  we  exclude  the  Min
 ters,  the  number  of  Members  on  3,0th
 sides  are  equal.  Therefore,  we  must
 g't  cqual  opportunity.  I  do  not  mird
 at  you  give  preference  to  Profesor
 Ranga  but,  afterwards  you  must  cal’
 ene  from  that  side  and  then  one  fort
 thie  side.

 हार,  Deputy-Speaker:  I  shall  try  ‘0
 accommodate  all.

 Shri  Sheo  Narain:  There  should  be
 no  discrunination  Every  member  re-
 presents  a  constituency  ‘You  have  to
 hear  us  also.

 Mr,  Deputy-Speaker:  I  try  to  acto
 mmodate  all  shadeg  of  opinion,  all
 sections  uf  the  House,  all  parties  But
 one  thing  should  be  borne  in  mind
 Ultimately,  the  fina’  reply  comes  fom
 the  Minster  and  his  time  wilh  te
 counted,  so  far  as  the  division  of  time
 goes,  on  the  Congress  side.  Now,  Shri
 Ranga.

 Shri  Ranga  (Srikakulam):  Mr.
 Deputy  -Speaker,  Sir,  it  is  a  great  pity
 that  an  mportant  subject  xe  this
 should  have  been  given  80  little  time
 and  should  have  been  brought  wp
 here  only  in  the  shape  of  a  non-official
 Resolution  because  it  is  likely  to  pre-
 judice  the  whole  issue  and  place  thase
 concerned  in  this  matter  to  a  very
 great  disadvantage  indeed  making  it
 impoasible  for  so  many  of  us  Who  wish
 te  soeak  for  the  peatants  in  our  edun-
 try  to  present  their  omse  fully  and

 tisfactorily.
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 Now,  a  distinction  is  sought  to  be

 made  between  the  big  producers  and
 the  small  producers.  Who  are  these
 big  producers?  According  to  the
 Mover  of  the  Resolution,  we  are  to
 believe  that  all  those  who  have  got
 more  than  18  acres  of  land  are  to  be
 treated  as  big  producers  ang  whatever
 surplug  foodgrains  they  may  possibly
 come  to  have  should  be  compulsorily
 procured  by  the  Government.
 35.46  brs,

 [Sarr  MANonaran  in  the  Chair]
 And  what  sort  of  a  Government  do

 we  have?  We  havea  Government
 which  xs  not  very  honest  and  efficient
 whose  agents  are  not  very  efficient.
 honest,  scrupulous  or  conscientiouc
 What  is  more,  it  has  been  proved  he-
 yond  doubt  and  ty  the  hilt,  not  once
 but  every  tume  this  compulsory  pro-
 curement  had  been  introduced,  that
 these  officers  had  been  oppressive  to
 the  peasant  ‘Therefore,  I  have  alway*
 opposed  this  compulsory  procure-
 ment.

 Then.  what  distinction  do  we  make
 between  the  big  and  the  small?  What
 fis  it  that  the  big  holders  would  like
 to  do  with  their  surplus  foodgrains  if
 and  whenever  they  have  any’  If  :t
 had  not  been  for  some  of  these  smal!
 surplus  stores,  which  were  kept  with
 our  so-called  big  producers  im  Bihar
 and  UP  and  specially  in  those  famine-
 affected  area,  if  these  loca)  stocks  had
 not  been  allowed  by  the  local  govern-
 ments  to  be  kept  there  in  their  vil-
 lJages.  during  the  last  two  years  and
 this  third  year  of  the  drought,  I  am
 sure,  what  we  are  witnessing  today
 of  lakhs  and  lakhs,  thousands  and
 thousands  of  peasants  goimg  away
 from  One  village  to  another  and  from
 one  district  to  another  m  séareh  of
 foodgra:ns  would  have  came  to  be
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 feed  them  in  a  manner  in  whieh  they
 are  being  fed  on  doles,  rations  gruel
 and  all  the  reet  of  it.  Therefore,  १
 et  all  in  favour,  first  of  all,  .f  not
 having  compulsory  procurement  and,
 secondly,  of  allowing  these  peaple
 to  continue  the  traditional  practice  of
 local  stores  being  kept  in  the  local
 areas  but  with  the  knowledge  of  the
 local  sarpanches  and  other  people  so
 that  they  would  know  who  has  ‘ot  it,
 how  much  they  have  got  it  and  to
 what  extent  ang  how  they  can  help
 the  local  landless  people  and  the  local
 insufficient  producers  to  approach
 these  so-called  big  landholders  or  pro-
 ducers  and  obtain  foodgrains  at
 reasonable  prices

 The  country  has  suffered  enough
 from  these  zonal  restrictions  starting
 at  the  State  level  and  coming  down
 to  the  district  level  and  then  demo-
 ralising  themselves  to  taluka  level
 also  Y  know  of  instances  where  loca)
 policemen  had  heen  trying  to  levy
 their  own  toll  upon  those  headloade:s
 who  were  carrying  foodgrains  from
 one  village  to  another  ‘Therefore.  #
 is  replete  with  corruption  and  possi-
 bility  for  coercion  of  the  people  and
 I  wish  to  record  my  protest  against
 this  proposal

 My  hon  friend  has  brought  forward
 so  many  other  Communistie  concep~
 tions  of  his  into  this  proposal.  It  35
 said  that  wherever  the  dig  land-
 holders  are  not  prepared  to  cu'tivete
 their  lands  properly,  those  lands
 should  be  taken  away  by  the  Govern-

 Thats  what  the  Communists
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 peasants  are  not  Ddlackmarketeers;
 they  are  producers,  You  encourage
 them  in  every  possible  manner  to  pro-
 duce  moreand  moreand  afterwards
 mduce  them  to  part  wiln  what-
 ever  surplus  they  have  by  pay-
 mg  ai  remunerative  price,  ai  de-
 cent  price  You  do  not  want
 to  pay  a  remunerative  price,  you
 wont  to  fhe  a  price  at  an  uneco-
 nomucal  level,  and  afterwards,  if  they
 refuse  to  give  over  to  you,  you  call
 them  hoarders.  ६  is  not  proper  to  call
 a  kisan  a  blackmarketeer  and  to  treat
 him  as  qa  hoarder  No  democratic
 country  which  respects  its  own  demo-
 cracy,  which  wants  to  achieve  pro-
 flress,  which  wants  to  see  that  there
 1५  food  sufficiency  or  <elf-cufficiency
 in  food  can  afford  to  treat  its  kisans
 either  asx  blackmarketeers  or  hoarders
 The  best  way  to  help  our  people  ९७
 produce  more  and  more  ws  to  give
 them  every  possible  encouragement
 and  indeed  encourage  them  to  can-
 sume  less.  by  all  means.  if  that  i:
 possible.  ung  to  maximise  their  sur-
 nlus  and  place  it  at  the  disposal  of
 the  market  ot  prices  which  are  7
 munerative  and  attractive

 Shti  Inder  J.  Malhotra  (Jammu):
 Mr  Chairman,  Sir,  I  quite  agree  with
 what  Prof  Ranga  has  said  that  unless
 and  until  the  Indian  farmer  is  given
 his  due  respectable,  place  in  the
 society,  unles  and  until  he  is  recog-
 mised  as  a  respectable  human  being
 living  in  this  country,  we  will  not  be
 able  to  solve  our  food  problem  and
 we  will  not  be  able  to  mcrease  our
 agricultural  production.

 As  far  as  this  Resolution  is  con-
 cerned,  in  fact,  after  reading  the
 Resolution,  it  has  confused  my  mind

 T  am  not  able  to  follow  what  exactly
 is  mean!  by  this  Resolution  In  one
 part  it  says  that  there  should  be  a
 scheme  for  introduction  of  compulsory
 procurement  of  the  entire  surplus  of
 foodgrains  from  the  big  producers  and
 its  uniform  distribution  throughout  the
 country  and  then  there  is  a  line  before
 that  which  says,  “in  ome  paris  of  the
 country”.  We  talk  of  national  food
 budget  in  order  to  look  to  this  pro-
 blem  from  the  entire  coustry's  point
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 of  view,  not  only  thmking  about  cer-
 tain  scarcity  areas  or  about  certain
 surplus  areas.

 In  my  opinion,  the  emphasis  should
 be  more  on  developing  farmer-onien-
 ted  agricultural  policy  in  this  country
 sather  than  on  insisting  upon  having
 a  national  food  budget.  What  we
 require  today  is  to  give  proper  incen-
 tuves,  to  give  proper  encouragement,
 to  out  farmer  so  that  he  can  increase
 axiicu'tural  production  in  the  country.
 Whateve:  grain  3५  produced  in  this
 country,  I  agiee,  must  be  efficiently,
 reasonably,  distributed  u:  made  ayail-
 able  to  all  the  people  living  in  this
 countrs  and  J  am  certain  that  the
 hon  M:  i  Oe  3  Cand  Agriculture
 hus  aleady  taken  steps  to  make  it
 sure  that  na  part  of  this  country
 suffe:s  on  account  of  shortage  of  food-
 grains  If  there  is  a  shortage  of  food-
 Zrain®  in  this  country,  let  that  pinch
 ‘w  (-lt  in  each  and  every  corner  of
 the  country,  not  only  in  one  pan  of
 tLe  country

 When  I  say,  farmer-onented  बड्ठा1-
 cultural  pohcy,  I  would  lke  to  spell
 wn  0७५  in  only  two  or  three  things
 The  first  thing  that  |  want  is  thet  of
 the  State  Governments  do  not  take
 such  steps  by  which  the  things  which
 aie  due  to  the  farmer  are  not  given
 to  them,  the  Central  Government
 should  not  sit  idle  I  know,  from  time
 to  time,  the  Food  and  Agriculture

 Minister  meets  the  Chief  Ministers  of
 the  States  and  the  Food  and  Agricul-
 ture  Ministers  of  the  States  end
 emphasizes  that--he  has  been  doing  it
 an  the  past  also—bul  still  much  re-
 meins  to  be  fone.  It  is  a  great  pity
 that  whe:  ea:  the  Central  Government
 is  intate-ted  १७  gee  that  sufficient  food
 should  be  available  in  the  country  a)
 the  time,  to  see  that  agricultural  pro- duction  must  increase  and  that,  what
 ever  deficit  is  there,  the  Central  Gov
 ernment  tries  to  import  foodgraing  te
 meet  that  deficit,  on  the  other  hand,
 the  most  unfortunate  thing  is  that  this
 kind  of  sgerioumess  or  this  itd

 £ onscioumtss  is  not  Being  charéd
 the  Btate  Govern  Niterred-
 tion).  Non-Congress

 फट  पन  कु  नन have  ame.  ९  have  yet  ॥ ह  she  What
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 can  give  us  by  way  of  mncreasing  the
 agricultural  production,

 An  hen,  Member:  All  the  State
 Governments?

 Shri  Inder  J.  Malhotra:  Yes,

 Shri  FP,  MK.  Dee  (Kalahandi):  In
 “Orissa,  they  have  sbolished  the  land
 revenue

 Shri  Inder  J.  Malhotra:  That  is
 very  good

 It  is  for  the  past  mx  or  seven  years that  Government  have  been  telling  us
 very  vigorously  that  they  have
 “«ppointed  an  Agricultura)  Prices  Com-
 mission  and  that  they  are  collecting the  data  which  should  form  the  basis fos  he  Snwhon  of  97६७७  of  a  Ey tural  products  which  the  farmers
 snould  get  I  would  very  humbly  tell
 the  hon  Minister  that  today  is  the
 Selden  opportunity  for  him  to  say what  really  has  been  done  and  what
 seally  has  been  achieved  in  ths  res-
 pect  Unless  and  until  the  producers, the  farmers,  are  assured  of  a  reason-
 able,  remunerative  price,  there  can
 be  no  oher  incentive  for  them  to
 increase  the  agricultural  production

 Coming  to  the  procurement  side,
 inere  are  only  two  ways:to  tackle  this
 problem.  If  we  have  sufficient  sur-
 plus  available  in  this  country,  then
 there  is  no  problem  of  procurement
 at  all  Since,  in  some  parts  of  the
 country,  there  is  shortage,  the  pro-
 blem  arises  that  the  grains  should  not
 go  underground,  should  not  be  allow-
 ed  to  be  smuggled  out  of  the  country
 and  should  be  available  to  the  people
 at  reasonable  prices.  Jt  has  been
 suggested  tn  the  Resolution  that  in
 some  parts  of  the  country  compulsory
 procurement  should  be  undertaken.  I
 am  opposed  to  this.  You  cannot  have
 yeasures  of  one  type  in  one  part  of
 the  country  and  of  another  type  in
 another  part  of  the  country.  That
 will  only  ereate  confusion  and  wil!
 create  more  problems.
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 J  Secondly,  where  is  the  need  for
 having  compulsory  procurement?
 Today  the  farmer  is  not  in  a  positton
 to  hold  his  grains  even  for  more  than
 a  single  day  because  he  has  to  buy
 ०  her  commodities,  which  are  so  cosy.
 fo  run  his  house;  he  has  to  buy  ferti-
 hyers,  agricultural  implements  and
 Other  things.

 Shri  0.  N,  Tiwary  (Gopaiganj):  Na

 Shri  gnder  J.  Malbotra:  My  hon.
 fiend,  Mr.  Tiwary,  s4ys  ‘no’.  }  am
 afraid,  he  does  not  know  the  plight
 of  small  farmers

 Shri  D,  N.  Tiwary:  J  xnow  wuch
 mue  than  he  does

 Sari  Inder  J.  Mathotra:  He  is  pre-
 bably  talking  of  jyotedars  and  land-
 turds  १  ‘van  agree,  aw  ७५  person  he
 aout  500  ares  or  one  thouserd  acies,
 thei  be  wall  be  in  @  position  to  beld
 hie  grainy  trom:  one  crop  season  te
 ang  her  crop  seasan,  but  what  is  the
 percentage  of  such  producers  and  far-
 mers  in  this  country?  In  our  county,
 Ta  per  cent  of  the  farmers  are  baying
 oniv  jess  than  ten  acres

 Shri  D.  N.  Tiwary:  Then,  the,  have
 not  to  sell  anything.

 Shri  Inder  J.  Malhotra:  He  does  not
 know  the  plight  of  those  farmers.

 The  Minister  of  Food  and  Agrieul-
 ture  (Shri  Jagjiwan  Bam):  He  ix  a
 farmer  himself.

 Shei  Inder  J.  Malhotra:
 nore  than  200  or  300  acres,

 He  owns

 ह... छ  D.  N.  Tiwary:  Ny
 20  acres.

 Shri  Inder  J.  Malb@tra:  If  he  owns
 only  20  acrea  and  if  he  hae  to  live
 on  those  20  acres,  only  on  that  in-
 come,  then  he  can  never  hold  his

 ‘erains  for  more  than  one  month.  He
 can  never  do  that.

 बल,  D.  N.  TMiwary:  I  have  nothing
 to  sell,

 only



 Shri  fader  J,  Malhotrs:  Another
 alternative  can  be  that,  if  he  really
 wants  to  make  sure  that  not  @  single
 grain  which  is  produced  in  this  coun-
 try  goes  underground,  then  we  should
 have  State  trading  in  foodgrains.
 Then,  they  should  handle  the  grains
 ना.  the  producers’  level  and  also  al
 the  distribution  level.  They  cannot
 have  one  thing  at  one  end  and  an-
 wher  at  another  end.

 i6  hes.  ‘

 Since  Shri  Jagyiwan  Ram  has  taken
 +  en,  }  have  seen  that  he  has  been
 taced  «with  such  problems  as  did  not
 evist  in  the  past.  J  mus!  congratu-
 iste  him  that  with  his  imagination  and
 \  sion  and  in  spite  of  the  great  hand:-
 caw  that  he  3  facing,  because  the
 nenCongress  Governmen’s  Probably
 donot  want  to  co-cpcta  ¢  with  him
 ~smelimes  and  the;  only  say  ‘We
 caunot  give  you  anything,  bur  you
 should  give  ws  more  grains’,  he  has
 ‘een  handhne  the  fova  pioblem  quit
 emerentl+

 Seri  Direewar  Kalite  (Gauhati)-
 at  he  ask  the  hon.  Minister  why  he

 i.  not  allowing  the  Bengal  Govern-
 ment  to  procure  rice  directly  from
 the  Punjab?

 5.on,  3  would  request
 ter  that  he  should
 whatever  the  needs  and
 of  the  farmer  are,  and  whatever
 requisites  required  to  increase
 cultural  production  are  necessary
 ६००३  to  the  farmers  in  suffeient  quan-
 tity  and  in  efficient  quality  and  2
 the  proper  time.

 i
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 Shri  D,  N.  Thrary:  May  I  make
 one  submission  before  you  call  the
 next  Member  to  speak?

 Mr,  Chairman:  He  can  do  that  after-
 wards,

 Shiri  D,  N.  Tiwary:  Even  in  non-
 officia]  business,  you  should  not  go  by
 chits.  Members  must  catch  your  eye
 and  then  only  you  should  call  them.

 Mr.  Chairman:  I  have  got  a  list
 here  before  me.

 Shri  D.  N.  Tiwary:  In  non-official
 business  you  should  not  go  by  chits

 Shri  Ranga:  Does  it  mean  that  my
 hon  friends  opposite  should  mono-
 polise  all  the  time?

 at  शिव  areas.  यह  चिट  बाली
 सरकार  है  ।

 त्री  जाओ  फरनेन्दीज  (उम्यादक्षिण)  :

 सभापति  महोदय,  में  श्री  मगवानदांस  के

 द्वारा  प्रस्तुत  रेजोल्यूशन  के  समर्थन  मे  बोलने

 के  लिए  बडा  हुआ  हू  1  पिछले  काफी  अलें
 से  यह  माग  मल्क  में  चल  रहो  है  कि  देश का
 इस  नाज  के  मामले  मे  जो  बटवा रा  किया  गया
 है  अलग  झलग  जोंस  मे  तो  यह  जोस  खत्म  की
 जाये  और  सारे  मसक  को  एक  ही  जोन  कर  के
 माना  जाय भौर  कोई  भी  एक  प्र्  में  या  किसी

 की  एक  इलाके में मे  लोगो  को  जाज  की  कोई  करी
 तकलीफ न  हो  जाय  i  कई  दल  इस  बात  को
 एक  दफा  मान  लेते  है  मगर  जब  मोका  पाता  हैं
 उस  को  कार्यान्वित करने  का  तव  कई  कारणों
 से  उल  का  विरोध  भी  कर  लेते  है  1V  हम
 ने  झाज  ही  भवाबारों  ia  पढा  कि  जब  फूड
 कारपोरेशन  की  ओर  से  हरियाणा  में  कुछ
 अनाज  खरीदने  की  कोशिश  करने  में  भा

 गशे
 तब  हरियाणा  सरकार  को  और से से  उस  विनती
 को  प्रस्थीकार  करने  में झायां  a  ब  में

 जानता हूं  कि  हरियाणा  सरकार  अलाने  बाले
 जो  लोग  हैं  वे  लोग  दूसरे  सूबों में  था  शायद
 इसी  लोक  सभा  में  यह  भांग  जरूर  करेंगे  कि
 जोन्स र्म  की  जायें  7  एक  किस्म कौ  इस
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 मामके  में  दबईमानी की सीसि की  सीति  कई  राजनैतिक
 दलों की  भोर  से  कहिये  था  व्यक्तियों की  बोर
 से  कदिये,  लाने  में  or  रही  है  जिस  के  करे  भे
 सभी  लोग  सोचें  बौर  उस  को  बदलने  का
 wire  करें  ।

 सरकार की  शोर  से  भी  महा  कहा  गया  कि
 उस  की  झोर  से  कोई  भी  ठोस  कदम  उठाया

 नहीं  जाता  जिस  से  यह  सूद  सूदेत ली  परे-
 शानिया,  जोस  जोस  बासी  परेशानित्ा  दूर  हो
 जाये  t  शस्यद  फूड  का रफेरेशन को  शोर से  हस
 नकलीफ  करे  टूर  करने  का  एक  जमाने  में
 खरकार  ने  सोचा  होगा  मगर  मुझे  श्राज  यह
 कड  का रपोरेशन  के  जारे  में  कुछ  बाने  मत्गी
 महतेदय से  कहुनी  है।  झभी  चन्द  दिनो के  पहले
 एलान  हो  चुका  हे  कि  फूड  कारपोरेशन  जिस
 का  कि  दफ्तर  मद्रास  मे  था  बह  झभी  दिल्ली
 ला  रहे  हैं  ६  उस  की  यया  बजह  हुई  बह  भे॑  नहीं
 जानता  लेकिन  यह  सत्य  है  कि  कई  नाथ  रुपया
 इस  प्रकार  च  करने  मे  भा  आवेगा  शौर  र दिल्‍ली
 की  शान  में,  दिल्‍्सी  के  दरखर  में  यह  फ्
 कारपोरेशन  के  जो  न  करशाह  लोग  हैं  वह  जरा
 ज्यादा  शाराम  पाने  की  कोशिण  करेंगे  a  मेरी
 तो  आाज  ह...  महोदय  से  यह  विनती  है  कि
 प  फुछ  कारपोरेशन  के  बारे  मे  कुछ  पुनवियार
 किया  जाय,  उस  के  पूरे  व्यवहार  के  बारे  म

 और  जल  के  काम  के  बारे  और बाम तौर से खास  तौर  से
 कई  ब्चों  से  उस  का  जो  व्ययहार  रहा  है  उस

 का  जो  काम  रहा है  उस  के  बारे  मे  सोचा  जाय  t

 मुझे यहां
 तक  मालूम ge  है  कि  इस  फूड कारपोरेशन  के  जो  बडे  शफमर  मोग  हैं

 ये  तो  इस  जुस्तयू  मे  रहते  हैं  कि  उन्हें  विदेशों
 का  दौरा  करने  का  ह ८ ह  भीका  मिरेलेगा  और
 यह  उस  के  इंतजार  में  रहते  हैं  7  कोई  कलर
 जस्ट्रेलिया  पहुंच  जाता  है,  कोई  जापान  पहुंच
 जाता  है  कोई  ठबलरोटी  बनाने  लि  कारखाने
 खोलने की  कोशिश  में  पढ़ा  रहता  है।  इस  तरह
 के  शशर्टों  में  बहु  अफसर  पड़े  रहते हैं  बजाय  इम
 के  कि  पने देश में देश  में  अनाज को भली प्रकार का  मली  प्रकार

 JUNE  30,  1067  Procurement  (Ree)  8874

 से  प्रोस्पोरमेट  करे  7  जो  छोटे  प्रकखर  हैं
 देजी  जिस  सरह से  उनके  बढें  wert
 विदेशी  दोरों  को  तरफ  रहते  हैं  उसी  तरह  से
 यह  छोटे  अकसर  इस  कोशिश  मे  रहते  हैं
 कि  इस  मुल्क के  कन्दर  उन  के  दौरे  निकले  |
 यह  छोटे  अफसर  इस  मुल्क  के  अन्दर  झपने
 दौरे  निकालने  की  कोशिश  मे  लग  रहते  है  t

 मुझे  यहा  तक  पता  चला  है  कि  एक,
 एक  महोने  से  हुआरो  रुपशा  बड  फसरों  का
 हबाई  जहाज  के  टिकटो  के  कैसिलेशन  के  का  रण

 खर्च  होता  है  ।  मै  माग  कर्गा  कि  उस  के  बारे  में
 कुछ  छलासा  ह्राज  नही  तो  जल्द  से  जल्द
 सदन  के  सामते  पेश  किया  जाय  कि  यह  फह
 कारपोरेशन  के  अ्रफमरों  क  रबर  ट्रेबिल  का
 खाय  नहीं  बल्कि  इन  एयर  टिकटो  के  के  सलेशन
 का  खर्चा  जब  से  वह  फूड  का रपोरेशन  बती  है
 तद  से  शव  तक  कितना  हुआ  है  :  इसलिए
 उस  का  जिक  करना  पढ़ता  है  कि  शॉयद
 फूड  कारपोरेशन  क्ये  ओर  से  यह  कोशिश
 हो  सकती  थो  कि  भगाज  को  खरीदने  का  काम
 जिस  लबे  में  झानाज  की  पैदावार  ज्यादा  है
 बहा  से  किया  जाय  शौर  जहा  भनाज  को  पंदाबार
 कम  हो  बहा  भ्रानाज  को  बेबने  मा  बाटने  का
 काम  हो  जाय  लेकिन  बह  भी  प्रयास  बिल्कुल
 असफल  रहा  है  |  नौकरजाहा  के  बीच  &
 और  इस  सरकार  की  थो  हर  काम  मे  कोई  न
 कोई  झझट  निर्माण  करते  की  प्राज  तक  नोति
 रही  है  उस  के  लन्दर  कह  चढ  कारपोरेशन
 आज  ब्रित्कुल  करीब  करीब  चात्म  हो  यी
 है।  अ4  एक  और  खात  इस  नाव  के  मामले
 में  कहनी  आवश्यक  है  पोस्योरमेट  के  बारे
 थे  हम  कहते  हैं  कि  किसानों  को  उस  फी  उपल

 के  उचित  wey  देने  मगर  भ्रभ[ज के
 बारे में  दामों को  तर  करते  हुए  किसानो को
 उम्र  की  उपज  के  उचित  ह.) अ  तय  करते  शमय
 किसानों  के  लिए  जो  जरूरी  चीजें  हैं  उस
 झावए्क  थौजों के  दाद  थी  हम  लोगो  को

 जब  करने  कहले  |  ।  यही  wees  होती  है
 कि  किलान  चूंकि  यह  बहुत  जयबूर  भावदी है
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 चूकि  डब  के  ह.'! औ  ay  ताकत  ग््दीं  है  कि  एक
 emer  से  दूसरी  फसल  राक  बह  झपने  धनाज
 को बद,  कर  रखें  इसलिए  हम  जो  दाम  तय

 करें  उस  से  ख्याल  बरीक  का  काम  करते हैं
 फिर वह  ।  कारपोरेशन की  भोर  ले  हो  फिर
 बह  राज्य  सरकारों  की  ओर  से  हो  या  फिर  ज
 भी  दलाल  हैं  उन  की  तरफ  सेहो  तो

 जो  किसानो की  चीजें  झ्ायरयक  हैं  चाहे वह
 श््ट्ी  कर  तेल  हो,  चीनी  हो,  कपड़ा  हो  या
 और  कोई  भी  जीवनोपयोगी  बस्सु  हो  उन  के

 भी  दाम  तय  किये  जाने  चाहिपें।  किसान  की
 बेंदाबार  के  दानों  भे  शोर  यह  कारखानों  मे
 निमित  जीवनोपयोगी  वस्तुप्नो  वे  दामों  &
 कोई  भी  रिश्ता  जोहने  का  काम  झाग  तक  इस
 सरकार ने  नहीं  किया  ।  कोई  भी  उस  ने  ऐसी
 दाम  नीति  नही  बनाई  जिस  से  ह... &  गरीब  को
 सहारा  सिल  जाय  ।  कारखाने  मे  काम  बर्ने
 थाले  मजदूर,  दफ्तर  से  काम  करने  बाले
 बाबू  या  भोर  किसी  जयह  पर  रहने  वाल
 ब्याज  जिन  गो  अपना  संगठन  बनाना  ाप
 सम्भव  है  उन  को  जहा  भी  चीजों  का  दाम  बढ
 जाय,  जीवन  निर्देशाक  बढ़  जाय,  उसे  महगाई
 भरा  मिल  जाता  है  भगर  बेचारा  किमाम  ष्या
 करे  ?

 दस  लिये  प्रोगयोरभट की  नीति  के  ब३रे  से
 जो  हम  लोग  विचार  करते  हैं,  किसानो  को  उचित

 बाम  देसे  के  बारे  मे  हम  लोग  सोचते हैं  तो  किसए
 को  जो  जीवनोपयोगी  झाव  यक  वस्तु
 खरोदनी  पडती  है  उन  के  दाम  निश्चित  बारे
 में  की  एक  स्पष्ट  नीति  बनाने  की  आवश्यकता
 है  भौर  इस  दृष्टि  से  मंत्री  महोदय  हारा
 कोई  कुथम  उठाया  जानता  चाहिए।  में  मानता
 हूँ  कि  सिर्फ  झन्न  मत्ती  की  प्र  से  यह  कदम
 नहीं  उठाया  जा  सकता  है,  मगर  सरकार  की  झोर
 से  सदी  से  जल्दी  यह  कदम  उठाया  जाना
 चाहिषे,  बहू  भेरा  ाप  है  1

 आखिरी  बात  यह  हे  fe  कायाज  की  पैंदा-
 कर  केले  कें  को  होकी  है  कहू  7  या  6  करोड
 ह... ह  चतलाई  जाती  है।  विदेशों  ते  इस  साल
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 यद  1  लेढ़  कसेल  टन  अ्रनाज  गन  रहे  हैं,
 पिछले  साल  भी  ag  1...  टन  अगाथा  था  ।
 60  का  Zr  हे मे कर  करोड़ टय  तक  विदेशों

 के  बयाने  का  कान  निचल  कई  & ... |  तक  ब्रा,
 लैकित एक  चीज  मैं  ने  बदन  भे  बहुत  बार  कही,
 जमा  कि  राष्ट्ररति  जी  ने  26  जनवरी  को
 अपनी  अ्रकाशवणी  की  तकरीर  में  भी
 कहा,  कि  इस  मुल्य  से  जिलता  अनाज  पंदा  होता
 है  उस  का  एक  तिहाई  भाग  बरबाद हो  जाता  #
 बह  राष्ट्रपति  जो  का  इस  साल  की  तकरीर  में
 कहना  रहा  a  इसी  बात  क,  एफ०  Yo  भो०
 की  श्रोर  के  झीर  काफे  की  झोर  भी  कहा
 गया  ।  लेकिन  इस  सदन  से  कई  बार  इस  सदाल
 को  छेडने  के  बाद  भी  सरकार  को  शोर  से
 कोई  ऐपान  नहीं  किया  गया  कि  यह  जो  झनाज
 बरबाद  होता  है  एब  तिहाई  हिस्सा,  यानी  करीब
 23  करोड  टन,  जिस  को  चाहे  खा  जाते क

 या  कोई  और  था  जाता  हो,  चाहे  स्टोरेज  को
 व्यवस्था  ठीक  न  होने  की  बजह  से  बारिश
 और  ध्रूप  से  खराब  हो  जाता  हो,  उस  का
 म्रदाण  कंसे  किया  जायेगा  -  इस  बरदादी  को
 कंसे  रोका  जायगा  इस  के  बारे  मे  कभी  कोई
 नीति  था  कार्यक्रम  पेश  नहीं  किया  गया  |
 अगर  इस  झनाज  की  होने  वाली  बरबादी
 को  हुम  रोकने  ले  कामयाबी  पाते,  तो  मुझे
 कहना  पड़ेगा  कि  विदेशों  से  एक  या  हेड  करोड
 टन  नाज  लाने  की  बात  तो  छोड  दीजिये,
 हमे  जितना  भनाज  चाहिये  ag  हमे  जरूर
 मिलेगा,  हम  झ्ाझ  एक  भा  डेढ़  करोड  टन
 धनरज  यहा  से  निर्यात  करने  को  परिस्थिति  से
 होते,  झगर  राष्ट्रपति  जी  की  कही  हुई  शात
 सच  हो  ।  साध्टूपति  की,  को  कही  हुई  are  पर
 मके  विश्वास  है,  ‘Ceeke  श्यो  थौर  इकाफे  के
 दिए  हुए  भाकड़ो  पर  मुझे  दिश्वास  हैं  )
 उपाध्यक्ष  सहोबय,  इस  लिये  &  चकवा  कि
 झणर  राज  सरकत्र  प्राततवोरगेंट  के  बारे  मे,
 किसानो &  अनाज  खरीदते  के  बारे  मे,  पेच
 है,  तो  उत  अनाज et  सवादी  न  |. |  पतले,
 उस  का  ह... अ  किया  आवे,इस  के  बारे में मं
 बह  तत्काण  ae  करें  |
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 Shri  Jagjiwan  Ram:  Sir,  I  am  very
 glad  that  several  useful  points  were
 raised  though  the  resolution  as  it
 stands  is  not  workable  in  the  context
 of  our  country’s  foodgrains  position.
 We  have  some  system  of  procurement-
 and  by  common  consent  it  has  been
 jJeft  to  the  Chief  Ministers  of  the
 Sta.es  concerned  to  have  a  particular
 system  of  procurement  which  they
 think  will  be  effective  in  their  State.
 In  some  States  it  is  from  the  culti-
 vators;  in  others  ii  is  from  the  licensed
 traders  or  millers.  When  one  thinks
 cf  pracurement*of  the  surplus  from
 the  cultivators,  one  should  not  escape
 the  idea  that  it  will  not  be  possible
 withou.  bringing  in  the  entire  food-
 grain  trxde  into  government  hands.  If
 that  is  the  implication,  will  it  be  a
 feasible  proposition  to  do  at  the  pre-
 sent  stage  and  even  if  it  is  feasible,
 is  it  desirable  in  the  present  stage  of
 our  food  production?  ji  think  it  is  not
 desirable  jo  bring  the  entire  whole-
 sale  and  retail  trade  in  the  public  sec-
 tor.  We  have  made  a  beginning  with
 the  Food  Corporation  and  the  idea  was
 that  to  begin  with  the  wholesale  trade
 would  be  managed  by  that  Corpora-
 tion.  Shri  Fernandes  had  brought  oui
 certain  weaknesses  of  the  Corpcration
 and  I  may  assure  him  that  I  shall
 look  into  them.  There  is  much  that
 is  to  be  done  to  increase  efficiency
 and  effect  economy  in  the  Corpora-
 tion.

 So  far  as  the  question  of  bringing
 tne  headquarters  of  the,  Corporation
 10  Delhi  is  concerned,  it  was  perhaps
 thought  at  the  time  the  decision  was
 taken,  that  now  that  the  activity  of
 the  Food  Corporation  has  extended
 and  it  is  70६  restricted  only  to  the
 procurement  of  rice,  it  would  be
 better  if  it  is  at  Delhi,  where  it  will
 have  to  deal  with  the  various  State
 Governments  and  the  Central  Gov-
 exnment’s.  Ministries.  Certainly,  the
 transfer  of  the  office  will  mean  some
 expenditure,  but  as  I  have  said,  the
 Ministry  must  have  taken  all  this  into
 consideration  before  they  decided  that
 the  office  should  be  transferred  from
 Madras  to  Delhi.
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 About  the  functioning  -of  the  Cor-
 poration,  and  about  the  number  of
 occasions  they  have  gone  to  foreign
 countries,  as  I  have  said,  I  shail  go
 into  the  details,  and  |  shall  if  occa-
 sion  arises,  bring  it  to  the  notice  of
 the  House  and  inform  my  hon.  friend
 Shri  Fernandes  and  other  Members.

 The  important  thing  about  our  food
 problem  is  to  increase  the  produstion,
 and  unless  we  increase  production,  we
 cannot  solve  this  food  probiem.  So,
 the  problem  of  food  has  to  be  met
 on  the  agricultural  front.  The  agri-
 culturist  has  to  be  assured  that  in
 order  to  ineréase  the  production  he
 will  be  provided  with  the  require-
 ments  and  necessary  inputs  for  ihe
 cultivation  of  his  land.  Governamest
 have  provided  certain  facilities  but  I
 have  no  hesitaticn  in  admitting  that
 by  and  large  while  ail  these  facili-
 ties  were  available  up  ‘ili  now  to  the
 sizeable  cultivators,  the  small  cultiva-
 tors  have  not  been  benefited  by  them.
 What  I  mean  to  Say  is,  all  these  things
 have  not  been  adequate  even  for  the
 big  cul.ivators.  They  have  not  beep.
 Therefore,  credit  has  to  be  provided
 through  the  land  mortgage  banks,  land
 development  banks,  co-operatives  and
 marketing  societies,  so  that  produc-
 tion  can  be  increased.  Again,  while
 fixing  the  prices  of  the  agricultural
 commodities,  whether  foodgrains  or
 others,  remunerative  prices  have  to
 be  given  to  the  cultivators.  A  reason-
 able  return  for  the  inputs  and  the
 labour  that  the  cultivator  puts  in  willy
 have  to  be  given,  and  a  mechanism,
 which  will  take  into  consideration  the
 cost  of  production  and  a  reasonable
 return  over  that,  wiil  have  to  be
 devised.

 Mr.  Fernandes  has  raised  a  very
 wide  question,  of  price  parity.  While
 efforts  have  been  made,  and  the  House
 is  aware  that  even  in  the  past  efforts
 were  made  tc  have  some  sort  of  price
 Parity  be.ween  the  agricultural  com-
 modities  and  the  various  other  com-
 modities  that  the  cultivator  requires,
 for  this  cultivation,  it  has  not  been
 possible  to  evolve  any  policy  whether
 we  can  have  any  parity  in  the  various
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 agricultural  and  industrial  products.
 It  should  be  our  effort  to  see  that  the
 prices  of  agricultural  commodities  are
 fixed  taking  into  consideration  the
 prevailing  prices  of  the  commodities
 that  the  cultivator  requires.  On  that
 point,  I  have  no  difference.  I  per-
 sonally  feel  that  efforts  should  be
 made  and  we  should  devise  a  mecha-
 nism  by  which  it  can  be  implemented.

 About  procurement,  I  have  always
 felt  that  today,  as  I  have  said,  we
 are  not  in  a  position  to  take  away
 the  entire  surplus  produced  by  the
 cultivators.  What  we  are  dcing  is  to
 take  certain  quantity  of  the  producers
 at  a  price  which  is  regarded  as  pro-
 curement  price  and  the  rest  is  left  to
 the  cultivators  to  be  sold  in  the  open
 market  at  the  price  prevailing  in  the
 open  market.  I  think  that  is  the  best
 via  media  that  could  be  had  jn  the
 present  context  of  the  foodgrains  posi-
 tion.

 Then,  about  the  zones.  I  will  not
 say  that  zone  is  the  ideal  thing.  But
 in  the  context  of  the  shortage  that  we
 have  at  present,  and  when  we  have  to
 procure  a  certain  quantity  from  the
 surplus  States  in  order  to  send  it  to
 the  deficit  areas,  perhaps  the  zone  is
 advantageous.  But  I  will  not  hesitate
 in  admitting  that  as  soon  as  our  pro-
 duction  increases,  even  if  we  want  to
 retain  the  zones,  the  zones  will  be-
 come  unworkable.  Once  the  avail-
 ability  is  there,  many  cf  the  controls
 and  restrictions  we  have  today  will
 become  superfluous.  So,  let  us  all
 bend  our  energies  to  increase  produc-
 tion.  In  this  respect,  all  the  political
 parties  and  all  men  of  public  opinion
 can  contribute  a  lot.

 Coming  to  procurement,  sometimes
 the  surplus  States  have  got  a  genuine
 grievance  that  the  deficit  States  relax
 their  procurement  policies  and
 increase  their  exemption  limits  and
 want  the  surplus  States  to  procure
 from  their  cultivators.  Certaninly  it
 is  not  the  work  of  the  surplus  States
 alone  to  procure  from  their  cultivators
 and  feed  the  deficit  States.  The  deficit
 States  also  should  collect  whatever
 surplus  is  available  with  their  cultiva-
 070  (Ai)  LS—0,  =
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 tors,  so  that  it  can  be  made  locally
 available.  I  do  not  say  it  should  be
 sent  out  of  the  State.  Certainly  it
 can  be  sent  from  one  pocket  to  an-
 other,  as  Prof.  Ranga  said.  That  should
 be  the  endeavour  of  the  deficit  States.

 There  is  no  doubt  that  there  is
 large  wastage  of  our  foodgrains.  The
 wastage  starts  from  the  point  when
 the  seed  is  scwn  in  the  field.  When
 the  seedlings  start  germinating,  worms
 and  insects  destroy  some  percentage.
 When  it  flowers,  then  it  is  wasted  by
 birds  and  parrots.  Then  comes  the
 worst  enemy  for  which  the  world  has
 not  been  able  to  find  8  solution—
 rodents  and  rats.  They  destroy  a
 very  large  quantity.  They  are  very
 wise.  They  have  got  a  wonderfut
 system  of  storage  underground.

 Shri  George  Fernandes:  You  can
 use  them  as  advisers  to  the  Govern-
 ment  of  [ndia!

 Shri  Jagjiwan  Ram:  Scientists  all
 over  the  world  are  putting  their  heads
 together  to  find  out  a  solution.  As
 yet,  they  have  not  found  a  solution
 to  eliminate  this  nuisance  completely.
 Storage  is  not  such  a  problem  for  the
 big  cultivator.  But  the  small  culti-
 vator  who  has  got  I  or  2  rooms  only
 stores  the  grain  ina  corner  of
 the  room  and  it  is  a  grand  feast  for
 the  rats.  We  are  thinking  of  provid-
 ing  small  containers  for  those  per-
 sons.  These  aye  hard  facts  one

 should  realise.  What  the  Government
 is  doing  is  not  going  to  solve  the  pro-
 blem  completely.  It  is  a  big  problem.

 Shri  E.  K.  Nayanar  (Palghat):  I
 am  told  that  flesh  is  very  good  and
 contains  vitamins.

 Kumar  Chatterji
 You  can  export  them!

 Shri  Krishna
 (Howrah):

 Shri  Jagjiwan  Ram:  I  am  prepared
 to  give  the  contract  to  my  hon.  friend
 io  export  them.  I  will  not  hesitate.
 Let  him  produce  a  million  rats  and
 export  them  out  of  the  country.

 Shri  Krishna  Kumar  Chatterji:  That
 will  keep  them  occupied,
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 Shri  Jeg}iwan  Ram:  It  is  a  big  pro-
 blem.  The  other  day  I  was  in  Mysore.
 I  had  been  to  the  Food  Research
 Technological  Institute.  Some  re-
 nowned  scientists  of  the  world  were
 there,  The  first  thing  we  discussed
 with  them  was  this  problem.  These
 Tats  are  known  for  their  cleverness.
 They  are  very  very  clever.  In  our
 Old  Hterature  you  will  find  so  many
 anecdotes  and  stories  about  the  clever-
 ness  of  the  mouse.  If  some  chemical
 is  put  to  kill  it,  the  first  day  you
 might  succeed,  but  from  the  second
 day  it  will  not  touch  it.  But  we  are
 seized  of  the  problem  The  wastage
 35  very  sizeable,  starting,  as  I  have
 said,  from  the  point  the  seed  :s  thrown
 in  the  field  till  the  consumption  point.
 At  the  consumption  level,  in  feasts
 and  marriages  there  is  colossal  wast-
 age.  Even  in  the  context  of  the  pre-
 sent  shortage  we  see  in  the  towns  and
 villages  big  parties  where  pefforce
 foods  are  served  and  wasted.  §  It
 requires  some  propaganda  on  the  part
 ef  al)  of  us  and  we  should  say  that
 when  we  have  scarcity  conditions  in
 certain  parts  of  the  country  these
 parties  should  be  frowned  upon  If
 there  is  a  big  party,  even  if  only
 non-cereal  foods  are  served,  it  should
 be  frowned  upon.  Like  that  wastage
 will  have  to  be  avmded  at  every  point

 We  are  passing  through  a  difficult
 food  situation.  The  successive  failure
 of  rain  for  two  years  in  very  large
 tracts  of  our  country  created  a  condi-
 tion  which  was  fraught  with  grave
 dangers.  With  the  co-operation  of  the
 State  Governments,  with  the  co-
 operation  of  the  people  and  with  food
 imports  -we  have  been  able  to  ward
 off  a  great  calamity  in  several  parts
 of  the  country.  The  governments  of
 surplus  States  have  been  very  CO.
 operative.  There  was  mention  about
 non-Congress  governments.  I  must
 take  this  opportunity  to  express  my
 thanks  even  to  the  non-Congress
 governments  of  surplus  States  who
 have  always  come  to  my  help  when-
 ever  I  was  in  great  difficulty  of  finding
 some  foodgrains  for  some  deficit  area.
 Whether  it  was  the  government  of
 Orisea,  Punjab  or  Andhra,  all  of  them
 have  been  very  co-operative.

 JUNE  30,  967  Procurement  (Res.)
 Shri  A.  Dipa’  (Phulbani):  ¥  sey

 Orissa  is  not  a  surplus  State,  it  ts  a
 deficit  State.

 36.28  hrs.

 {Ma.  SpeAcen  in  the  Chair]

 Shri  Jagjiwan  Ram:  }  have  to  go
 by  the  opimon  of  the  State  Govern-
 ment,  whether  it  is  a  surplus  or  deficit
 State  I  have  said  that  States  have
 been  quite  co-Operative.  That  shoula
 be  the  attitude.  If  some  States  have
 surplus  foodgrains  they  should  help
 the  deficit  areas,

 We  have  some  procurement  mea-
 sures,  but  it  is  not  possible,  as  I  have
 said,  to  accept  the  resolution  as  it  is.
 The  hon  Mover  has  taken  this  oppor-
 tunity  to  propound  or  express  here
 some  of  his  pet  theories  which,  even
 where  implemented,  it  is  realised,
 require  some  modifications  and
 amendments.  So  it  is  not  possible
 to  accept  the  resolution  as  it  is

 भो  भगवान  दास  :  भ्रध्यक्ष  महोदय,  माग-
 लीय  सदस्यों  ने  मेरे  इम  प्रस्ताव  पर  शम्भीरता
 से  विचार  किया  है  भौर  इस  के  सम्बन्ध  में
 अपनी  भपनी  बातें  कही  हैं  ।  इस  के  लिये  मैं
 उन  को  धन्यवाद  देना  चाहता  हूं  ।  चूंकि  मेरा
 यह  प्रस्ताव  बहुत  महत्वपूर्ण  है,  इसलिये  मैं
 चाहता  हूं  कि  इस  को  स्वीकार  किया  जाये
 शौर  इस  को  सदन  के  सामने  रक्षा  जाये  i

 Mr  Speaker:  The  question  is:

 “This  House  is  of  opinion  thet
 as  @  measure  to  alleviate  scarcity
 conditions  in  some  parta  of  the
 country,  the  Government  should
 immediately  prepare  a  scheme  for
 introduction  of  compulsory  pro-
 curement  of  the  entire  surplus  of
 foodgrains  from  the  big  producers
 ang  itg  uniform  distribution
 throughout  the  country.

 The  motion  was  negutived.
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 36.30  here.

 pESOLUTION  RE:  TIBET

 Mr,  Speaker:  The  House  will  now
 take  up  the  next  Resolution  standing
 in  the  name  of  Shri  Shri  Chang  Goel,
 for  which  two  hours  have  been  aliot-
 ted.

 Shri  P.  K.  Deo:  (Kalahand:):  Sr,
 may  I  suggest  the  time  for  thig  Reso-
 lution  may  be  reduced  from  2  hours
 to  hours  80  that  Shri  Tapuriah  may
 be  able  to  move  his  Resolution  today?

 Shri  Shri  Chand  Geel  (Chandigarh)
 If  that  is  the  unanimous  demand  of
 the  House,  then  I  will  bow  to  it.

 hri  D.N.  Mwary  (Gopaiganj):
 When  generally  the  demand  is  to  in-
 crease  the  time,  here  :s  a  demand  for
 reducing  the  time  allotted  to  a
 Resolution.

 Bhri  ™M.  L.  Sondhi  (New  Delhi):  Sir,
 may  I  suggest  that  the  time  for  this
 Resolution  shoulg  be  increased?

 Shri  Ranga  (Snkakulam):  If  we  sit
 for  one  hour  extra,  we  can  take  up
 the  other  Resolution  today  itself.

 Mr.  Speaker:  We  will  see.
 Shri  Goel.

 ली  ओऔचन्द  गोयल  :  प्राध्यक्ष  महोदय,
 मैं  इस  धपने  प्रस्ताव  को  सदन  के  सामने
 रखता ह  जिस  में  यह  भाग को  गई  है  कि  झाज
 समप  झा  ग्या  है  कि  भारत  सरकार  भारत  में
 शरणागत के  ह्प  में  धागे  हुए  लासा को
 तिब्बत  का  कांस्टीटयूशनल  हैड,  वैधानिक
 शासक  स्वीकार कर  के  सब  को  सब  प्रकार की
 सहायता  और  सुविधा  प्रदान  करे  धौर  तिब्बत
 जैसे  महान  देश  को  कम्युनिस्ट  चीन  के
 चंगूस से से  निजात  विलाने  का  प्रयत्न  करें  ।
 भष्यक्ष  महोदव,  तिब्बत  संशार  का  महान
 देश  था  और  भारत  के  साथ  इस  को  हर  प्रकार
 की  निकटता रही  है  |  भाहे  सांस्कृतिक  क्षेत्र
 सें,  चाहे  बामिक  क्षेत्र में  चाहे  भ्राविक  क्षेत्र  मे
 हर  कोख में में  भारत  के  साथ इस  की  एकात्मता
 रही है  भास्तव  में  जद  हम  तिष्बत  के

 Now,
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 इतिहास  पर  दृष्टि  डालते  हैं  तो  दिखाई  देता
 हैँ  कि  झाज  से  काई  हजार  1. अ  पहले
 महात्मा  बढ  के  समकालीन कौशल  वंश  के  राजा
 प्रसेनजित  के  पुत्र  ने  भारत  से  जाकर  तिब्बत
 मर  राज्य  स्थापित  कया  था  और  घीरे  धीरे
 लिब्बन  राष्ट्र  उन्नतोन्मुख  होता  चला  गया,
 सब  प्रकार  से  अपनी  खन्ति  करता  चला  गया  )
 लेकिन  किसी  भी  राष्ट्र  के  जीवन  में  उतार
 चढ़ाव  जाते  है  -  इतिहास  ऐसा  बताता  है
 कि  एक  बार  जब  तातारियों  न  विन्बत
 पर  शाकऋमण  किया  त।  उस  समय  चोम  में

 माचू  राजवश  के  राजा  जो  कि  बाँद्ध  धर्म  के

 झनुयायी  थे  उन  का  वहां  पर  राज्य  था  ।
 उस  समय  तिब्बत  ने  चीनियों  से  सहायता
 मार्गी  और  वह  सहायता  मिली  |  उस
 सहायता  के  मिलने  के  बाद  जब  तातार्यों
 का  मुकाबिला  कर  पाये  उसके  पर  रिण।मस्वरूप
 फिर  चीन  का  एक  एजेंट  ल्हासा  मे  रहने
 लगा  |  लेकिन  यह  इतिहास  की  पुरानो  भटना
 है  1  उस  के  बाद  अनेकों  बर्ष  का  लिब्बत  बप  जो
 इनिहास  है  वह  स्वतत्रता  का  इतिहास  है
 तिब्बत  हमेशा  दूसरे  देशों  के  साथ  में  स्वत
 रूप  से  सन्धि  करता  रहा,  स्वतत्र  रूप  भे  भ्रपना
 सारा  कारोबार  करता  रहा  ।  अभ्रष्यक्ष
 महोदय,  मैं  ध्यान  दिखाना  चाहूगा  कि  i904
 में  ब्रिटेन  ने  तिब्बत  के  साथ  ल्हासा  सन्धिको
 थी  चूकि  उन  को  लिब्बत  सें  कुछ  खतरा  दिखाई
 देता  था।  परन्तु  वह  सिब्दत  को  भारत  के  लिए
 ग्कि  “बफर  स्टेट  के  रूप  में  समझते  में  ।
 अग्नेजों  ने  भपनी  सारी  नीति  भारत  की  सुरक्षा
 के  लिये  इस  ढग  से  बनाई  थी,  दूर  द्र  तक
 जाकर  भारत  के  चारों  तरफ  ऐंसी  "बप,र'
 स्टेट  कायम  की  थी,  इसलिये  उत्तरी  सीमा  पर
 उन्हे  दिखाई  दिया  कि  कुछ  गडबड़  है  तो  सपना
 मिशन  भेजा  और  उसके  बाद  i904  मे  एक
 सन्धि  की  ।  उस  से  are  i9::  में  जब  चीन
 के  झन्दर  ऋ्राम्ति  जाबी  ौर  माथयू  राजवंश

 को  हुकूमत  बीन  में  समाप्त  हो  गई  तो  उस
 समय  तिव्यत  वालों  ने  भी  जो  चीनी  समन्धियां
 थी  था  ओ  चीनी  उप्रधिपत्थ  था  उस  को  समाप्त
 करदिया  था।
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 श्री  श्रीचन्दर  गोयल]

 इस  के  बाद  मैं  एक  और  ऐंतिह/सिक
 'घटना  की  और  ध्यान  दिलाना  चाहता  हूं  t

 i9i3-4  में  शिमला  कन्वेंशन,  अर्थात्‌
 शिमला  सम्मेलन  हुआ  जिस  के  अन्दर

 चीन  का  प्रतिनिधि,  तिब्बत  का  प्रतिनिधि

 आऔर  भारत  का  प्रतिन्तिधि  शिमला  में  एक
 मंच  के  ऊपर  ग्राकर  ब  ७  ।  तीनों  ने  बिलकुल
 बराबरी  के  स्तर  से,  बराबरी  के  स्टेट्स  के

 साथ  संघि  के  ऊपर  हस्ताक्षर  किए  |  लेकिन  वाद

 में  जब  चोन  ने  इस  प्रकार  की  पोजीशन  ली

 कि  अपने  प्रतिनिधि  के  हस्ताक्षरों  की  मान्यता

 देने  से  इनका  किया  तो  इस  सधि  के  अनुसार
 ग्रगर  उन  का  कुछ  थोड़ा  बहुत  आधिपत्य  बाकी
 था  तो  उस  का  हक  भी  उन्होंने  स्वयं  नष्ट  कर

 दिया,  स्वयं  खो  दिया  |

 मैं  यह  निवेदन  करना  चाहता  हूं  कि

 हमें  इतिहास  की  उस  घटना  पर  गम्भी  रता  से

 विचार  करना  पड़ेगा  कि  जिस  समय  चीन

 में  कम्यूनिस्टों  की  हुकूमत  कायम  हुई  तो  हमारे
 लिए  चिन्ता  की  घड़ी  पैदा  हुई  उस  समय

 भारत  के  कर्णधारों  को  इस  बात  का  विचार

 करना  चाहिए  था  कि  त्रब  चीन  की  स्थिति

 बदल  गई  है।  चीन  के  साथ  जो  हमारे  मैत्री

 के  संबंध  थे  उस  के  दो  का  रण  थे  ।  एक  कारण
 तो  था  भौगीलिक  दूरी  ।  चूंकि  तिब्बत  बफर

 स्टेट  के  रूप  में  हमारे  और  इन  के  बोच  में

 था  और  दूसरे  उन  की  यह  भी  विश्वार  करना

 चाहिएं  था  कि  चोन  के  साथ  हमारी  जो  संंस्कृ-
 तिक  एकता  थी  वह  महात्मा  बुद्ध  के  श्रादर्शों

 के  प्रचार  के  कारण  पैदा  हुई  सांस्कृतिक  निकटता

 थी  लेकिन  जिस  समय  कम्यूनिस्टों  की  हुकूमत
 कायम  हो  गई  तो  हमें  यह  पहचान  लेना

 चाहिए  था,  कोई  भी  राजनीतिज्ञ  जो  थोड़ी

 बहुत  भी  द्रदर्शिता  रखता  है  जो  इस  बीस

 पचास  साल  जागे  की  बात  सोच  सकता  है
 उस  की  समझ  में  यह  बात  ्र  जानी  चाहिए
 थी,  कि  जों  चीन  की  और  हमारी  पिछली

 मंत्री  थी  उस  का  आधार  समाप्त  हो  चुका

 है  ।  कहावत  है,  एक  तो  करैला  और  दूसरे
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 नीम  चढ़ा  1  पहले  से  ही  चीन  एक  विस्ता र-
 वादी  मनोवृत्ति  का  देश  था  ।  आज  मुझें
 हैरानी  होती  है,  जब  में  नेहरू  जी  की  उस  समय

 की  स्पीचेज़  को  याद  करता  हूं,  उस समय  जब

 यह  कहा  जाता  था  कि  चीन  हमें  धोखा  देता,
 चीन  एक  विस्तारवादो  देश  है,  एक  एक्स-
 पैशनिस्ट  कन्ट्री  है,  जो  नेहरू  जी  कहते  थे  कि

 चीन  तो  विस्ता  रवादी  मनोवूरत्ति  का  देश  है  ही

 नहीं  ।  मगर  में  बताना  चाहता  हूं  कि  चीन  ,
 का  जो  इतिहास  है  उस  को  गोर  से  पढ़ा  जाय

 तो  हमें  पता  चलता  है  कि  शुरू  से  ही  चीन

 एक  विस्तारवादी  देश  रहा  है,  चोन  का

 क्षेत्रफल  जब  चीन  अपती  प्रसिद्ध  चीन  की

 दीवार  तथा  समुद्र  से  घिरा  था  तो  केवल
 0  लाख  वर्ग  मील  था  |  लेकिन  पछले

 ढाई  हजार  वर्षो  में  इस  ने  श्रपना  क्षेत्रफल

 26  लाख  वर्गमील  बना  लिया  है,  ढाई  गुना
 के  करोब  अपना  क्षेत्र  बढ़ाया  है  लेकिन

 जिस  समय  आठ  लाख  वर्गेप्नील  के

 क्षेत्रफल  का  तिब्बत  उस  में  शामिल  हो  गया

 तो  इस  का  क्षेत्रफल  30  लाख  वर्गेमील  से

 भी  ज्यादा  हो  गया  ।  उन  की  आज  आबादी

 भारत  से  डेढ़गुनी  है  |  लेकिन  चीन  का

 रकबा  भारत  से  तीन  गुना  है  ।  आज  जब  यह
 दलील  दो  जाती  है  कि  चोन  को  अपनी  बढ़ती

 हुई  आबादी  के  लिये  कोई  इलाका  चाहिये,
 तो  यह  एक  बिल्कुल  थोथी  और  बोदी  दलील

 है।  उनका  क्षेत्रफल  आ्राबादी  की  तुलना  में

 पहले  ही  बहुत  है-उनका  विस्ता  रवाद  तो

 राजनैतिक  है  क्योंकि  उन  का  क्षेत्रफल  हमारे
 से  तीन  गुना  है,  परन्तु  चीन  एक  विस्तार

 वादी  देश  है,  शह  से  उसकी  इधर  उधर

 पांव  फैलाने  की  मनोवृत्ति  रही  है  |  साम्यवाद

 भो  विस्तावादो  है  |  साम्यवाद  का  संसार
 में  यह  लक्ष्य  रहा  है  कि  संसार  को  अपनी

 लपेट  में  लें,  अपनी  विचारधारा  संसार  के

 देशों  में  फैलाये  (: 1:18  लिये  चीन  में

 कम्यूनिस्टों  की  हुकूमत  कायम  होंने  के  बाद  हमें
 यह  विचा  र करना  चाहिये  था  कि  साम्यवाद

 का  उत्तर  धुव  तक  विस्तार  हो  गया  है,  तथा
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 इसी  प्रकार  से  एटलांटिक  सागर  से  शनत

 महासागर  तक  वहां  और  आगे  बढ़ने  कौ

 गुजाइश  नहीं  है,  गुन्जाइश  केवल  दक्षिण  में

 है  ऐसी  स्थिति  में  दक्षिण  की  तरफ  भारत

 उसकी  लपेट  में  आयेगा,  तपाल  उसकी  लपेट

 में  ऑ्रायेगा,  सिशक्षम  और  भूटान  उसकी

 लपेट  में  झ्रायेंगे,  दूसरे  जो  इसी  प्रकार  के

 वैस्ट  एशिया  के  देश  हैं,  वे  उसकी  लबेट  में

 ्रायेंगे  |  लेकिन  उस  समय  हम  ने  हकीकत
 से  ग्रांखें  मूंद  लीं  a  सरदार  पटेल  कहा  करते  थे

 कि  अगर  कोई  भी  राष्ट्र  हकीकत  से,  सच्चाई
 से  आंखे  मूंदता  है.  तो  समय  उस  से  बदला

 लेगा,  और  उस  |  वह  बदला  लिया  |  हम  नें

 उम  समर  सच्चाई  को  नहीं  पहचाना  कि  चीन
 के  साथ  अब  हमारी  मैत्री  नहीं  निभ  सकती  |

 जिस  समस  वहां  पर  साम्गभवाद  का

 साम्राज्य  कायम  हुआ,  उसी  बनत  से  उन्होंने
 इस  वात  की  उधेड़बुन  शुरू  कर  दी-  कि  वह
 किसी  न  किसी  गरी के  से  तिब्बत  पर  अ्रपना

 ग्रधिकार  जमाये,  तिव्वत  को  हस्तगत  करे,
 उसको  अपने  नव्य  में  ले  ।  मैं  उस  इतिहास
 की  याद  दिलाना  चाहता  हूं  जिस  समय  एक
 श्रेष्ठ  मिशनरी  पैटर्सन  भारत  दाया,  बड़े

 दुर्गम  रास्तों  से  भारत  आकर  बह

 नेहरू  जी  से  मिला  और  उसने  नेहरू  जी  को

 बतलाया  कि  तिब्बत  पर  चीन  की  कुदृष्टि  है

 वह  उसको  अपने  कब्जे  में  लेने  का  बयन  कर

 रहा  है।  इसलिये  तिब्बत  की  कुछ  न  कुछ

 सहायता  करें  परन्तु  तिब्बत  की  सहायता
 नहीं  की  गई  |  राज  मैं  बड़े  दुःख  के  साथ

 कहना  चाहता  हूं  कि  उस  समय  उस  ईसाई
 मिशनरो  पैटर्सन  ने  चड़े  पते  की  बात  हमारे
 देश  के  हित  में  बताई  थी  श्रौर  वह  इस  आशा

 से  आया  था  कि  भारत  तिव्वत  की  सहायता
 करेगा  और  चीन  के  चंगूल  से  उसे  बचा  लेगा

 परन्तु  उसको  बात  की  तरफ़  ध्यान  नहीं  दिया

 गया।  उसकी  वात  को  ठुकरा  दिया  गया  |

 पैटर्सन  ने  अबनी  एक  किताब  निकाली  है
 उसमें  उस  ने  इन  सारी  बातों  का  वर्णत  किया

 है  ।  मैं  उसकी  डिटेल  में  नहीं  जाना  चाहता,
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 लेकिन  मैं  यह  निवेदन  करना  चाहता  हूं
 कि  जिस  समय  यह  स्थिति  पैदा  हुई,  उस  समय

 जो  हमारे  राजदूत  श्री  पाणिकर  थे,
 उनका  यह  कतंव्य  था  कि  वह  सारी  सच्चाई,
 सारे  हालात  को  भारत  सरकार  की  दृष्टि  में

 लाते,  लेकिन  उन्होंने  अपने  कतंव्य  का  पालन

 नहीं  किया  ।  उन्होंने  भारत  को  अन्धे रे  में

 रखा  t  हमारी  इस  सरकार  ने  न  सिर्फ  भारत

 की  जनता  को  अन्धे रे  में  रखा,  बल्कि  इस  संसद्‌
 को  भी  उन्होंने  धोखे  में  रखा  |  जिस  समय

 वहां  पर  लम्बी  लम्बी  सड़कें  बन  रही  थीं,

 दूसरी  तैयारियां  हो  रही  थीं,  उनकी  सेनायें

 हमारे  क्षेत्र  के  अन्दर  कभी  लौंगजू  पर  कभी

 दूसरी  जगहों  पर  ग्राक्रमण  करती  थीं,  और
 जब  यहां  लोक  सभा  में  सवाल  पूछ  जाते  थे

 तो  यह  कहा  जाता  था  कि  हमें  उधर  से  कोई

 खतरा  नहीं  है  ।  सरकार  को  तिब्बत  के

 सम्बन्ध  में  पता  कब  चला  ?  सरकार  को

 पता  चला--24  अ्रक्तृवर,  950  को  जिस

 समय  पकिंग  रेडियो  ने  एलान  किया  कि
 चोन  की  जो  लिब्रेशन  सेनायें,  मुक्ति  सेनायें  हैं,
 वे  तिब्बत  में  बढ़  रही  हैं  ।  नेहरू  जी  के

 नोटिस  में  जब  यह  बात  आई  तो  उन्होंने  कहा
 कि  लिब्रेशन'  सेनाये  किससे  मुक्ति  दिला  रही
 हैं,  परन्तु  प्रशन  का  उत्तर  मिलने  से  पहले  ही
 तिव्वत  चीन  के  कब्जे  में  आरा  चुका  था  |  वह

 बहा  पर  कब्जा  कर  चुका  था।  उस

 समय  हमारा  यह  कतंव्य  था  कि  हम  तिब्बत

 का  साथ  देते  ।  तिब्बत  का  बफर  स्टेट  के

 रूप  में  भारत  की  सुरक्षा  की  दृष्टि  से  कायम

 रहना  मिहायत  जरूरी  था  ।

 दूसरी  बात  जब  947  में  भारत  से

 अंग्रेज  चले  गये,  जो  अंग्रेज  सरकार  के  अधिकार

 उस  समय  तिब्बत  में  थे,  उदाहरणाथे  हमारा
 ग्रपना  डाक-तार  का  सिलसिला  वहां  पर  था,

 हमारे  व्यापारी  इन  तिब्बत  के  बड़  बड़  नगरों

 में  रहते  थे,  तिब्बत  का  सारा  व्यापार  भारत

 के  साथ  था,  वें  सारे  अ्रधिकार  हमें  प्राप्त

 हुए  थे,  तो  हमारा  यह  कर्तव्य  था  कि  हम
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 तिब्बत  की  हर  प्रकार  से  भदद  करते  ।  लेकिन
 हमने  क्‍या  किया  ?  हमने  तिव्बत  की  मदद
 नहीं  की,  हमने  उस  समय  तिवथ्यत  को  इन
 चोनी  भेड़ियों  का  भव्य  होते  देखा,  हर  प्रकार
 से  उसका  बलात्कार  होते  देखा  t  झाज
 भारत  इस  बात  का  दावा  करता  है  कि  संसार
 के  सब  राष्ट्रों  को  स्वतन्त्रता  मिलनी  चाहिये,
 पल्तर्राष्ट्रीय  नियमों  के  अनुसार  एक  राष्ट्र
 हसर  देश  पर  अधिकार  नहीं  फर  सनता,
 लेकिन  हम  ने  कसा  किया  ?  अपनी  आाखो
 के  सामने  यह  सारा  दृश्य  देखा  झोर  तिव्वत
 को  बीन  का  भक्ष्य  बनने  दिया,  हम  ने  उस  की
 किसी  प्रकार  की  सहायता  नहीं  को  |  जब
 उन्होने  सहायता  मायी,  तो  भी  हमने  सहायता

 _नहो  दी  |

 जब  महात्मा  बद्ध  ककी  250  0वी  जयन्ती
 मनाई  जा  रही  थी,  उस  समय  लासा  यहा
 भ्रये  थे,  वह  बेहरू  जी  से  मिले  थे,  उन्होंने
 उनसे  धार्थता  की  थी  कि  भ्राप  हमारी  सहायता
 करे,  तब  भी  नेहरू  जी  ने  उनको  यह  समझा
 बुझा  कर  भेज  दिया  कि  क्रम  चोन  की  सास्यवादी
 सरकार  को  लिखे गे  कि  वह  लिव्बत  के  इल्टरनल
 मामलों  में  बखल  ने  दे  ।  लेकिन  झाखिर  में
 आपको  याद  होगा  कि  t959  में  जब  तिब्बत
 की  बहादुर  जनता  ने  वहा  एक  जन  आन्दोलन
 खड़ा  किया,  वहां  के  शम्पाशो  ने  तिव्वत  की
 स्ववन्नताआप्ति  के  लिये  प्रान्दोलन  खहा
 किया,  क्योंकि  स्थिति  यह  थी  कि  जब  बहां
 पर  रेल  लाइन  का  निर्माण  किया  जा  रहा
 था  ,  तो  >  लाख  तिव्बतियों  को  चीन  ने  संगोन
 की  तोक  पर  रेल  लाइन  के  निर्माण  कार्य
 में  लगाया  था,  हमारों  शोधों  को  उस  समय
 सलवार  के  बाट  उतार  दिया  गया  था  i
 60-70  हआर  नौजवानों  ने  झपना  बलिदान
 दिया  था,  इस  कारण  आअम्याधों  ने  बहा  पर
 प्राग्दोलन  खड़ा  किया  था।  उस  समय  हमारा
 कर्सेग्य  था  कि  हम  संसार  के  जनमत  को
 Wes  करते,  संसार  में  हम  विव्यत  के  पक्ष
 में  राय  कायम  करते  शौर  ऐसे  देश  सो  चीन

 JUNE  30,  स्‍267  Nbet  (Res.)  8890

 के  साम्प्राज्यवाद  में  अपने  लिए  खत्तरा  देखते
 थे,  जो  उसकी  लपेट  में  ar  सकते  थे,  उनको
 एकत्र  करते,  वे  हमारा  साथ  देते  1  संसार  में
 अवेकों  इस  अकर  के  राष्ट्र  हैं  जो इस  खतरे  को
 महसूस  करते  थे  ।  लेकिन  हमने  जो  एक
 पुराना  नारा  झपताया  था---हिन्दी-बीनी
 भाई  भाई,  हमने  जो  पंचशील  की  सन्धि  की
 थी,  उसी  कारण  हम  प्रेम  की  पीग  को  बढ़ाते
 रहे,  हमने  भारत  की  जनता  को  तिब्बत  में
 वास्तविक  रूप  तथा  महत्व  से  कभी  भवगत
 नहीं  कराया  ।  उसके  बजाय  954  में
 पंचजशील  को  सन्ध्ति  करके  हम  ने  उस  भूल  को
 दोहराया  तथा  इसको  कानूनी  मान्यता  दे
 दो ।

 Shri  M  N.  Reddy  (Nizamabad):  |
 rie  on  a  point  of  order.  There  is  no
 quorum  in  the  House

 Mr.  Speaker:  The  bell  is  being
 rung

 Now  there  ३8४  quorum.  The  hon
 Member  may  continue,

 की  श्रोचूद  गोवल:  माननीय  भ्ध्यक्ष  महोदय
 मैं  निवंदन  कर  रहा  था  कि  हमने  सब  से  पहली
 भूल  तब  की  जन  हमने  तिब्बत  का  साथ

 नहीं  दिया  1  उसके  बाद  जो  कुछ  लिख्यत  मे
 हुआ  चीन  का  जो  झधिकार  हुआ  था
 उस  को  कानूनी  मॉम्यता  देकर,
 पंचशील  की  भोहर  लमा  कर,  हिमालियन
 ब्लण्डर  की,  हिमालय  जैसी  महान  गलतो
 की  ।  पंचशील  की  फीस  के  अन्दर  हम  ने
 सारे  राष्ट्र की  जो  बेतना  जाग  रही थी,  उसको

 सुलाने  का  re  किया,  राष्ट्र की  उमड़ती
 देशभक्ति  की  आमनभा पर  हष्डा  पानी  हाल.
 दिवा,  क्योंकि  सिव्यत  हम  से  मह,आशा!  रखता
 था  कि  हम  उसकी  सहायता  करेंग,  सेकिन
 हमने  उसको  कानूनी  आम्यता  मं  देकर,  उस
 पर  पंचज्षील  की  लोहर  लबा  कर,  इतना  बडा
 पाप  किया  है,  इतना  बढ़ा.  प्र्ष  कियां  है,
 कि  उसके  लिये  देश  कभी  क्षमा  नहीं  करेगा,
 द ल  भारत कौ  जनता  |  फरेशी  सौर  शिकयत
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 की  जनता  क्षमा  करेंगी,  ने  इस  प्रकार  के  जो
 संसार के  छोटे  झौर  दुर्बले  राष्ट्र  हैं,  जो  सबल
 राष्ट्रों की  पोर  देखा  करते  हैं  कि  वे  ऐसे  समय  में

 सहायता  करेंगे,  क्षमा  करेंगे  ।  यह  पंचशील
 की  जो  संधि है  मैं झाज  मह  कहना  चाहता  हूं
 कि  इस  पंचशील  की  संधि  की  धज्जियां  स्वयं

 जीन  ने  उड़ा  दी  हैं  ।  इस  पैचशील की  संधि
 के  पन्दर  यह  स्वीकार  किया  गया  था  कि

 तिब्दत  के  जो  आन्तरिक मामले  हैं  उन  मे ंकिसी
 श्रकार  का  हस्तक्षेप  नहीं  करेगा  लेकिन  झाज

 क्या  स्थिति  है  ?  प्राज  तो  वहां  के  नक़श  के
 पन्‍्दर  भी  जो  पहले  चौन  का  एक  झआटोनमस

 राज्य  माना  जाता  था  वह  भी  समाप्त  हो  गया  d
 ota  तिब्बत  केवल  चीन  का  एक  मात्र
 प्रान्त बन गया है बन  गया  है  ।  उसका  केवल  एक  सूबा
 बन  कर  रह  गया  है।  जो  प्राश्वासन  तिब्बत
 को  दिये  गये,  उनको  निभाया  नहीं  गया
 आरत  भ्रौर  तिब्यत  के  बीच  को  सीमा  मैक-
 मोहन  रेखा है  वह  सीमा  तो  पहले ही
 शिमला  कन्वेशन  की  सध्ति  के  अनुसार  तय

 हुई  थी  ।  भारत  चीन  की  सीमाएं,  भारत
 तिब्बत  की  सीमा  मैकमोहनत  रेखा  स्वीकार

 की  गई  थी।  गया  मैकमोहन रेखा  के  मुताबिक
 जीन  ने  हमारे  साथ  व्यवहार  किया  है  ?  उस
 संधि  के  मुताबिक  तो  यह  करार  पाया  था
 कि जो  भी  भारत  के  यात्री या  व्यापारी  है
 बहूं ही  हिमालय  की  तराहयों  में  छा जा  सकते
 हैं  ।  इससे  यह  जात  स्पष्ट  थी  कि  हिमालय
 के  परे  का  इलाका  उनका  है  शौर  हिमालय  के
 इधर  का  सारा  इलाका  हमारा है  लेकिन
 में  ध्राज  निवेदन  करना  चाहता  हूं  कि  चीन
 मे  श्राज  उस  पंचशील की  संधि  की  हर  भ्रकार
 से  धण्जियां उड़ाई  हैं,  न  उसने  अपने  धाश्यांसन
 को  कायम  रखा  है  जौर  न  झपने  बचने  को
 निभाया  है  जो  उसमे  तिब्बत  को  दिया  था

 ते  जो  हमारे  साथ  उनकी  रेखा  तय  हुई  थी

 उसके  ऊपर  हू  पस्यन्द  रहा  '  इसलिए  मैं

 समझता हूं  कि  हम  उसी  पुरानी बात  की  गट
 लचति  रहें  श्रौर  उस  पुरानी संचि  के  सिद्धान्त

 को  लेकर  चलते  रहें  तो  इससे  प्ाज  काम  नहीं
 बनया  ज  हमते  देख  लिया  कि  किस
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 प्रकार से  चीन  ने  हमारे साथ  दुर्व्यवहार  किया
 है,  यहां  तक  कि  जो  हमारे  बहां  पर  राजदूत
 हैं  उनके  साथ  भी  ग्रनुचित  व्यवहार  किया  है  t
 हमेशा  से  चीन  का  इतिहास  विश्वासनात  का
 इतिहास  है  जैसा  कि  सिब्बत  के  साथ  में

 बिलकुल  बलात्कार  का  शौर  भारत  के  साथ

 में  बिलकुल  धोले  का  और  झाषात को का  इतिहास
 है  1मेंपा  समझता  हूं  कि  झ्ाज  हमें  घोषणा
 करनी  चाहिए  वडे  बल  के  साथ  कोषणा
 करनी  होगी  कि  हम  तिब्बत  की  स्वतन्ता
 को  स्वीकार  करते  है  |  तिब्बत  एक  स्वतन्त
 राष्ट्र  है  -  यह  अपनी  आजादी  के  लिए  शझाज
 छोटी  मात्रा  में  क्‍यों  न  हो  प्रयल्लशील  हैं
 हमारे  जैसे  एक  सिद्धान्तवादी  पादों  “पर
 चलने  वाले  राष्ट्र  को  झाज  उनका  साथ  देना
 चॉहिए।  बाज  जो  दलाई  लाभा  हमारी  रण
 में  आए  हुए  है  उनको  वैधानिक  प्लासक  स्वीकार
 कर  हमें  यह  घोषणा  करनी  चाहिए  कि  हम
 ससार  के  प्रन्दर  तिब्बत  की  आजादी के  लिए
 पत्र  उठायेगे,  संयुक्त  राष्ट्र  संघ  को  भी  इस
 बात  के  लिए  विवश  करेंगे  ।  आज  उस  को
 सब  प्रकार की  ताकत  बक्से  |  आज उस  के
 पक्ष  मे  ससार के  झन्दर  जनमत आग्र  करेंगे
 झौर  सब  को  इस  बात  के  लिये  तैयार  करेगे
 कि  तिब्बत  को  एक  स्वतन्स  राष्ट्र  के  रूप  में

 खड़ा  करने  के  लिए  संसार  के  बाकी  राष्ट्र
 उसका  साथ  दें  i

 में  आज  यह  नियंदन  करना  चाहता  हुं
 कि  पुरानी  बातें  नहीं  चलेंगी  7  दाज  समय

 की  यह  मांग  है,  भारत  की  सुरक्षा मीति  की
 यह  मांग है,  भारत  के  हितों की  यह  मांग है
 कि  चीन  के  चंगुल  से  बर्ले,  चीन  के  झाफमण
 से  बचे  झाज  चीन  पूरे  तौर  पर  अपनी
 तैयारी कर  रहा  hi  ater  नहीं,  दो  साल

 के  बाद  या  पांच  साल  के  बाद  ag  फिर
 झाकमणकारी  के  रूप  में  ायेगा  tare
 ार  हमें  झपने  देश  को  रक्षा  करनी है  तो
 खसका  एक  ही  उपाय है  1: उ  ब्याज  हम
 झपनी इस  बफर  स्टेट  को  फिर  से  कायम  करें।
 संभार के के  दूसरे  देशों  का  साथ  उस  के  लिए
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 लें  ।  उस  के  लिए  सभी  आवश्यक  कदम
 उठायें  ।  दुनिया  के  सब  देशों  ने  जब  भी

 कभी  उनकी  सुरक्षा  का  प्रश्न  आया  है,  तो

 बढ़  युद्ध  में  कूदे  हैं,  अपनी  सुरक्षा  की  दृष्टि
 से  इग्लेंड  हालेंड  देश  की  रक्षा  करने  के  लिए,
 बेलजियम  की  रक्षा  करने  के  लिए,  चूंकि
 उसकी  सुरक्षा  का  उससे  सम्बन्ध  था,  पिछले

 L00  साल  में  दो  बार  वह  युद्ध  में  कूदा  ।

 स्वयं  चीन  95  में  उत्तर  कोरिया  के  झ्न्दर

 जब  संयुक्त  राष्ट्र  संघकी  सेनायें  कोरिया  में

 बढ़  रही  थीं,  तो  अपनी  रक्षा  के  लिए  वह
 उस  युद्ध  के  अन्दर  कदा  |  इसलिए  मैं  समझता

 हूं  कि  हमारे  हितों  की  भी  यह  मांग  है  कि

 आज  हम  अपनी  सुरक्षा  को  ध्यान  में  रखते

 हुए  तिब्बत  को  स्वतन्द्वता  प्राप्त  कराने  के

 लिये  उसे  हर  प्रकार  की  सहायता  दें  i  मैं

 श्र्स्त  में  जाज  गिसबर्गंस  की  “कम्युनिस्ट
 साइना  ऐंड  तिब्बत”  से  एक  कोटेशन  हाउस
 में  रख  कर  अपना  भाषण  समाप्त  कर  दूंगा  ।

 “In  short,  unless  drastic  steps
 are  undertaken  by  New  Delhi
 without  delay,  the  outlook  for  a
 successful  containment  of  Red
 China  at  the  Indian-Tibetan  bor-
 der  seems  very  dim—as  dim  as
 the  hope  once  so  fondly  cherish-
 ed  by  most  foreign  offices  that
 Tibet’s  impossible  landscape  with
 some  slight  assistance  fromthe
 Tibettan  army  would  defeat  any
 Chinese  invasion.  Should  such
 countermeasures  not  be  taken  in
 time  or  in  sufficient  number,  the
 repercussions  could  prove  fatal
 for  the  free  world’s  survival  on
 the  Asian  continent.  To  para-
 phrase  a_  well-known  and_eun-
 deservedly  abused  proposition  of
 geopolitics,  ‘He  who  holds,  Tibet
 dominates  the  Himalayan  pied-
 mont;  he  who  dominates.  the
 Himalayan  piedmont  threatens
 the  Indian  sub-continent;  and  he
 who  threatens  the  Indian  sub-
 continent  may  well  have  all  of
 South  East  Asia  within  his  reach
 and  with  it,  all  of  Asia,’
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 Mr.  .Speaker:  Resolution  moved:

 “This  House  is  of  opinion  that
 Dalai  Lama  shoulg  be  recognised
 as  the  Heag  of  the  Emigre  Gov-
 ernment  of  Tibet  and  all  facilities
 and  help  be  extendeg  to  him  by
 the  Government  of  India  to  libe-
 rate  Tibet  from  the  colonial  rule
 of  Communist  China”.

 श्री  शिव  नारायण  (बस्ती)  :  अध्यक्ष

 महोदय,  यह  जो  रेजोलूशन  हाउस  के  सामने

 पेश  किया  गया  है  मैं  उसका  समर्थन  करना

 चाहता  हूं  और  उसका  क्‍यों  समर्थन  करना

 चाहता  हूं  वह  भी  मैं  आप  की  इजाजत  से

 निवेदन  करना  चाहूंगा  ।  हम  ने  जो  पंचशील

 का  नारा  संसार  को  दिया  था  तो  उसका  अर्थ

 यही  था  कि  प्रत्येक  देश  की  सुरक्षा  की  हम
 जिम्मेदारी  लें,  उसकी  मर्यादा  की  रक्षा

 करें  और  उसकी  आजादी  की  मदद  करें।

 हम  स्वतंत्रता  का  मूल्य  और  कद्र  भली  भांति

 जानते  हैं  क्योंकि  ज  हम  स्वतंत्र  हैं  लेकिन

 अभी  थोड़े  साल  पहले  तक  हम  श्रंग्रजों  के

 गुलाम  थे  और  उस  अंग्रेजों  की  गुलामी  से

 छुटकारा  हम  ते  अपने  त्याग,  तपस्या  व

 बलिदान  से  पाया  और  हम  भारतवासियों  ने

 मिल  कर  उस  गुलामी  की  जंजीसें  को  कटवाया  t

 प्रोफेसर  रंगा  भी  उसमें  शामिल  थे  i  भारत

 की  आजादी  की  लड़ाई  में  सभी  भारतवासी

 शामिल  थे  और  सब  लोगों  ने  मिल  कर

 श्पने  त्याग  व  बलिदान  से  उन  अंग्रेजों  की

 गुलामी  के  जृए  को  उतार  फेका  ।  “दिल  जले

 फरियाद  करते  हैं  तो  श्रास्मां  हिलि  उठता  हता

 हम  वह  मुसीबत  व  कठिनाइयां  जो  हमें  झेलनी

 पड़ीं  उन्हें  हम  भूलेंगे  नहीं  ।  मैं  ब्रिटिश  वेस्ट

 इंडीज़  में  पैदा  हुआ  ।  मैं  वहां  i4-i5  वर्ष

 रहा  लेकिन  जब  यहां  गुलाम  हिन्दुस्तान  में

 श्राजादी  की  लौ  जली  और  इस  देश  को  गांधी

 श्रौर  जवाहरलाल  ने  सोते  से  जगाया  और

 उनको  जादी  हासिल  करने  के  लिए  ललकारा

 तो  सारे  देशवासी  उनके  पीछ  कंधे  से  कंधा
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 मिला  कर  खड़े  हो  गये  और  हमारे  जैसे

 लोग  भी  जिनके  दिल  में  श्राजादी  की  लगन  थी

 बहां  से  भाग  कर  हिन्दुस्तान  में  आये  और

 हिन्दुस्तान  की  आजादी  के  लिए  उनकी

 लं।डरशिप  में  लड़े  और  कुर्बानी  दी  |  आजादी

 के  दीवाने  वहां  भी  थे  और  यहां  भी  थे  और

 हम  ने  देखा  कि  इन  करोड़ों  भारतवासियों

 की  कुर्वानियां  रंग  लाईं  और  इस  देश  को

 ग्रंप्रेजी  कीं  गुलामी  से  नजात  मिली  और  देश

 ग्राजाद  हुआ  |

 “महिमा  घटी  समृद्र  की  रावण  बसा  पड़ोस  |

 पड़ासी  पर  ज्यादा  जिम्मेदारी  है  |  सरदार

 स्वर्ण  सिंह  से  मैं  कहना  चाहता  हूं  कि  भारत

 तिब्बत  का  पड़ोसी  है  और  आप  सरदार  हो,

 सिह  दो  और  इसलिए  श्राप  के  डिफेंस  मिनिस्टर

 रहते  हुए  जो  भूल  हम  पहले  कर  चुके  हैं  वह

 हम  फिर  न  करें।  हम  फिर  से  तिब्वत

 सम्बन्धी  नीति  पर  विचार  करें  और  उस

 भूल  को  समाप्त  करें  और  मैं  समझता  हूं  कि

 इससे  सरदार  पटेल  की  आत्मा  को  शांति

 भिलेगी  ।  आज  भी  हमारे  देश  में  ऐसे  लाल

 मौजूद  हैं  जो  अपनी  भूल  को  ठीक  कर  सकते  हैं
 शौर  मुझे  पूरा  विश्वास  हैं  कि  सरदार  साहब
 तो  उस  भूल  को  ठीक  करेंगे  ही  ।  आज  काले

 ग्रौर  गोरे  लोगों  के  ब्लाकों  में  एक  लड़ाई  है

 आर  इसलिए  यह  एक  बड़ा  गम्भीर  प्रश्न  है  ।

 हम  तो  चाहते  हैं  कि  जिस  तरह  से  श्री  राम  ने

 विभीषण  को  शरण  दी  और  रावण  पर  विजय

 पाने  के  पश्चात्‌  लंका  का  राज्य  श्री  राम  ने

 विभीषण  को  सौंप  दिया  बसे  ही  दलाई  लामा

 शौर  अन्य  तिव्वती  लामा  श्राज  हमारी  शरण

 में  हैं  और  हमें  अपने  शरणागतों  की  श्री  राम

 के  समान  रक्षा  करनी  चाहिए  व  उनकी  मदद

 करनी  चाहिए  और  जिस  प्रकार  लंका  का

 राज्य  पुनः  विभीषण  को  श्री  राम  ने  दिलवाया

 उसी  तरह  मैं  चाहूंगा  कि  हम  भारतवासी

 तैयार  होकर  उनकी  खोई  हुई  आ्राजादी  को

 पुनः  वापिस  दिलायें  |  दलाई  लामा  को
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 विभीषण  के  समान  तिब्बत  के  ऊपर  उनका
 खोया  हुआ  अधिकार  पुनः  वापिस  दिलवायें  ।

 ऐसा  किया  जाग्रेगा  तभी  चीन  की  बढ़ती  हुई
 ज्वाला,  उसका  राक्षसपन,  मिट  सकेगा  ।

 इसको  मिटाने  में  हम  आप  के  सहायक  होंगे,
 मददगार  होंगे  !

 l%  hrs.

 मैं  माफी  चाहता  हूं  यह  कहने  के  लिये  कि

 हमारे  पुराने  राजनीतिज्ञों  ने  बड़ी  भूल  की  है  t

 उस  भूल  का  निराकरण  आप  को  करना

 चाहिये।  कहे  कबीर  जब  ही  चता  17  सही  t

 gare  विखान  के  होत  चीकने  पात  t

 अगर  बेटा  लायक  हो  और  वाप  की  गलतियों

 को  सुधार  दे  तो  वह  क्षम्य  होता  है  ।  अगर

 हम  ऐसा  कर  सके  तो  इतिहास  में  हमारी
 कीति  श्रमर  होगी  |  पिछले  दिन  मैं  इस  देश  के

 डिफेन्स  की  वात  कर  रहा  था  तब  कहा  था

 fi  हमारे  सरदार  साहब  बड़ी  हस्ती  हैं।
 लाल  बहादुर  शास्त्री  ने  बड़ी  कुर्बानी  की  ।

 वह  ताशकन्द  में  मरे  ।  वहां  पर  उन  के  साथ

 हमारे  डिफेन्स  मिनिस्टर  और  हमारे  एक्स्टनल
 ग्रफेयर्स  मिनिस्टर  मॉजद  थ  t  हिन्दुस्तान  के

 बच्च  घ्च्च  के  दिल  अन्दर  वह  दर्दनाक

 चन  आज  सी  जलन  फँदा  करता  है,  वह

 दुःख  अभी  भी  -की  है  ।  वह  जल्दी  मिट  भी

 नहीं  सकता  ।  इ  नति  मैं  चाहता  हूं  कि  श्राज

 भारत  यह  तय  करे  कि  हम  तिब्यत  के  साथ

 भलमन्साहत  का  व्यवहार  करें,  उसकी  मदद

 करें,  धन,  जन,  बल  हर  तरह  से  उसकी  मदद
 करें  ।

 इन  चन्द  णब्दों  के  साथ  मैं  इस  प्रस्ताब
 का  समर्थन  करता  हूं।

 Shri  9,  N.  Patodia  (Jalore):  Today,
 the  House  is  reminded  of  a  dark
 moment  in  the  vecent  history,  47
 years  ago,  on  7th  October,  950  when
 while  the  Tibetan  delegation  was
 negotiating  with  the  Chinese  ambassa-
 dor  in  New  Delhi:  the  Chinese  on  the
 other  hand  invaded  Tibet.  On  that
 day  a  process  of  extermination  of  the
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 {Shri  D.  N.  Patodia]
 race,  religion  tradition  and  the  nation
 of  Tibet  started.  That  process  still
 conturlues.  Tibetans  had  been  dis-
 possesseg  of  their  property;  they  were
 deft  with  no  job,  they  were  not  pro-
 vided  with  adequate  food  and  they
 were  brought  to  the  brink  of  death
 sometimes  The  most  heinous  crime
 that  the  Chinese  have  committed  is
 that  they  have  steriliseq  thousands
 of  men  aDd  women  in  Tibet  so  that
 the  race  of  Tibetans  is  extinguised
 from  the  earth,  They  have  made
 every  attempt  to  wipe  out  the  religion
 of  Tibet.  Monastaries  had  been  des-
 troyed  or  converteg  into  police  head-
 quarters  of  the  Chinese  police;  the
 monks  had  been  murdered  or  arrest-
 ed  or  thrown  out.  This  is  an  event  of
 unparalled  significance  in  the  his-
 tory  of  the  world  when  one  nation  ts
 trying  to  wipe  out  another  nation,  its
 race  and  religion.  Genocide  35  being
 Practised,  It  78  equally  shameful  and
 equally  unparallelled  in  the  history  of
 the  world—the  attitude  of  India.  We
 hag  been  instrumental  and  we  had
 been  @  party  to  the  domination  of
 Tibet  by  China.  Our  attitude  towards
 a  neighbouring  country,  Tibet,  wall  be
 remembereq  long.  The  neighbour
 trusted  us  and  depended  on  us.  There
 were  close  religious  and  cultural  ties
 between  India  and  Tibet.  We  have
 betrayed  them;  this  is  the  reftection  of
 our  weak  policy  in  order  to  please
 China  who  are  very  powerful,  we
 forgot  all  our  obligations  and  we  forgot
 the  old  traditions  of  2500  years  ago.
 2500  years  back  one  person  belong-
 sng  to  the  kingdom  of  Kaushal  went
 from  Indig  and  established  the  king-
 dom  of  Tibet  and  from  that  day  the
 historica]  and  traditiomal  tics  between
 Tibet  and  India  contmued  in  addition
 to  the  religious,  cultural  and  philoso-
 phica}  ties.  We  have  forgotten  ail
 that.  But  now  we  realise  what  mis-
 take  we  have  done.  Now  we  under-
 stand  that  by  giving  over  Tibet  to
 Ching  we  Rave  surrendered  the
 sovereignty  not  only  of  Tibet  but  we
 have  made  the  biggest  blunder  which
 we  could  have  made  from  the  defence
 point  of  view.  Prior  to  that,  the
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 launching  ground  of  China  from
 which  they  could  have  attacked  our
 country  was  thousands  of  miles  away,
 but  now,  after  having  given  over
 Tibet,  they  are  on  our  head,  and  our
 long  borders  are  exposed  to  China
 day  फ  and  day  out.  This  is  the  con-
 dition  in  which  we  are  placed  today,
 ang  Shri  Lal  Bahadur  Shastri,  our
 late  Prime  Minister,  had  admitted  it
 in  the  course  of  one  of  his  speeches
 on  this  point  fe  said  that,  “China's
 object  in  annexing  Tibet  is  clear  to-
 day,  it  was  to  use  Tibet  as  a  base  for
 launch.ng  an  attack  on  India.”  There-
 fore,  it  explains  that  possibly  the
 germs  of  the  Chinese  attack  on  ou
 land  in  962  were  sown  as  carly  os  mn
 1950,  when  for  the  first  time,  the

 Chinese  attacked  Tibet

 Now,  I  will  come  to  the  constitu-
 tiona]  side  of  it.  Various  treaties,  to
 which  my  friend  Mr  Goel  has  al-
 rcady,  referred,  were  entered  into
 sometimes  between  Britain  and  China,
 sometimes  between  China  ang  Tibet
 and  sometimes  between  Tibet  and
 Britam  All  the  same,  until  1954,
 until  the  one  treaty  that  was  signed
 with  our  late  Prime  Mhunister
 Jawaharlal  Nehru,  in  all  the  treaties,
 the  suzerainty  and  sovereignty  of
 Tibet  was  never  questioned.  The
 Chinese  stayed  in  Tibet  only  as  some
 sort  of  a  privileged  person,  enjoying
 certain  right,  without  in  anyway
 affecting  the  autonomous  status  of
 Tibet,  or  without  affecting  the  rights
 of  Tibet.  This  could  be  proved  by
 two  or  three  events.

 In  1876,  in  spite  of  the  Chinese
 desire,  the  Tibetans  did  not  permit  the
 British  Mission  to  visit  Tibet.  Again,
 during  the  World  War  I,  as  it  is
 known  to  all  of  you,  Tibet  did  not
 allow  war  materisis  to  go  to  China
 via  Tibet.  These  two  jilustrations  are
 clear  to  show  that  the  sovereignty  was
 net  only  never  doubted,  but  it  was  #0-
 canted  and  agreed  to  even  by
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 Chinese.  Even  against  Chinese
 desire,  Tibet  could  take  action  and
 protest,  because,  after  all,  a  sovereign
 nation  is  always  within  its  rights  to
 act  as  it  likes.

 Coming  to  the  treaty  of  95i,  in  this
 treaty  alo,  the  sovereign  rights  of
 the  Tibetans  were  recognised.  In
 1951,  ह ज  was  an  agreement  between
 China  and  Tibet,  in  which  India  wus
 not  8  party,  and,  the  autonomy  and
 the  sovereign  rights  of  Tibet  were  :e-
 cognised  But  for  the  first  time,  in
 1954,  when  India  was  a  party  to  it,
 we  were  responsible  for  the  words  put
 in  the  agreement  We  for  the  frst
 time  accepted  the  sovereignty  and
 suzeranty  of  China  over  Tibet  by
 saying  that  Tibet  is  a  part  of  China
 After  that,  this  chain  started.  After
 that  history  took  a  new  turn,  and
 China  started  to  create  trouble  with
 the  ultimate  motive  of  attacking  India,

 Bat  there  was  one  safeguard  put
 into  the  treaty  of  954  [ft  was  that
 there  would  be  some  corresponding
 action  by  the  Chinese  also:  they  wall
 give  full  autonomy  iights  to  Tibet;
 that  they  will  not  interfere  with  the
 internal  affairs,  with  their  religion,
 theiy  way  of  hfe  and  with  their  sys-
 tem  of  government  These  were  the
 basic  afrecments,  which  were  arrived
 at,  to  which  China,  Indiqg  and  Tibet
 were  a  party  But  the  Chinese  never
 honoured  this  agreement.  Possibly,
 even  before  the  agreement  was  sign-
 ed,  China  started  violating  it.  There-
 fore,  whether  it  is  an  international
 agreement  or  a  national  agreement  or
 in  whatever  form  it  is,  an  agreement
 can  always  be  only  bilateral.  It
 cannot  be  unilateral.  Therefore,  this
 agreement  stands  as  a  dead  agreement.
 It  has  no  validity,  and  if  the  Chinese
 have  decided  to  violate  it,  we  must
 also  search  our  hearts  and  give  a
 different  thought  to  it.  A  veny  tho-
 rough  enquiry  in  this  connection  was
 made  by  the  enquiry  committee  set  up
 by  the  International  Commission  of
 Jurists.  I  will  read  a  passage  from
 their  report:

 “Throughout  the  period  1913,  to
 1988,  ॥... ड  Govermment  of  ‘Tibet
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 exerciseg  exclusive  authority  in
 domestic  affairg  within  its  terri-
 tory.  It  successfully  defended  its
 territory  against  attack  under  the
 colou:  of  a  claim  to  soverignty  and
 vis-a-vis  the  Republic  of  China  no
 act  was  committed  or  declaration
 made  thal  compromiseq  its  in-
 ternal  indcependenc  a

 ‘This  us  the  uanimous  opinion  given  by
 the  jurists  That  process  which  start-
 ed  in  3999  by  the  attack  of  China  still
 continues.  Things  have  not  implov-
 ed.  All  loyal  Tibetans  have  been
 di.ven  away  and  even  =  massacred.
 The  Dalila:  Lama,  the  spiritual  Hvuad
 of  Tibet,  fled  to  India  with  his  fol-
 lowers.  He  docs  not  have  any  means
 to  defend  his  country.  He  depended
 upon  India,  but  India  hay  betrayed
 him,  in  whatever  form  it  is.  There-
 fore,  i  i8  time  for  us  to  think  of  the
 whole  problem  again

 We  should  look  at  it  from  three
 different  angles  Firstly,  from  our
 defence  point  of  view,  it  is  necessary
 that  Tibet  is  given  independence  and
 permitted  to  develop  its  own  religion
 and  way  of  life.  Secondly,  we  should
 look  at  it  from  the  humanitanan
 point  of  view.  On  humanitarian
 urounds,  the  people  of  Tibet  should
 be  permitted  to  lave  according  to  their
 own  religion  and  way  of  life.  They
 should  have  freedom  of  speech  and
 freedom  of  living.  Then  we  should
 Jook  at  it  according  to  old  traditions  of
 history.  I  hope  taking  into  considera-
 tzon  all  these  factors,  wmdom  will
 dawn  upon  the  Government  of  India
 and  they  will  recognise  the  Govern-
 ment  of  the  Dalai  Lama  and  denounce
 the  treaty  of  ‘1964,  We  should  ren-
 der  all  possible  help  to  the  Dalai  Lama
 and  his  followers  to  form  aq  stable
 Government  in  Tibet.  We  should  also
 withdraw  the  support  we  are  giving
 in  the  Uniteg  Nations  for  the  ad-
 mussion  of  China.  Relations  with
 Ching  must  be  broken.  There  ia  no
 reason  why  in  spite  of  all  that  has
 happened,  we  shoulg  continue  pam-
 pering  them.

 ‘With  these  words,  |  support  the
 resolutian.
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 Siri  Se  K.  Choudhury  (Tripura
 West):  Sic,  it  has  been  said  that  his-
 tory  nas  a  nemesis  for  every  sin,  and
 tne  history  of  tndia  since  indepen-
 dence  is  repleve  with  sins  like  the  one
 we  coilmitted  in  the  matter  of  Tibei.
 Of  course,  20  years  is  not  a  very  long
 time  in  terms  of  history,  particularly
 in  ‘matters  of  cause  and  effect.  Yeti,
 it  must  be  admitted  that  the  954
 weaty  brought  ultimately  the  Chinese
 uuivasion  07  us,

 My  predecessors  speaking  on  this
 resolution  have  givey  many  facts.  To
 begin  with,  India  had  inherited  cer-
 tain  rights  from  the  British  like  pos-

 «al  connections,  trade  relations,  keep-
 ing  a’small  section  of  our  military
 personnel  there  and  such  others.  But
 we  had  also  a  very  close  connection
 with  that  country  for  thousands  of
 years—cultural,  historical  and  even
 religious,  In  one  sense,  xhe  people  of
 the  entire  northern  zone  of  India  in
 the  southern  Himalayas  have  very
 intimate  relations  with  the  Tibetans—
 ethnically  and  aiso  in  matters  of  reli-
 gion  and  culture.

 77.8  hrs,
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 But,  what  did  we  do?  As  soon  as
 the  Chinese  came  into  power  after  the
 independence  of  India,  they  attacked
 ‘Tibeé  in  1950.  We  did  not  say  any-
 thing  at  that  time.  In  1954,  we  were
 misled  into  believing  that  Tibet  would
 be  treated  as  a  free  autonomous  reg-
 ion  of  China  and  entered  into  treaty
 with  that  country.  They  called  it
 “autonomous  religion  of  China’—that
 is  the  wording  they  used.  They  had
 to  use  it  because  in  the  94  Simla
 Treaty,  which  the  Government  of
 India  has  shown  in  maps  and  in  many
 booklets  they  published,  particularly
 of  this  “Chinese  Menace”,  the  Chinese
 agreed  to  Tibet  signing  that  treaty
 along  with  India  as  qa  separate  power.
 It  appears  that  India  signed  it  or,
 rather,  the  British  on  behalf  of  India
 signed  it  and  Tibet  also  signed  it  along
 with  China,

 And  what  did  China  do?  She  re-
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 pudiated  her  signature  in  respect  of
 outer  Tibet  soon  after  ‘1914,  She  did
 not  repudiate  the  9l4  demarcation

 rnreaty  held  at  Simla  and  signed  by
 hex  representative,  for  the  whole  of
 ‘Vibet.  It  was  only  the  inner  line  that
 she  agreeg  to  respect.  But  for  the
 outer  line  she  had  her  reservations.

 It  even  the  inner  line  of  Tibet  re-
 mained  under  the  Tibetan  Government
 undisturbed  by  the  Chinese  that  would
 act  as  a  buffer  State  for  India  just  as
 Outer  Mongolia  acts  as  a  buffer  State

 to  Russia.  But  what  happened?  Thro-
 ughout  history  it  is  a  common-
 place  of  foreign  relations  and  pro-
 tection  of  a  country  that  every.
 bocy  wants  to  keep  a  buffer,
 between  8  country  and  another  which
 is  at  least  as  strong  as  it  is.  The
 Briush  Government  fought  three  wars
 wita  the  Afghans,  but  even  after
 defeating  Afghanistan  three  times  she
 used  to  pay  subsidy  to  the  Afghans
 because  at  that  time  it  was  the  Rus-
 sian  menace  that  the  Britishers  in
 Ind.a  feared  most.  In  those  days  of
 British  Empire  international  laws
 were  regarded  with  much  more  sanc-
 tity  than  at  present,  So  they  thought
 the  Russians,  if  they  wanted  to  attack
 India  in  the  North-West  Frontier,
 would  have  to  come  through  Afghani-
 stan  and  they  could  not  do  it  without
 breaking  the  international  law.  That
 law  no  longer  holds  _  good.  The
 Germans  in  I9l4  and  Hitler  later  fini-
 shed  that  by  attacking  Belgium  before
 aitacking  France.

 The  MacMahon  line  was  recognised
 in  the  9l4  treaty  which  was  signed
 at  Simla.  It  continued  like  that  till
 954  when  the  Communist  China’s
 authority  was  recognised  by  India.
 Before  that,  of  course,  after  the  over-
 throw  of  the  Manchu  Dynasty  by  Sun
 Yat  Sen  in  1912.  China  was  growing
 in  power  with  many  war  lords  in
 different  parts  of  it.  She  was  not  a
 compact  State  even  then,  sprawling
 aver  36-lakh  square  ‘miles  as  now,
 coming  just  over  our  head  in  the
 Himalayas  as  she  did  in  1962.  We
 gave  away,  we  bartered  away  the
 liberty  of  Tibet  ang  also  our  defence.
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 We  paved  the  way  for  China  to  come
 up  to  the  Himalayas  and  just  below
 the  passes  on  the  other  side  to  have
 her  military  installations  ang  massing
 of  troops  and  building  of  roads  ana
 other  preparations.  That  paved  the
 way  for  the  962  attack  on  _  India.
 We  now  find  ourselves  in  a  difficult
 and  tight  corner.  We  are  now  ¢erri-
 bly  afraid,  because,  I  have  heard  it
 said  in  this  very  House  in  connection
 with  the  embassy  troubles  that  we
 desist  from  retaliation  lest  China
 should  invade  us  again!

 What  were  we  afraid  of  in  taking
 retaliatory  measures  against  the
 Chinese  Embassy  here?  An  invasion
 from  China?  Well,  if  it  comes  really
 to  that,  that  China  will  invade  us  as
 sOOn  as  we  want  to  assert  our  rights,
 let  her  do  so  so.  We  should  be  deter-
 mined  either  to  conquer  or  to  fall.  It
 does  not  matter  if  even  a  single  Indian
 is  not  spared  the  sword.  That  should
 be  our  attitude.  though  that  may  be
 called  an  irresponsible  attitude.

 Throughout  the  history  of  mighty
 nations  there  has  been  an  element  of
 irresponsibility  in  great  deeds  and
 events  of  their  life.  The  Greeks  at
 Thermopylae  were  irresponsible  in
 fighting  with  only  300  men  against
 the  Persian  hordes.  Rana  Pratap  was
 irresponsible  in  fighting  against  ‘the
 Mughal  Empire  with  his  small  army
 of  Bhils  and  Kols.  Even  as  near  as
 three  weeks  ago  Israel  with  two  mil-
 lions  of  them  fought  against  00  mil-
 lions  of  Arabs.  You  might  call  all
 this  irresponsible.  But  why  can’t  we,
 500  million  Indians,  be  determined  to
 fight  China,  if  it  comes  to  that?  We
 have  to  fight  China  on  moral  and
 patriotic  grounds  and  not  allow’  her
 to  cross  over  the  Himalayas  even  for
 an  inch.  We  shall  have  to  do  it,  come
 what  may,  some  day  or  other.  There
 is  no  question  of  responsibility  or
 irresponsibility  in  that.

 So.  without  in  any  way  being  inhi-
 bited  by  China  or  her  strength,  by  her
 atom  bombs  or  her  hydrogen  hombs.
 we  ought  to  see  to  it  that,  what  we
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 committed  as  a  sin  against  the  Tibe-
 tans,  and  what  the  Dalai  Lama,  has
 ‘mentioned  in  his  autobiography  does
 not  go  to  the  credit  of  India—that
 chapter  of  shame  is  redeemed.  So,  we
 ought  to  support  his  right  to  set  up
 an  emigre  Government  of  Tibet  in
 India  and  also  we  ought  to  take  up
 her  case  in  the  United  Nations.

 श्री  जाज  फर्नेन्डीज  (बम्बई  दक्षिण):
 ग्रध्यक्ष  महोदय,  इस  वात  में  कोई  शक  नहीं

 है  कि  तिब्बत  के  वारे  में  जो  नीति  इस  सर-

 कार  ने  विगत  पन्द्रह  बीस  वर्षो  में  TATA  थी

 बही  खास  वजह  है  कि  श्राज  चीन  से  इस

 मुल्क  को  सब  से  वड़ा  खतरा  दिखाई  देता  है।
 अगर  चीन  और  तिव्बत  वाले  पप्रीमेंट  को

 रोकने  भें  मदद  करते  उस  वक्‍त  तो  यह  बिल-

 कुल  नाभूमकिन  था  कि  आज  चीन  से  किसी

 किस्म  का  खतरा  या  खास  तौर  पर  जा  खतरा

 श्राज  हमें  दिखाई  देता  है  बह  हम  लोगों  पर  झा

 जाता  ।  मगर  सक  चीन  के  ही  वारे  में  इस

 तिब्बत  नीति  ने  हमें  नहीं  नकसान  पहंंचाया

 बल्कि  हिमालय  के  आसपास  के  तसास  मुल्कों  में

 हिन्दुस्तान  की  तस्वीर  को  बिलकुल  Fi  उतार
 देते  का  काम  इस  तिब्बत  नीति  ने  की  ।

 नेपाल,  भूटान  और  सिक्‍्क्रिम  जैसे  देश  भी

 ग्राज  अगर  हिन्दुस्तान  से  दूर  हट  रहे  हैं
 सिक्षिकिम  जैसा  छोटा  सा  देश  जो  एक  ढंग  से  इर्स
 देश  का  हिस्सा  करके  माना  जाता  है,  अगर  वह
 भी  श्राज  अपने  स्वतंत्र  ग्रस्तित्व  को  बनाने  के

 प्रयास  में  लग  रहा  हा  ता  उस  का  मूल  कारग

 ग्रध्यक्ष  महोंदय,  श्राप  की  इसी  में  दिखाई
 देगा  जो  तिब्बत*के  बारे  में  हम  लोगों  से

 बिलकुल  कमजोरी  की  नीति  क्र  कई  वर्षा  के

 पहले  ऑ्रपनाया  |  धरम  यह  समझते  हैं  कि  जो

 गलतियां  और  जे  भूलें  इस  तिव्वत  की  नीति

 के  बारे  में ग्राज  तक  हम  लोगों  न  कीं  उन  को

 बिलकुल  सुबारने  का  काम  अब  करना

 तराहिए  |  इस  बात  म॑  पड़  जान  से  कोई  मत-

 लंघ  नहीं  कि  तिब्बत  की  ग्राजाद।  ai  या  तिब्बत
 के  खास  अस्तित्व  की  बात  के  गर  हिन्दु-
 स्तान  ने  मान  लिया  तो  फिर  हम  Gal  पर

 कोई  ऐसा  झारोप  लगाया  जायेगा  कि  यह
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 साप्राज्यवादियों  के  बंगलवच्चे  हैं  या  प्रम-  है  बौर  चीन को  सीमा  हिन्दुस्तान के  साथ  जितनी
 रोकी  दलाल  हैं  या  प्रंग्रेंजों  के  दलाल  हैं  ।
 इस  किस्म  के  झारोप  लगाये  जाने  की  फिक्र
 करने  की  प्रावश्यकता  नहीं  है  क्योकि  झघ्यल
 महादय,  मैने  कल  ही  पढ़ा  था  कि  चीन  न
 जो  मणुबम  विस्फोट  किया  उस  के  ऊपर
 भपने  विचारों  को  प्रकट  करते  हुए  रूसी  सरकार
 के  प्रवक्‍ताशों  ने  बताया  कि  चीन  के  लोग
 झपनो  विस्तारवादी  नोति  को  प्रपनान  के
 काम  में  लगे  हुए  है  तो  विस्तारवाद  और
 सास्राज्यवाद  इसके  बारे  म  आज  झगर  किसी
 भो  एक  मुल्क  के  ऊपर  खास  तौर  से  आरोप
 करने  जैसी  परिस्थिति  आयी  है  रूम  के  शव  मे
 तं।  वह  चीन  है  भ्रसल  मे  बहुत  ही  कट  शब्द  रूस
 के  प्रबाताओों  ने  इस्तमाल  फिर  है  जो  कल
 हो  मझे  पढने  की  मिले  उस  में  वह  कहते
 2.

 “The  feudal  rulers  of  China  are
 on  a  expansionist  spree.”

 यह  भ्रमरीकी  लोगो  का  कहना  नहीं  है,  यह
 साम्राज्यवांदियो  का  कहना  नहीं  है  ।  यह
 रूस  के  कम्पूनिस्ट  रूस  के  सरका र  के  प्रवक्ता  भ्रो
 का  कहना  है  तो  इस  लिए  हमारो  सरकार  को,
 इस  मुल्क  की  सरकारक!  इस  चिन्ता  में  पड़ने
 की  कोई  वजह  नही  है  कि  हम  लोगों  के  ऊपर
 कोई  आरोप  करेगा  कि  हम  साध्याउयवादियों
 के  दलाल  है  |  मैं  तो  असल  में  यह  कहना
 चाहता  हूं  कि  दस  तिब्बत  की  नीति  के  बारे  से
 पुनविचार  करते  हुए,  पहले  की  हुई  गलायों
 को  दुरुस्त  करते  हुए  अगर  सब  से  ज्यादा  किसी
 मे  भो  सलाह  मशोबिरा  किसी  की  करना
 हो  तो  वह  रूस  के  साथ  ही  करना  चाहिए ।
 क्योंकि  अ्रध्यक्ष  महोदय,  ore  औन  का  सब  से

 “ज्यादा  किसी  से  भी  झझट  शौर  किसी  से  भी
 लदाई  है  ती  एक  तरफ  तो  हिन्दुस्तान  के
 साथ  हैं  भौर  दूसरी  तरफ  बढ़  रूस  के  साथ  है,
 कई  शोजों  को  लेकर  है,  भ्राउटर  मंगोलिया
 के  मयाल  को  लेक र  है,  साइब्ेरिया  के  सवाल
 को  लेक र  है,  कजागिस्वान  के  पयाल  को  लेक र

 है  उस  से  ज्यादा  लम्बी  सीमा  प्राज  रूस  के
 साथ  है।  हिन्दुस्तान  के  साथ  चीन  का  जितनी
 बार  सर्च  हुआ,  खैर  बड़ी  लड़ाई  तो  हमों
 लोगों  से  की  लेकिन  छोटे  मोटे  बन्दूक  बसाने
 वाले  गोली  चलाने  थाले  तो  संघर्ष  होते  है  वह  रूस
 शर  चीन  के  बीच  में  विंगत  दस  वर्षो  में  जितनी
 बार  हुए  हैं,  उतनी  बार  हिन्दुस्तान  भौर  चीन
 के  बोन  में  नही  हुए  हैं.  प्रष्यक्ष  महोदय  यह
 असलियत  है  और  प्रसल  में  इस  देश  के  हित
 की  दृष्टि  से  यह  बिलकुल  ठीक  होगा  कि  रूस
 के  साथ  इस  चीनी  नीति  के  बारे  में  श्रौर  लास
 तौर  पर  तिब्बत  नीति  के  बारे  मे  हम  लोग
 जरूर  सलाह  मशविरा  करने  का  कार्य  [करे
 शौर  कसि  कग  से  उन  की  मदद  इस  की  हुई
 गलती  को  दुरुस्त  करने  मे  मिल  सकती  है
 उस  के  बारे  म  हम  लोग  जरूर  सोचे  ।

 भ्रष्यक्ष  महोदय,  किसी  भी  समझदार
 व्यक्ति  की  यह  समझाने  में  मुश्किल  न  होगी
 कि  तिब्यत  एक  झाजाद  देश  रहा  है  सेकडों
 नहीं  हजारों  वर्ष  के  इतिहास  मे  वह  एक
 आजाद  देश  रहा  है  भौर  झगर  रिश्तों  के  मामले
 पर  ही  बहस  चलानी  हो  तो  तिन्‍्बत  के  रिश्ते

 हिन्दुस्तान  के  साथ  ज्यादा  रहे  हें  ;  भाषा  का
 मामला  लीजिये,  लिपि  ह 1  मामला  लोजिए,
 उन  वे  मजहर  का  मामला  लीजिए,  तिब्बत
 से  जो  नदिया  झालती  हैं  उन  नर्दियों  का  प्रवाह
 किस  तरफ  जाता  हैत्वोन  की  तरफ  जाता  है
 या  हिन्दस्तान  की  तरफ  जाता  हे,  इन  तमास
 बातों  को  देखिये,  तिब्बत  के  इतिहास  की  देखिए,
 संस्कृति  की  देखिए,  चाहे  जो  कसौटी  लगाने
 का  काम  करिए,  हर  कसौटो  से  झाप  को  वही
 देखने  को  भिलेगा  कि  एक  तो  तिथ्वत  झाजाद

 मुल्क  रहा  है  भौर  प्रगर  तिथ्वत  का  ऐतिहासिक,
 भौगोलिक,  सास्कुृतिक  या  धार्भिक,  भाषा  या
 किसी  भी  मामले  में  कीई  भी  eee  या  तो  कह
 हिन्दुस्तास  के  साथ  बराबर  रहा  है,  चीन
 के  साथ  कभी  नहीं  रहा  शीर  इसलिए
 प्रध्यक्ष  महोदय,  रूम  को  समझाना  या  जौर
 किसी  भी  मुल्क के  सोगों  की  समझता,  किसी
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 भी  समझदार  व्यक्ति  को  समझाना  कि  तिब्बत
 एक  आजाद  मुल्क  है  और  उस  की  आजादी  के

 लिए  हमें  प्रयास  करना  होगा,  इस  थें  कोई
 ी  तकलीफ  होगी  ऐसा  में  नो  बिलकुल
 नहीं  समझता  और  इसलिए  भ्रध्मज्ष  महोदय,
 भाज  जब  में  इस  प्रस्ताव  का  समयंन  करने  के

 लिए  खड़ा  हुभा  हू  तो  मै  सरकार  से  कहूगा
 कि  एक  बरफ  दलाई  लामा  के  बारे  म॑  भ्राज
 तक  जो  हम  लोगों  की  नीति  रही है  वह  बिल-

 कुल  ही  गलत  रहो  है|  चन्द  दिनों  पहले  यहा
 प्र  प्रश्न  शाया  था  और  उस  का  उत्तर
 देते  हुए  अत्री  जी  ने  कहा  कि  उन  के  मुह
 पर  हम  लोगों  ने  कोई  ताला  नहीं  लगायाहेँ।
 ह... ह  मैं  शाब्दिक  झनट  में  नहीं  पड़ना  चाहता।
 हम  किसी  के  मूह  पर  ताला  नहीं  लगात  |
 लेकिन  अपने  देश  के  लोगों  के  बारे  में,  श्षपने
 देश  की  परिस्थिति  के  बारे  में  शौर  अपने
 देश  का  आजादी  के  लिए  दलाई  लामा  ग्राज

 हिन्दुस्तान  के  अन्दर  न  कुछ  कर  सकते  है,
 न  कुछ  बॉल  सकते  है,  इसलिए  उन  को  यह
 प्राजादी  देनी  चाहिए  कि  वह  भ्पने  मुल्क  को
 झाजादी  के  बारे  में  बाल  q  हिन्दुस्तान  में
 शरणांगत  होने  के  पहले  भ्रपने  मुल्क  में  जिस
 तरीके  से  कामकाज  को  वह  चलाने  थे,  मै  यहे
 सही  कहता  कि  उन  को  उसी  ढग  से  चलाने
 को  कहा  जाय,  प्रजातंत्र  को  तिब्बत  के  अन्दर
 लाना,  यह  दलाई  लामा  के  हाथ  में  कहा  तब
 होगा,  यह  नहीं  कहा  जा  सफ़ता,  वह  तो  हिन्द-
 स्तान  के  लोगो  को  करना  होगा  लेकिन
 प्रजातात्रिक  तरीके  में  वह  झपने  देश  के  काम
 को  प्रपने  हाथ  मे ंले  हस  दृष्टि  जो  भी  मदद
 उन  को  देनी  चाहिए वह  हम  दें।  दूसरे,  जितने
 भी  ज़रणार्थी  लोग हैं  वह  बेकार हैं,  खम्पा
 सोग  हैं,  ग्रौर  दूसरे  हजो  सड़कों  पर  पड़े  रहते
 है,  मोरखपुर  जैंसे  इलाकों  में  आइए  तो  पहाड़ों
 पर,  ज॑गलों में  या  सड़कों  पर  लोग  सड़  रहे  हैं  t

 सभापति  महोदय,  उन  को  जहां  तहां  भी  नौकरी
 इत्यादी  में  लगाने  का  काम  हो  सकता  है,
 हू  जरूर  किया  जाये  लेकिन  साथ  ही  साथ
 उस  को  झपते  मुल्क  में  बायल  जाना  है  उसे
 को  झपने  मुल्क  को  बापस  लेना  है,  यह
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 भावना  उन  के  मन  से  सिर्माण  करने  के  लिये
 उन  को  प्रशिक्षण  दिया  आय  ।  वह  प्रशिक्षण

 चाहे  बन्दूकवाला  प्रशिक्षण  हो  या  सारकृतिक
 प्रशिक्षण हो  या  झन्य  किसी  किस्म  का  प्रशिक्षण

 हो--यह  दलाई  लामा  से  पूछा  जाय  भमर
 उसके  मन  में  यह  भावना  जरूर  रहनी  शाएिये
 कि  हमारा  सुल्क  तिव्जनत  है,  भ्राज  नहीं  तो
 कल  कल  नहीं  तो  परसों,  हम  जरूर  प्रपने

 मुल्क  को  आपस  जाने  वाले  है--  यह  भावना
 उन  के  मन  में  निर्माण  को  जाय  ।

 तीसरी  बात,  इस  मसले  को  केवल

 हिन्दुस्तान  में  बहस  का  मसला  न  बनाते  हुए
 ग्रन्तर्राष्ट्रीय  मसला  बनाना  जाहिये।  मैंने  पहले

 कहा  है  कि  रूस  के  साथ  हम  को  इस  ममले
 पर  बहस  चलानी  चाहिये,  लेकिन  उस  के
 साथ-साथ  सयुक्त  राष्ट्र  सध  शरीर  दूसरे  झन्तरों-

 प्ट्रीय  क्षेत्रो  में  भी  तिब्बत  के  मामले  को  हमेशा
 उठाते  रहना  भा  हिये।  इस  मामले  पर  भनिच्छुक
 रहने  की  नीति  हमें  छोड  देनी  चाहिये  ।  चौथे,
 में  जितने  हिमालय  के  भासपास  के  देश  F—
 सिक्किम  में  झंझट  जला  है,  मैं  उस  पर  इस
 समय  ज्यादा  नहीं  बोलना  चाहता  क्योकि

 वह  बहुत  गम्भीर  मामला  है--भूटान  है,
 नेपाल  है,  जहा  प्रजातन्त्र  बला  हुभा  है--
 जिस  राजा  को  वहां  का  राजा  बनाने  के  लिये,

 राश्फ  शाही  ये  मुक्त  करने  के  लिये  हर
 किस्म  की  सहायता  हम  ने  की,  उस  राजा
 को  मुक्त  करने  के  लिये  हमारे  हजारो  नौजवान
 मारे  गए,  फिर  उसी  किस्म  की  राणाशाही
 बहा  की  जनता  पर  चल  रही  है,  लेकिन
 इस  में  भी  दोष  हमी  लोगों  का  है,  र्योक्ति
 इस  इलाके  में  प्रजातन्स  के  किसी  झान्दोलन

 फो,  ,किसी भी  जन  झान्दं।लन  को,  न  हिम्दु-
 स्तान  से  स्फूति  मिलती  है  भौर  न  सहायता
 मिलती  है,  वह  स्फूति  भौर  बहु  मदद
 हमें  हिमालय  के  ासपास  के  इस  तसास
 भुल्कों  से  प्रजातन्त्र  खाने  के  लिये  देती  चाहिये।

 झाझूरी  बात,  जिस  पर  मंत्री  महोदय
 जरा  विचार  करें  |  कई  दिन  से  एक  बहस
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 [श्री  7711  फरनेन्डीज]
 चल  रही  है  कि  चीनी  सरकार  की  श्रोर  सेह
 कोई:  ऐशा  सुझाव  आया  था  कि  तिव्बत  के
 ना  में  We  चोन  हमें  दे  दो  तो  दूसरी
 तरफ  को  जमीन  के  बारे  में  27  सहायता
 करने  के  लिग्रे  तैयार  हैं  ।  ऐसा  कोई  सुझाव
 To  पत  के  पास  ब्राया  था,  लेकिन  उन्होंने
 उस  को  इन्कार  कर  दिया  ।  ऐसा  ही  कुछ  जिक्र
 पिछले  दिनों  राज्य-सभा  में  भी  आया  था,  उस
 पर  स्वर्गीय  कन  जी  के  सुपृत्र  ने  कुछ  अलग  से
 कल  ब्यान  दिया  है  ।  उन  के  पास  कौन  सा

 सुझाव  ग्राया  था,  मैं  नहीं  जानता,  लेकिन
 मेन  एक  गे  [भर  है,  जिसे  मे  मंत्री  सहोदय  की
 जे  नकारी  के  लिये  रखता  चाहता  हूं  ।  इसी
 फ्ल्त्मि  को  एक  बाल  डा०  राम  मनोहर  लोहिया
 साउच  ने  इसो  सदन  में  रखो  Cinenid  मई,
 955  का  सगा  है  ।  मैं  फिसी  काम  से
 किला  गया  था  वहां  ज्रामाउन्ठेन्ज  की

 पहाड़ियों  में  एडगर  स्ना  साहब से  मलाकत  हुई
 थी  जो  गश्वियी  दतिया  के  और  चीन
 के  गये  से  बड़े  दोस्त  हैं  |  व्यकितिनत  तौ  पर
 उन  से  कई  क्वि  तक  हसारी  बातचीत  हुई
 TUE  हुई  ।  एंड्शर  झतो  ॥"... ह  चीन  के
 THT  Tal  के  दोस्त  है  30  वर्ष  चोन
 उड़

 चुक
 हैं  तथा  दो-तोन  ्र  पहले  चीन  से

 ्राफर  वह  कई  नई  1कताब  लिख  रहे
 हैं

 पीचि-छ:  साल  पहले  उन्होंने  रेड  स्टार  ओवर

 चाइना  लिखी  थी  और  ब  दी  अदर

 साइड  श्ा्फ़  दी  रिवर  लिखी  है  ।  जब  मेरी
 न  से  बातचीत  चलो,  तो  एक  वात  उन्होंने

 भुझ  से  पूछो--क्या  झाप  लोगों  को  ऐसा  लगता
 है  कि  चीने  से  लड़  लड़  कर  जो  जमीन  आपकी
 गई

 है,
 वह  उस  से  हासिल  कर  लोगे  ।  मैंने  उन

 से  कहा  कि  इतिठ्ास  तो  कभी  भो  न्  नहीं
 रहता  है,  इतिहास  तो  चलता  रहता  है!

 कब  क्‍या  हो,  कोई  नहीं  बोल  सकता  है  ।

 इस  वक्त  फिर  बन्दूक  चर  तो  मैं  नहीं  जानता
 कि  क्या  होगा,  डो  सकता  है  कि  गाल  लगे,  दो
 साल  लगे,  हो  सकता  है  कि  हम  अपनी  खोई

 ई जमीन  को  फिर  हासिल  कर  लें।  तव
 बह  बोल  कि  लड़ाई  करने  से  यह  काम

 JUNE  30,  967

 नहीं  होगा!
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 तिब्बत  श्राज  चीन  के  हाथ  से  है,
 उसके  साथ  लड़वार  सामसयाबा।  नहीं  मिलेगी,

 तुम्हें  दोस्ती  से  रहना  चाहिये  |  मैंने  व  हा---
 चीन  और  हिन्दुस्तान  ह:  दोस्ती  नहीं  हो
 सकती  है।  तब  वह  बोले--हझूभी  कोशिश  की
 है  ?  मैंने  कहहा--देखिय  ग्ग्ल््ब  हम  तो  तत
 सरकार  में  हैं  और  न  सरकारी  दल  सके  कोई
 रिश्ता  है  |  तब  उन्होंने  बताया  दि  चीन  श्रवसाद,
 चीन  कभी  नहीं  छोड़ेगा,  उस  के  लिये  उस  को

 चाहे  कितती  कुरबानी  करती  पड़े,  लेकिन  दे

 उस  को  नहीं  छाडगा  मगर  जो  पृर्वबाहिनी
 त्रद्मपुत  है---वह  तुम्टारी  आर  बाने  की
 सीपा  हो  सती  है  |  तब  मैंसे  उन  ere
 आपको  फ्िस  ने  यह  बात  वलाई,  क्योंकि  थे

 चू-एन-लाई  श्रौर  माम्रोत्सेतेंग  साहब  से
 भी  मिले  थ।  उन्होंने  TST

 कि  यह  इस  से  गत

 बून ।  दम से  मत  पूछिय्र  कि  मैं  किस
 अधिकार  से  बोल  रहा

 हुं,  लेझित  मैं

 इतना  हा  कहता  हूं  कि  चौन  अक  इन्वान  हो

 ede  नहीं  छाड़गा,  लेकिव  पर्बयाहिनी  अह्न

 हिन्दुस्तान  ओर  चील  की  समा  हो  सकती

 है  1  जिपमें  हजारों  वर्ग  मीन  जमोन  मिलेगी
 शोर  हमारा  संरक्षण  ठग  मामला  भी  जम
 जायेगा  |  मैंने  इस  वात  का  लॉटने  के  बाद  डा०

 लोहिया  साहव  को  कहा  श्रोर  उन्होंने  इस
 मसले  को  इस  सदन  में  छेड़ा  ।  पता  नह
 सरकार  न  इस  पर  कुछ  सोचा  या  नहीं,
 मैंने  सिफ  जानकारी  के  लिये  हो  इस  वास  को

 यहां  पर  रखा  है

 के  बारे  में  जब  हम  यह  4  हते  हैं

 ।

 हिन्दुस्तान  ओर  तिव्वत  की  सीमा  ये  amen  के

 200मील  ग्रन्दर  का  यह  गांव  चीनी  ग्राक्रमण

 होने  तक  हिन्दुस्तान  की  सरकार  को  अपना

 रेबेन्यू  टैक्‍स  देता  था  1  0-42  साल  पहले  तक

 यह  सामला  चलता  रहा  था,  परस्तु  इस
 सरकार  को  इसकी  जानकारी  नहीं  थी

 Sto  राम  मनोहर  लोहिया  सा  ने  इसकी

 खोज  की  अर  हिन्दसतान  के  सामग  रखा

 हिन्दुस्तान  के  साथ  उस  का  क्या  रिश्ता  है
 तो  मनसर  गांव  का  उदाहरण  दिया  जाता  है
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 जो  रि  मूबण  बाजपेरी  (खरगोन)
 बहू  लगान  शायद  राम  भनोहर  लोहिया
 साहब  को  देते  थे  ।

 की  जा  फरनेंडीज  :  मगर  प्रापको
 मरकार  को  यह  भी  मालूम  नहीं  था।  जवाहर
 लाल  नेहरू  जो  ने  डा०  राम  मनोहर  लोहिया
 से  विनती  की  कि  मेहरबानी  कर  के  वह  सुबूत
 हमारे  हाथ  में  दे  दो,  तब  लोहिया  जी  ने  कहा
 कि  तुम  खोज  करो  और  तब  वह  निकला,
 तब  उन  को  मालूम  हुआ  कि  लोहिया  सा  ब  ने
 जो  कहा  था  वह  ठीक  था  ;  जवाहर  लाल
 जी  का  सोचना  गलत  था,  देश  के  बारे  में  कुछ
 सोखने  की  कोशिश  कीजिये  ।

 यह  भ्रसलियत  हम  ने  एडगर  साहब  को

 बनाई  तो  वे  बाले  कि  अगर  इम  चोज  को

 मे  भेज  सकती  ते।  मुझे  भेज  देना,  क्य।कि  हम
 भी  इत  बात  को  नहीं  जानत ेथे  ।  बाद  में  वह
 किताव  डाक्टर  साहेब  को  छोरी  तब  वह
 एड  मादव  को  जी  1  उन  के  साथ  कर्भी  कभी
 पंत्र-व्यवहार  चलता  है,  लेकिन  बह  व्यक्तिगत
 नीर  पर  चलता  है।  यह  मैंने  मंत्री  महोदय
 की  जानवर  के  लिये  सदन  के  सामने

 प्रस्तुत  किया  है  1  इन  जब्दों  के  साथ  मैं  इस
 प्रस्ताव  का  पूरा  पूरा  समर्थन  करता  हू  t

 Shri  K.  है,  Ganeah  (Andaman  and
 Nicobar  Islands):  I  rise  to  oppose  thus
 Resolution  which  has  been  moved  as
 a  Private  Member  Resolution.  We
 have  to  face  certain  realities  og  the
 situation  It  is  a  fact  that  India  has
 recognised  the  suzerainty  of  China
 over  Tibet  We  know  what  ww  hap-
 pening  in  China  today.  We  also  know
 that  the  Chinese  have  betrayed  the
 understanding  which  they  gave  to  ou
 Prime  Mimsier  that  they  would  res
 peot  the  autonomy  of  Tibet  Chin
 today  has  become  an  aberration  it
 worlg  politics.  It  is  not  thet  China
 is  having  a  hostile  attitude,  a  warhke
 attitude,  towards  our  country  alone,
 but  China  is  having  the  same  war-like
 ang  hostile  attitude  towards  a  num-
 ber  of  other  countries  also,  including
 the  Soviet  Union,  which  has  been  the
 best  friend  of  China  and  without  whose
 help,  the  Chinese  Revalution  could

 ASADHA  9,  889  (SAKA)  Tbet  (Res.)  8972

 never  have  succeeded.  Therefore,  we
 ate  faced  with  a  country  which  has
 placed  the  world  in  such  a  quandary
 that  all  the  assessment  that  all  the
 woild  leaders  had  about  the  Revolu-
 tion  of  China  has  been  falsified.  It
 has  become  a  habit  in  this  House  that,
 whenever  any  matter  us  raised,  whe-
 ‘her  it  छ  of  Tibet  or  of  West  Asia  or
 of  any  other  matter,  the  entire  gamut
 of  the  foreign  policy  of  the  Indian
 Government  is  attacked;  the  object  is
 not  to  give  help  to  the  Tibetans  As
 the  Government  of  India  found  that
 the  human  rights  in  Tibet  were  being
 denied  to  the  Tibetan  people  by  the
 Chinese  Government,  they  raised  this
 question  as  a  human  rights  question  in
 the  United  Nations.  But  the  object
 of  the  hon  Mover  and  many  other
 Members  on  the  other  side  of  the
 House  5४  to  attack  the  entire  foreign
 policy  of  this  country  and  to  show  to
 the  people  that  the  foreign  policy  of
 this  country  has  failed.  We,  know
 that  there  is  a  large  body  of  opinion
 in  this  country  which  feels  ang  whicn
 is  convienceg  that  the  foreign  policy
 followed  by  the  Indian  Government
 under  the  leadership  of  Jawaharlal
 Nehru  was  the  correct  foreign  policy,
 was  a  policy  in  the  interests  of  the
 country,  and  in  the  world  in  which  we
 are  living,  we  coulg  not  have  follow-
 ed  any  other  foreign  policy

 Shri  Ranga:  Question.
 Shri  K.  है,  Ganesh:  They  talk  of

 buffer  States  This  talk  af  buffer
 States  in  the  world  of  1967  is  to  take
 us  back  to  the  I7%th  and  i8th  centuries
 They  also  say  that  this  buffer  State
 business  haa  brought  about  ware  in
 the  world  And  yet  they  want  us  to
 maintain  Tibet  as  a  buffer  State.

 We  know  that  a  larger  area  of  ovr
 country  which  we  claim  as  our  own
 area  is  under  the  occupation  of  China.
 [९  ig  »  herculean  task  for  the  Indian
 Government  and  the  Indian  people  to
 eliminate  Chinese  inflyence  and  to
 liberate  that  area  from  Chinese  influ-
 ence  and  Chinese  occupation.  If  we
 recomier  the  Dalai  Lame  ह... ठ  if  we
 allow  hm  to  set  up  an  amigre  govern-
 ment  in  India,  and  ज  श  dake  the  कर
 ह...  ह. 3  Tibet  to  the  UN  and  help  the
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 Dalai  Lama,  then  we  would  be  open
 ing  a  flood-gate  for  every  foreign
 country  to  interfere  in  our  own  imter-
 nal  affairs

 Shri  Ranga:  Oh!
 Shri  हैं,  ®.  Ganesh:  I  am  surprised

 that  such  s  senior  Member  of  our
 national  movement  could  be  so  synical
 about  the  remark  that  I  have  just
 made  We  are  having  the  NEFA  pro
 bdlem,  we  are  having  the  problem  of
 Nagaland;  we  are  also  having  the
 Kashmir  problem  Day  in  and  day
 out,  our  friends  here  go  on  pointing
 out  thst  the  Chinese  are  interfering
 in  NEFA  and  Nagaland  and  that  the
 Pakistani,  and  the  Chinese  are  in  col
 luston  ay  far  as  Kashmir  is  concerned

 Tibet  (Res  )

 Having  once  recognised  the  suzerain-
 ty  of  China  over  Tibet  which  38  his
 toncal,  because  no  Chinese  Govern-
 ment  has  ever  disclarmed  it  and  no
 Chinese  government  has  ever  been  8
 party  to  any  treaty  in  the  world  under
 which  they  have  foreworn  Tibet  we
 shall  be  opening  the  floodgate  of  inter
 ference  in  our  own  internal  affairs  by
 other  countries  af  we  act  on  the  lines
 suggested  in  this  resolution

 ‘We  know  that  the  Chinese  Govern-
 ment  ॥१  following  an  expansionist
 policy,  and  we  know  that  they  are
 doing  60  not  only  towards  this  coun
 try  but  also  towards  the  Soviet  Union
 We  know  that  the  Chinese  Govern-
 ment  hag  become  isolated  from  every
 other  country  in  the  world  During
 the  last  two  days  we  have  read  in  the
 newspapers  that  what  has  happened
 in  India  has  happened  in  Burma  also

 Therefore,  in  this  situation  in  which
 we  are  placed,  to  accept  the  resolu-
 tion  will  be  to  invite  disaster  as  far
 as  this  country  is  concerned

 The  resolution  and  also  the  speeches
 made  presuppose  that  Tibet  is  going
 to  be  our  buffer  to  ensure  the  safety
 and  security  of  this  country

 l  submit  that  whatever  mey  be  our
 preset  trouble  with  China!  know  I
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 May  not  be  carrying  quite  a  substan-
 tial  section  of  this  House  with  me  Bt.y
 saying  this  .

 fi  रणि  राय  (प्री)  हम  लाऊग का
 का  ई  भी  माननीय  सदस्य  इस  में  प्रप  के  साथ
 नहीं  हैं।  श्री  शिव  तारायण  नी  गटा  ह

 Shri  K.  RB  Ganesh  पडला  7  7  |
 Whatever  that  may  be  that  could  be
 decided  He  does  not  after  all  re-
 present  many  people

 Whatever  may  be  ou  present
 trouble  with  China,  whatever  may  be
 the  postures,  the  very  dangerous
 postures  of  the  Chinese  Government,
 we  must  not  forget  that  after  all,
 Ching  i,  a  country  with  one  of  the
 largest  mass  of  people  m  the  world
 ang  whether  t  is  today  tomorrow  or
 the  dav  after  without  sacrificng  our
 own  independence  without  sacrificing
 our  own  sovereignty,  without  sacrific
 ing  the  democrulic  structure  we  have
 given  to  ourselves  we  have  to  come
 to  some  understanding  with  China
 There  :s  no  other  way  because  here
 are  two  countnes  which  represent  the
 largest  section  of  humanity,  here  are
 two  countries  which  have  got  common
 historical  links,  here  are  two  countries
 which  are  neighbours  and  here  are
 two  neighbours  who  could  have  forced
 the  entire  worlg  into  a  direction  which
 because  of  the  betrayal  of  the  Chinese
 Government  China  and  the  Chinese
 jeadership  could  not  be  brought  about
 with  the  result  that  imperialism  38  था
 the  offensive  in  West  Asia  and  other
 regions  of  the  world

 Therefore,  I  submit  that  this  Resolu-
 tion  aimed  at  helping  Tibet  by  recos-
 nising  the  Delaj  Lama  end  by  setting
 up  an  emigre  government  here  la  not
 in  the  interest  Of  this  country  This
 country  hes  helped  the  Tibetan  re-
 fugees  in  all  possible  ways
 country  has  given  asylum  to  the  petal
 Lama  This  country  is  raising  xhe
 question  of  the  murder  of  urea
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 rights  in  Tibet  in  the  UN,  There  3
 no  other  policy  in  the  interest  of  the
 country  than  the  one  which  has  been
 pursued  by  the  Government  up  till
 now.

 7

 Shri  asudevan  Nair  (Permade):  The
 Mover  of  the  Resolution  and  some
 other  hon.  Members  who  have  sup-
 ported  hym  have  advanced  a

 ieee logic.  They  say:  China  misbehavés,
 so  India  also  should  misbehave,  China
 mterferes  in  the  internal  affairs  of
 other  countries,  sq  India  should  also
 do  the  same;  China  js  warlike,  50
 India  also  should  be  warlike.  This  38
 the  essence  of  the  logic  that  has  been
 advanced  by  the  Mover  and  many
 others  including  Shr:  Sheo  Narain  who
 is  @  misguideg  Member

 Shri  Sheo  Narain:
 misguided.

 No.  no;  he  is
 v

 Shri  Vasudevan  Nair:  Some  Membeis
 have  chosen  to  relate  cock  and  bull
 stories  about  what  ha,  happened  or  is
 happening  jn  Tibet  I  should  lke  to
 make  it  very  clear  that  it  is  common
 knowledge  that  the  Chinese  leadership
 8  following  a  policy  detrimental  to
 the  interest  world  peace,  which  is
 detrimental  to  the  interest  of  friend-
 ship  between  peoples,  especially  peo-
 ples  of  Asia  and  Africa,  which  is  detri-
 mental  to  the  interests  of  the  people  of
 even  China  herself.  There  is  yo  doubt
 about  it  But  my  friend  Myr.  Goel
 should  not  imag)ne  that  this  :s  an  un-
 changeabie  policy  and  that  this  2s  an
 eternal  phase  We  do  not  subscribe
 fo  that  theory  Even  after  the  com-
 munist  party  came  to  power  in  1948,
 there  was  a  certain  period  in  the  his-
 tory  of  China  when  they  were  pursu-
 ing  an  entirely  differént  policy.  Let
 us  not  forget  that.  This  is  a  particu-
 lar  phase  in  the  history  of  a  great
 country  @ng  a  great  people  when
 unfortunately  the  leadership  ig  pursu-
 ing  a  very  different,  wrong  and  detri-
 menté)  policy  as  regards  thelr  people
 and  «heir  country  and  the  eatire
 world.  Keeping  that  in  mind,  we
 must  be  very  careful  in  pursuing  our
 own  policy.  India  has  been  following
 more  ह. अ  less  a  correct  policy  as  fer  as
 Tibet  is  concerned,  all  these  years.
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 Of  course  some  people  were  pressuris-
 ing  Indra  to  alter  its  policy...  .(Inter-
 ruptions).  I  should  ike  to  emphasise
 the  necessity  for  continuing  that
 policy  There  is  the  principle  of  non-
 interference  in  the  internal  affairs  of
 another  country.  My  friend  there
 very  rightly  pointed  out  that  there
 were  black  spots  for  every  country
 wnt  there  are  problems  for  every
 country.  So,  if  one  country  begins
 to  interfere  m  the  internal  affairs  of
 another,  there  is  no  end  to  it  Sim-
 ply  because  the  Chinese  are  doing  a
 very  wrong  thing  let  us  not
 imitate  them  In  our  Own  interest  it
 ls  very  wrong  to  suggest  that  we
 should  have  an  emigre  government  on
 the  soil  of  India  which  will  create  101
 problems  It  is  wrong  to  suggest  that
 we  shoulg  help  them  to  conquer
 Tibet  About  Tibet  being  a  buffer
 State  and  all  that,  my  friends  are  de-
 pending  upon  British  history  and  the
 evidence  of  British  imperialists,  who
 played  the  dirty  game  for  centuries
 together  all  over  Asia.  Let  us  not
 forget  &ll  that  and  now  for  the  sake
 of  convenience  depend  upon  evidence
 supplied  by  the  British.

 थी  जाल  फरनेर्डील  :  तिव्वत  के  मामले  में
 मैं  रूस  को  मातन  के  लिये  तैयार  हु  ।

 Shri  Vasudevan  Nair;  My  friend
 Mr  Fernandes  was  very  much  de-
 pendent  on  the  Soviet  Union.  He  said
 that  we  should  consult  the  Soviet
 Union  He  should  know  that  the
 Soviet  Unjon  is  not  reciprocating  what
 China  does  He  forgets  that  they
 show  such  restraint  in  the  face  of
 हपकिर्ट  provocations  (Interruptionea  )
 Let  us  agree  to  disagree

 Thirdly,  these  friends  want  to  prop
 up  the  institution  of  the  Dalai  Lama.
 With  al)  respect  to  the  personality  of
 the  pers6n,  it  is  as  an  institution  the
 most  rotten  institution,  the  most  baek-
 ward  and  reactionary  and  inhuman  7
 stitution.  Such  an  institution  is  to  be
 supported  by  a  country  which  pro-
 fesses  to  be  -progressive?

 Sir,  it  is  not  strange,  it  is  not  sur-
 prising,  that  in  India,  these  who  want
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 to  suppoit  and  prop  up  this  Dalai  Lama
 are  those  very  people  who  want  to
 maintain  the  old  order,  the  reactionary
 order,  the  fetidal  order,  and  all  those
 superstitions  in  this  country.  It  is  not
 strange.  (Interruption).  I  can  under-
 stand  the  Jan  Sangh;  I  can  understand
 the  Swatanira  party;  ¥  can  understand
 sUch  reactionary  parties  running  to  the
 rescue  of  the  Dalai  Lama,  but  let  not
 this  country  put  its  camp  on  behalf  of
 such  a  reactionary  jnstitution,

 Tibet  (Ree.)

 So,  from  these  three  points  of  view,
 it  is  detrimental  for  us  to  change  our
 policy,  which  was  tested  all  these
 years.  Because  of  pressure,  I  know
 the  Government  has  deviated:  I  am
 referring  to  the  recent  position  taken
 by  the  Government  even  on  the  ques-
 tion  of  human  rights,  I  may  point
 out  that  that  is  because  of  pressure.
 Unfortunately,  recently,  some  state-
 ments  made  by  the  External  Affairs
 Minister  have  given  the  impression
 that  the  Government  of  Indha  35  pre-
 pared  to  ceconsider  the  policy  that  it
 has  been  pursuing  till  now  I  hope
 {hat  such  talks  wt!l  be  put  an  end  to,
 that  a  firm  declaration  will  be  made
 on  behalf  of  the  Government  that  we
 stand  on  principle  that  we  pursue  a
 policy  that  will  only  pay  us  dividends
 and  anv  deviation  in  the  policy  under
 pressure  will  Jeng  us  in  greater
 trouble

 Some  hon,  Members  =  rose—

 Mr.  Chairman:  There  are  some
 names  before  me.  Shri  Nayanar’s
 name  ig  given  by  the  CPI  (Marxist)
 partv.  Would  he  like  to  have  his  time
 just  now,  or  next  tune”

 Shri  M.  L,  Sondhi:  I  would  like  to
 speak  today

 Shri  Snrendranath  Dwivedy  (Ken-
 drapara)  J  also  want  to  speak.  I  have
 given  notice,

 Shri  £.  K.  Nayanar  (Palghat):  After
 Mr  Sondhi,  I  can  apeak.

 JUNE  30,  967  Tibet  (Res.)  8978

 Mr.  Chairman:  The  resolution  will
 continue,

 Shri  Surendranath  Dwivedy;:  That
 does  not  matter;  but  I  have’  given  my
 name.  (Interruption)  What  is  the
 procedure?

 Mr.  Chairman:  Mr.  Sondhi.

 Shei  E.  K.  Nayanar:  Sir,  I  rise  to  a
 point  of  order  I  represent  one  party.
 Before  you  give  the  chance  to  the
 other  party.  I  may  be  permitted  to
 speak  now.

 Mr.  Chairman;  I  will  give  you  time

 Shri  E.  K.  Nayanar:  I  am  prenued
 to  speak  now

 Mr  Chairman;  You  will  have  your
 chance  after  Mr  Sondhi.  This  resc-
 lution  will  be  contmued  the  next  day

 Shri  E.  K.  Noyanar:  I  am  opposing
 th,  reso'ution  I  will  finish  in  sive
 minutes  Otherwise,  it  will  take
 another  25  days  for  this  to  come  up
 again.

 Mr.  Chairman:  Please  wait  for  seme
 time  You  may  start  today.  and  con-
 tinue  the  speech  the  next  day  Mh
 Sondhi

 Shri  E  K.  Noyanar:  I  appeal  to  you
 to  give  me  time.

 Shri  M.  L.  Sondhi:  Mr  Chairman
 Sir,  we  are  not  here  at  all  to  advocate
 an  escalation.  We  are  here’  only  to
 suggest  the  new  tasks  for  diplomacy.
 These  are  tasks  which  any  govern-
 ment  must  connder.  because  rethink-
 ing  is  an  axiom  in  foreign  affairs
 You  have  to  continually  rethink  be-
 cause  the  international  environment  is
 changing.  I  would,  therefore,  start
 with  the  question  of  the  Dslei  Lama.
 I  submit  that  he  is  not  only  a  reii@tous
 authority  comparable  to  any  other
 religious  authority  in  the  world,  but
 he  represents  in  his  person  the  full
 potentialities  of  an  independent  ter-
 ritoriat  authority  In  a  very  ainendle
 Asian  country.  I  would,  fherefort.
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 submit  that  from  the  point  of  view
 of  diplomacy,  the  world  community
 is  by  and  large  sympathetic  to  the
 Tibetan  cause.  My  own  experience
 in  Moscow  suggests  that  large  sections

 ot  Ruasian  academic  life  take  a  vely
 close  interest  in  Tibet,  are  deeply  up-
 set  by  what  is  happening  there  and
 retain  their  feeling  for  an  independent
 or  autonomous  entity  called  Tibet.

 48  hrs,

 At  the  394th  plenary  meeting  of
 the  UN  General  Assembly,  the  Iudian
 delegate  said:

 “Although  the  relationship  bet-
 ween  Tibet  and  India  is  centu-
 ares-old  and  has  flounished  in  all
 ity  mianifestations,  Whether  relh-
 yiuus,  cultural  or  economic,  we
 have  ulways  taken  care  not  to
 make  that  relationship  a  political
 problem  a

 i  think  this  statement  is  a  contradic-
 tuon,  because  at  is  not  for  you  to  make
 something  political,  What  ig  politics
 is  to  be  discerned  as  politics  and  to
 be  accepted  as  such.  Without  any
 resort  to  any  crusade  against  China,
 IT  entirely  endorse  that  ultimately
 India  and  China  have  to  be  friends.
 ‘These  are  great  countries  and  they
 have  to  come  together.  But  from  the
 puint  of  view  of  practical  diplomacy.
 wnat  prevents  India  from  declaring
 that  the  Tibet  question  is  a  test  case
 of  the  Chinese,  support  for  decolonisa-
 tion?  Let  us  ask  them,  in  terms  of
 the  General  Assembly  resolution  5i4
 of  the  XV  General  Assembly,  what
 their  standpoint  is.  I.  think  the
 Chinese  will  be  even  gratefy]  to  us  for
 what  we  do.  IJ  say  this  in  all  serious-
 ness.

 J  submit  that  the  Chinese  are  at  pre-
 sent  in  g  xenophobia  mood.  But  they
 do  listen  and  communicate  with  the
 Russian,  American  and  other  Govern-
 ments.  India  appears  in  their  eyes—~
 this  is  a  point  which  some  friends
 have  urged  here  and  I  agree  with
 them—as  a  ‘yes’  man  for  the  different
 ह ...1) अ  quo  world  powers.  Therefore,

 ABADHA  9,  i860  (SAKA)  Tibet  (Res.)  8925

 if  Smo-Indian  relations  are  seen  by
 the  Chinese  as  a  real  political  rela-
 tionship  between  them  and  Indza,  they wil  tend  to  see  us  a8  a  power  in  our
 own  right  instead  of  advocating  this
 country  or  that  country.

 in  spite  of  the  physical  occupation of  Tibet  by  the  Chinese,  in  spite  of
 the  fact  that  they  have  been  speak-
 ing  about  the  Dalai  Lama  and  his
 Government  in  very  derogatory  terms,
 the  fact  remaing  that  for  a  long  time
 they  respected  the  Dalai  Lama.  The
 Chinese  are  not  unaware  of  the  fact
 that  the  Dalai  Lama  continues  to  ९२०
 ercise  enormous  influence  over  the
 vast  majority  of  the  Tibetan  people.
 Therefore,  we  should  urge  the  politi-
 cal  aspects  of  the  Tibetan  problem.  In
 the  beginning,  it  might  have  over-
 tones  of  a  fight,  but  it  will  be  a  peace-
 ful  fight;  there  will  be  no  mounting
 of  guns  against  each  other;  it  will  be
 a  fight  in  the  sense  that  we  convince
 the  Chinese—I  might  quote  here  some
 authorities.  Latimer  said  that  Tivet
 yields  diminishing  returns  for  any
 imperialism.  The  Chinese  wil!  find
 Tibet  what  Napolean  found  Spain  was
 —something  too  difficult,  something
 even  coumter-productive.  To  my
 mind,  the  Chinese  have  very  little
 political  advantage  in  holding  to
 Tibet.  But  they  have  a  military
 advantage.  ‘There  are  large  caves  in
 Tibet  where  missiles  can  be  hidden.
 What  the  Americans  and  Russians  do
 at  great  cost  is  available  there  under
 natural  conditions.
 -

 Therefore,  the  problem  for  the
 Foreign  Minster  ig  that  Tibet  must
 become  aq  denuclearised  area,—-some-
 thing  lke  the  Rapacki  plan.  Rapack:
 plan  was  for  disengagement  between
 two  sides  in  Europe.  We  need  some
 such  p’an,  call  it  Swaran  Singh  plan,
 if  you  like,  for  some  disengagement  in
 this  area.  We  should  take  this*away
 from  nuclear  confrontation.  India
 will  feel  more  secure  if  there  are  no
 Chinese  missiles  there.  But  that  will
 require  international  inspection.
 Therefore,  if  the  Dalai  Lama  Gov-
 ernment  is  recognised  as  an  Emigre
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 Government,  I  do  not  see  why  my
 friends  here  should  fee)  perturbed
 about  it.  We  may  go  on  talking  Jike
 that.  But  the  larger  interests  of  our
 country  demand  that  Tibet  be  made
 into  a  political  issue,  so  that  vis-a-vis
 China,  there  should  be  more  =  talk
 ta'k,  and  less  fight,  fight.

 Shri  है,  K.  Nayanar:  Sir,  I  rise  to
 oppose  this  resolution.  He  who  says
 that  the  Dala:  Lama  should  be  given
 politica,  status  and  should  be  reco-
 gnised  as  the  head  of  the  Emigre  Gov-
 ernment  of  Tibet,  a  government  in
 exile,  really  wants  to  re-establish

 JUNE  90,  967  Tibet  (Res.)  gaa
 serfdom  m  Tibet.  They  explained about  historical  traditions  thousand
 and  two  thousand  years  old.  They
 want  to  re-establish  the  Dalai  Lama’s
 Government  in  Tibet.  If  we  take
 thousand  and  two  thousand  years.

 Mr.  Chairman:  The  hon.  Member
 may  continue  the  next  day.  The
 House  stands  adjourned  til)  33.00  0१
 Monday.

 8.06  ह. जि

 The  Lok  Sabha  then  adjourned  till
 Eteven  of  the  Clack  on  Monday,  July
 3,  I967/Asadha  12,  889  (Saka).
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